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ABBREVIATED 

ABDUL GHANI, 

A 

TELEGRAPHIC. AD- 
DRESS— 

_ See “Pelegraphie Address(es) ”’. 

~~ ABDOOLA HAROON, SETH HAJESIR— 
Criminal Law Amendment Bill— 

Motion to pass. 943,952. 

MAULVYI MUHAM- 
MAD— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate 
694-98. 

Motor Vehicles Bill— 
Motion to pass. 2639-40. 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 
Motion to consider. 2712-13. 
Consideration of clauses. 

2723, 2726, 2782, 2788, 2792. 
Question re— 

Absence of Muslims in the Secretariat 
of the International Labour Office. 
2699. 

Apprentices recruited in the Engineer- 
ing and Loco Departments of the 
Company-managed Railways. 2265. 

Communal composition of apprentices 

2721-22, 

taken for training in the workshops 
of certain railways. 95. 

Compartmental or supplementary sys- 
tem of inati in Universiti 
1694. 

Duties and functions of the Superinten- 
dent of Education, Delhi, Ajmer- 
“Merwara and Central India. 921. 

Examinations to fill ies in the 
Posts and Telegraphs Department. 
2555-57. 

Percentage of Muslim staff in the Posts 
and Telegraphs Department. 2292- 
93. 

niv 

ABDULGHANI, MAULVI MUHAMMAD— 
contd. 

Question re—contd, 
“Recrui it iof apprentices for 

as permanent-way Inspectors,  etc., 
in the Howrah Division of the Hast 
Indian Railway. 1083. 

Rules for the recruitment of Assistant 
Superintendents of Post Offices. 2557. 

Running train robberies committed 
against women on the Bengal and 
North Western Railway and expendi- 
ture on Railway Police. 836. 

Tenure of appointment of Secretaries in 
the Government of India. 1757. 

Unreserved posts in the Government of 
India Press, Simla. 2407-08. 

Wardha Scheme of Education. 
2699. 

‘Wastage among the Muslims and salaries 
of teachers in the commercial Insti- 
tute, Delhi. 921, 2317. 

1153, 

ABDUL QATYUM, MR.— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
604-11 , 652-59, 660, 661, 662, 663, 
687, 749, 750, 849. 

Motion to pass. 954. 
Indian Emigration (Amendment) Bill— 

Motion to pass.—2667-68. 
Motion for Adjournment re— 

Government’s Frontier Policy. 299. 
Situation in Waziristan. 386. 

Motor Vehicles Bill— 
Motions to consider and to circulate. 1358. 
Consideration of— 

Clause7. 1376, 1377, 1389, 1390. 
1417-18, 1418-19. 

Clause 15. 1452. 
Clause 17. 1469. 
Clause 50. 2223. 
Clause 95. 2447. 
Clause 120. 2525. 
Clause 128. 2529-30. 
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ABDUL QATYUM, MR.—conid. ABDUL QAIYUM, MR.—conid. a 

Question re—conid. Point of order raised by Mr. M. Aney 
as to whether it isin order for an Honour- 
able Member to’read out extracts from 
the speeches delivered at public meetings 
unless the reports of the speeches are. 
placed on the table of the House. 
486. ; 

Prevention of Cruelty to Animals (Amend- |~ 
ment) Bill— 
Consideration of clauses. 2721, 2731, 

2743, 2781, 2795, 2796. 

Question re— 
Abolition of the Western Command. | 

2012 
Accident to Punjab Mail near Muthroo t 

pur station on the Hast Indian Rail 
way. 548. 

Advertisements for the post of a Sugar 
Entomologist. 1162. 

Amalgamation of Sam Ranizai and Swat 
Ranizaiin Malakand Agency with the 
North-West Frontier Province. 649- 
50. 

Appointment of a foreign’ expert as 
Director of the proposed CentralDairy. ai 
Institute. 1163. 

_ Avrest of Sindhi merchants from’ Spain 
in Gibralter. 1087. 

Arrest of theShami Pir. ~ 650. 
Charging” of rents«from Huropean and 

Indian téfreshment vooms ‘on rail- 
ways. 2546. r . 

Conditions of leave for Indian Commis- 
sioned Officers in the Army. 2763-64. 

Constitution of a ‘Tariff Board on textile 
industry. 2688-89 

Conversations between the War Office 
and the Government of India. 736- 
37 

Declaration of Bannu City out of bounds 
for troops. 1234- 4 

Demands formulated at certain public 
meetings in the Malakand Agency. 
1088 

Demands of the people of the Kurram 
Agency. 1089 

Desirability of having elected ‘Canton- 
ment Boards. 36. 

Duty levied on 
the Kohat District. “1491 

Elections and provision of certain ameni- 
ties in Cantonmients; 1285: 

Exchange ratio’ for payment of the pay 
of British soldiers. 2753- 

®han'coins at Thall in|’ 

Fees charged from Haj pilgrims at 
Kamaran. 1162-63 : 

Fishing by Japanese trawlers in the Bay 
of Bengal. 2882 

Functions of the Bazar Committees, 

Tn ees mechanised regiment proceed- 
ing to Peshawar to takeover fromthe 
Royal Tank Co: 2764-65... 

Indianisation of this Frontier Trrerular 
Forces. 836-38. 

Issue of return tickets at concessional 
rates to Haj’ pilgrims on railways. 

648.49 
Labour contract. of the”aleutta Port_ 

Trust. 2546-47. 
Making the proceedings of the meetings 

of the Bombay Port Trust open to 
public inspection. 2845. 

Muslims ‘appointed to inferior services 
on the Hast Indian Railway. 2544- 
45. 

‘Non-Indian companies eést#blished in 
India to take advantage “of tariff 

ome-tax 

4 for one Mr. Prabodh Chandra. 

Persons killed and additional oxpenditure 
incurred in the Waziristan —opera- 

728.29 

2 Home Deipartment. 
61 of Resdent in Waziristin, 1089. 

Post of Vice‘Chairman of tho Imperial 
Council of Agricultural” Research. 
1160-62. 

Price of Burr 

ate war between shipping companies 12 
carrying Haj pleas. 913-14 

Raw products necessary for the manu- 
facture of motor cars. 2383-85. 

Report of the enquiry into the accident 
in the Trichinopoly-Shencoitah Rail- 
way line. 2545. 

Revision of pay of the Indian Civil 
_ Service. 2751-52, 
Revision of the free pass rules on rail- 

ways. 2546: 
Shares of His Majesty's Government in 

___ petrol companies. 2386 
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ABDUL QAIYUM, MR.—contd. 
Question re—coneld. 

Taking up of Indian languages in the 
~ entrance examination for the Staff 

College. 2765. 
Withdrawal of certain concessions from 

the residents in the Salt Range, Teri 
il, Kohat D: teal 

‘ele Be ca unde 
an mgineer, Bannu. 564- 

Question (Supplementary) re— 
Abolition of first class compartments on 

railways. 344. 
Amalgamation of Ajmer-Merwara with 

the United Pro: ey 
Archeological excavations to be made by 

"Sir Leonatd Woolley. 166 
Arrest of Mr. Eric Dutt.at, Velencia. 

358. 
Barracks given. to, Indian ‘apprentices 

in the Mechanical Transport Depart= 
ment, 1225,1226: 

Colonisation of Kenya by .the Jews. 
1414 

Dissatisfaction against the:inerease of 
school fees in Baluchistan. 1138 

Eeclesiastical establishment in India. 
1992. 

Escort of the Shami Pir from Karachi 
by aeroplane. 377, 378. 

Bxhibition of Indian 
i 2367. 

Fee charged and Medical: Inspection of 
Haj. pilgrims. at _Kamaran; Quaran 
tine Station. 158, 159. 

Foes collected. from- Haj 
Kamaran. . 2392. 

Latest position in Waziristan. 376. 
Mechanisationsof the Army in: India. 

cinema films 

Pilgrims at 

Waziristan. véions ... in 

on to trade unions on the North 
Western Railway to carry on their | 
lawful activities. 254. 

Position on the North-West Frontier 
and in Waziristan. 2770. 

Raids on Bannu and other British-Indian 
territories: 1075. 

Recommendations’ of Provincial: Gov- 
ernments about the award of ‘titles. 
155. 

Riots in Burma. 385, 2675 
Situation “in’ thé Waziristan Frontier: 

258, 254. 

ABDUL QAIYUM, MR.—concld. 

Question (Supplementary) pi
led ga 

Stati at Kamiaran ‘and medical aid on 
Haj pilgrim ‘ships. 

expenditure. 

ABDUL WAJID, 
Question re— 

Construction of a shed onthe inland 
platform of Bareilly Junction. 1863- 

Question (Supplementary) re production 
of Khandsari sugar. / 2021: 

ABDULLAH, MR. H. M— 
Question re— 

Absence of Muslim officers in the Hlec- 
trical Branch of the North Western 
Railway. 2277. é 

(e; d by 
during the Urs of Khawja Sahib at 
Ajmer. 830 
enerating cost of the Railway Power 
House at Kalka. 99. 

Horse-breeding and mulé-breeding grants 
in Lyallpur and Sheikhupura dist- 
ticts.” 99. 

Transfers of Inspectors of ~ Coaching 
and Goods. 1572: 

ABDUR ASHEED _. CHOWDHURY, 
MAULVI— दा 
Criminal Law Amendment Bill— 

Motions to consider and_-to circulate, 
522-25, 848. 0 = 5 

Motion to pass. 937, 938-39. 
Election of to the Central’ Advisory 

Board of Education.” 840 

Motion for Adjournment re condition of 
; Indians in Burma. 

Motor Vehicles Bill— 
Consideration of ; 

Clause 2. 2616, 2617, 2621. 
Clause 5. 1363. 
Clause 6. i 
“Clause 7. . 1387-88, 

1426. 
Clause 10. 1433, ... 
Clause 17, 1586, 159 

“Clause 18. 1598: 1० ४5 
Clatise 429, 1789, 1797-99/-< 

1369-70. 
1419 1420-21, 
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ABDUR RASHEED CHAUDHURY,|ABDUR RASHEED CHAUDHURY. 
MAULVI—conid. MA‘ LVI—concld. 
ga ee eas Question re—conid. 

Clause’43.. 1898, 1899, 1901-02. Subsidy to, and employment of, Assa- 
Clause 56. 2229. mese on the Eastern Bengal Railway. 
Clause 64. , 2247-48, 2252. “  M04k : 
Clause 67. 2432. Teachers getting allowances for evening 
Clause 87. 2438. classes in the Government Commercial 
Clause 94. 2440. Institute, Delhi. 108. 
Clause 95. 2444. ८७5 £ Question (Supplementary) re— 
Clause 104. 2490-91. Cancellation of Commissions in the 
Clause 106. 2492. Army in India Reserve of Officers 
Clause 108, 2493. 992 
Clause 111. 2507-08, 2510. Earnings and contracts, etc., of the 
Clause 112. 2518. Assam Bengal Railway. 1302. 
Clause 113.. 2519. Latest position in Waziristan, 376. 
Clause 114. 2520, 2521, 2522. | Negotiations for Indo-British ‘Trade 

०७७ 115... 2523, 2524. greement,— 150. 
eee 0 os Political pensions paid to’ foreign re! 
Clause 125. 2531. fugees.” 
Clause 126, 2582. Position on the North-West Frontier 
Clause 128. 2533. and in Waziristan. 27-70. 
Clause 129. 2534. Protection of purchasers from being mis- 
Clause 131. 2535. guided by fictitious trade marks, 

Clause 134, 2577-78. 164. ee : 
Fifth Schedule. 2598-2600. Provision of drinking water in summer 

Sixth Schedule. 2605. at Berwada Railway —_—_Station. 
Question re— 1567. 

Agitati agains! Railway income and expenditure “on 
sae ay ae aes Haripur 2०६05 पट लीन ; 

Assamese in the Calcutta and Chitta- gers and goode for Local Bodies, 
gong Customs Services. _ 1757-58. 357. 

Contribution to the flood relief fund of Rate War between shipping companies 
Assam. 2688. carrying Haj pilgrims. 910. 

Exchange ratio. 1221-22. Refusal to grant excise duty on petrol 
Expert enquiry re XB _ engines, and kerosene oil to Assam. 2003. 

28. Remarks about Indian Army made by 
Family pension of the Indian Civil Sir Philip Chetwode in a speech at 

Service. 1218-19. Trocadero. 257, 258. 

Governors in India. 995-96. Riots in Burma. 386. 
Investments of England and other Salary of railway clerks at Chittagong 

' foreign countries in India, 1482- and scanty accommodation im quar- 
83. ters. 1300. 

Lord Samuel’s advice about the grant Situation in the Waziristan Frontier. 
of Dominion Status to India. 1150- 254. 

51 ४ A 
x = है] Statement of Mr. Gandhi re unwritten 

Ey, anc este. ie es ee a Compact between the British Goy- 
oT 10078 955 कु 9 ernment and the Congress. b 

Resolutions passed at the ing ofthe| Resolution re impl the recom: 
Extra-Departmental Postal and Rail- mendation of the Indian Sandhurst 
way Mail Service Union held at Committee. 1532. 
Silchar. 819-20. ABOLITION— 

Rupee situation in India. 1219. Question re—— of the Western Command, 

Stabilisation of gold parity. 1220. 2012. : 
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ABYSSINIA— 

Question re recognition of the Ttalian 
conquest of by the League of Na- 
tions. 1308-09. 

ACCESSION, INSTRUMENT OF— 

Question re draft —— to the Federation. 
2680-81. 

ACCESSORIES— 

Question re~carriage of motor cars, —— 
and motor spirit by railways. 2557. 

ACCIDENT(S)— 

Motion re Report by the Honourable Sir 
John Thom on the cause ofthe railway 

near Bihta. 389-427. 

Motion.to réducé Demand for Supplemen- 
tary Grant in respect of “ Miscella- 
neous Expenditure” re Report on 
the railway at Bihta. 428-34. 

Question re— 
between Langchaliet and Lailalung 

on the Assam Bengal Railway. 
102. 

—— due to lack of wire-fencing along 
the railway line in Allahabad City. 

oF 103-04. ? 
froma shunting engine at Amlaput- 

tion the Dibru Sadiya , 
102. 

on the Bengal and North Wes- 
tern Railway. 1554-55. 

on the Dibru Sadiya Railway and 
absence of fencing. 100. 

to the Punjab Mail near Muth- 
roopur on the East Indien Railway. 
807-08. 

Cost of the enquiry into the railway —— 
at Bihta. 295. ° 

Loss of lives in railway and com- 
pensation paid to the families of vic- 
tims. 9-11. 

Persons killed and injured in railway 
—. 2550-51. 

Railway ——. 24-25. 

Railway —— at  Hardwar. 2273- 
Vitis 

Railway ——in South India. 838- 
40. 

Report of the enquiry into the in the 
Trichinipoly Shencottah Railway 
line. 2545. 

ACCOMMODATION— . 
Question re— 

Affronts to Indians visiting London and 
seeking in hotels. - 1132-33. 

Provision of better for third class 
passengers at Cocanada Railway Sta- 
tion. 1568. 

Selary of railway clerks at Chittagong 
and scanty in quarters. 1299- 

1300. 

ACCOUNT(S)— 

Question re— 

Audit of the of the Indian Institute 
of Science, Bangalore. 2396-97. 

Responsibility for and audit of 
railways. 380. 

Report of the Public Accounts Com- 
mittee on the of 1936-37 (laid 
on the table). 2035-2218. 

ACCOUNTANCY BOARD— 

Question re— 
Scheme for the constitution of the —— 

1674-79. 
Sch for the introduction of elective 

system in the Indian ——. 1685. 

ACCOUNTANT(S)— 

Question re— 

Chartered im India. 883. 
Examination for promotions to the post 

of in the Government of India 
Presses, ete. 2402. 

No-appointment of Biharis as Divi- 
sional —— in Bihar. 1490, 2562. 

Pay of —— in the Government of India 
Presses, Calcutta and New Delhi. 

2403. 

ACCOUNTANT GENERAL— 

Question re shifting of the ? 8 office 
from Ranchi to Patna. 2029. 

ACCOUNTANT GENERAL, CENTRAL 
REVENUES— 

Question re inadequate staff in the office 
of the 1765, 2562. 

ACCOUNTS ESTABLISHMENT— 

Question re control of —— of Railways 
1324-26. 

ACQUISITION— 

Question re —— of certain villages in the 
‘Tripura District of Bengal for a military 
purpose. 547-48. 
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ACT(S)— SICH: 

Cantonments— 
Question re certain functions under the 

——. previously performed by Pro- 
vineial Governments. 1755-56. 7 

1666 ts Questi in Can\ 

. under the —— of 1986. 731 
Government of India — 

Question re— 
Amendment of the —— 1935. 161. 
Editorial paragraph in the Tribune 

about changes in the ——: 1143- 

“Question and answer in the House of 
Commons about the amendment of} 

Breaches of the Labour regulation of 
the 1918-19. 

Exemption of the Shahdara-Saharan- 
pur Light Railway from the opera- 
tion of section 62 of the ——.. 107 

Revision of the 2800-01. 
Indian Tea Control 

Question re elections under the 3 
1938. 177-78. 

Insurance— 
Question re— : 

Attempts to circumvent any 
provisi 

a S 

Coming into force of the new 
1409-10, 

Draft of thé rules in connection with 
the 2387. 

“Prevention of Cruelty to Aninals— 
Question ve amendment of section 11 of 

the 534-35. 

ADDITIONAL SECRETARY— कि 
Question re appointment of का for 

the Defence Department,. 1486-87. 

ADDRESS(ES)— 
Question re— 

Charge for registration of abbreviated 
telegraphié ———. 1846. 

ADEN—contd, 
Question re—contd.._ 

Plight sof the Indians in —— holding 
shares in the Reserve Bank of India. 
2020, 

Position in regard to Indians in in 
respect of civil suits. 563-64. 

ADJOURNMENT(S) : 
Motion for ite— ख ४9% 

Alleged sacrilege . committed 95. 
Police in a. Simla Mosque. 1-72. 

Ruled out of order. 1772. ee 
Appointment of a non-Indian as Superin- 

tendent of Insurance. 10914, 123- 

Negatived.i 144. 
Acresti 01 8 British subject by-the, Dewan— ; 

Tehri State. (Ruled out) 
Breaches on the Bast Indian Railwa: 

Tines in» the. district of Murshidabad 
in Bengal. 745-46. 
Ruled out of order. 746 

Condition for Indian Labour in Malaya. 
"2193 

Ruled out of order. 193. 755 
Condition of Tndians in Burma, 1583, 

+ Failure of the Goyernment of India to 
arrange. electicns for elected seats on 
the Indian Tea = Committee 

~*(Ruled 0४४). 297- 
Government of Tndia’s refusal to amend 

certain pension rules, 745. 
Disallowed by the President. 745. 

Goyernment’s Frontier Poliey. (Post- 
poned). 299-3005 z 

Government's refusal fo answer certain 
questions (Disallowed). 386-89 

Tnerease in the Indian Defence charges. 
198, 224-46 
Adopted. 246, 

Mishandling of the Shiva Temple affairs 
in Delhi. 2033-35, 2049-50. 

Taking down jof the names and —— of 
mgers coming up to, Simla, at|~ 

Tara Devi. 1083-84. 

ADEN— 
Question re— 
Sap, i 

54. 

Publication of the Report of the Tariff 
Board on Sugar Industry, 196-98 
Ruled out of order. 198. 

°°) Rate war © between Messrs. Turner Mor- 
rison and Company and Messrs. 
Seindia Navigation Company in the 
‘Haj ‘Draffie. ->158%-83 . 5 55 
Ruled out of 00७५ 158350. 
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ADJOURNMENT(S)—contd. 
Motion for re—contd. 

Recommendations of the Wedgwood 
Committee. 194-96. ~ 
Postponed. 196. 

Recommendations of the Wedgwood 
Committee. कि की 97. 

Indian officers in the Indian Army. 
(Disallowed by the Governor General). | 

386 

Question re— 
Centralisation of the —— of the Salt 

Department. 2458-59. 
Expenses under * er in the Indian 

1139- Institute of Science, Bangalore: 
40. 

Procedure for obtaining information of 
within the matters of detailed 

competence of Gene: 
i ह ६५ iv 

Taking over © 
partment. from the Bengal Goyern- 

ADVERTISEMENT(S)— 
Question re— 5 

for the post of & 
gist. 1162, 

—— inviting applications for Buropean 
Sub-lientenants in the Executive 
Branch of the Royal.Indian Navy. 
1236-38 

Expenditure’ on—— by State Railways. 
84. 

: _Entomolo- 

aslim Newspapers onthe List of the 
Bureaw of Public Information for the 

hg ——. 1487 
of Indian medicines 

seases ini Great Britain, 

ADVISER(S)— 

Question 7¢ meeting of the non-official 
regarding the Indo-British “trade 

negotiations. 1939-40. { किल्यक 15 

ADVISORY BOARD($)= 

: Question re establishment of 
~~" Waterways and Coastal Trafti 

173 

ADVISORY COMMITTER— 
Question re Railway Rates - ae 2302- 

03. : 
See also. ‘* Committee(s)”. 

AERIAL RESERVE FORCE— 

Question re scheme for an 
teers. 1207-08. 

AERODROME(S)— 

Question re— : 
Alleged insult. to press reporters and 

visitors at the civil — at Drigh Road. 
648 

of volun- 

Tnspection of the oa Jras —— by several 
~ officers conn ted” oastal defence. 

214. Da 
Manufacture of in India. 1828-30. 
Purchase of for His Excellency the 

Viceroy. 2010-11 
Use of Indian materials for the con- 

struction and repairs of in India. 
618-20. 

AEROPLANE: FACTORY (IES)— 
See “ Pactoryties) ” 5 

AFGHAN COINS— 
See “ Coin(s) ” 

AFGHANISTAN— 

Question re— 

Holding of a conference in Kabul to 
settle the fruit trade dispute between 
India and 646 

Negotiations for a trade agreement with 
441, 1396 

Position regarding trade between India 
—— 1943-44 

Question re racial discrimination against 
Indians on railwaivs, in- 46 2373-74, 

AGE— 
Question ve Compulsory retirement of Gov- 

ernment servants at the ——of fifty. 
1006-07 i i 

‘AGE-LIMIT— 
Question re— 
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AGE OF RETIREMENT— 
See “ Retirement(s) ”. 

AGENCY(IES)— 

Question re gentlemen having contracts or 
agencies of supplying ghee to soldiers 
ofthe Army. 543-44. 

AGENT(S)— 

Question re— ; 

Agrennents with the ghee ——, 2459- 

Allegations against the ghee ——. 2461- 
62. 

Appointment of —— in Bast Africa and 
Fiji. 1133-34. 

Appointment of Indian —— in British 
Colonies, 447, 1661-62. 

Appointment of Indian —— in Fiji: 
British Guiana and Trinidad. 475. 

Appointment of Indians as —— and 
Deputy —— on State Railways. 34- 
35. 

Change in the designation of —— of 
State Railways. 644-45. 

Training of Officials to serve as —— in 
British Colonies, etc. 895-96. 

AGITATION— 
Question re— 

—— 4g the poly existing on 
the Deoli-Nasirabad Road. 2560. 

against the present gold parity. 
1220-21. 

AGRA— 

Question re— 

Nepotism in the 
90-91, 550. 

Non-inclusion of Tripolia Ward in the 
bazar area of the —— (antonment. 
1998. ~ 

Proposal to close the Branch Line be- 
tween —— and Bah. 381, 827-28. 

Rest to station masters on the 
Biana Section of the Bombay, Baroda 
and Central India Railway. 829. 

AGRA CANTONMENT— 

Question re early departure of a train from 

Cantonment Board- 

AGREEMENT(S)— 

Question re— 

—— between the Central Government 
and the Sind Government about Suk- 
kur barrage. 1231-33. 

—— with the ghee agents. 2459-61. 
with the Imperial Airways for the 

carriage of Air Mails. 1087-88. 
with the Maritime States of Kathia- 

war regarding customs duty. 2766-67. 
Conclusion of a trade with the 

United States of America, 176-77. 
Conclusion of an —— with His Majesty's 

Government in connection with the 
Empire Air Mail Service. 35-36. 

Consideration of the Resolution re con- 

Trade + 882-83. 

8. negotiati 
trade —— with India. 159-61. 

Expenses incurred in connection with 
the negotiations for Indo-British Trade 

and visit of Lancashire Delega- 
tion to India. 186. 

Expiry of with the Trans-Continen- 
tal Airways, Limited. 795-97. 

Functioning of the New Cleve —— in 
Zanzibar. 2408-09. 

Negotiations for Indo-British trade 5 
919, 2677. . 

Remarks by 
export 
and bi-lateral trade 

AGRICULTURAL AREA— 

Question re 
1004-05. 

AGRICULTURAL EXHIBITION(S)— 

Question re scheme for holding Industrial, 
art and——, 161-63. 

AGRICULTURAL RESEARCH(ES)— 

Question re steps to acquaint the cultiva- 

for Indian piece-goods 
1158-59, 

in the Saugar Cantonment. 

tors with the result of 1682-83, 

AGRICULTURE— मर 

Question re 7 dations of the Royal 
Commission on ——. 1947. 

AHMAD NAWAZ KHAN, MAJOR 
NAWAB SIR— 

the Agra Fort or Station. 1854. Criminal Law Amendment Bill— 
AGRA FORT— Motions to consider and to circulate’ 

Question re early departure of a train from 518, 519. 
the or Agra C it Stati Resol re financial control of Military 
1854. expenditure. 2353-56. 

sulting the Logislative Assembly on 

we erecting aad 5 regarding 

S
r
e
e
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AHMED, MR. K.— 

Criminal Law Amendment BilJ]— 
Motion to consider after nine months. 

493. 
Motions to consider and to circulate. 

5, 17, 525, 527, 528, 597. 
Motion to pass. 948, 950, 951. 

Indian Emigration (Amendment) Bill— 
Consideration of clauses. 2664. 

Motion for Adjournment re condition of 
Indians in Burma. 1629. 

Motor Vehicles Bill— 

Consideration of —— clause 66. 2430- 
31. 

Muslim Dissolution of Marriage 
Motion to refer to Select Committee. 

1965. 
Prevention of Cruelty to Animals (Amend- 

ment) Bill— 

Consideration of clause 7. 2738, | 
740. 

Question (Supplementary) re— 
Draft instrument of accession to the 

Federation. 2681. 
Extra-departmental officers appointed 

by the Postal Department. 616. 
Fair wages clauses introduced in Rail- 

way contracts. 1562, 
Tncome-tax, ete., paid by the Burma 

Oil Company and fixation of maximum 
price for petrol. 462-65. 

Introduction of fair wages clause in 
contracts entered into by Railways. 
628. 

Judges of the Federal Court. 1486. _ 
Posting of Muslim officers to the How- 

rah Division of the Bast Indian’ Rail- 
way. 1573. 

Recovery of losses caused to Government 
by. officers. 1763. 

Remarks about Indian Army made by 
Sir Philip Chetwode in a speech. 
T17 

Resolutions passed by Provincial Legis- 
latures about the establishment of 
Federation. 153. 

Revised Instrument of Accession’ to the 
Federation. 148. 

Riots in Burma. 2675. 

Statement of Mr. Gandhi re unwritten 
Compact. between. the British Gov- 
ernment and the Congress. 909. 

Resolution re financial control of mili- 
tary expenditure. 2345. 

AHMEDABAD— 
Question re disposal of plots to Europeans 

in the Cantonment. 1208-09. 

AIE BRIDGE— 

Question re reconstruction of the —— on 
the Hastern Bengal Railway. 1582. 

ATKMAN, MR. A.— 

Appointment of —— to the Committee on 
Petitions, 652. 

Criminal Law Amendment Bill— 
Motions to consider and to circulate. 

584-85, 

Motion for Adjournment re increase in the 
Indian Defence charges. 229-30, 

Motion toreduce Demand for Supplemen- 
tary Grant in respect of “ Miscellaneous 
Expenditure ? re report on the railway 
accident at Bihta. 431. 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

1260-63. 
Motion to pass. 2635-36. 

Nomination of to the Panel of Chair- 
men. 652. 

Resolution re implementing the recom- 
mendation of the Indian Sandhurst 
Committee. 1493, 1500-02, 1525. 

Statement re criticism of President's 
Rulings. 1867. 

AIR— 

Question re carriage of mails to Europe 
by 1569-70. 

AIR BOMBING— 

See “ Bombing ”. 

AIR CONDITIONED CARRTAGES— 
See “ Carriage(s) ??, 

ATR DEFENCE— 
Question re of India. 1478-79. 

AIR MATL(S)— 
Question re— 

Agreement with the Imperial Airways 
for the carriage of ——.  . 1087-88, 

Delay in delivery of —— letters in East 
Africa: «2297-98, 

AIR MAIL SCHEMR— 
Question ve arrangements with the Impe- 

rial Airways as a part of the Empire 
359-63, 365-66. ; 

AIR MAIL SERVICH— 
Question re— ४ 

Arrangements with the Imperial Airways 
by the Government as a part of 
Empire —. 36.37. 
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ATR MATL SERVICE—contd. ८7 

Question re—contd. 7 छ 

Conclusion of an agr i with His 
Majesty's Government in connection 
with the Empire 35-36. 

Loss expected on the -—~ and new post 
offices in ‘villayes. 793-04. 

ATR STATION— 
Question ze development of the at 

dJiwani. 6 

ATRORAFT (AMENDMENT): BILL— 
See under * Bill(s) 

“AIRCRAFT INSPECTOR(S)— 
Question re posts of 

AJMER— 
Question re— 

Concessions allowed by railways during 
the Urs of Khawaja Sahib at. ——. 
830. 

Franchise for election to the 
Municipality. 1411-12. 

Notification depriving the —— Muni- 
cipal Committee from electing a non- 
Official Chairman. 2694. 

AJMER-MERWARA— 
Question 7e— 

Amalgamation of with the United 
Provinces. 1989-90, 2482-83. 

1560-61, 

i ALL-INDIA INSTITUTE! OF HYGIENE 
AND. PUBLIG-HEALTH- 

Question re application invited for the post 
of Professor of Biochemistry and Nut- 
rition ‘at ‘the Calcutta. 461-62. 

ALL-INDIA KISAN SABHA— 

Question re censorship of the 16088 ad- 
dressed to‘Swami Sahajanand Saraswati, 
President of the ——. 85 

ALL-INDIA RADIO— 

ee “Radio”. 

ALLAHABAD— 

Question re— 

Accidents due to lack of Wire-fencing 
along the — railway line in City 
103-04 

Inchision of certain areas within the 
limits of the Cantcnment. 
730-81. 

ALLEGATION(S)— 

Question re against the ghee agents. 
2461-62, 

of a day for the discussion of the re- 
ports of the Li 
and prolongation of sessions without 
giving sufficient notice. 

Question re details of made to 
various circles of the Archwological 

Bus service on the Kekri-Nasirabad 
road in 1009. 1337-38. 

Directions to Municipalities in not 
to give printing work to certain 
presses. 103. 

Duties. and functions of the Superinten- 
dent of Education, Delhi 
Central India. 921 

Holding of his court by the Commissioner, 
—— at: his residence:..2483-84 

Salary and travelling allowance of the 
Su sti from 
Delhi —— and. Central India. 107 

AJMER-MERWARA MUNICIPALITIES 
REGULATION (AMENDMENT) BILL— 
See “ Bill(s) *. 

ALCOHOL— 

Survey. 915-17 
ALLOWANCE(S)— 

Question re— ~ 

given to certain persons in the 
Geological Survey of India. ~ 911-12. 

to officers of the Geological Survey 
of India. 1679 

Increase in the pay 
soldiers and officers. 530-31 

Inerease in the pay and 
soldiers. 1757 

Officiating paid to non-gazetted 
staff on the North Western Railway 
1341 

Pay and of executive officers of 
cantonments. 1996-97. 

Pr and of Indian sepoys Question re Report of the Ci on 

the possibilities of production of power- 
—— from molasses. 185. 

ALCOHOL COMMITTEE— 
See “ Committee(s)”’. 

and British soldiers. 2018-19. 
Salary and travelling of the Super- 

intendent of Education from Delhi 
Ajmer-Merawara and Central India. 

0 

of Indian 

| 
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ALLOWANCE(S)—contds 7 15 रत 

Question re—contd. 

Teachers getting —— for evening classes 
in the Government Commercial Insti- 
tute, Delhi; = 108: 

3 Withdrawal of Presidency towns com- 
pensatory, —=—= 
249-50. 

AMALGAMATION— © 
Question 7¢— 

from civil servants. 

, liquidation 
insurance companies. 1673. 

of Ajmer-Merwara with the 
Provinces. 1989-90, 2482 

nited 

in Malakand’ As 7 with the North- 
West Province. - 649-50. 

Report of Sir James Pithkeathly on the 
of the London and Indian Stores 

Department, 163. 

AMBALA— 

Question re— 

Delay in holding elections in the 
cantonments and setting up of | 

_.tonment Boards. 982. 
Harassment of railway passengers by 

Terminal Tax officials of the Canton- 
ment» Authority, 292. 

AMBARI BAZAR— 

Question re establishment of a post office 
at 1303-04, 

AMENDMENT(S)— 
Question re— 

of section 11 of the Prevention of 
Cruelty to Animals Act. 534-35. 

of the Government of India Act. 
1935. 161 

Question and answer in the House of 
Commons about the of the Goy- 
ernment of India Act. 2370. 

AMERICA, UNITED STATES OF— 

Question re— 

Conclusion of a trade agreement with 

and registration of 

Sam Ranizai and Swat Ranizai 

| AMRITSAR— Sonics १88, 
Question re— 

Increase in house-tax in the 
....tonment. 98 
Refusal to ‘grant -a pi 

Tsmail Ghaznavi of 

ANDAMANS— 

Question re—, 
Cultivation and production of cinchona 

in the.——. 444 
Gordon Sinclair, writer of an articles 

~‘Gan- 

Sport to Maulvi 
835-36. 

regarding Love Parades in the 
L771 

|ANDERSON, MRO J.D 
| Motor Vehicles BILL— 

| Consideration of — 

| Clause. ©1367. 

Clause 104. 2491. 
Clause 132. 2565-66. 
Clause 133. 2570-71, 2575, 2576. 

Motion to re-number clauses and sub- 
clauses. 2629. 

Oath of Office. 435, 1821. 

Point of order raised by Mt. Bhullabhai 
J. Desai.as to whether a clause. which 
extended the authority of the Central 
Executive to matters with respect to 
which a Provincial Legislature had 
power to make laws was not ultra 
vires, 2583. 

ANDHRA— 

Question re establishment of a Broad- 
casting Station in ——. 8; 

ANDHRA PROVINCE— 
Question re— 

Establishment of a separate ——. 
920-21. 

Formation of a separate 2396. 
Formation of a separate , Karnataka 

and Malabar Provinces. 

ANDHRA UNIVERSITY— 
Question re recognition of the medical 

degrees of the 1686 

ANEY; MRicM. S— 

2386-87. 
the 176-77. 

Negotiations for a trade agreement with 
the 373-74, 

Trade between India and the ——. 
2379-80. 

AMLAPATTT 

Question re accident from a shunting engine 
at on the Dibru-Sadiya Railway. 

Allotment of a day for the discussion of the 
reports of the Public Accounts Committee 
and prolongation of ‘sessions without 
giving sufficient notice. 2774, 2776. 
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ANEY, MR. M.S.—contd. 

Appointment of —— to the Committee 
on Petitions. 652. 

Control of Coastal Traffic of India Bill— 

ANEY, MR. S.—coneld. 

Point of order raised by Mr. Bhulabhai 
J. Desai as to whether a clause which 
extended the authority of the Central 

with respect to 
which a Provincial Legislature had 
power to make laws was not ultra 

it is in order for an Honourable Member 

Motion to it to Select 00 E itive to 
198, 208. 

Criminal Law Amendment Bill— 5 
Motion to i after nine ihs. CREEP 080784: 

494-95. Point of order raised by —— as to whether 
Moti to ider and to circul: 

770-77. 

Motion to pass. 929, 935, 947. 

Indian Emigration (Amendment) Bill— 
Motion to consider 2656-57. 

Motion for Adjournment re— 
Appointment ofa non-Indian as Superin- 

tendent of Insurance. 113, 132, 139- 
42. 

Condition of Indians in Burma. 1631- 
33. 

Demolished Siva Temple in the Queen’s 
Gardens of Delhi. 1351. 

Tnerease in the Indian Defence charges. 
231-33. 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

1184, 1256, 1289, 1293. 

Consideration of— 
Clause 6. 1372-73. 
Clause 13. 1437. 
Clause 15. 1450, 1452. 
Clause 17. 1466-67, 1586-87. 
Clause 40. 1703. 
Clause 41. 1714. 
Clause -42. 1781, 1812, 1816-18, 1872. 
Clause 43. 1900. 
Clause 46. 1907. 
Clause 95. 2444. 
Clause 132. 2536. 
Clause 134. 2578 

Motion to pass. 2633-35. 
Muslim Dissolution of Marriage Bill— 

Motion to refer to Select Committee. 
1957, 1987, 1988, 2831-40. 

Points of order (1) raised by Dr. Sir Ziaud- 
din Ahmad as to whether an Honourable 
Member, who is on the Panel of Chair 
can take the chair while the Deputy 
Presidnet was in the House, and (2) 
raised by the Honourable Sir Muham- 
mad Zafrullah Khan, as to what would 
happen (both of the said persons having 
already voted) if there was a tie in the 
voting. 1445, 1447-48, 1462. 

to read out extracts from the speeches 
delivered at public meetings unless the 
reports of the speeches are placed on the 
table of the House. 485-8! 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 
Consideration of clauses. 2716-17, 2724- 

25, 2727-28, 2736-37, 2746-47, 2785, 
2797. 

Motion to pass. 2801-02. 

Question re— 
Arrest and trial of Viren Chattopadhyaya 

and other Indian residents in Russia. 
1333 

Arrest of Mr. G. M. Huddar in Spain 
1333-34. 

Scheme for the introduétion ePelectrico ee, w 
system in the Indian Accountancy 
Board. 1685. 

Question (Supplementary) re— 
Aracheological excavations to be made 

by Sir Leonard Woolley. 165. 
Construction of a broad gauge line be- 

tween Larkana and Jacobabad. 1318. 
Floods in the United Provinces. 2701. 
Recruitment to the Indian Army. 2755. 
Remarks about Indian Army made by 

Sir Philip Chetwode in a speech at 
* Trocadero. 258. 
Schi for the itt 

countaney Board. 1678. 
Setting up of an aeroplane factory in 

India and training of Indians. 271. 

Shiva temple dispute at Delhi. 2489. 
Resolution re— 

Financial control of military expendi- 
ture. 2344-4! 

Impk ti the r dation of 

the Indian Sandhurst Committee, 
1528-31 

Suitetientl=re conta Of President's 

Rulings. 1867. 

of the Ac- 
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ANGLO-AMERICAN 
MENT— 
Question re effect on Indian trade due to 
impending . 2401. 

ANGLO-INDIAN(S)— 

Question ve indebtedness of and 
European employees on the North 
Western Railway. 1560. 

ANSWER(S)— 
Question re— १ 

to questions put by the member: 
of the Legislative Assembly. 453. 

to starred questions in the Legisla- 
tive Assembly. 452.453, 

Question and in the House of Com- 
mons about the amendment of the 
Government of India Act. 2370. 

TRADE. AGREE- 

APPEAL(S)— 

Question re recording of 0; ns in writing | 
on —— of subordinate staff on State | 
Railways. 2315-16. 

APPLICANT(S)— 

Question ve —— for enrolment in the 
Indian Army rejected as physically 
unfit. 1993-94. 

APPLICATION(S)— | 
Question re— 

Advertisement inviting for Huro- | 
pean Sub-Lieutenants in the Execu-| 
tive Branch of the Royal Indian N: avy. 
1236-38. 

invited for certain posts of Super- 
dents of Excise and Salt. 

2757-58. 

invited for the post of Professor of 
Biochemistry and Nutrition’ at the 
All-India Institute of Hygiene and 

* Public: Health, Caleutta. 461-62. 
on-placing of of poor persons for 
exemption from property taxes before 
the Lahore Cantonment Board. 725-26, 

APPOINTMENT(S)— 
- Motion for Adjournment re of a non- 

Indian as Superintendent of Insurance. 
109-14, 123-44, 

Question re— 

in short vacancies in the Depart- 
+ ae of Hducation, Health and Lands. 

8. 
Certain monopolised by Hindus 

on the Hast Indian Railway. 1573. 
Certain superior in the Imperial 
ee of Agricultural Research. 

APPOINTMENT(S)—conid. 

Question re—conid. 

Failure to increase Muslim quota in 
certain on the Hast Indian Rail- 
way. 2543. 

Filling up of in the higher ranks of 
the Civil Engineering Department 
of the Karachi Port Trust. 2284-87. 

Non of Biharis as Divisional Ac- 
eountants in Bihar. 1490, 2562. 

Non-selection of a Bengali for a superior 
—— in the Central Excise and Salt 
Department. 1765-66, 1767. 7 

Selection Boards for selecting candi- 
dates for Railway ———. 2305-06. 

APPRENTICE($)— 

Question re— 

recruited in the Engineering and 
Loco Departments of the Company- 
managed Railways: 2265, 

Barracks given to Indian in the 
Mechanical Transport Department. 
1224-26. 

Communal composition of 
for training in the workshops of cer- 
tain railways. 95. 

Facilities for traine of Indian —— in 
foreign firms. 1942-43. 

Facilities to Indian —— for practical 
training in factories and workshops, 
ete. 898-900. 

Recruitment of —— for training as 
Pp # Way Inspectors, ete., in 
the Howrah Division of the Hast 
Indian Railway. 1083. 

ARABIC INSTITUTION(S)— 

Question re grant of certain privileges and 
concessions on railways to students of 

8. 

ARCHAOLOGICAL EXCAVATION(S).— 

Question re —— to be made by Sir 
Leonard Woolley. 164-66, 176. 2 

See also ‘‘ Excavation(s) ”’. 

ARCHAIOLOGICAL SURVEY— 

Question re— 

Details of allotment made to various 
circles of the 915-17. 

Price of the publication on the results of 
the activities of the ——. 1924-25. 

M434LAD 

taken © 
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AREA(S)— ARMY(IES)—contd. 

Question re— Question re—contd. 
— of military grounds in Bihar, 2019. Liability incurred by India in respect 

served by the postman of Delhi of Officers of the —— and the Navy. 
Shahdara. 2314. 14380... न 

Inclusion of certain —— within the Mechanisation of the —— in India: 
limits of the Allahabad Cantonments. 974-75. 
730-31. Mechanisation of the Indian ——. 

Indians kidnapped by the people from 1768. _ 5 
the tribal ——. 9310-11. Officers in the Contracts Directorate 

Reyenue derived from the sale produce ae पट made for the . 
of trees and cultivated on the P had कि तक, 
Shahdara-Saharanpur Light Railway. on ae CSUSB Ur Ce 22 24:3 क्र 

आकर 5 Remarks about Indian made by 
ARECA-NUT(S)— Sir Philip Chetwode in a speech. 

; A है 716-18. 
मय कल 27222 659 Remarks about Indian —— made by 

ARECA- PESTS— Sir Philip Chetwode in a speech at 
See “ Pest(s)”’. Trocadero. 248, 256-59. - 

NT Scheme of Imperial Reorganisation of 
se ee British 976-77. 

Question re stiffening of decks of merchant Sindhi soldiers in the Indian. ——. 
ships for mounting defensive to 2472-73. 
meet emergencies of war. 734-35, 

ARMY(IES)— 

Motion for adjournment re Sir Philip 
Chetwode’s reflections on Indian Officers 
in the India 386. 

Question re— 

pp it of a Ci ittee to i 
the acceleration of the pace of In- 
dianisation of the ——. 2771. 

stationed on the North-West 
Fontier. 1241. 

Cancellation of Commissions in the 
in India Reserve of Officers. 991-92. 

Cases of indiscipline amongst the Indian 
personnel of the ——, 533. 

Changes in the —— in India as a result 
of the talks hetween the Government 
of India and the War Office. 539-40. 

Conditions of leave for Indian Commis- 
sioned Officers‘in the 2763-64. 

Consideration of political antecedents 
for enlistment in the 2467. 

Enlistment of Sindhis in the 
2485-86. 

Gentlemen having contracts or agencies 

Soldiers in the Indian ——. 

ARMY CLERK(S)— 
See “ Clerk(s) *’. 

ARMY CORPS— 
Question re 

_ of Clerks. a 

ARMY DENTAL CORPS— 
See “‘ Dental Corps ”. 

ARMY DENTAL DEPARTMENT— 
See “ Dental Department 2, 

ARMY HEADQUARTERS— 

Question re lavatories in the —— build- 
ings. 2770. 

ARMY IN INDIA RESERVE OF OFFI- 
CERS— 

1008. 

Question re cancellation of Commissions in 
the ——. 991-92. * 

ARMY OFFICER(S)— 

Question re powers of command of British 

of supplying ghee to soldiers of the a 
543-44, | 

Tnter-Departmental conference at Lon- 
don between India and the War Office i 
relating to the Imperial reorganisation | 
of the British -— 273: 

and Indian 1995-96. 
ARREST(S)— 

Motion for adjournment re —— of a 
British subject by the Dewan of Tehri 
State. 297. 

Question re— 

—— and trial of Viren Chattopadhyaya 
and other Indian residents in Russia. 
1333. 



Co =a TO LEGISLATIVE ASSEMBLY DEBATES. 15 

ARREST(S)—conid. 
Question re—contd. 

of certain Sindhis returning from 
Spain at Gibralter, 1337. 
— of Indians in Moscow and Lenin- 

grad. 374, 644. 
—— of Mr. Eric Dutt at Valencia. 

357-58. 
—— of Mr. G. M. Huddar in Spain. 

1333-34. 
of Sindhi merchants from Spain 

in Gibralter. 1087. 
of the Shami Pir. 650. 

Reported —— of Indians in Russia. 
29-30. 

ART EXHIBITION(S)— 
Question re scheme for holding Industrial, 

and Agricultural Exhibitions. 
161-63. 

ARTICLE(S)— 

Question re— 
Gordon Sinclair, writer of an re- 

garding Love Parades in the Anda- 
mans. 1771. 

High prices of manufactured by 
the Tata Steel Company. 155-57. 

Purchase of certain —— for the army. 
2474-76. 

ASAF ALI, MR. M.—conéd. 
Question re—contd. 

Certain information in respect of the 
training of Indians in certain Military 
Colleges. 262-64. 

Maximum rate of pay for certain army 
clerks. 264.65. 

Question (Supplementary) re— 
Raid on Bannu. 1828. 
Remarks about Indian Army made by 

Sir Philip Chetwede in a speech at 
Trocadero. 257 

Resolution re— 
Appointment of an enquiry committee 

for the Broadcasting Department. 
308, 317, 318, 330, 336-38. 

Implementing the recommendation of 
the Indian Sandhurst Committee. 
524 

| ASSAM— 

Question re— 

Coal seams in——. 1691-92. 
Coalfields of ——. 1691. 
Collieries in ——. 1692. 

Conditions of labour in the tea gardens 

ASAF ALI, MR. M— 

Criminal Law Amendment Bill— | 
Motions to consider and to circulate. | 

582, 660, 763-70. 
Motion to pass. 

954. 
Motion for Adjournment ye— 

Condition of Indians in Burma. 
1637. 

Demolished Shiva Temple in the Queen’s 

946, 947, 952, 953, 

1627, 

Garden of Delhi. 1350-51 
Government's Frontier Policy. 299. | 
Increase in the Indian Defence charges. 

235-37 

Sir Philip Chetwode’s reflections on 
Indian Officers in the Indian Army. 
386 

Motor Vehicles Bill— 
Consideration of clause 6. 1373: 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Committee. 

1110-15, 1967, 1973, 1977, 1980. 
Question ve— 
Appointment of British Other Ranks as 

Office Superintendents in the supply 
and transport branch of Command 

in 1412 
Contribution to the flood relief fund of 

268 
Extraction of Coal from mines in ——, 

1693. 
Inspection of the collieries in ——, 

1692-93. 
Lushai Hill tribes in 2281. 
Pric2 and’ system of extraction of coal 

from mines in 198: 
Primitive tribes of 2280-81 
Refusal to grant excise duty of petrol 

and kerosene oil to 20 
Road Improvement Schemes in 

1578. 
Schools in the Naga Hills District in —— 

and eradication of slavery. 799-804. 

ASSAM BENGAL RATLWAY— 
See “ Railway(s)”. 

ASSAM FLOOD ENQUIRY COMMITTER— 
See * Committee(s) ”. 

ASSAMESE— 
Question re— 

in the Calcutta and Chittagong 
Customs services. 1757-5! 

Subsidy to, and employment of, —— on 
Headquarters. 265-66. the Eastern Bengal Railway. 40-41. 
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ASSAULT(S)— 

Question re robbery and——on pass- 
engers in railway compartments. 370- 
at: 

ASSEMBLY— 

Question ze Union Jack flown over the 
Legislative building when the 
is in Session. 2368-69. 

See also “ Legislative Assembly ”. 

ASSESSMENT— 

Question re— 

Exemption of articles of daily use of 
passengers on ships from of cus- 
toms duty. 535-36. : 

Income from interest on securities of 
Ruling Chief and Princes exempted 
from income-tax and super-tax ——. 
2006-07. 

ASSISTANT(S)— 
Question re— 

Age-limit for recruitment of —— in the 
Central Secretariat, 996-97, 1239. 

Duties and powers of Divisional Superin- 
tendents and their on the Hast 
Indian Railway. 1338. 

Duties of the Government Hpigraphist 
and his 918-19. 

Scales of salary for Programme —— and 
Technical in Broadcasting Sta- 
tions. 350. 

ASSISTANT CONTROLLER FOR BROAD- 
CASTING— 
Question re appointment of an 

21, 
620- 

ASSIASTANT DIRECTOR— 
Question re , Nutrition Research In- 

stitute, Coonoor. 460. 

ASSISTANT PROFESSOR(S)— 
See “ Professor(s)”. 

ASSISTANT STATION MASTER(S)— 

See “ Station Master(s) ”. 

ASSOCIATION(S)— 
Question re— 

Appointment of Sir Robert Bell as 
Chairman of the Bombay Fire Insur- 
ance . B62. 

Passenger on railways. 2309-10. 
Representations from the Indian Army 

Service Corps Civilian —~. 105. 

ATTACHED OFFICE(S)— 

Question re— 

Appointment of clerks in the Secre- 
tariat and the 548-50. 

Retirement, etc., of officers in the De- 
partment of Education, Health and 
Lands and its 2695-96. 

Stoppage of the exodus of certain —— to 
Simla. 295. 

ATEBRIN— 

Question re duty on ——. 435-36. 

AUCTION— 

Question re provision of certain amenities 
to lessees and —— of plotsin New Delhi. 
104: - 

“AUDIT— 
Question re— ५ 
——of the accounts of the Indian 

Institute of Science, Bangalore. 2396. 
97. 

Functions of the of Railways, 811- 

Responsibility for accounts and —— of 
railways. 380, 

AVIATION— 

Statement(s) laid on the 
jects on which the - _ agi are of the 
Petrol Tax Fund was expended during 
the years 1936-37 and 1937-38. 479- 
82, 

AYYALUR— 

Question re train disaster at, 
Indian Railway. 2296-97. 

AYYANGAR, MR. M. ANANTHASAYA- 
NAM— 

Criminal Law Amendment Bill— 
Motions to consider and circulate. 

497, 604. 
Consideration of clauses. 855. 

Indian Emigration (Amendment) Bill— 
Motion to pass. 2669-71. 

Motor Vehicles Bill— 

Motions to consider and to circulate. 
1265-79. 

Consideration of— 
Clause 4. 1362. 
Clause 7. 1382, 1389. 
Clause’ 9. 1432. 
Clause 11. 1433. 
Clause 12. 1434, 
Clause 13. 1436. 

South 
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AYYANGAR, MR. M. ANANTHASAYA- 
NAM—contd. 
Motor Vehicles Bill—contd. 

Consideration of— 
Clause 17. 1470. 
Clause 18. 1591. 
Clause 20. 1594, 
Clause 21. 1594, 1595, 1596. 
Clause 28. 1599-1600. 
Clause 35. 1602, 1603, 1604, 1605. 
Clause 38. 1608, 1613. 
Clause 42. 1787-89, 1793-95, 1812. 
Clause 43. 1897. 
Clause'89. 2439, 
Clause 96. 2449, 2450, 2451. 
Clause 132. 2566-67. 
Clause 134. 2579-81. 

Point of Order raised by Pandit K. K. 
Malaviya as to whether a division 
should not be reopened when the 
division bell went out of order and 
consequently certain members could 
not participate in the voting. 2614- 
15. 

Question re— 

Age-limit for recruitment of Assistants 
in the Central Secretariat. 1239. 

Assistant Professors in the General 
Chemistry Department of the Indian 
Institute of Science, Bangalore. 1408- 
09. 

Audit of the accounts of the Indian Insti- 
tute of Seience, Bangalore. 2396-97. 

Countries with Consuls or Trade Com- 
missioners appointed by the Govyern- 
ment of India. 912-13. 

Exhibitions of Indian industrial pro- 
ducts in foreign countries. 919-20, 

Extension given to the Professor of 
Bio-Chemistry of the Indian’ Insti- 
tute of Science, Bangalore. 1141- 
43. 

Indian regiment consisting of Indians 
belonging to different castes. 2478- 
79. 

Marks for viva voce examination for the 
Indian Civil Service, ete. 2022-27. 

Officers in the Contracts Directorate and 
purchases made for the Army. 2476- 

8 
Persons interested in any concern manu- 

facturing or supplying materials to 
Government. 2027-28 

Political status of Coorg. 
Price of pig iron. 2689. 
Protection to British colonies in the 

tariff schedule. 2689-90. 

1238-39. 

AYYANGAR, MR. M. ANANTHASAYA- 
NAM—coni 

Question re—contd. 

Purchase of certain articles for the army, 
2474-76. 

Railway accident in South India. 838- 
40, 

Rate war between shipping companies 
carrying Haj pilgrims. 2690-91. 

Report of the activities of the Depart- 
ments of Master-General of Supplies 
and Directors of Contracts. 2478. 

Resolutions of the Proyincial Legis- 
lJatures about Federation. 919. 

Right to nominate a panel by Govern- 
ment for the appoinrment of a Regis- 
trar of the Indian Institute of Science, 
Bangalore. 1138-39. 

Terms of the Indo-British Trade Agree- 
ment offered by the United Kingdom. 
2687. 

Train disaster at Ayyalpur, South Indian 
Railway. 2296-97. 

Question (Supplementary) re— 
Abolition of clerical posts and creation of 

officers’ posts in the Master General 
of Ordnance Branch. 998-99. 

Advertisement inviting applications for 
European Sub-Lieutenants in the 
Executive Branch of the Royal Indian 
Navy. 1287. 

Appointment of Mr. John Sargent as the 
Educational Commissioner with the 
Government of India. 902. 

Archwological Excavations to be made 
by Sir Leonard Woolley. 893. 

Arrangements with the Imperial Air- 
ways as a part of the Empire Air Mail 
Scheme. 361. 

Assistance by the Reserve Bank to 
scheduled banks. 554-56. 

Attending of meeting of certain political 
bodies by Government servants. 274, 

Barracks given to Indian apprentices in 
the Mechanical Transport Depart- 
ment. 1225. 

Board to advise the Governor-General 
with regard to the recruitment of the 
higher staff to the secretariat. 983. 

Bringing into force of the Insurance 
Act. 1662, 1663. 

Certain information in respect of the 
training of Indians in certain Military 
Colleges. 263. 

Closing of certain branch lines ofrailways 
and contemplated tax on crude oil. 
1055. 
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AYYANGAR, MR, ७. ANANTHASAYA- AYYANGAR, MR. M. ANANTHASAYA- 
NAM—contd. 

Question (Supplementary) re—contd. 
Commissioned British Officers stationed 

in various districts in Bengal. 712. 

Complaints against Radio Service in 
India. 21. 

Concessions in railway fares to certain 
military officers. 1757, 

tered 

NAM—conid. 

Question (Supplementary) re—contd. 

Increased defence charges on Indian 
revenues. 2456. 

Trans-continental. Airways, 
Limited. 614. 

Latest position in Waziristan. 376. 
uniform taxa- Contract for “export scrap ” 

into with a Japanese firm by the 
North Western Railway. 629. 

Contract of the North Western Railway 
with Messrs: Wheeler and Company. 
623. 

Countries conducting negotiations for 
trade agreement with India. 160. 

Creation of provinces on linguistic 
basis. 888. 

Customs cordon round Pondicherry and 
Karikal in South India. 986: 

Dependants of staff entitled to free 
passes on railways. 10-68. 

Design and inspection of XB engines. 
, 394. 

Detention of Mr. Virender Chattopa- 
dhyaya in Russia. 359. 

Disturbances among the Indian workers 
in British Guiana. 167. 

Electoral Rolls for the Madras Consti- 
tuencies of the Council of States 
1152 

Employment of women in the Govern- 
ment of India Departments. 982. 

Exchange ratio. 721. 
Expenses under “* Administration’ in 

the Indian Institute of Science, 
Bangalore. 1140. 

Expulsion of Dr. M. K. Menon from the 
French terrotories in India. 19. 

Facilities to Indian apprentices for 
practical training in factories and 
workshops, etc, 900. 

Fail in the prices of ground-nuts. 
Governors in India. 995 
Harassment to Indian passengers by the 

staff of the Customs Department in 
Bombay. 560-61 

High prices of articles manufactured by 
the Tata Steel Company. 156. 

Higher fares charged for short distances 
on the Bengal, Nagpur and Madras 
and Southern Mahratta Railways. 
2309. 

Holding of his court by the Commissioner, 
Ajmer-Merwara, at his” residence. 
2483, 2484. 

1126. 

tion on testam and 
succession, etc. 993. 

Legislation for maternity benefits to 
women workers. 1415. 

Liability incurred by India under the 
treaty of Yemen. 631 

Marriages of convicts in the Andamans. 
995. 

Memorandum presented to the Reserve 
Bank by the South Indian Chamber 
of commerce. 989. 

Negotiations for a trade agreement with 
the United States of America. 374. 

Negotiations for Indo-British Trade 
Agreement. 150. 

New proposals as announced by Mr 
Hore-Belisha. in the House of Com- 
mons. 1000 

Payment of interest to the 
Indian rupee securities 
551-54. 

Position of Indian labour in Malaya. 
895, 

Powers of command of British and In- 
dian army officers. 1996. 

Price of pig iron. 1653. 
Proceeds of the sale of gold consumed 

as unproductive expenditure. 2471. 
Publication of a memorandum review- 

ing the position of Indian overseas. 
891. 

in Aden, 

Purchase of sugar by Great — Britain. 
1157, 1158. 

Racial diseri in the Mechanical 
Transport Department. 1227. 

Rate of return from circulation of silver 
rupee. 1759. 

Recent events in Pondicherry. 1310. 
Recommendations of Provincial Govern- 

ments about the award of titles. 
164, 155. 

Recommendations of the Irvine Com- 
mittee. 1141. 

Recovery of losses caused to Govern- 
ment by officers. 1763. 

Recruitment of Veterinary — Assistant 
Surgeons. 542-43. 
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AYYANGAR, MR. ७. : 
NAM —conid. 

td. 

AYYANGAR, MR. M. ANANTHASA- 
YANAM —coneld. 

Question (Sup; ary) 7 

Reduction in the wages of Indian 
Jabourer in Malaya 892. 

Reduction of the burden of interest 
charges on India. 2031. 

Refusal of licences to 
keepers in Fiji. 1130. 

Remarks by Mr. M. P. Gandhiregarding 
export markets for Indian piece goods 

Indian. shop- 

and bilateral trade agreements. 
1159, = 

Reorganisation of the Indian Research 
Bureau. 907 

Report about migration of Indian la- 
bour into Ceylon. 1646. 

Report of the Non-Official Delegation on 
the trade talks in Simla. 885. 

Report on the Bihta train disaster. 
BE 

Representation from certain Universities 
urging change in the méthod of ‘re- 
cruitment to the Indian Civil Service. 
1218. 

Representation from the Lucknow Uni- 
versity ve Scholarship to Indian 
students from the funds of 1851 Hxhi- 
bition. 1644 

Representation of Indian interest on 
the Internati Tea Co: 
1136 

Resolitions passed by Provincial Legis- 
latures about the establishment of 
Federation. J51, 158 

Restrictions and conditions imposed on 
foreign nationals in India. 1685. 
evenue and expenditure under the 
Telograph Department. 1062. 

Riots in Burma. 386. 
Robbery and assaults on passengers in 

railway compartments. 871. 
Rupee coins, token moneys and currency 

Q (Suppl 'ए) re—coneld. 

Setting up of a separate Governor 
General’s Secretariat. 1231. 

Speeding up of the Grand Trunk Ex- 
press. 8. 

Training of Officials to serye as Agents 
in British Colonies, ete. 896. 

Ta'sing over of the administration of the 
Salt Department from the Bengal 

_ Government. 985. 
Types of engines in use on railways. 

1320. 
Use of Indian materials for the construc- 

tion and repairs of aeroplanes in 
India. 620. 

Use of XB engines on the Company- 
managed Railways, 1322. 

Wardha Scheme of Education. 441- 
42, 

AYYAR, MR. N. M— 

Employment of Children Bill— 
Consideration of clauses. 2807, 2811. 

AZAMGARH— 
Question ve — mail daccity ~ in ——. 

650-51. 

AZHAR ALI, MR. MUHAMMAD— 

Employers’ Liability Bill— 
Consideration of clauses. 2819-20. 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

1021, 1035-37. 
Consideration of— 

Clause 35. 1605. 
Clause 38. 1615-16. 
Clause 41. 1712-13. 
Clause 42. 1740-42. 
Clause 94. 2442. 

Muslim Dissolution of Marriage Bill— 
notes in circulation in India and bul- Motion to refer to Select Committee. 
lion kept in reserve. 280. 1105, 

Safeguarding of the right of Indians to| Prevention of Cruelty to Animals (Amend- 
‘settle down in Southern and Northern ment) Bill— 

Rhodesia and Nyasaland. 1665- Consideration of clauses. 2731, 2744, 
2783-84, 2787-88. 

Scales of salary for Programme Assis-| Question re— | 
tants and Technical Assi C al repres tion in service on 
Broadeasting Stations. 350. State Railways. 106. 

Scheme for an aerial reserve force of Conductor Guards on State Railways. 
volunteers, 1208. 107 

Scheme for holding Industrial, Art and 
Agricultural Exhibitions. 162. 

Consideration of the penalty of redue- 
tion as a fine on Railways. 1339. 
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AZHAR ALI, MR. MUHAMMAD—conid. 

Question re—conid. 

AZHAR ALI, MR. MUHAMMAD—oncld. 

Question (Supplementary) re—contd. 

Criterion of y and inefficiency 18607! ion of the Indian Research 

i to teach in the East Bureau. 907. i 

eee Railway SE Loni: 100, Report of the United Provinces and 

1341-42 Bihar Governments’ Joint Power 

: Aleohol Committee. 1672. 
Duties and powers of Divisional Super- 

intendents and their Assi on the 
East Indian Railway. 1838. 

Enquiry under certain rules on rail- 
ways. 1339. 

Exemption of the Shahdara-Saharanpur 
Light Railway from the operation of 
section 62 of the Indian Railways Act. 
107. 

Non-adimis: of certain N 
“Staff to the Sterling Branch of 
Provident Fund on the East Indian 
Railway. 1338. ‘ 

Non-gazetted staff failing in eye-sight 
test on State Railways. 1340. 

Notification regarding delegation of the 
powers of Railway administration to 
gazetted staff. 1341. 

Officiating allowance paid to non-gazet- 
ted staff on the North Western Rail- 
way. 1341. 

Pensionary benefits for mechanics and 
-mistries in the Posts and Telegraphs 
Department. 2860. 

Petition from non-gazetted staff on 
State Railways. 1340. 

Revenue derived from the sale , 
~ of trees and cultivated area on the 

Shahdara-Saharanpur Light 
way. 1339, 2772-73. 

Gazetted 

Salary and travelling allowance of 616 | 
Superintendent of Education from 
Delhi, Amjer-Merwara and Central 
India. 107. 

Selection posts and grades in each cadre 
on State Railways. 1339-40. 

Van porters in the Delhi Division of the 
North Western Railway. 106. 

Question (Supplementary) re— 
Appointment of a Royal Commission to 

investigate conditions in the British 
West Indies. 1921. 

Appointment of Indian agents in British 
Colonies. 1662. 

Position with regard to Indians in 
Burma. 1941. 

Prohibition on the import of certain 
books into India. 536-39. 

Rate War between shipping companies 
carrying Haj Pilgrims. 910. 

Rail- | 

Separate third class waiting rooms for 
ladies on railways. 23, 24. 

B 

BAH— 

Question re proposal to close the Branch 
Line between Agra and 381, 827- 

28. 

BAJORIA, BABU BAIJNATH— 

Allotment of a day for the discussion of 
the reports of the Public Accounts Com- 
mittee and prolongation of sessions with- 
out giving sufficient notice. 2775. 

Control of Coastal Traffic of India Bill— 
Motion to recommit to Select Committee. 

202-04. 
Motion for Adjournment re mishandling of 

the Shiva Temple affairs in Delhi. 2034, 
2049-50, = ca 

Motor Vehicles Bill E 
Motions to consider and to circulate. 

962, 1048, 1046, 1181, 1189-93, 1269, 
1284, 1295. 

Consideration. of— 
Clause 2.. 2627. 
Clause 38. 1616. 
Clause 42. 1813-14. 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Committee. 

1417-22. 
Prevention of Cruelty to Animals (Amend- 

ment) Bill— 
Motion to consider. 2710-12. 
Consideration of clauses. 2725, 2726, 

2732-88, 2735, 2736, 2742, 2747-48, 
2749, 2750, 2784-85, 2789, 2796. 

Motion to pass. 2803. 

Question re— 

Appointment of another Indian Fiscal 
Commission. 2687. 

Charge for registration of abbreviated 
telegraphic address. 1846. 

Delay in refund of claims for overcharges 
on railways. 1845-46. 

Demolition of a temple of God Shiva in 
Delhi. 1764. 

— किक
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BAJORIA, BABU BALJNATH—contd. 
Question re—conid. 

Distress of returned emigrants from 
British Guiana. 1934-36 

Loss to India due to the Sino-Japanese 
War. 1862-63. 

Money spent on scientific and industrial 
researches. 2380-81 

Production of Khandsari sugar. 2021 
Recruitment to Gov tb services. 

2484. 
Report of the United. Provinces and 

Bihar Goyernments’ Joint Power Al- 
cohol Committee. 2020-21 

Shiva temple dispute at Delhi. 2486-90. 
Training of Indian students in Railway 

Engineering. 1846-48 
Training of Indians in certain Engineer- 

ing subjects. 1986: 
Resolution re appointment of an enquiry 

committee for the Broadcasting Depart- 
ment. 320, 335-36. 

* BAJPAT, SIR GIRJA SHANKAR— 
Ajmer-Merwara Municipalities Regulation 

(Amendment) Bill— 
Motion for leave to introduce. 2563-64. 

Destructive Insects and Pests (Second 
Amendment) Bill— 
Motion for leave to introduce. 

Import of Drugs Bili— 
Presentation of the report of the Select 

Committee. 2317. 
Indian Aireraft (Amendment) Bill— 

Motion for leave to introduce. 121. 
Consideration of clauses. 2822, 2823. 
Motion to pass. - 2824. 

Indian Cotton Cess (Amendment) Bill— 
Motion for leave to’ introduce. 120-21. 

Indian Emigration (Amendment) Bill— 
Motion for leave to introduce. 121. 
Motion to consider. 2647-49, 2658, 2661, 

2662-63. 
Consideration of clauses. 2665, 2666. 
Motion to pass. 2667, 2671-72. 

Motion for Adjournment. re condition of 
~ Indians in Burma. 1583, 1636-40. 
Motor Vehicles Bill— 

Consideration of Clause 7. 
13 

1166. 

1380-82, 

Statement laid on the table re notification 
prohibiting the emigration of unskilled 
Labourers from the Madras Presidency 
to Malaya. 120 

BALANCE(S)— 
Question re —— belonging to Indians in 

Tran. 1058. 

BALANCE OF TRADE— 

See “ Trade”. 

BALUCHISTAN— 

Question re— 
Abolition of Jirga System in —— and 

the withdrawal of the Frontier Crimes 
Regulations. - 378. 

Dissatisfaction against the increase of 
school fees in ——. 1137-38. 

BAMRAULI— 

Question re criminal tion in 
tion with the —— Railway collision. 
106. 

BAN— 
Question re —— on the emigration of 

Indians to Ceylon. 182-83. 

BANERJEA, DR. P. N— 

Criminal Law Amendment Bill.— 
Motions to consider and to circulate. 

603. 
Motor Vehicles Bill— 

Motions to consider and to circulate. 

Consideration of — 
Clause 2. 2623-24, 2625-26. 
Clause 5. 1365. 
Clause: 7. 1383. 
Clause 17. 1587-88. 
Clause 26. 1598-99. 
Clause 34. 1601. 
Clause 41. 1718. 
Clause 42. 1773-76, 1779-80, 1782, 

1783, 1785-86, 1788, 1804, 1818, 
1867, 1870, 1878, 1884, 1885, 1890- 
91, 1895-96. 

Clause 50. 2223. 
Clause 59, 2235. 
Clause 63. 2246. 
Clause 64. 2252, 2414. 
Clause 95. 2445. 
Clanse 108. 2493-94. 
Clause 109. “2502. 
Clause 110. 2508, 2507. 

Clause 123. 2530. 
Clause 138. 2576. 
Sixth schedule. 2603. 

Question 7e— 
Coal seams in Assam. 1691-92. ~~~ 
Coalfields of Assam. 1691.9 
Collieries in Assam. 1692. 
Despatchers under the Director of Con. 

tracts. 2490. 
Extraction of coal from mines in Assam. 

1693. é 
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BANERJEA, DR. P. N.—contd. 
Question re—contd. 

Inspection of the collieries in Assam. 
1692-93. 

Output from the Kurharbaree and 
Serampore collieries. 2294. 

Price and system of extraction of coal 
from mines in Assam. 1693. 

Railway collieries. ‘2293-94. 
Question (Supplementary) re carriage of 

dogs in passenger compartments. 1837. 
Resolution re financial control of military 

expenditure, 2326-29. 

BANGALORE— 

~ Question re— 
Assistant Professors in the General Che- 

mistry Department of the Indian 
Institute of Science, 1408-09. 

Audit of the accounts of the Indian 
Institute of Science, 2396-97. 

Directorship of the Indian Institute of 
Science, 2371. 

Expenses under “ Administration ? in 
the Indian Institute of Science, ——. 
1139-40. 

Extension given to the Professor of Bio- 
Chemistry of the Tndian Institute of 
Science, —-. 1141-49. 

Recommendations of the Irvine Com- 
mittee given effect to by the Indian 
Institute of Science, ——. 80.82. 

Right to nominate a Panel by Govern- 
ment for the appointment of a Regis- 
trar of the Indian Institute of Science- 

- 1138-39, 

BANK(8)— 
i Question re— 

Assistance by the Reserve Bank to i कं scheduled -,. 554.56. i का of ——. 900-01, 1011, 2722. ailure of Calicut ——. 1489-90. Position of the Reserve vis-a-vis 
the scheduled 1212-13: 

BANK FATLURE— 
Question ve recent —— in South India. 

738-39, 740-43. 

BANKING LAW— 
Question re enactment of ——. 729-30. 

BANNU— 
- Question re— 

Raid on ——. 1326-28. 
Raids on and other British Indian 

territories. 1074-76. 

BANNU—conid. 

Question re—contd. 

Working hours of clerks employed under 
the Garrison Engineer, 5 
65. 

BANNU CITY— 

Question ve declaration of —— out of 
bounds for troops. 1234-35. 

BAR(S)— 
Question re fair selling price of and 

galvanised corrugated iron sheets. 157. 

BARAKAKHANA— 

Question re— 
Fencing of the —— Loop Line between 
Goma and Sone Hast bank. 2294. 

Grievances of gangmen working on the 
railway between ——- and Gomo. 
2553. 

BARAULI— 
Question 7e opening of a post office at vil- 

lage in Muttra district. 822-23. 
BAREILLY JUNCTION— 

Question re construction of a shed on the 
inland platform of 1863-64. 

‘| BARRACK (S8)— 
Question re —— given to Indian appren- 

tices in the Mechanical Transport Depart- 
ment. 1224-26. 

BARTLEY, MR. J.— 
Motor Vehicles Bill— 

Consideration of— 

Clause 40. 1706-07, 
Clanse 42. 1810-11. 

Oath of Office. 1, 1541. 

BAY Ol BENGAL— 

Question re fishing by Japanese trawlers 
in the 2382. 

BAZAR AREA— 
Question re— 

Non-inclusion of certain areas in the —— 
of the Lahore cantonment. 544. 

Non-inclusion of ‘Tripolia Ward in the 
—— of the Agra Cantonment. 1998. 

Sale of ice in the of the Lahore 
Cantonment. 890-91. 

BAZAR COMMITTER(S)— 
Question re— 

in Cantonments. 1998. 
Rmoluments of Executive Officers, elec- 

tions of Vice-Presidents and —— in 
Cantonments. 732-33. 

| 
। 

। |
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BAZAR COMMITTEE(S)—condd. BENGAL DELTA— 
ued! का Question re investigation into the condi- 

Mee 3269: ub tions of the for facilitating steam- 
es a the eS soins f ship navigation. 805. 

-delegation of powers eo: —— ०! . NMENT. 
the Lahore Cantonment. 726-27. BENGAL GOVERNMENT— 

Question re taking over of the administra- 
BEAWAR— tion of the Salt Department from the 

Question re election of a non-official Chair- 984-85, 1766-67. 
Ave 0, the —— Municipal Committee. BENGALL— 

mea : Question re qualification and salaries of 
BEGGAR(S)— the Professors of —— and English in 

Question re —— etc., on railway plat- the Delhi University. 104. 
forms. ae BENGALI(S)— 

BEGGAR NUISANCE— Question re non-selection of a for a 

Question re —— cn railways. 791-93. superior appointment in the Central 
< g IRT : Excise and Salt Department. 1765-66, 

BELL, SIR ROBERT— 1767. 

Question re appointment re as Chair-| prpaR— 
man of the Bombay Tire Insurance हर 5 
Asionintions DBD. Question re cotton carried by road from 

a दे the Central Provinces and to Bom- 
BENARES— bay. 825-26. 

Questien re— BEZWADA— 
Abolition of the system of window- | 

delivery in ——. 1568-69. 
Question re— 

Lack of arrangement for water supply 
Tmprovement Ai ory Committee at} at Railway Station. 1858- 

Hardwa 2 up of a similar | 60. : 

Committeo at — 1546. Provision of drinking water in summer 

BENARES CANTONMENT— at Railway Station. 1566- 
Question re enguiry offices at and JE 

other stations on the Hast Indian Rail-| BHAVNAGAR— 
way. 1084-85. Question re earthquake shocks in —— 

BENGAL— State. 1660-61. 

Motion for Adjournment re breaches on BHUTTO, MR. NABI BAKSH ILLAHT 
the Hast Indian Railway lines in the) BAKSH— 
district of Murshidabad in ——. 745-| Motor Vehicles Bil— 

be Motions to consider and to circulate. 
Question re— 1012-14. 

Acquisition of certain villages in the Consideration of— 
Tripura District of for a military Clause 41. 1715. : 
purpose. 547-48. Clause 42. 1884, 1885. 

Commissioned British Officers station- 
ed in various districts in 711- 
12. 

Freight rates on coal and coke between 
and Bombay. 31. 

BENGAL AND NORTH WESTERN 
RAILWAY— 

See “ Railway(s) ”. 

BENGAL NAGPUR RAILWAY— 

See “ Railway(s) ”. 

Question re— 
Agreement between the Central Goy- 

ernment and the Sind Government 
about Sukkur barrage, 1231- 
33. 

Capital at charge on the Larkana-Jacob- 
abad Light Railway. 1838-39. — 

Certain Railway Lines in Sind. 1837- 
38. a 

Construction of a broad gauge line 
between Larkana and Jacobabad. 
1317-18. & 
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BHUTTO, MR. NABI BAKSH ILLAHT 

BAKSH—conid. 

Question re—conid. 

Continuation of the railway line from 
Dodapur to Jacobabad. 1319. 

Disregard of the requirements of Sind 
by the Railway Board. 1839. 

Inadequate arrangement for supplying 
water to Muslims on the North Wes- 
tern Railway. 1330-31. 

Proposal to dismantle the Larkana- 
Jacobabad Light Railway Line. 
1839. 

Provision of fans in Third and Interme- 
diate Class compartments on State 
Railways. 1330. 

BIANA— 
Question re rest to Station Masters on the 
Agra— Section of the Bombay, 
Baroda and Central India Railway. 
829. 

BIHAR— 
Question re— 

Areas of military grounds in——. 
2019. 

Communal discrimination in Income- 
fax Department’ in ——. 2481- 
82. 

Examination held for recruitment of 
postal clerks in and Orissa. 
1562-63. 

Muslim Income-tax Officers in —— . 
2480-81. 

Non-appointment of SBiharis as Divi- 
sional Accountants in ——. 1490, 
2562. 

Postal facilities in certain districts of 
——. 2296. 

BISAR AND ORISSA— 
“Question re communal composition of 

certain staff in the Postal Circle. 
1580-81. 

BIHAR GOVERNMENT— 
Question re report of the United Pro- 

vinces Government and ——’°s Joint 
Power Alcoho! Committee. 1672-73, 

2020-21. 
BIBARI(S)— 

Question re— 
Non-appointment of as Divisional 

Accountants in Bihar. 1490, 2562. 
Non-grant of vending contracts on the 

East Indian Railway to —— . 
1086-87. z 

BIHTA— 
Motion re Report by the Honourable Sir 

John Thom on the cause of the railway 
accident near 389-427. 

Motion to reduce Demand for Supple- 
mentary Grant in respect of ‘* Miscel- 
laneous Expenditure ” re Report on 
the railway accident at ; 
428-34. 

Question re— 
Cost of the enquiry into the railway 

accident at 295. 
Report on the train — disaster. 

Il, 37. 

BILATERAL TRADE AGREEMENT(S)— 
Question re remarks by Mr. M. P. Gandhi 

regarding export markets for Indian 
piece goods and 1158-59. 

BILL(S)— 
Ajmer-Merwara Municipalities Regula- 

tion (Amendment)— 
Introduced. 2563-64. 

BUDDHA GAYA TEMPLE— 
Question re action on the 247. 

Child Marriage Restraint (Amendment)— 
Assent of Governor General. 114. 

Child Marriage Restraint (Second Amend- 
ment)— 
Assent of Governor General. 114. 

Code of Criminal Procedure (Amendment) 
Bill (Amendment of section 167)— 
Motion to refer to Select Committee. 

207-24. 
Referred to Select Committes. 224. 

Commercial Documents Evidence — 
Appointment of certain members to the 

Select Committee. 482. 
Appointment of Mr. Y. N. Sukthankar 

to the Select’ Committee. 1166. 
Control of Coastal Traffic of India— 

Motion to recommit to’ Select Com- 
mittee. 198-207. 

Recommitted to Select 
207, 

Question re Government’s policy on the 
control of 2676-77. 

Criminal Law Amendment— 
Introduced. 120. 
Motions to consider and to circulate. 

Committee. 

483-528, 567-611, 652-98, 746-89, 
841-57. 

Motions to circulate negatived. 853- 
55. 

Motion to consider adopted. 856- 
57. 

Consideration of clauses. 857-66. 
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BILL (S)—contd 

Criminanal Law Amendment—contd. 

Motion to pass. 866-78, 924-55. 
Passed as amended. . 955. 
Passed by the Council of State. 1951. 

Cutchi Memons— 
Assent of Governor General. 114. 

Dangerous Drugs (Amendment)— 
Assent of Governor General. 114. 

Delhi Joint Water Board (Amendment)— 
Assent of Governor General, 114. 

Destructive Insects and Pests (Amend- 
ment)— 
Assent of Governor General. 114: 

Destructive Insects and Pests “(Second 
Amendment) Bill— 

1166. Tntroduced. 
Durgah Khay 

of 
2b (Amendment)— 

General. 114. t 

Employment of Children— 
Introduced 483. 
Considered and passed, 2804-14 

Governor General’s assent to 
114. 

Hindu Women’s. Right to Divorce— 
Introduced. 2830-31. 

Hindu Women’s Rights to Property 
(Amendment)— 
Assent of Governor General. 

tmport of Drugs— 
Presentation of the report of the Select 

Committee. 2317 
Indian Aircraft (Amendment)— 

Introduced. 121. 
Considered and passed. 2822-24, 

Indian Coffee Cess (Amendment)— 
Assent of Governor General.114. 

Indian Companies (Amendment)— 
Assent of Governor General. 114. 

Indian Cotton Cess (Amendment)— 
Introduced. . 120-21. 

Indian Emigration (Amendment)— 
Introduced. 121. 
Motion to consider. 
Consideration of clauses. 
Motion'to pass. 2667-72. 
Passed as amended. — 2672. 
Passed by the Council of State. 

114, 

2647-63. 
2663-67. 

2843. 
Indian Income-tax (Amendment)— 

Re-appoint and . appoi ० 
certain members to the Select Com- 
mittee. 2620. 

BILL(S)—conid. 

Tndian Oaths (Amendment)— 
Appointment of Mr. N. A. Faruqui to 

the Select Committee. - 121. 
Indian Patents and Designs (Amend- 

ment)— 
Motion to refer to Select Committee, 

postponed. 2830. 
Indian Tariff (Amendment)— 

Assent of Governor General. 114. 
Indian Tea Cess (Amendment)— 

Introduced. 483. 
Considered and passed. 2824-30. 

Indian ‘Tea Control— 
Assent of Governor General. 

Tnsuranee— 
Assent of Governor General. 

Manoeuy Field 

114, 

114. 
Firing and Artillery 

srnor General. 114. 
Motor Vehicl 

Presentation of the Report of the Select 
Committee. 120. 

Motions to consider and to circulate 
956-69, 1012-51, 1166-1205, 1251- 
96, 1352-59. ; है 

Motion to consider adopted. 1359. 
Motion to circulate withdrawn. ~ 1359. 
Consideration of = 

Clause’. 2615-16. 
Clause 2. 2616-18, 2621-28. 
Clause 3. ~ 1359-61. 
Clause 4. - 1361-63. 
Clause 5. _ 1363-68. 
Clause 6. 1368-76. 
Clause 7. 1376-92, 1417-29. 
Clause'8: 1429-32. 
Clause 9° 1432. 
Clause 10, 1433. 
Clause 11. 1433-34. 
Clause 12. 1434-85. 
Clause 13, 1435-39. 
Clause 15. 1489-55. 
Clause 16. 1463. 
Clause 17. 1463-70, 1586-91. 
Clause 18. 1591-93. 
Clause 20. 1593-94. 
Clause 21. 1594-96, 
Clause 22. 1597. - 
Clause 23. 1597-98. 
Clause 25, 1598. 
Clause 26. 1598-99. _ 
Clause 28. 1599-1600. 
‘Clause 33. 1600-01. 
Clause 34. 1601-02. 
Clause 35. 1602-05, 
Clause 37. 1606-07. 
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BILL (S)—conid. BILL (S)—coneld. 

Motor Vehicles—contd. Motor Vehicles—coneld. 

Consideration or Consideration of— 

Clause 38. 1607-18, 1698-99. Clause 133, 2870-77. 
Clause 39. .. 1700. Clause 134. 2577-85. 

New clause 394. 1700-01. Clause 135, 2585-89. 
Clause 40. 1702-07. Clause 136. 2589-90, 2628-29. 
Clause 41. 1707-21. First Schedule. 2590-97. 

Clause 42, 1721-48, 1772-1819, 1867- Second Schedule. 2597-98. 

97. Sixth Schedule. 2600-04. 

Clause 43. 1897-1902. Seventh Schedule. 2605. 
Clause 46. 1902-07. Eighth Schedule. 2606-11. 

Clause 47. 1909-10, 2218-21. Tenth Schedule. 2611-12. 

Clause 50. 2 S Eleventh Schedule. 2612-13. 
Clause 51. 4. Motion to pass. 2629-46. 

Clause 52: 2224-29. Passed asamended. 2646. 

Clause 56. 2229-80. Point of order raised by the Honourable 
Clause 57. 2230-35. Mr. A. ७. Clow as to whether an 

Clause 59. 2235-36. amendment regulating wages and 
Clause 60. 2236-37. other conditions of motor drivers was 

Clause 62. 2236-43. within the scope of the Bill and in 

Clause 63. 2243-47. order. 2425. 

Clause 64. 2247-49, 2250-63, 2411-| Muslim Dissolution of Marriage— 

22. Motion to refer to Select Commitee. 

Clause 66. 2423-31. 1090-1124, 1951-88, 2831-43. 

Clause 67. 2431-34. Referred to Select. Committee. 2843. 

Clause 68. 2434. Prevention of Cruelty to Animals (Amend- 

Clause 71. 2434-35. ment)— 

Clause 81. 2437. Referred to Select Committee. 122. 
Clause 87. 2438, Presentation of the Report of the Select 

Clause 89. 2439. Committee. 2263. 

Clause 94, 2439-43. Motion to consider. 2702-14. 
Clause 95. 2443-49. Consideration of clauses. 2714-50, 2778- 
Clause 96. 2449-53, 2490. 5 
Clause 104. 2490-91, Motion to pass. 2798-2804. 
Clause 106. 2492-93. Passed as amended. 2804. 
Clause 108. 2493-2502. Question ve allotment of more non-official 

Clause 109. 2502-04. days for - in the Legislative As- 
Clause 110. 2505-07. sembly, 453-55. 
Clause 111, 2507-17. Railway (Local Authorities Taxation)— 

Clause 112. 2517-19. Introduced. 2563. 
Clause 113, 2519-20. Repealing — 
Clause 114, 2520-22, Assent of Governor General. 114. 
Clause 115. 2523-24. Repealing and Amending— 
Clause 120. 2524-28. Introduced. 1586. 
Clause 122... 2529. Sind Salt Law Amendment— 
Clause 123. 2529-31. Assent of Governor General. 114. 
Clause 124. 2531. Statement re Preparation of Summaries 
Clause 125. 2531. of Opinions on: 1865-65. 

Clause 126. 2531-82. Sugar’ Industry Protection (Temporary 
Clause 128. 2532-34, Extenstion)}— 

Clause 129. 2534-35. Assent of Governor General. Ti4. 
Clause 181. 2535. Trade Disputes (Amendment)— 
Clause 182. 2535-36, 2564-68. Assent of Governor General. 114. 
New clause 

70. 

before clause 133. 2569- Workmen’s Compensation (Amendment)— 
Assent of Governor General. 114. 



INDEX TO LEGISLATIVE ASSEMBLY DLBATES. 27 

BIOCHEMISTRY— 

Question re— 

Applications invited for the post of Pro- 
fessor of ——and Nutrition at the 
All-India Institute of Hygiene and 
Publie Health, Calcutta. 461-62. 

Extension given to the Professor of 
of the Indian Institute of 

Science, Bangalore. 1141-43. 

BIRTH DATE(S)— 
Question re alteration in the —— of 

employees on the North Western Rail- 
way. 817-18, 1304-06. 

BOARD(S)— 
Question re— 
——to advise the Governor General 

with regard to the recruitment of the 
higher staff to the Secretariat. 982- 
84. 

to advise the Governor General 
with regard to the recruitment of the 
higher staff to the Secretariat. 1011. 

——to carry out the recommendations 
of the Wheeler and Maxwell Com- 
mittees. 1216. 

BOGIE CARRIAGE(S)— 
See “ Carriage(s) 7. 

BOMBAY— 
Question re— 

Cotton carried by road from the Central 
Provinces and Berar to 825- 
26. 

Freight rates on coal and coke between 
Bengal and 

Harassment to Indian passengers by 
the staff of the Customs Depart- 
ment in 560-61. 

Indians in the Telephone Company of 
—and Karachi. 1297-99. 

Making the proceedings of the meetings 
of the Port Trust open to public 
inspection. 794, 2545. 

BOMBAY, BARODA AND CENTRAL 
INDIA RAILWAY— 

See “ Railway(s)”’. 

BOMBAY FIRE INSURANCE ASSOCIA- 
TION. 

See “ Association(s) ??, 

BOMBING— 
Question re— ४: 
Abandonment of air——on the 

Frontier. — 292-93, 

BOMBING—conid. 

Question—re—conid. 

Withholding from publication in India 
of the results of on the Frontier. 
283. 

BOOK(S)— 
Question re— 

Prohibition on the import of certain 
into India. 536-39. 

Proscription of——. 2761-62. 
Rates for—— charged b, Messrs. 

Wheeler and Company at railway 
bookstalls. 624-25. 

BOOKING— 
Question re through with Shillong 

out-ageney of the Assam Bengal Rail- 
way. 1055-56. 

BOOKING CLERK— 

See “ Clerk(s)”’- 

BOOKSTALL(S)— 

Question re— 
Contract for the running of ——on 

State Railways. 826-27. 

Rates for books charged by Messrs. 
Wheeler and Company at railway 

624-25. 

BOUNTY(IES)— के 
Question re industries receiving sub- 

sidies or from the Central Govern- 
ment. 465-66. 

BOYLE, MR. J. D.— 
Motor Vehicles Bill— 

Consideration of— 
Clause 7. 1377. : 

Clause 38. 1608. 
Clause 46, 1905. 

Clause 94. 2443. 
First Schedule. 

Question re— 
Persons in the Loco. and the Traffic 

Departments on State — Railways 
degraded to lower grades and non- 
grant of grade increase to certain 
drivers and guards. 743 

- Upper subordinates promoted to lower 
gazetted service on railways. 99. 

Resolution re implementing the recomm 

dation of the Indian Sandhurst Com- 
mittee. 1525. 

2591, 92. 

ting 
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BRANCH LINE(S)— 

Question re— 

---- with two classes on the Hast 
Indian Railway. 1546-47. 

Closing of certain —— of railways and 
contemplated tax on crude oil. 1083- 
55. 

Proposal to close the between 
Agra and Bah. 381, 827-28. 

BREACH(ES)— 
Motion for Adjournment re on the 

Past Indian Railway lines in the dis- 
trict of Murshidabad in Bengal. 745- 
46. 

Question re— 
between Parsarma and Supaul on 

the Bengal and North Western Rail- 
way. 835, 2316-17. 
+—of the labour regulation of the 
Indian Railways Act. 1918-19. 

BREAKS OF SERVICE— 

* See ४ Service(s) ”. 

BRIDGH(S)— 

Question ve of the Aie 
=» =+—on the Eastern Bengal Railway. 
SeLS82ie Saas 

- BRITISH ARMY— 
‘ee ice) 

 BRITISH-BURMA TRADE  AGRER- 
MENT— = ; 
See “‘ Trade Agreement ’’. 

BRITISH CAVALRY UNIT(S)— 

See “ Cavalry unit(s) **. 

BRITISH COLONY(IES)— 
Question re— x 

Concession in customs tariffs. to ——. 
2406. है 

Position of domiciled Indians सी ——. 
74-79. 

‘See also ‘ Colony(ies) ”. 

BRITISH EMPIRE— 
Question re report on State Aid to | 

tries in the ——. 896-98. 

BRITISH GOVERNMENT— 
Question re— 

Purchase of wheat and sugar by —— 
from India, 450-51. 

BRITISH GOVERNMENT—contd. 

Question re—contd. 
Statement of Mr. Gandhi re. Unwritten 

eompact between the and the 
Congress. 907-09, 1165-66, 

BRITISH GUIANA— 
Question re— 

Appointment of Indian agents in Fiji, 
and ‘Trinidad. 475. 

Demand of Indians. in 2365-67. 
Distress of returned emigrants from 

1934-36. 
Disturbances among the Indian workers 

in — 167-68. 
Non-representation of Indians on the 

Labour Disputes Commission, 
1921-22. 

Repatriation of Indians from —. 
2691-93. 

BRITISH INDIA— 
Question: re= 

Customs: collection in the French ports 
adjoining ‘702-04. 

Income-tax relief to “certain companies 
in and the United Kingdom. 
2004-06. 

Negotiavions for removal of import 
duty by Indian States ~on. goods: 
manufactured in ——. 1163. 

3 ७ Proposal. to” -conriect—— with the 
: Mysore State by railway. 1076. 

Raids on Bannu and other terri- 
toriés. 1074-76. 

Validity of licences and registration of 
motor vehicles in and Indian 
States, 14-15. 

BRITISH OFFICER(S)— 

See “ Officer(s) *’. 

BRITISH OTHER RANKS—~* 

Question re appointment of as office 
Superintendents in the supply and 
transport branch of Command Head- 
quarters, 265-66. 

BRITISH SHIPPING— 

Question ve securing of preference for 
British shipping in  Indo-Japanese 
trade. 1925-26. 

BRITISH SOLDIER(S)— 

See “ Soldier(s) ”. 

BRITISH SUBJECT(S)— 

Motion for adjournment re arrest of a 
—— by the Dewan of Tehri State. 972. 
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BRITISH TROOP(S)— 

Question re— 
Cost of maintenance of ——in. India. 

288. 
Seryices of the —— requisitioned by 

Provincial Governments to deal with 
communal riots. 543. 

See also “ Troop(s)’’. 

BRITISH UNIT(S)— 
Question re Indian commissioned officers 

serving with——in India. 2773. 

BRITISH WEST-INDIES— 
Question re appointment of a Royal Com- 

mission to investigate conditions in the 
1919-21. 

BROAD GAUGE LINE— 
Question re construction of a between 

Larkana and Jacobabad, 1317-18. 

BROADCASTING— 
Question #€ appointment of an Assistant 

Controller for 62 

“BROADCASTING DEPARTMENT: 
Resolution re appointment of an enquiry 

cominittee for the 300-42. 

- BROADCASTING STATION(S)— 
Question re— 

Advisory Committees of —— and manu- 
facture of cheap radio sets. 1311-14. 

Appointment of Directors of Pro- 
grammes for the new 351-52. 

——set up by the Hyderabad and 
Mysore States. 1578. 

Discriminatory treatment in broad- 
casting news from the Delhi 
1570. 

Hstablishment of a-——in Andhra. 
881. 

Inclusion of Sindhi Music in the pro- 
gramme of certain——.. 21-22. 

Mess established at the Delhi——. 
2290-91. 

Muslim and non-Muslim staff in-——. 
2289-90. 

Seales of salary for Programme Assis- 
tants and Technical Assistants in 
——. 380: 

Use of Sanskrit words by the Delhi —— . 
2289. 

BUDDHA GAYA TEMPLE— 

Question re memorial from the Buddhists 
of Ceylon about the control of ——. 
247, 

BUDDHA GAYA TEMPLE BILL— 

See “ Bill(s) ”. 

BUDDHIST(S)— 

Question re memorial from the —— of 
Ceylon about the control of Buddha 
jaya ‘Temple. 247. 

BUDGET ESTIMATE(S)— 
Question ve discussion of ——in Canton- 

ment Boards. 712-13. 

BUILDING(S). 
Question re— 

in Calcutta vacated by the Govern- 
ment of India on transfer to Delhi. 
1492. 1695. 

Earthquake shocks and ——in Quetta. 

ies in the Army Headquarters 
2770. 

Preparation of plans and estimates by 
contractors of in Quetta. 286- 
87. 

BULLION— 

Question re rupee coins, token moneys 
and currency notes in circulation in 
India and kept in reserve. 279- 
80. 

BUNGALOW(S)— 

Question re 
84. 

Lava‘ 

resumed in cantonments. 

BUREAU OF PUBLIC INFORMATION— 

See “Public Information Burean”’ 

BURMA— 
Question re— z 

New tariff policy of 2682-83. 
Position with regard to Indians in —— « 

1940-42. 
Price of Petrol. 2385-86, 
Reduction in the salaries of the Execu- 

tive Councillors, etc., on the separa- 
tion of from India. 279. 

Riots in 382-86, 2673-75. 

BURMA OIL) COMPANY— 
Question re— im 

Income-tax ete., paid by the —— 
and fixation of maximum price for 
petrol 462-65. 

Freight charged by railways for the 
Pertrol. 1558. 

Reports on the financial working of the 
1154-55. 

फर्क
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BURMA PETROL— 23 

Question re loss of revenue due to exemp- 

tion of from import duty. 2467- 

68. 

BURMA TRADE AGREEMENT— 

Sce “Trade Agreement”. 

BUS(ES)— 

Question re loss to railways due to competi- 

tion with 352-53. 

BUS SERVICE— 

Question re 
Road- in Ajmer-Merwara. 

38. 

BUSINESS— 

See “Statement of Business”. 

on the Kekri-Nasirabad 
1009, 1337- 

¢ 

CALCUTTA— 
‘Question re— 5 

Application invited for the post, of 
fessor of Biochemistry and Nutrition 
-at the All-India Institute of Hygiene 
and Public Health, 461-62. 

. Assamese in the——and Chittagong 
Customs Services. 1757-58. 

“Buildingsin vacated by the Govern- 
ment of India on transfer of Capital 

_  -to’ Delhi. 1492, 1695. : 
Central Stationery Office at ——. 2398- 

2400. 
Grievances of the workers of the —— 

Mint. 2404, 2759. 

Labour contract of the Port Trust. 
1076-81, 1081-82, 1844-45, 2268-69, 
2298-99, 2540-42; 2562. 

: Oysreowding in the local suburban 
“ains on the Bengal Ni 

Railway. 1566. < aS 
Pay of accountants in the Government 

a — Presses, ——and New Delhi. 

CALICUT— 

Question re failure of the ——Bank.1489-90. 

CANADA— 
Question re refusal of a passport to —— 

to Master Kabul Singh. 296. 

CANDIDATE(S)— 
Question re selection Boards for selecti 

INDEX TO LHGISLATIVE ASSEMBLY DEBATES, 

CANTONMENT(S)— 

Question re— 

Agricultural area in the Saugor ——. 
1004-05. ५ 

Bazar Committees in 1998. 
Bungallows resumed in 84. 
Circular regarding mortgages wihout 

possession in 1767-68. 

Delay in holding elections in the Ambala 

—— and setting up of 

Boards. 992. 
Disposal of plots to Europeans in the 
Ahmedabad 1208-09. 

Division of Peshawar into wards. 

714. 

Elections and provision of certain 

amenities in ——, 1235. 
Blections in under the 

(Amendment) Act of 1936. 731. 

Emoluments of Executive Officers, elec- 

tions of Vice-Presidents and Bazar 
Committees in 732-33. 

Holding of elections in certain . 978- 

79. 

House scavenging service in of the 

Punjab and the North-West Frontier 

Proyince. _ 1209. 

Importing of clerks from other by 

the Executive Officer of the Lahore 

Cantonment. 544-45. ad 

Tnclusion of ‘certain areas within the 

limits of the Allahabad ——. 730- 

31: 
Inclusion of certain village lands within 

the Lahore limits and rejection 
of certain plans for the construction 
of houses. 550, 2561. 

Inclusion of certain villages in the Fateh- 
arh 1472. 

Increase in the house tax in the Amrit- 
sar 981. 

Increase in the house tax in the Kohat 
12. 

Tnerease in the house tax in the Multan 
484. 

_ Increase in the house tax in the Rawal- 
pindi —. 979-80. 

Non-delagation of powers to the Bazar 
Committee of the Lahore ——. 1726- 
27. 

Non-inelusion of certain areas in the 
Bazar area of the Lahore . 544. 

Non-inclusion of Tripolia Ward in th 
bazar area of the Agra——. 1993. 

Non-maintenance of a Hindu cremation 
गा for Railway appointments. 2305- ground for Saddar Bazar, Lahore 5 

1003-04. 
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CANTONMENT(S)—contd. 

Question re—conid. 
Pay and allowances of executive officers 

of 1996-97. 
Professional tax imposed on the inhabi- 

tants of the Dalhousie 1228, 
1473. 

Provision of medical and educational 
facilities in the Muthra——. 1474- 
75. 

Rates of electricity charged in the Lahore 
726 

Refusal to allow a lawyer dressed in 
dhoti and kurta to enter the Paladium 
Cinema in the Meerut 291-92. 

Sale of ice in the bazar areas of the 
Lahore . 890-91: 

Stoppage of licences of certain shop- 
keepers in Lansdowne 2007- 
08. 

Water-tax charged in the Jutogh and 
Dagshai . 978. 

CANTONMENT ACI(S)— 

See “ Act(s)”. 

CANTONMENT AUTHORITY(IES)— 

Question re— 
Harassment of railway passengers by 

Terminal Tax officials of the —, 
Ambala. 292. 

Removal of a vegetable. and fruit shop 
by the at Ranikhet. 290-91. 

CANTONMENT BAZAR— 
Question ve placing of an Indian-owned 

restaurant in Ranikhet——out of 
bounds for Indians. 291. 

CANTONMENT BOARD(S)— 

Question re— 

Affairs of the Nasirabad——. 1209- 
10, 

Alleged corruption among the 
seryants. 713-14. 

Attending of meetings of the —— by 
Military Officers in uniforms. 731- 
32. 

Certain resolutions ruled out of order by 
the President. of the Lahore ——. 
726. : 

Delay in holding elections in the 
Ambala Cantonment and setting of 
——. 992. 

Desirability of having elected ——. 
1236. = 

dimates in ——. 
= of budget Di 

“712-13. 

CANTONMENT BOARD(S)—contd. 

Question re—contd. 

Expenses incurred on litigation by the 
Lahore » 126. 

Failure of the Executive Officer of the 
Lahore to comply with a requi- 
sition for a special meeting of the ——. 
545. 

Land income of 1997-98. 
Nepotism in the Agra . 90-91, 550. 

Non-placing of applications of poor 
persons for exemptions from property 
taxes before the Lahore——. 725- 
26. 

Regulations governing the conduct of the 
ore —— meetings. 1768. 

Resignation of certain members from the 
membership of the Lansdowne 5 
562-63. 

Resignation of elected members of the 
Nasirabad - 

CANTONMENT DEPARTMENT(S) 
Question re Legal advisers engaged by 

the Lands and ——in the WHastern, 
Western and Southern Commands. © 551. 

CANTONMENT GENERAL HOSPITAL— 

See “ Hospital”. 

CANTONMENT LANDS— 
See “ Land(s)””. 

CANTONMENTS (AMENDMENT) ACT— 

See “ Act(s)”*. 

CAPITAL(S)— 
Question re— 3 

Buildings in Calcutta vacated by the 
Government of India on transfer of 
——toDelhi. 1492. 

Initial expenditure on new——at— 
Delhi. 280-81. 

CAPITAL AT CHARGE— 
Question re on the 

abad Light Railway. 
Larkana-Jacob- 

1838-39. 

CAPITAL OUTLAY— 
Question re and maintenance costs of 

first class carriages on Railways. 
1322-24, 

CAR(S)J— 
Question re— 
Refreshment ——on State Railways. 

744. 
Refusal of permission to the Kalka- 

Simla Hills Motor Union to ply their 
——in Delhi. 1346. 
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JARRIAGT(S)— 
Question re— 

Agreement with the Imperial Airways 
for the —— of Air Mails. 1087-88. 

Air-conditioned —— on Railways. 98, 

631-33, 1557-58 
Bogie —— on railways. 91-93. 
Capital outlay and maintenance costs of 

first class —— on. Railways. 1322. 
24, 

——of different classes on railways. 
1329-30, 

Placing of mail vans and female 
the centre of a train. 636-37. 

CART ROAD— 
Question re pathway leading to the —— on 

the eastern side of Kenedy - House 
in Simla. 1151. 

CASE(S)— 
Question re defaleation and. cheati 

against Mr. Powell, the Tea Cess Head 
Officer at Dacca, 1681-82 

CASTE(S)— 

Question re Indian regiment consisting of 
Indians belonging — to different 
2478-79. 

CATERING LICENSE(ES)— 

See “ Licensee(s) ’’, 

CATTLE— 

Question ve persons and —— run over by 
the Assam Bengal Railway trains in the 
Surma Valley. 1056-58. 

CAVALRY UNIT(S)— 
Question re persons to be discharged as a 

result of mechanisation of certain British 
» 1728. 

CAWNPORE— 

Question re teduction in railway freight 
on cotton from the Punjab to 
——. 823-25 

CENSORSHIP— 
Question re— 

—— 8th letters addressed to Swami 
Shahjanand Saraswami, President 
of the All-India Kisan Sabha. 2485. 

of the post of individuals in the Pro- 
vinces. 1234 

CENTRAL ADVISORY BOARD OF EDU. 
CATIO 

Election of Members to the ——. 840. 
Motion re eletion of two Members to the 
——in India: 482. 

in 

CENTRAL DAIRY INSTITUTE— 

866 ४ Dairy Institute” 

CENTRAL DAIRY RESEARCH. INSTI- 
TULTE— 

Question re— 
Appointment. of a Director for the pro- 

osed ——. 181 
Enlargement of the Imperial Dairy Insti 

tute and establishment of a —— 
181. 

CENTRAL EXCISE AND SALT DEPART- 
MENT— 
See“ Excise and Salt Department” 

CENTRAL GOVERNMENT— 

Question re— 
Agreement between the and the 

Sind Government about Sukkur bar- 
rage, 1231-33. 

Economies in the existing expenditure of 
the 721-22. 

Industries receiving subsidies or boun- 
ties from the 465-66, 

Rules for the grant of leave to Goyern- 
ors of Provinces and Executive 
Councillors of the ——. 259-60. 

CENTRAL GOVERNMENT— 

See also under “ Government of India ’’. 

CENTRAL HEAD(S)— 
Question re revenue and expenditure under 
—— in certain districts and Taluks. 
1248-49. 

CENTRAL INDIA— 

Question re—_ 

Duties and functions of the Superin- 
tendent of Education, Delhi, Ajmer- 
Merwara and 9. 

Salary and travelling allowance of the 
Superintendent of Education from 
Delhi, Ajmer-Merwara and —. 
107. 

CENTRAL LEGISLATIVE ASSEMBLY— 

See “ Legislative Assembly ”. 

CENTRAL LEGISLATURE— 

ee ‘ Legislature.”’. 
CENTRAL PROVINCES— 

Question re— 

Cotton carried by road from the 
and Berar to Bombay. 825-26. 

Working in the manganese mines in the 
—-and in the Khewra mines. 180. 

' 
i 
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CENTRAL PUBLIC WORKS DEPART 
MENT— 
See “ Public Works Department”. 

CENTRAL REVENUES, ACCOUNTANT 
GENERAL 07: 
Question re inadequate staff in the Officc 

CENTRAL SECRETARIAT— 
See “ Secretariat 

CENTRAL STATIONERY OFFICE— 
Question re at Caleuttt, 2398-2400. 

CENTRALIZATION— 
Question re —— of the administration of 

the Salt Department. 2458-59. 

CENTRALLY ADMINISTERED 
AREA(S)— 
Question re— 

Political prisoners in the-———. 89, 
2457-58. 

Release of political prisoners in the 

CESS(ES)— 
Question re—— levied on soft coke. 

1650-51. 

CEYLON— 
Question re— 

Ban on the emigration of Indians to 
- 182-83. 

Memorial from the Budhists of —— 
—— about the control of | Buddha 
Gaya Temple. . 247. 

Negotiations for a trade agreement 
between India and 1914-15. 

Position of the recruitment of Indian 
Jabour for plantation and other work 
in Ad 

Report about migration of Indian labour 
into——. 1645-46 

Securing of maximum patronage from 
for Indian Rice. 445. 

Trade. between—— and India from 
Point Calamere. 1488-89. 

CHAIR— 
Remarks by Mr. President on the point 

of order as to whether an Honourable 
Member, who is on the Panel of Chair- 
men, can take the while the Deputy 
President is in the House. 1583-86. 

CHAIRMAN(MEN)— 
Nominations to the Panel of ——. 652. 
Question re— 
Appointment of an Indian as —— of the 

Karachi Port Trust. 2272 

JHATRMAN(MEN)—contd. 

Question re—contd. 

Blection’ ‘of 8 non-official —— to the 
Beawar Muncipal Committee. 2694-95. 

Notification depriving the Ajmer Muni- 
cipal Committee from electing a non- 
official 269. 

JHAIRMAN, PANEL OF— 
‘Remarks by Mr, President on the point of 

order as to whether an Honourable 
Member, who is on the ——, can take 
the Chair while the Deputy President 
is in the House. 1583-86. 

CHALIHA, MR. KULADHAR— 
Indian Tea Cess (Amendment) Bill— 

Motion to consider. 2826-27. 
Consideration of clauses. 2828. 

Question ve— 

Aceident between Langchaliet and Laila- 
lung on the Assam Bengal Railway. 
102. 

Accident from a shunting engine at 
Amlaputti on the Dibru Sadiya 
Railway. 102 

Accidents on the Dibru Sadiya Railway 
and absence of fencing. 100, 

Carriage of motor cars, accessories and 
motor spirit by railways. 2557. 

Chemiéal Adviser for the Ghazipur and 
Neemuch Opium Factories. 1492. 

India’s delegate to the second world 
conference on Solicosis. 1695. 

Permission to third and intermediate 
class passengers to break journey on 
the Assam Bengal Railway. 1581-82. 

Prohibition of Indian’ lascars’ from 
serving during winter months in 
certain Northern’ latitude. 1690-91. 

Reconstruction of the 416 Bridge on the 
Eastern Bengal Railway. 1582. 

Refusal to grant excise duty of petrol 
and kerosene oil to Assam. 2013. 

Road Improvement Schemes in Assam. 
1578 

Vacancy in the Opium Board of the 
League of Nations. 1694. 

Question (Supplementary) re— 
Defalcation and cheating case against 

Powell, the ‘Tea Cess head officer 
at Dacca. 1682. : 

Indian Medical Service Officer holding 
permanent commission. 2693. 

the recom- 
Indian Sandhurst mendation of the 

Committee, 1509-12. 
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CHAMBER OF COMMERCE— | CHLATTOPADHYAYA: MR. AMARENDRA 
Q d to the| NATH—contd. 

Reserve Bank by the South Indian Question re—conid. 
987-89. Arra ts for the defe of India. 

2462-65. CHAMBERS, MR. 8. P.— 
~ Oath of Office. 2619. 
CHAMPARAN— 

Question re status of a branch post office 
and classification of the post offices at 
Hunterganj and Champaran in Hazari- 
bagh District. 2295-96. 

CHARGE(S)— 
Question:re— 

for registrati of abbreviated 
telegraphic address. 1846. 

Expenditure ‘on political ——— outside 
India. 2303-04 

CHARTERED ACCOUNTANT(S)— 
Question 96 —— in India. 883. 

CHATTERJEE, MR. R. M.— 
Motor Vehicles Bill—__- 

Motions to consider and to circulate. 
_ 1025-28. 
Consideration of : 

Clause 96. 2450, 2451, 2452 
Clause 108. 2493, 2494. 

Oat of Office. 2. 

CHATTOPADHYAYA, MR. AMARENDRA 
NATH— - 

Criminal Law Amendment Bill— 
Motions to consider and to circulate. 

760-63. 
Motor Vehicles Bill— 

Consideration of— 
Clause 4. 1361. 
Clause 2. 2616. 
Clause 15. 1441. 
Clause 33. 1600-01. 
Clause 71. 2434-35. 
Clause 111. 2516-17. 
Clause 112. 2517. 
Clause 123. 2530. 
Clause 3. 2729. 
Clause 7. 2735. 

Question re— 
Allowances given to certain persons in 

the Geological Survey of India. 
911- 

Allowances to officers of the Geological 
Survey of India. 1679. 

Amalgamation of certain grades of clerks 
on the North Western — Railway. 
1336-37 

Cess levied on soft coke. 1650-51. 
Classification of certain subordinate 

supervisory staff as mechanically 
trained hands on the Hast Indian 
Railway. © $27. 

Compensation paid by the East Indian 
Railway to the Howrah Sheakhala 
Light Railway. 1871. 

Derailment of the Punjab Mail between 
Muthorropur and Shankarpur on the 
East Indian Railway. 8-9. 

Fixation of wages for labour on a uniform 
scale, 442-43. 

Tnadequate stafi in the Office of the 
Accountant General, Central Revenues. 
1765, 2562. 

Indian and United Kingdom shipping 
Companies engaged in the - Indian 
Coastal Trade. 1343. 

Indian school of mines. 1405-06. 
Loss of lives in railway accidents and 

compensation paid to the families of 
victims. 9-11 

Meeting of the Mining and Geological 
Institute held at Jamshedpur attend- 
ed by the Staff of the Geological 
Survey of India. 1187 

Percentage of coastal shipping secured 
by Indian companies. 1843: 

Plates containing ‘figures of fossils ap- 
pearing in Palaeontologia Indica and 
the Indian coal industry. 1679-81. 

Qualifications and salaries of the Pro- 
fessors of Bengali and Bnglish in the 
Delhi University. 104. 

Rate war between shipping companies 
carrying Haj pilgrims. 1686-8 

Report of the Tariff Board on the sugar 
industry. 2382. 

Representation from the Premier of 
Madras regarding lowering of exchange 
ratio. 1996, 

Riots in Burma. 2673-75. 
Scheme for holding Industrial, Art and 

Agricultural . Exhibitions. 161-63. 
Scrutiny of the work of the Mines De- 

partment. 2363-65. 
Seniority list for promotion of staff in 

the Mechanical Department of the 
East Indian Railway. 1335-36. 

Wardha Scheme of Education. 441-42. 
Working of coal mines. 2363. 
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CHATTOPADHYAYA, MR. VIRENDRA— 

Question re arrest and trial ofp —-and othe? 
Indian residents in Russia. 359, 1333- 

CHAUDHURY, MR. BROJENDRA NARA- 
प्र 
Indian Tea Cess (Amendment) Bill— 

Motion to consider. 2824-26. 
Motion for Adjournment re failure of the 

Government of India to arrange elections 
for elected seats on the Indian Tea Li- 
censing Committee. 297, 298. 

Motor Vehicles Bill— 
Motions to consider and to circulate 

1181-88, 1201. é 
Consideration of— 

Clause 6. 1870, 1376. 
Clause 7. 1421. 
Clause 15. 1439, 1440, 1444. 
Clause 41. 1710, 1717. 
Clause 42. 1789-92, 1795. 

Clause 64, 2421-22. 
Clause 71. 2484, 
Clause 81. 2437. 

Question re— 
Acquisition of certain villages in the 

Tripura District of Bengal for a mili- 
tary purpose. 547-48. 

Adoption of certain precautions by 
Railways against Cholera prevailling 
at Puri. 18. 

Affairs of the Assam Bengal Railway. 
2554-55, 

Air-conditioned carriages on Railways 
631-33. 

Alleged misbehaviour of British soldiers 
at the Jubbulpore Railway station. 
545-46. 

Applications invited for the post of 
Professor of Biochemistry and Nut- 
rition at the All-India Institute of 
Hygiene and Public Health, Calcutta. 
461-62. 

Archeological excavations to be made by 
Sir Leonard Woolley. 164-66. 

At to crops top 
by floods. 457-58. 

Assistant Director, Nutrition Research 
Institute, Coonoor. 460. 

Attempts to derail trains. 372-73. 
Breakdown of the engine on the 
Sheikkhupura-Nankana Sahib Branch 
of the North Western Railway. 
1835-36. 

Buildings in Caleutta vacated by the 
to 

CHAUDHURY, MR. BROJENDRA NA- 
RAYAN—contd. 

Question re—conid. 
Carriage of dogs in passenger compart- 

ments. 1836-37. 
Carriage of motor spirits by railways 

2551, 
Cholera at. Hardwar during Kumbha 

Mela and railway concessions. 16-18. 
Closing of certain branch lines of Rail- 

ways and contemplated tax on crude 
oil, 1053-55. 

Commissioned British Officers stationed 
in yarious districts in Bengal. 711-12. 

Co ions to Government 8 on 
railways. 2547-49. 

Criminal proceedings against Private 
Woods of Leicestershire Regiment 
stationed at Jubbulpore, 281-82, 

Cutting down of expenditure in Govern- 
ment of India Departments. 282. 

Dacca centre of the Indian Tea 
Marketing Board. 2397. 

Defalcation and cheating case against 
Mr. Powell, the Tea Cess head officer 
at Dacca. 1681-82. 

Derailment of the 5 Up Punjab Mail. 
371-72. 

Earning and contracts, ete., of the Assam 
Bengal Railway. 1301-02. 

Earthquake shocks in Bhavnagar State. 
1660-61. 

Elections under the Indian Tea Control 
Act, 1938. | 177-78. दि 

Establishment of a Post Office at 
Ambari Bazar. 1803-04. 44 

Exonerating the Postal Department 
from compensation for loss of insured 
covers containing halves of 
notes. 1053: 21828 

Expenditure incurred by Railways and 
Posts and Telegraphs, ete., in connec- 
tion with the Congress Session at 
Haripura, 651-52. 

Flood level gauges put up on the Kul- 
aura-Sylhet branch of the Assam 
Bengal Railway. 1949. 

Freight charged by railways for the 
Burma Oil Company’s petrol. 1558. 

Freight on luggage and fare from Kalka 
to Simla. 1837. 

Gordon Sinclair, writer of an article 
regarding Loye Parades in the Anda- 
mans. 1771. 

Hardships to passengers to. and from 
Hard: during the Kumbha Mela. Government of India on ste 

Delhi. 1492-1695. 15-16. far 
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CHAUDHURY, MR BROJENDRA NARA- 
YANA—conind. 

Question re—eontd. 

Income and expenditure by providing 
facilities for pilgrims at Hardwar 
during the Kumbha Mela. : 

Income-tax, etc., paid by the Burma Oil 
Company and fixation of maximum 
price for petrol. 462-65. 

Income-tax paid by tea companies. 
546-47. 1090. 

Initial expenditure on New Capital at 
Delhi. 280-81. 

Investigation into the condition of the 
Bengal Delta for facilitating steam- 
ship navigation. . 805. 

Judging of the work of the Travelling 
Ticket Examiners on the Assam 
Bengal Railway. 1860-01. 

Legislative Assembly Electoral Rules. 
179-80. 

Liquidation of sterling debt of railways. 
2471-72. 

Loss to railways: due to competition with 
buses. 352-53. 

Lushai Hill tribes in Assam, 2281. 
Mail robbery near Shetabganj railway 

station. 634-35. 
Marriages of convicts in the Andamans 

994-95. 
Mi s to check tampering ith rail- 
_way permanent way. 806-07. 

Metalled roads in India and rail-road 
competition. 798-99. 

Note regarding Kansona Healing Tank 
issued by the Publicity Officer, Bengal 
Nagpur Railway. 1303. है 

Overcrowding in the local suburban 
trains to Calcutta on the Bengal 
Nagpur Railway. 1566. 

Personnel of the Indian Navy and re- 
cruitment of sailors from East Bengal 
and Surma Valley. 723-24. 

Persons and cattle run over by the’Assam 
Bengal Railway trains in the Surma 
Valley. 1056-58. 

Persons: killed ‘and injured in Tailway 
accidents. 2550-51. 

Persons to be discharged as a result of 
mechanisation of certain British 
Cavalry Units. - 728. 

Petitions regarding the erection of fences 
on the Dibru-Sadiya Railway. 2551- 
53. 

Placing of mail vans and female carriages 
in the centre of a train. 636-37. 

| CHAUDHURY, MR. BROJENDRA NARA- 
YANA—conid. 
Question re—contd. 

Price of the publication on the results of 
the activities of the Archeological 
Survey. 1924-25. 

Primitive tribes of Assam. 2280-81. 
Proceeds of the sale of gold consumed as 

unproductive expenditure. 2470-71. 
Prohibition of Indian lascars from Serving 

during winter months in certain north- 
ern latitudes. 1944, 

Proposal to increase the speed of trains, 
1836. 

Protection of purchasers from being 
misguided by fictitious trade marks, 
163-64. 

Provision of fans in third class 
compartments on Railways, 1544-45. 

Railway accident at Hardwar. 2973-77. 
Railway accidents. 11-14, 
Railway concessions to Government 

servants. 724, 

Recommendations of the Assam Blood 
Enquiry Committee regarding railway 
embankments. 1948-49, 

Recruitment to the Indian Army. 
2754-55. 

Reduction of the prices of foodstuffs, 
ete., on State Railways, 1541-43. 

Registration of foreign subsidiary com 
panies in India. 2472, 

Remarks about Indian Army made by 
Sir Philip Chetwode in a Speech at 
Trocadero. 256-59. 

Reports on the financial working of the Burma Oil Company. 1154-55. 
Resignations, ete., of Officers of the Imperial Services. 2768. 
Revision of the 50-mile road map of 

India. 459-60. 
Robbery and assaults on passengers in railway compartments. 370-71. 
Salary of railway clerks at Chittagong 

and scanty accommodation in quar- 
ters. 1299-1300; 

Schools in the Naga Hills District in Assam and eradication of slavery. 
799-804. 

Smnuggling of unlicensed tea from India, 
677. 

Tea gardens granted export quotas and the Tea Control Board. 293-94. Through booking with Shillong out- मम the Assam Bengal Railway. 155-56. ta
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CHAUDHURY, MR. BROJENDRA NARA- | CHETTIAR. MR, T. 
YANA—conc 

Question re—concld. 

Utilisation of unoccupied’ hours’ of 
official days of the Legislative Assemb- 
ly for non-official business. 178-79. 

Validity of licences and registration of 
motor vehciles in British India and 
Indian States. 14-15 

Question (Supplementary) re— 
Derailment of the Punjab Mail द 

near Madhupur. . 3. 
Policy of the All-India Radio towards 

language question, 1574-75. _ 

CHEATING= = ० 
Question re defalcation and against 

Mr. Powell, the 1७७ Cess head officer at 
Dacca. 1681-82 

CHEMICAL ADVISER— 
Question re'—— for the Ghazipore and 
Neemuch Opium Factories. 1492 

CHEMISTRY DEPARTMENT— 
Question re assistant Professors in the 

General of the Indian Institute 
of Science, Bangalore. 1408-09 

CHETTIAR, MR, ‘T) S$. AVINASHILIN- 
GAM— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate, 
686, 689 

Motion for Adjournment re— 
Appointment of a non-fndian as Super 

intendent of Insurance. 110, 111 
123-25, 129. 

Condition for Indian labour in Malaya, 
93 Kenan’ Government of India’s refusal to amend 

_ certain pension rules. 745. 
Motor Vehicles Bill— 

Consideration of- 
Clause 5. 1363-64 
Clause 6. 1370-71, 
Clausé 7. 1378-79, 1388-89. 
Clause 12. 1435. 
Clause 15. 1440, 1453. 
Clause 16, 1463. 
Clause 21. 1595 
Clause 37. 1606: 
Clause 38. 1612. 
Clause 39. 1700." 
Clause 40, 1702. : 
Clause 41. 1709, 1716, 1717. 
Clause 42. 1795-96. 
Clause 42. 1895. 

§. AVINASHILIN- 
GAM—contd ; 

Motor Vehicles Bill —conid. 
Consideration of-— 
* Clause 43. 

Clause 46. 
Clause 47. 
Clause 47. 
Clause 52. 

Question re— 
Abolition of first class compartments on 

railways. 343-45. 
Action to improve India’s balance of 

foreign trade. 1768-69. 
Air-condition carriages on Railways. 

57-68 
Amalgamation, liquidation and  regis- 

tion of insurance companies. 1673. 
he Government of India, 

161. 
fof an Additional Secre- 

tary for the Defence Department. 
1486-87 

Appointment of Indian agents in British 
Colonies. 1661-62. 

Attaching of refreshment cars to rail- 
way trains. 1555-57 

Attempts to circumvent any of the pro- 
visions of the néw Insirance Act, 443. 

Balances belonging to Indians in Ivan. 
1058. पु 
oard to advise the Governor Gensral 
with regard to the recruitment, of the 
higher staff of the Secretariat. 1011 

Bringing into force of the Insurance Act. 
1662-63 

personnel of the iY 3. 
Charging of rents from European and 

Indian Refreshment Rooms on. rail- 
ways. 2546. 

Chartered Accountants in India. 883. 
Colonisation of Kenya by the Jews.— 

1413-14. ४ 
Companies supplying petrol.” 
Consideration of the 

sulting the Legislative Asse 
. Trade Agreements. 882-83. 

~ Constitution and powers of the new 
Standing Finance Committee. 530. 

Constitution of a TT. | textile 
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CHEDTIAR, MR. 'T, 8. AVINASHILIN- 
GAM—contd, 

Question re—contd, 

Jountries conducting negotiations for 
trade agreement with India. 159-61. 

Customs collection in the French Ports 
adjoining British India. 702-04. 

Effect of the enhanced excise duty on the 
sugar industry. 700-02, 

Effect of the Sino-Japanese War on the 
foreign trade of India. 879-80. 

Emigration of Indian labourers. 1393-94. 
Employment of women in the Govern- 

ment of India Departments. 981-82. 
Establishment of Advisory Boards in 

Waterways and Coastal Traffic. 1073- 
74. 

Excise duty on matches. 2009-10. 
Extra-depart: i 

CHETTIAR, MR. T. 8. AVINASHILIN- 
GAM—conid. 

Question re—contd. 

Manufacture of telephone apparatuses in 
India. 2549-50, 

Mechanisation of the Indian Army. 
1768. 

Military lands. 531-33. 
Military operations in Waziristan. 

1999-2000. 
Negotiations for a Trade Agreement 

with Afghanistan. 441. 
Negotiations for a Trade Agreement 

with the United States of America. 
373-374. 

Negotiations for Indo-British Trade 
Agreement. 439-41. Nashtials 

‘pi 1 officers app 
by the Postal Department. 615 17. 

Facilities for training of Indian appren- 
tices in foreign firms. 1942-43. 

Fair wages clauses introduced in Rail- 
way contracts. 1561-62. 

Fall in the customs revenue. 971-72. 
Fall in the price of ground-nuts. 1125- 

26. 

Fall in the prices of cotton, 436-439. 
Fishing by Japanese trawlers in the 

Bay of Bengal. 2389. 
Fitting up of speedometers in engines. 

347-49. 

Help to the handloom industry. 881-82. 
Incidence of Persian Gulf expenditure. 

2233-84. 

Therease in the pay and all of 

Ry for removal of import duty 
by Indian States on goods manufac- 
tured in British India. 1163. 

Nepal Post Office. 103. 
Nepotism in the Agra Cantonment 

Board. 90-91. 
Non-Indian companies established in 

India to take adyantage of tariff 
walls. 2685-86. 

Persons arrested in and externed from 
Delhi for political reasons. 2008- 
09. 

Persons imported from foreign countries 
for service on the railways. 1851- 
52. 

Placing before the Legislative Assembly 
certain Demands for Grants. 529-30. 

Pp 

British soldiers and officers. 530-31. 
Tndia’s balance of trade and exchange 

ratio. 972-74. 
Indianisation of the staff of tho Imperial 
cmc ae 269-70. 

ndians kidna: by the people from 
the tribal eee 2310-11. ‘ 

Tatroduetion of Federation. 161. 
Labour conditions in Malaya, 1145-48. 
Labour contract of the Galoutta. Port 

Trust, 2546-47, 
Leases of lands held by Tndians in Fiji, 

1413-18, 
Loss of revenue due to 

Population of migrated Indians. 1394- 
95. 

Position with regard to Indians in 
Burma. 1940-42. 

Price of Burma Petrol. 2385-86. 
Proposal to connect British India-with 

the Mysore State by railway. 1076. 
Proposal to make Tuticorin a sea port. 

1072-73. 
‘Provision of fans in third class compart- 

ments on railways. 345-46, 
Publication of the proceedings of the 

Legislative Assembly in the Informa- 
tion Series. 1770-71. 
sah ption of Burma Petrol from import duty. 

2467-68, ‘ 
Making tho proceedings of the meetings 

of the Bombay Port ‘Trust open to 
publio inspection. 2545. 

Manufacture” of ‘aeroplanes in India, 
1828-30. 

of aeropl; for His Excellen- 
oy the Viceroy. 2010-11. 

Purchase of stores by the Company- 
managed Railways. 2282-83. 

Raids on Bannu and other British Indian 
territories.- 1074-76. 

Railway income and expen: 
pura Congress. 6-7. 

re on Hari- 
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CHETTIAR, MR. T. 8. AVINASHILIN- 
GAM—contd: 
Question re—concld. 

Raw products necessary for the manu- 
facture of motor cars. 2383-85. 

Refreshment cars on State Railways. 
5-6, 1329. 

Refusal of licences to Indian shop- 
keepers in Fiji, 1129-30. 

Refusal to renew the leases of lands 
acquired by Indians in Fiji. 889. 

Relegation of a part of the Criminal In- 
vestigation Department work to the 
Provinces. 1228-30. 

Reorganisation of the Public Informa- 
tion Bureau. 254-56. 

Report of Sir James Pitkeathly on the 
amalgamation of the London and In- 
dian Stores Department. 163. 

Report of the enquiry into the , 
in the Trichinopoly Shencottar Rail- 
way line. 2545, 

Report of the United Provinces and 
Bihar Governments’ Joint Power 
Alcohol Committee. 1672-73. 

Report on the Bihta train disaster. 11. 
Reported arrest of Indians in Russia. 

29-30. 
Revised pension rules for inferior ser- 

yants in the Posts and Telegraphs 
Department. _ 699-700. 

Revision of the Free Pass Rules on 
railways. 1831-35, 2548. 

Running of. refreshment rooms and 
restaurant cars by railways. 295. 

Servers in railway refreshment rooms in 
South India. 1328-29. 

Shares of His Majesty’s Government in 
Petrol companies. 2386. 

Situation in the Waziristan Frontier. 
252-54. 

Speeding up of the Grand Trunk Ex- 
press. 7-8. 

Talks going on between the War Office 
and the Government of India. 250-52. 

Trade between Ceylon and India from 
Point Calamere. 1488-89. 

Uneconomie working of railway lines. 
1852-54, 

Withdrawal of Presidency towns Com- 
pensatory allowances from. civil ser- 
vants. 249-50. 

Work done by the Madras-Bezwada 
Railway, Mail Service Section. 617. 

Working hours of staff in the Postal 
Department, 2281-82. ~ 

CHETTIAR MR. T. 8. AVINASHILIN- 
GAM—contd. 

Question (Supplementary) re— 
Action taken on the recommendations 

of the Wedgwood Committee. 1827. 
Advertisement inviting applications for 

Buropean Sub-Lieutenants in the 
Executive Branch of the Royal In- 
dian Navy. 1237, 1238. 

Advisory Committees of Broadcasting 
Stations and manufacture of cheap 
radio sets. 1314. 

Alleged misbeheviour of British Soldiers 
at the Jubbulpore Railway Station 
546. 

Amalgamation of Ajmer-Merwara with 
the United Provinces. 1990. 

Applications invited for the post of 
Professor of Biochemistry and Nut- 
rition at the All-India Institute of 
Hygiene and Public Health, Calcutta. 
461-62. : 

Appointment of an Indian to the Rail- 
way Board. 1553. 

Arrangements with the Imperial Air- 
ways as a part of the Empire Air Mail 
Scheme. 361. 

Board to adyise the Governor General 
with regard to the recruitment of the 
higher staff to the Secretariat. 984. 

Certain information in respect of the 
training of Indians in certain Military 
Colleges. 264. 

Certain suggestions made by Mr. M. P. 
Gandhi in the Indian Cotton Textile 
Industry Annual. 1929. = 

Charge for registration of abbreviated 
telegraphic address. 1846 

Coming into force of the new Insurance 
Act. 1409, 1410. 

Composition and activities of the Indus- 
trial Research Bureau. 905. 

Concessions announced by Mr. Hore- 

Belisha. 1993. 
Concessions in railway fares to certain 

military officers. 1756. 
Conditions of Indian labourers in Ja- 

maica. 1150. 
Construction of a broad gauge line be- 

tween Larkana and Jacobabad. 1318. 
Contribution by the United Kingdom to 

certain political expenses. 1852. 
Countries with consuls or Trade Com- 

missioners appointed by the Goyern- 
ment of India. 913. 
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Measures ६०. prevent the closing down of 
tadian mae factories. 1655_ re - 

Mechanisation of the Army in India. 
9१6. 

Meeting of the non-official advisers re- 
wanting the Indo-British trade nego-~ 

‘gomeaere of Money spent on exhibitions of Indian 

नह : eed by Mr New 88 announ yy Mr. 
Wore Belihe in the House of Com- 
mens. 2002-03. 
Qpening of new post offices in rural areas 

Pa ae “J ion ta 
in South ree. 140! हर a 

Pay and leave of the Extra-Departmen 
Postal Service men. 821. 

indians 

zs Persons and cattle run aver by the Assam 
४ trains in the Surma 

Persons interested in any concern manu- 
facturing or supplying materials to 
Government. 2028. 

Persons Killed and additional expenditure 
incurred in the Waziristan operations. 

Political status of Coorg. 1239. 
Powers of command of British and 

Indian army officers: 1995-96. 
Problem of the Defence of Cochin. 

Prohibition of assisted emigration of 
Indian labour to Malaya and repat- 

.. Thation of certain labourers. _ 168. 
Prohibition on the import of certain 
books into India. 536-39 

_ Proposal to close the branch line be- 
tween Agra and Bah. 828. 

Pro: 

oh ee 628 Tudges of the federal Comte Doe 
Labour contmet of the Caloutta Port 

1078-२9, 18 Prot 

Proposal to lower the age-limit for re- 
ieee to Government service. 

_ Proposals to raise the price of Indian 
cotton, 447-48. 3 

Protection to Indian industri te 3. 1915. 
1916, 
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&. AVINASEILES 

Question (Supplementary; 77-2८... 
Provision of east drinking water at rail- 
Way stations. 2276. 

CHETIRLR. Mm. T 
Os ee & 

CHETTILE, Me T, AVETSSAUL AR 
ES — old, OM 

Gueation (Supplementary 7#--7#7, 

Scheme for ae aerial serve force of 
DE, Provision of dries water ie 

Bezwada Railway Station. 1567. 
Provision of fans in third cass compart. 

ments om Railways. [544-45 
Provision of medica) and educat. onal faci 

iities-im the Mottrez Cantonment. 
1474-75. 

Publication of 2 memorandam reviewing | 
the position of Indians overseas, 

Purchase of stores by the Company. 
managed railways. 1067. 

Purchase of stores for the Defence ser- 

: accident in South India. Railway 
$40. 

Rates for passengers and goods trans 
po t on the South Indian Railway 
1564 

Recovery of losses caused to Govern- 
ment by officers. 1762 

Recruitment of Veterinary 
Surgeons. 542-43 

Reduction in the wages of Indian labour. 
ersin Malaya. 891 

Regulations applicable to trade : 

Assistant 

Re-imposition of import duty on foreign 
wheat. 452. 

Rents charged from catering licenses on 
railways. 815, 

Report of the Tariff Board on the Sugar 
Industry. $87. 

Representation from certain Universities 
urging change in the method of rec 
ruitment to the Indian Civil Service. 
1218. 

Restrictions and conditions imposed on 
foreign nationals in India. 1685. 

Restrictions on the commercial activities 
of Indian merchants in Chinese Tur- 
kistan. 4, 

Request by Japan for credit facilities on 
cotton purchases from India. 1913. 

Resolutions passed by Provincial Legis- 
latures about the establishment of| 
Federation. 151, 152 

Robbery and assaults on passengers in 
railway compartments. 371 

Scheme of Tregerial roorgauvntion of the 
Pritioh Avwey. 971 

Sorting of trade for Indian shipping, 
194 

Services of the British troopa taqdit. 
tioned A Provincial Governments to 
deal with: contnteal riots. 648, 

ee to acuiatnt the ciltivaters with 
५ result of agricultural ressarches, 

1683, 

cks of merchant shipe for 
ive armarments to 

Of Ware 728 

Taking down of the names and add. 
resses of passengers coming up to 
Simla at Tara Devi. 1084: 

Taking over of the administration of the 
Salt Department from the Bengal 
Government. 985 

Transfer of Coorg to the Mysore State. 
1999, 

Unemployment convention passed at the 
Washington — International’ Labour 
Conference in 1919. 171 ग 

Wardha Scheme of Education.441-42. 
Working of telephones in’ “India. 

1550. Li Riet 

1497-1500,1508, 

CHETTY, MR. SAMI VENCATACHE- 
LAM- 
Motor Vehicles Bill— 

Consideration of Clause 38. 

Question (Supplementary) 
inspection of XB 

CHETWODE, SIR PHILIP— 
Motion for adjournment 7 

on Indian Officers in the 
3 

Question re remarks abo 

made by pec 
dero, 248, 256-59, 716-18) 
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CHIEF COMMISSIONER— 
Question re grant of Provincial Autonomy 

to —— Provinces. 1990. 

CHIEF CONTROLLER OF STORES— 
Question re extension given to the —— . 

190. 

CHIEF JUSTICE(S)— 
Question re Indian —— of High Courts. 

CHILD(REN)— 
Question re— 

Conventions of the International Labour 
Organisation concerning the minimum 
age of admission of to employ- 
ment at Sea. 192. 

Kidnapping of on railways. 26. 

CHILD MARRIAGE RESTRAINT 
(AMENDMENT) BILL— 
See “ Bill(s) ”. 

CHILD MARRIAGE RESTRAINT 
(SECOND AMENDMENT) BILL— 

See “ Bill(s) ”. 

CHINESE TURKISTAN— 
Question re restrictions on the commercial 

activities of Indian merchants in —— 
4-5. 

CHITTAGONG— 
Question re—- 

Assamese in the Calcutta and —— Cus- 
toms Services. 1757-58. 

Salary of railway clerks at —— and 
seanty accommodation in quarters. 
1299-1300. 

CHOLERA— 
~ Question re— 

Adoption of certain precautions by Rail- 
ways against —— prevailing at Puri. 
18. 

——at Hardwar during Kumbha Mela 
and railway concessions. 16-18, 

CHUNDER, MR. N. C.— 
Criminal Law Amendment Bill— 

Motion to pass. 950. 
Motor Vehicles Bill— 

Mot: and to cireul to 
1273, 1288. 

Consideration of— 
Clause 13. 1487. 
Clause 18. 1592. 
Clause 42. 1810, 1811-12. 
Clause 62. 2241. 

Motion to pass. 2638-39. 

CINCHONA— 
Question re— 

Cultivation and production of in 
the Andamans. 444. 

Money being spent on malarial pro- 
blems and free distribution of quinine 
and ——. 

CINEMA— 
Question re— 

Exhibition of Indian —— films, 2367- 
68. 

Refusal to allow a lawyer dressed in 
Dhoti and Kurta to enter the Pala- 
dium —— in the Meerut  canton- 
ment. 291-92. 

CIRCULAR(S)— 
Question re regarding mortgages 

without p i in Canto ts, 
1767-68. 

CIRCULATION— 
Question re rate of return from —— of 

silver rupee. 1758-59, 

CITIZEN(S)— 
Question re facilities for military training 

of ——. 1214-15. * 

CIVIL AERODROME— 

See “ Aerodrome(s) ”’. 

CIVIL ENGINEERING DEPARTMENT— 

Question re filling up of appointments in 
the higher ranks of the —— of the 
Karachi Port Trust. 2284-87. 

CIVIL SERVANT(S)— 
Question re withdrawal of Presidency 

towns compensatory allowances from 
249-50. 

CIVIL SUIT(S)— 

Question re position in regard to Indians 
in Aden in respect of —— . 563- 
64. 

CIVILIAN ASSOCIATION— 
See “ Association(s) ”’. 

CLAIM(S)— 

Question re delay in refund of —— for 
overcharges on railways. 1845-46. 

CLASS(ES)— 
Question re— 

Branch lines with two —— on the East 
Indian Railway. 1546-47. 

Teachers getting allowances for evening 
—— in the Government Commercial 
Tnstitute, Delhi. 108. 

|
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CLASSIFICATION— 

Question re— 

of employees performing clerical 
work as menial servants on State 
Railways. 90. 

— of journeymen on the Hast Indian 
Railway in the seniority list. 101. 

CLEANER(S)— 

Question re— 

Distinction between literate and) illite- 
rate and firemen on the North 
Western Railway. 91. 

Promotions of ——, firemen and shun- 
ters on the North Western Railway. 
368-70. 

CLERK(S)— 

Question re— 

Amalgamation of certain grades of 
on the North Western Railway. 

1336-37. 
Appointment of in the Secretariat 

and the Attached Offices. 548- 
50, 

and and Labour Inspectors under 
the Supervisor of Railway Labour. 
2403. 

in the Telegraph Divisional Office, 
Rawalpindi. 2559. 

Communal composition of in cer- 
tain Departments of the Hast Indian 
Railway. 1573-74. 

Examination held for recruitment of 
postal in Bihar and Orissa. 
1562-63. 

Fixation of scales of pay of postal ——. 
1850 

Grievances of the booking ——at Kalka. 
1072. 

Importing of from other canton- 
ments by the Executive Officer of the 
Lahore cantonment. 544-45. 

Tndian of the Indian Army Corps 
of Clerk. 2013-18. 

Maximum rate of pay for certain Army 
264-65. 

Orders re non-retention of income-tax 
and inspectors in their home dis- 

tricts. 565, 1698. 
. Promotion of third division. in the 

Government of india Secretariat. 
2468-69. 

Recruitment and transfer of Muslim 
in the Howrah Diyision of the East 
Indian Railway. 1849. 

CLERK(S)—contd. 
Question re—conid. 

Reeruitment of in routine and 
typists grades in the Government of 
India Offices. 2316. 

Salary of railway —— at Chittagong and 
scanty accommodation in quarters. 

1299-1300. 
Scales of pay and grades of —— of the 

Royal Indian Army Service Corps. 
109. 

Station —— ofthe North Western 
Railway. 1070-71. 

Working hours of —— employed under 
the Garrison Engineer, Bannu. 
564-65. 

Working hours of the booking at 
Kalka. 1071-72, 

CLERICAL POST(S)— 

Question re abolition of and creation 
of officer’s posts in the Master General 
of Ordnance Branch. 998-99. 

CLERICAL WORK— 
Question re classification of employees 

performing as menial servants on 
State Railwa 90. 

CLOVE AGREEMENT— 

Question re functioning of the New —— 

in Zanzibar. 2408-09. 

CLOW, THE HONOURABLE MR. A. G.— 

Motion for Adjournment re recommenda- 
tions of the Wedgwood Committee. 
195, 196. ‘ 

Motion re report by the Honourable Sir 
John Thom on the cause of the 
railway accident near Bihta. 389-94, 
402, 403, 406, 422-27. 

Motion to reduce Demand for Supplemen- 
tary Grant in respect of “ Miscella- 
neous Expenditure ” re Report on tne 
railway accident at Bihta. 428, 432. 

Motor Vehicles Bill— 
Presentation of the Report of the Se- 

lect Committee. 120. 
Motions to consider and to circulate 

956-57, 988-60, 1029, 1031, 1040, 1041, 

1175, 1181, 1354-58. 

Consideration of— 

ys. 

Clause 1. 2615. ‘ 
Clause 2. 2616, 2622, 2626. 

Clause 4. 1361, 1862. 
Clause 5. 1366. 
Clause 6. 1376. 
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३! oh 1719, ५४३३, 1718, 1719 
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1811, 1819, 1816, 1867, 1876, . 1855, 
1888, ISSO, 1891-93, 18983, 1896. 

= 1898, 1900, 1902. 
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Satin 

3239 
«2244, 2945, 2246, 2247. 

Glause 64.:. 2261, 2252, 2254-55, 
2256, 2257, 2250-60, 2411, 2413 
2416-17, 2419, 0, 2421. 

Clause 66. 2424, ake She. 
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Chanae, (०६ 94825 
(३७७७० L085 2488. 
(७५७७४ 08. 2803, 

} ३७७७७ MO. ३5७७. 
Clause bi. ३७३१३ २७३४४ 2515, 2517. 

(३७७७४ 0३४८. 35918: 
Clause ४1६ 2832 
Change 1११6५ - तक 
९७४७७ ३३७: ३5३6, ३526. 
Chause ४३३: ३530: 
७७७० 1३3७: 2532. 

tusertion of a new clause before clause 
WB. BTA 

Consitteration of — 
Clause 133. 2575, 2577. 
Clause 134, 2582. 
The First Schedule: - 2590, 2596. 
The Fifth Schedule, 2599. 
The Sixth Schedule. 2603. 
The Seventh Schedule 2605. 
The Tenth Schedule. 2612. 
The Eleventh Schedule. 2612, 2613. 

Motion to pass. 2629. 
Point of order raised. by —— as to whe- 

ther an amendment regulating wages 
and other conditions of motor drivers 
was within the scope of the Bill and in 
order, 26. 

Oath of Office. 1, 2619. 
ay (Local Authorities’ Taxation) 

Bill— 
Motion for leave to introduce... 2563. 

Resolution re appointment of an enquiry 
committee for the Broadcasting  De- 
‘partment. 305, 315, 324-31, 332, 334, 
337, 339, 

‘Statement laid on the table re net earnings 
of certain newly constructed railway 
lines, 114-19. 

COACHING— 
See under “ Inspector(s) of —— and 

Goods ”’. 
COAL— 

Quéstion re— 
Sassen of —— from mines in Assam. 

Freight rates on —— and ‘coke between 
Bengal and Bombay. 31. 



ee ee 

LEEEMBLY DELLE, 1.22] 

th tit. 

Qusston rx—<antii. 

Price and system: of extraction of-— 

of Assam 
COAL EXDUSTEY— 

Question rz 

COAL SEAM(S)— 
Assam. — 1691-92. 

COASTAL TRADE— 
Question re— 

Indian and United Kingdom shipping 
companies engaged i 
134. 

Indian seamen serving on the United 
Kingdom Registered Ships in the —— 
an overseas trade of India. 744. 

COASTAL TRAFFIC— 
Question re— 

Hstablishment of Advisory Boards in 
Waterways and ——. 1073-74. 

Legislation to protect the interests of 
Indian Shipping in the ——— 6 
India. 885-86. 

COASTAL TRAFFIC OF INDIA BILL— 
See“ Bill(s) ”. 

COCHIN— 
_ Question re— 

Distress of the copra interest in Mala. 
bar and State. 1164-65. 
ae of the Defence of —— . 989- 

COCANADA— 
Question re provision of better accommoda- 

tion for third class passengers af —— 
Railway Station. 1568 

COCOANUT(S) 

interest from Travancore. 458-59, 884 

। 

} Bengal 
COLLEGE (S}— 

COE OF COMA = PRAHA 
(AMEDINESS, BOLT (Aa 
OF SECTION #0ै- 
See 9709. 

COLES — 
Question ro— 

Duty levied on Afghan —— at Thal in 
the Kohat District 146%- 

Fouranna silver 282. 
COKE 

iestion re— 
Cease levied on soft —— - 1687-61, 
Freight rates on oak and —~ tetwoen 

Bombay. 31. 

Question re taking wp of Indian larignages 
the entrance examination for the 

276 

€ छ58)-- 
Question re— 

—in Assam. 1692. 

Inspection of the ——in Assam. 1692- 
93. 

Output from the Kurharbaree and 
Serampore——. 2294. 

Railway 2293-94. 
COLLISION(S)— 

Question re— 
—— of Special Mela Trains at Kalat 

Railway Station, North Western Rail- 
way. 101. 

Criminal —‘proseeution in connection 
with the Barmaoli Railway —— . 
106. 

COLONISATION— 
Question re —— ef Kenya by the Jews. 

1413-14 e 

Appointment of Indian agents in British 
447, 1661-62. 

Concession in customs tariffs to British 
2030, 2406. 

Export of Indian cotton to Dominions 
and 1649-50. 

Protection to British —— in the tariff 
schedule. 2689-90 

Repatriation of Indian labourers from 
certain ——. 189-90. 

Training of Officials to serve as Agents in 
B 895-96. 

COMMAND(S)— 
Question re— 
Appointment of British Other Ranks as 

Office Superintendents in the supply 
and transport branch of —— Head- 
quarters. 265-66. 

M434LAD 



46 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

COMMAND(S)—conid. 
Question re—contd. 

Legal advisers engaged by the Lands 
and Cantonments Departments in the 
Eastern, Western and Southern ——. 
551. 

Powers of of British and Indian 
army Officers. 1998-96. 

COMMERCE MEMBER— 
Question re visits of —— to England in 

connection with the negotiations’ for 
Indo-British Trade Agreement. 477. 

COMMERCIAL ACTIVITY (IES)— 
Question re restrictions on the of In- 

dian merchants in Chinese Turkistan. 
4-5. 

COMMERCIAL AGREEMENT(S)— 
Question re _ ratification of —— wich 

other countries by the Central Legisla- 
ture. 443-44. 

COMMERCIAL DOCUMENTS EVIDENCE 
BILL— 
See “ Bill(s)”’. 

COMMERCIAL INSTITUTE— 
Question re— 

Absence of Muslims in the teaching and 
menial staff of the Government —— 

COMMISSIONED BRITISH OFFICER(S)- 
See “ Officer(s) ”” 

COMMISSIONED OFFICER(S)— 
Question re Indi: 

British Units in India. 2773. 

COMMISSIONER(S)— 
Question re holding of his court by the 

Ajmer-Merwara, at his —_resi- 
dence. 2483-84 

COMMITTEE(S)— 
Motion for Adjournment re— 

Failure of the Government of India to 
arrange elections for elected seats on 
the Indian Tea Licensing 
297-99. 

Recommendations of the Wedgwood ——_. 
194-96, 297. 

Question re— 
Action taken on the recommendations 

of the Wedgwood 1826-27. 
Advisory of Broadcasting Stations 

and manufacture of cheap radio sets. 
1311-14, 

Appointment of a to examine the 
acceleration of the pace of Indianisa- 
tion of the Army. 2771 

Bazar in Cantonments. 1998. 
Board to carry out the recommenda- 

with 

Delhi. 108. pon ote Wheeler and Maxwell — 

quec base OF stalonery peed in. the) Gov. Financial effect of the recommenda- 
nen UE Ue tions of the Maxwell 1007-08. 

Recruitment of Muslims on the staff of Faneti of the B: 1235. 
the Government —— , Delhi. 108 ay ee eerste! | a 

Teachers getting allowances for evening 
classes in the Government —— 
Delhi. 108. 

Wastage among the Muslims and salaries 
of teachers in the —— , Delhi. 
2317. 

COMMISSION(S)— 
Question re— 

Appointment of another Indian Fiscal 
2 2687, 

? 

Cancellation of ——— in the Army in 
India Reserve of Officers. 991-92. 

Indian Medical Service Officer holding 
permanent —— + 2693. 

Non-representation of Indians on the 
British Guiana Labour Disputes —— 
1921-22, 

Persons granted permanent —— in the 
Indian Medical Service. 2693. 

Report of the —— appointed to en- 
quire on the causes of unrest. among 
Tndian workers in Mauritius. 166- 
67. 

Improvement Advisory —— at Har- 
dwar and setting up of a similar —— 
at Benares, 1546. 

Placing of the Report of the on 
certain types of engines before the 
Legislative Assembly. 1827-28. 

Recommendations of the Assam Flood 
Enquiry —— regarding railway em- 
bankments. 1948-49. 

Recommendations of the Irvine 
1140-41, 

Recommendations of the Irvine —— 
given effect to by the Indian Institute 
of science, Bangalore. 80-82. 

Recommendations of the Wedgwood 
1314-16. 

Report of the appointed to over- 
haul the system of recruitment to 
the: superior posts in the Central 
Secretariat. 718-19. 

Report of the on. the possibilities 
of production of power alcohol from 
molasses. 185. f 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 47 

COMMITTEE(S)}—conid. 
Question re—contd. 

Report of the United Provinces and 
Bihar Goyernments’ Joint Power 
Alcohol ——. 1672-73, 2020-21 

Representation of Indian interest on 
the International Tea——. 1135- 

6, 
Successor of Sir Shadi Lall in the Judi- 

cial of the Privy Council. 977- 
78. 

Unified customs nomenclature prepared 
by the Economic of the League 
of Nations. 2373. ze 

Resolution re— 
Appointment of an enquiry —— for) 

the Broadcasting Department. 
42. 

Implementing the recommendation of | 
the Indian Sandhurst 1493— 
1534. 

COMMITTEE ON PETITIONS— 
Appointments to the «652. 

COMMUNAL COMPOSITION— 
Question re— 

of app! taken for ti 
in the workshops of certain railways 
96. 

of certain staff in the Bihar and 
Orissa Postal Circle. 1580-81. 

of clerks in certain Departments 
of the Hast Indian Railway. 1573- 
74. 

COMMUNAT. DISCRIMINATION— 
Question *e——in the Income-tax 
Department in Bihar. 2481-82. 

COMMUNAL REPRESENTATION— 
Question re in service on State Rail- 

ways. 106. 

COMMUNAL RIOT(S)— 
Question re services of the British troops 

requisitioned by Provincial Govern- 
ments to deal with 3. 

COMMUNIST PART Y— 
Question ve pamphlets relating to the 

activities of the in India. 1005- 
06. 

COMMUTATION— 
Question re of pensions. 1007. 

COMPACT— 
Question re statement by Mr. Gandhi re 
‘unwritten between the British 

Government and the Congress. 907-09, 
1165-66. है 

300— | 

COMPANY(IES)— 

Question re— 

Assessment of income-tax and super-tax 
from non-resident persons and ——. 
‘737. 

supplying petrol. 881. 
Income-tax relief to certain ——in 

British India and the United King. 
dom. 2004-06. 

indian and United Kingdom shipping 
engaged in the Indian Coastal Trade. 
1343 

Indian» Shipping ——. 1342-43. 
Indians in the Telephone of Bombay 

and Karachi. 1297-99. 

Non-Indian —— established in India 
to take advantage of tariff walls. 
2685-86. 

Percentage of coastal shipping secured 
by Indian ——.- 1343 

Rate war between shipping 
carrying Haj Pilgrims. 909-11, 913- 
14. 

Rate-war ‘between shipping —— carry- 
ing Haj pilgrims. 1927-28. 

Registration of foreign ——in India for 
selling their goods as made in India 
921-922. 

COMPANY MANAGED RAILWAY(S)— 
See ‘* Railway(s).”’. 

COMPARTMENT(S)— 

Question re— 
Abolition of first class —— on railways. 

343-45. 
Carriage of dogs in passenger —— 

18386- 
Provision of additional intermediate 

class ——in the Punjab Express 
between Howrah and Lahore. 639- 
40. 

Provision of fans in third and inter- 
mediate class on State Railways. 
1330. 

Provision of fans in third class —— on 
railways. 345-46, 1544-45, 2539-40 

Robbery and assaults on passengers in 
railway ——. 370-71 

COMPARTMENTAL EXAMINATION(S)— 
See ‘‘ Hxamination(s)”’. - 

COMPENSATION— 
Question re— 
—— paid by the East Indian Railway 

to the Howrah-Sheakhala Light Rail- 
way. 1571. 
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COMPENSATION—contd. 
Question re—contd. 

Exonerating the Postal Department 
from for loss of insured covers 
containing halves of currency notes. 
1053. 

Loss of lives in railway accidents and—— 
paid to the families of victims. 
-11. = 

COMPENSATORY ALLOWANCE(S)— 
See ** Allowance(s) ” 

COMPETITION(S)— 
Question re— 

Loss to railways due to with Buses 
352-53. = 

Metalled roads in India and rail-road 
798-99. 

COMPLAINT(S)— 
Questian re— 
Cettain —— against railways. 2312. 
—— against Radio Service in India. 

20-21 
COMPULSORY RETIREMENT. 

See “ Retirement” 
CONCESSION(S)— 

Question re— 
Cholera at Hardwar during Kumbha 

Mela and railway——. 16-18. 
announced by Mr. Hore-Belisha. 

~ 1992-93. 
——in customs tarifis to British 

Colonies. 2030. — 
——th tage rates on pap 

1842-43. : 
—— in postage rates on special numbers 

of newspapers. 103. 
——in railway fares to certain mili- 

tary officers. 1749-50, 1756-57. 
—— to Government servants on rail 

Ways. 2547-49. 
Curtailment of free pass of work- 

men on the Hast Indian Railway. 85. 
Grant of certain privileges and ——on 

railways to students of Arabic Insti- 
tutions. 638 

Railway ——to Government servants. 
724. 

Withdrawal of certain from the 
residents in the Salt Range, Teri 

- Tahsil, Kohat District. 727 
CONCESSIONAL RATE(S)\— 

Question re issue of return tickets at —— 
oe Haj pilgrims on railways. 640. 

CONDITIONS OF SERVICE— 

Railways, 
dardisation of —— on 

627 

CONDONATION(S)— 
Question re in breaks of service 

caused during the strike on the North 
Western Railway. 818-19, 1949. 

CONDUCTOR GUARD(S)— 
See ‘“* Guard(s)”’. 

CONFERENCKE(S). 
Question re— 

Draft com and 1 da, 
tions adopted by the International 
Labour 1399-1400. 

Holding of a in Kabul to settle 
the fruit trade dispute between 
India and Afghanistan. 646. 

India’s delegate to the second world 
on Solicosis. 1695. 

Tnter-Departmental at London 
between India and the War Office 
relating to the Imperial reorganisa- 
tion of the British Army. 273 

Joint Lac held at Ranchi. 1946. 
Unemployment convention passed at 

the Washington International Labour 
17 1919. 168-71 

CONGRESS— 
Question 7e— 

Expenditure incurred by Railways and 
Posts and Telegraphs, etc., in connec- 
tion with the -—— Session at Hari- 
pura, 651-52 

Position of Military pensioners in rela- 
tion to the 248 

Railway income and expenditure on 
Haripura 6-7, 296. 

Statement by Mr. Gandhi re unwritten 
compact between the British Govern- 
ment and the-——. 907-09, 1165- 

6 
CONNAUGHT CIRCUS— 

Question re lottery tickets sold by the 
Tourist Agency in——New Delhi 
261-62, 745. 

CONRAN-SMITH, MR. E.— 
Code of Criminal Procedure (Amendment) 

Bill (Amendment of section 167)— 
Motion to refer to Select Committee. 

218-20. 
Muslim Dissolution of Marriage Bill— 

Motion to refer to Select Committee. 
1967 

CONSTITUENCY(IES)— 
Question re electoral rolls for the Madras 
— of the Council of State. 1151-52. 

CONSUL(S)— : 
Question re countries with or Trade 

९ issi inted by the 
Governmen of गम तक 478, 912-13. 
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CONTINENT— 
Question’e refusal of a passport to the 

and England to one Mr. Virendra. 296. 

CONTRACT(S)—. 
Question re— 

Condition regarding fair wages in forms 
of ——of the Government of India 
Departments. 172. 

for “Export Scrap”’ entered into 
with a Japanese firm by the North 
Western Railway. 628-30. 

—for the running of bookstalls on 
- State Railways. 826-27. 
——for the supply of power to the 

Great Indian Peninsula Railway. 
830-31. 

given by the Central Public Works 
Department. 1395-96. 

——of the Assam Bengal Railway. 
2304-05. 

— of the North Western Railway 
with Wheeler and Com- 

pany. 1335. 
Earnings and ——etc., of the Assam 

Bengal Railway. 1801-02. 
Fair wages clauses introduced in Rail- 

way 1561-62. 
Gentlemen haying —— or agencies of 

supplying ghee to soldiers of the Army. 
543-44. 

“Introduction of fair wages clause in 
entered into by | 

627-28. 
Labour —— of the Calcutta Port Trust. 

1076-81, 1081-82, 1844-45, 2268-69, 
2298-99, 2546-47, 2562. 

Non-grant of vending on the Hast 
Indian Railway to Biharis. 1086-87. 

Sub-letting of ——at Delhi Railway 
station. 2313-14. 

CONTRACTS, DIRECTOR OF— 
Question re—Despatchers under the —— . 

2490, 

CONTRACTS DIRECTORATE— 
Question re— 

Officers in the office of the and 
purchases made for the Army. 2476-78. 

Report of the activities of the Depart- 
ments of Master-General of Supplies 
and ——. 2478. ! 

CONTRACTOR(S)— 
Question re— 

Preparation of plans and estimates by 
of buildings in Quetta. 286-87. 

Racial discrimination in charging rents 
from refreshment room —— on rail- 

2538-39. ways. 

CONTRIBUTION(S)— 
Question re— 
—— by the United Kingdom to certain 

political expenses. 1861-62. 
—— to the flood relief fund of Assam, 

2688. 
Utilisation of certain —— for the benefit 

of Indian seamen. 1659. 

CONTROL OF COASTAL TRAFFIC OF 
INDIA BILL— 
See “ Bill(s) ”. , 

CONVENTION(S)— 
Question re— 

Application of Hours of Work —— to 
Railways. 623-24. 

—— of the International Labour Orga- 
nisation concerning liability of ship- 
owner in case of sickness, ete., and 
sickness insurance for seamen. 191- 
92. ; 

of the International Labour Or- 
ganisation concerning the minimum 
age of admission of children to employ- 
ment at Sea, 192. 

Draft —— and Recommendations adopt- 
ed by the International Labour Con- 
ference. 1399—1400. 

Draft concerning sickness insu- 
rance for seamen. 1658. 

Draft on the hours of work for 
maritime workers. 191. 

Sickness Insurance 

CONVERSATION(S)— 
Question re between the War Office 

and the Government of India, 736-37. 

CONVICT(S)— z 
Question re marriages of —— in the Anda- 

mans. 994-95. ५५ 

COONOOR— 
Question re— 

Assistant Director, 
Institute, 

Food Research Institute af —— and 
nourishment if Indians, 88-89. 

COORG— 
Question re— 

Political status of ——. 1238-39. 
Report on the financial conditions of 

2473-74. 
Reservation of seats for Muslims in the 

Legislative Council and District Board 
of «1261. 

Transfer of —— to’the Mysore State. 
1990, 

1656-57. 

Nutrition Research 
460. 
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COPRA— : हि 
Question re distress of the —— interests 

in Malabar and Cochin State. 1164- 
65. 

CORDON— : 
Question re Customs round Pondi- 

cherry and Karikalin South India. 985- 
87. 

CORRESPONDENCE— 
Question re— 
—— between the Government of India 

and the Secretary of State on the 
question of the rupee-sterling ratio 
288. 

Corresp' with pr regard- 
ing levy of provincial excise taxes, etc. 
287. 

CORRUPTION— 
Question re— 

ed —— among the Cantonment 
Board servants. 713-14 

Alleged —— in the Health Department 
of the Delhi Municipality. 100-01. 

COoTTON— 
Question #९-- 

carried by road from the Central 
Provinces and Berar to Bombay. 
825-26. 

Decrease in the export of Indian —— 
to the United Kingdom. 451. 

Effects of the new Egyptian —— tariff 
duty on India’s trade. 1404. 

Export of Indian to Dominions and 
Colonies. 1649-50. 

Export of Indian —— to Japan. 468 

Fallin the prices of ——. 436-439. 
Import of foreign in India. 2378- 

Tnerease in the import of foreign —— 
449-50. 

Indian raw —— taken by Lancashire 
and Japan. 1130-31 

Proposals to raise the price of Indian 
447-48, 

5 Reduction in Railway freight on —— 
a the Punjab to Cawnpore. 823- 

Reduction of railway freight on raw 
2! 

pl regarding imp. of 
an import duty on raw ——.1931-32. 

COTTON CESS (AMENDMENT) BILL— 
See “ Indian ——”? under “ Bill(s) ?. 

COTTON INDUSTRY— 

Question re enquiry on the ——in Uganda. 
1407-08. 

COTTON PURCHASK(S)— 
See Purchase(s) *” 

COTTON TARIFFS— 
Question re effect on India of the new 

Egyptian ——. 1651-52. 
COTTON TRADE— 

Question re slump in ——, 

COUNCIL OF STATE— 
Question re electoral rolls for the Madras 

2405, 

Constituencies of the 1151-52. 
COUNTERFEITING— 

he 
of Trade Mark or using false trade des- 
cription. 1646. 

COUNTRY(IES). 
Question re exhibitions of Indian industrial 

products in foreign ——. 919-20. 

COURT(S)— 
Question re holding of his by the Com- 

missioner, Ajmer-Merwara, at his resi- 
dence. 2483-84. 

COURT-MARTIAL— 
Question re and dismissal of Captain 

Balwant Singh Lamba. 293. 
CREDIT FACILITY(IES)— 

Question re request by Japan for —— on 
eotton purchases from India. 1913. 

CREMATION GROUND— 

re of a Hindu 
—— for Saddar Bazar, Lahore Canton- 
ment. 1003-04. 

CRIMINAL INVESTIGATION DEPART- 
MENT— 
Question re relegation of a part of the —— 

work to the Provinces. 1228-30. 

CRIMINAL LAW AMENDMENT BILL— 
See “* Bill(s) ??. 

CRIMINAL PROCEEDING(S)— 
Question re —— against Private Woods 

of Leicestershire Regiment stationed at 
Jubbulpore. 281-82 

CRIMINAL PROSECUTION— 
See * Prosecution 

CRITICISM— 
—— of Mr. President’s rulings outside the 

House. 2035. 
CRITICISM(S)— 

Statement re 
1866-67 

CROP(S)— 
re assi dam: 

to —— by floods. 457-58 

of President’s Rulings. 
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CRUDE OIL— 
See “ Oil”. 

CRUELTY TO ANIMALS (AMENDMENT) 
BILL— 
See “* Prevention of ——” under “ Bill(s)”’. 

CULTIVATED AREA(S)— 
Question re revenue derived from the sale 

produce of trees and —— on the Shah- 
dara-Saharanpur Light Railway. 1339. 

CULTIVATOR(S)— 
Question re steps to acquaint the with 

the result of agricultural researches. 
1682-83. 

CURRENCY NOTE(S)— 
Question re— 

Exonerating the Postal Department from 
compensation for loss of insured cover 
containing halves of >>. 1053. 

Paper imported for the printing of —— 

Rupee coins, token moneys and 
in cireulation in India and bullion 
kept in reserve. 279-80. 

CUSTOMS— 
Question re— 

collection in the French Ports ad- 
joining British India. 702-04. 

cordon round Pondicherry 
Karikal in South India. 985-87. 

Fall in the —— revenue. 971-72. 
Unified —— nomenclature prepared by 

the Economic Committee of the League 
of Nations, 2373. 

CUSTOMS DEPARTMENT— 
Question re— 
Harassment to Indian passengers by 

the staff of the in Bombay. 
560-61. 

Women employed in ‘the 
CUSTOM(S) DUTY(IES)— 

Question re— 
Agreement with the Maritime States of 

Kathiawar regarding 2766-67. 
Exemption of articles of daily use of 

passengers on ships from assessment 
of 535-36. 

Position between Indian States and the 
Government of India regarding radio 
licences and on radio instru- 
ments, ete: 1089-90. 

See also under “ Duty(ies) 
CUSTOMS OFFICTAL(S) 

Question re enquiry into the conduct of 

and 

714-15. 

certain in Madras. 273. 
CUSTOMS RETURN(S)— 

Question re railway and —— and retrench- 
ment in expenditure. 1745-48. 

CUSTOMS SERVICE(S)— 
Question re Assamese in the Calcutta and 
Chittagong ——. 1757-58. 

CUSTOMS TARIFE(S)— 

Question re concession in —— to British 
Colonies. 2030, 2406. 

CUTCH MANDVI— 

Question re illicit traffic in tea in 
other Kathiawar ports. 1404-05. 

CUTCHI MEMONS BILL— 
See 5 Bill(s) ”. 

and 

D 

DACCA— 
Question re— 

centre of the Indian Tea Market- 
ing Board. 2397. 

Defalcation and cheating case against 
Mr. Powell, the Tea Cess head officer 
at——. 1681-82. 

DACOITY(IES)— 
Question ve mail——in Azamgarh. 

650-51. 

DAFTRIES’ QUARTER(S)— 
Question re demand for in New Delhi. 

1153-54. 

DAGSHAI— है 

Question re water-tax charged in the 
Jutogh, and Cantonments, 978. 

DAILY SAINIK— 
Question re report published in the 

—entitled “Indian Navy to be 
Doubled ”’. 738. ; 

DAIRY INDUSTRY— 

Question re establishment of ——in 
India, 2387-88. 

DAIRY INSTITUTE— 
Question re— 

Appointment of a foreign expert as 
Director of the proposed Central 

» 1163. 
Enlargement of the Imperial—— and 
Establishment of a Central Dairy 
Research: Institute. 181. 

Establishment of a Central —— . 
76. 

DAIRY RESEARCH INSTITUTE— — 
Question re— 
Appointment of a Director for the pro- 

posed Central —— 81 

475- 
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DAIRY RESEARCH INSTITUTE 
—contd. 

Question re—condd. 

Enlargement of the Imperial Dairy 
ant f estal 

Central ——. 181 
DALAL, DR. R. D— 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

1014-19. 
Prevention of Cruelty to Animals (Amend- 

ment) Bill— a 

Consideration of clause 7. 2743. 
DALHOUSIE— 

Question re professional tax imposed 
on the inhabitants of the ——Canton- 
ment. 1228, 1473. 

DALPAT SINGH, SARDAR BAHADUR 
CAPTAIN— 
Resolution re financial control of military 

expenditure. 2351. 
DAMZEN, MR. P. R.— 

Oath of Office. 1. 
Question (Supplementary) re improvements 

in the rules for issuing free passes for 
railway employees. 

DANGEROUS” DRUGS (AMENDMENT) 
BILL— 
See “ Bill(s)” 

DAS, MR. B.— 
Motion re Report by the Honourable Sir 

John Thom on the cause of the railway 
accident near Bihta. 413-17. 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

1200, 1205. 
Consideration of clause 135. 2586. 

Resolution re financial control of mili- 
tary expenditure. 2330-33. 

DAS, PANDIT NILAKANTHA— 
_ Prevention of Cruelty to Animals (Amend- 

ment) Bill— 
Consideration of clause 7. 2748. 

DATE(S)— 

Question re alteration in the— of birth 
of employees on the North Western 
Railway.—817-18 

DATTA, MR. AKHIL CHANDRA— 
Criminal Law Amendment Bill— 

DATTA, MR. AKHIL CHANDRA 
—conid. 

Motion for Adjourment re—contd. 

Failure of the Government of India to 
arrange elections for elected seats 
on the Indian Tea Licensing Com- 
mittee. 298, 299. 

Motor Vehicles Bill— 
Motions to consider and to circulate, 

1263-65. 
Points of order (1) raised by Dr. Sir 

Ziauddin Ahmad as to whether an 
Honourable Member, who is on the 
Panel of Chairmen, ¢an take the Chair 
while the Deputy President was in the 
House, and (2) raised by the Honourable 

Sir Muhammad Zafrullah Khan as 
to what would happen (both of the said 
persons having already voted) if there 
was a tie in the voting. 1456, 1457. 

Question re— 
Alleged corruption in the Health De- 

partment of the Delhi Municipality. 
100-01. * 

Breaches due to floods in the East 
Indian Railway line in Murshidabad 
District. 2291-92. 

Food Research Institute at Coonoor and 
nourishment of Indians. 88-89. 

DAY(S)— 
Allotment of a for the discussion of 

the reports of the Public Accounts 
Committee and prolongation of sessions 
without  givi sufficient notice. 

DEATH BENEFIT FUND— 
Question re recovery through Salary Bills 

for ——of the Bengal Nagpur Railway 
Labour Union. 1577. 

DEBT(S)— 
Question reLloyd Barrage due from 

Sind. 1748-49. 

DECISION(S)— 
Question re recording of in - writing 

on appeals of subordinate staff on 
State Railways. 2315-16. 

DECK(S)— 
Question re stiffening of of merchant 

ships for mounting defensive arma- 
meuts to meet emergencies of war. 

Mot ider and to’ circul 734-35. 
571-76 DEFALCATION— 

Moton for Adjournment re— Question re— 
Breaches on the Hast Indian Rail heating Mr. 

lines in the district of Murshidabad 
in Bengal: 746. 

Powell, the Tea Cess Head Officer at 
Dacca. 1681-8: 
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DEFENCE— 
Motion for Adjournment re increase in the 

Indian —— charges. 198, 224-46. 

Question re— 
Arrangements for the 

2462-65. 
Problem of the 

90. 

of India. 

of Cochin. 989- 

DEFENCE CHARGE(S)— 

Question re— 
Increased on Indian revenues. 

2455-56. 
Relief to India in respect of ——. 

2762-63. 

DEFENCE DEPARTMENT— 
Question re appointment of an Additional 

Secretary for the 1486-87. 

DEFENCE FORCE(S)— 
Question re disposal of the —— of India 

in respect of future wars. 1477-78. 

DEFENCE SERVICE(S)— 

Question re purchase of stores for the 
1750-54. 

DEFENSIVE ARMAMENT(S)— 
See / Armament(s) *’. 

DEHRA DUN— 

Question re 
duplication of the 

DELEGATE(S)— 

Question re India’s 
world conference on Solicosis. 

DELEGATION— 

Question re— 

Bxpenses incurred in connection with 
the negotiations for Indo-British 
Trade Agreement and visit of Lanca- 

regarding 
1864. 

representation 
Expresses. 

to the second 
1695. 

shire to India. 186. 
India’s to the League of Nations. 

187-88, 
Report of the Non-official — on the 
“trade talks in Simla. 884-85. 

DELEGATION OF POWER(S)—. 

Question re Notification regarding —— of ae 4 5 d 
Railway adi g 
staff. 1341. 

DELHI— 
Motion for Adjournment re— 

Demolished Siva Temple in the Queens’ 
Gardens of ——. 1847-52. 

» 

DELHI—contd. 

Motion for Adjournment re—contd. 

Mishandling of the Shiva ‘Temple affairs 
in ——. 2033-35, 2049-50. 

Shiva temple affairs at——. 
Question re— 

‘Absence of Muslims in the teaching and 
menial staff of the Government 
Commercial Institute, ——. 108. 

Alleged corruption in the Health De- 
partment of the —— Municipality. 
100-01. 

Alleged repressive policy of Goyern- 
ment in 1234. 

Buildings in Caleutta vacated by the 

Government of India on transfer of 
Capital to 1492, 1695. 

Complaints of platform porters working 

2563. 

on the Railway Station. 2403- 

04. 
Demolition of a temple of God Shiva 

in «1764, 

Demolition of the temple of Shankar 

Mahadeo in the Queen’s Garden, 

——. 1240-41. 

Discriminatory treatment in broad- 

casting news from the Broad- 

casting Station. 1570. 

Duties and functions of the Superin- 

tendent of Education, ——, Ajmer- 

Merwara and Central India. 921. 

Establishment of a Depressed Classes 
Settlement in——. 911, 23817. 

Grievances of the Postal and Railway 

Mail Service staff at——. 808-11. 

Inconvenient mings of the —— - 

Lucknow Express. 1865. et 

Initial expenditure on New Cap’ 

at 280-81. हे: डा 

Mess established at the —— broad- 

casting station, 2290-91. 5 

Persons arrested in and externed from 

for political reasons. 2008-09. 

Political prisoners in the province. 

282-83, : 
Purchase of stationery used in the 

Gov + Cor ial Institute. 

. 109. 

Recruitment of Muslims on the staff 

of the Government Commercial 
Institute, ——. 108. 

Refusal of permission to the Kalka- 

Simla Hills Motor Union to ply their 

cars in——. 1346. 
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DW 

(Quealion ra-nantd, 

Koprowntation of Sikhs in the staff of 

oon, DEMAND(S) FOR GRANTS— 

Question re placing before the Legislative 
Assembly certain 529 

i ॥0 5 Muniolpality, 10406, DEMAND(S) FOR SUPPLEMENTARY 
Malivy and travelling allowance of the GRANT(S)—RAILWAYS— 

Nuperintendent of Hducation from—| Miscellaneous Expenditure. 427-34. 
‘ » AjmeorMerwara and Contral DEMAND(8) FOR SUPPLEMENTARY 

india, 107 GRAN'T(S)—MOTION(S) FOR REDUC- 
Sohome proposed by the Shradhanand TIONS—RAILWAYS— 

Deprosned Classes Mission to establish}; Miscoll E di ता 42 
1 Claasea 5611, ous 

ie Ook ) naa si report of the railway accident near 

Shiva tomplo dispute at——.  2486- Bihta, 428-34 
0, DEMOLITION— 

Sub-lotting of contracts at —— Rail- Question re— 
Way station, 2318-14. 

Teachers getting allowances for evening 
classes in the Government Commer- 
cial Institute, 108. 

Use of Sanskrit words by the —— 
Broadcasting station. 2289. 

Wastage among the Muslims and sala. 
ries of teachers in the Commercial 
Institute. 921, 231 

DELHI DIVISION. 

Question re Van porters in the —— of 
the North-Western Railway. 106 

DELHI JOINT WATER BOARD (AMEND- 
MENT) BIL 

See “ Bill(s) ”' 

DELHI PROVINCE— 

Question re suppression of immoral traftic 
in women in the —— 242, 1931 

DELHI-SHAHDRA— 
Question ye area served by the post- 
man of ——, 2314 

DELHI UNIVERSITY— 
Question re qualification and salaries of 

the Professors of Bengali and English 
in the ——.._ 104. 

DELTA— 
Question re investigation into the condi- 

tion of the Bengal —— for facilitating 
steamship navigation. 805. 

DEMAND(S). 
Question re— 

—— formulated at certain public 
meetings in the Malakand Agency 
1088-89. 

—— of the people of the Kurram 
Agency. 10! 

of a temple of God Shiva in Delhi. 
764. 

of the temple of Shankar Maha- 
deo in the Queen’s Garden, Delhi. 
1240-41. 

DENTAL CORPS— 

Question re treatment of Indians in the 
Army ——. 1764. 

DENTAL DEPARTMENT— 
Question re— 

Europeans and Indians treated by the 
Army 709-11 

Expenses, etc., of the Army ———. 
708-09. 

DEOLI-NASIRABAD ROAD— 
Question re agitation against the monopoly 

existing on the 2561 

DEPARTMENT(S)— 

Question re employment of women in the 
Government of India——. 981-82 

DEPARTMENT OF — EDUCATION, 
HEALTH AND LANDS— 
See ‘Education, Health 

Department of ” 

DEPARTMENTAL EXAMINATION(S) 
“ Examination(s) ” 

DEPENDENT(S)— 
Question re— 

of staff entitled to free passes on 
tailways. 1067-68 

Grant of passes to certain —— of 
employees on State Railways. 1069- 
70. 

and. Lands, 

DEPRESSED CLASS(ES)— 

Question re establishment of a —— 
settlement in Delhi. 2317 
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DEPRESSED CLASSES MISSION— 

scheme proposed by the 
Shradhanand —— to establish a Depres- 
sed Classes Settlement in Delhi. 100. 

DEPRESSED CLASSES SETTLEMENT— 

Question re— 
Establishment of a —— 

911. 
Scheme proposed by the Shradhanand 

Depressed Classes Mission to establish 

Question re 

in Delhi. 

a——in Delhi. 100. 

DEPUTATION— 
Question re— 
—-of match manufacturers asking 

for protecti inst competiti by 

Swedish combines. 2371. 
Deputation representing cocoanut  in- 

terests from Travancore. 458-59. 

DEPUTY AGENTS— | 
See “४ Agent(s) ?, | 

DEPUTY CHIEF ENGINEER— 
Question re— 

Appointment’ of a non-Indian as —— 
by the Karachi Port Trust. 2287- | 
89. | 

Appointment of Mr, Everett as 
by the Karachi Port Trust. 

DEPUTY PRESIDENT, (MR. 
CHANDRA DATTA)— 

Remarks by that somebody on be- 
half of Goyernment should indicate 
their views at an early stage of the 
debate on a Resolution. 322. 

Remarks by Mr. President on the Point 
of Order as to whether an Honourable 
Member, who is on the Panel of Chair- 
men, can take the Chair while ——is 
in the House. 1583-86. 

DEPUTY PRINCIPAL INFORMATION 
OFFICER— 

Question re creation of a post of 

2273. 

AKHIL 

in the Public Information Bureau. 
1760-61. 

DERAILMENT(S)— 
Question re— 

Attempts for of trains. 372-73. 
of the 5 Up Punjab Mail. 371-72. 

—of the Punjab Mail between 
Muthroopur and Shankarpur on the 
East Indian Railway. 8-9. 

—— of the Punjab. Mail engine near 
Madhupur. 2-4. ; 

DESAI, MR. BHULABHAL J.— 
Criminal Law Amendment Bill— 

Motion to consider after nine months. 
493-94, 

Motions to consider and to circulate. 
582, 600, 777-89. 

Motion to pass. 947, 948, 949, 953. 

Motion for Adjournment re— 
Appointment of a non-Indian as Super- 

intendent of Insurance. 111, 134-38. 

Demolished Siva Temple in the Queen’s 
Gardens of Delhi. 1348-49. 

Increase in the Indian Defence Charges. 
240-42. 

Motor Vehicles Bill— 
Motion to consider and to circulate. 

958, 1262. 
Consideration of— 

Clause 1. 2615. 
Clause 5. 1366, 1367. 
Clause 6. 1368-69, 1370, 1373. 
Clause 7. 1877, 1381. 
Clause 13. 1437. 
Clause 15. 1442, 1443, 1450-61. 
Clause 17. 1591. 
Clause 23. 1597, 1598. 
Clause 40. 1706. 
Clause 41. 1711-12, 1718: 
Clause 42. 1724, 1729, 1734-40, 1779, 

1781, 1792, 1815-16. 
Clause 46. 1905. 
Clause 94. 2440, 2442. 
Clause 95. 2449. 
Clause 108. 2496-97, 2501. 

Clause 109. 2503: 
Clause 111, 2512. 
Clause 114, 2521. 
Clause 132. 
Clause 133. 
Clause 135. 2587-88. 

Motion to pass. 2629-32. 
Muslim Dissolution of Marriage Bill— 

Motion to refer to Select Committee. 
1978. 

Points of order (1) raised by Dr. Sir Ziaud- 
din Ahmad as to whether an Honourable 
Member, who is on the Panel of Chair- 
men, can take the Chair while the Deputy 
President was in the House, and (2) 
raised by the Honourable Sir Muham- 
mad Zafrullah Khan as to what would 
happen (both of the said persons having 
already voted) if there was a tie in the 
voting. 1457-60, 1460-62. 

2536. 
2575-76, 2577. 
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DESAI, MR. BHULABHAI J.—contd. DESHMUKH, DR. €. V.—conid. 

Point(s) of order raised by —— as to 
whether a clause which extended the 
authority of the Central Executive 
to matters with respect to which a 
Provincial Legislature had power to 
make laws was not ultra vires. 2582- 
83. 

Point of order raised by Mr. M. 8. Aney as 
to whether it is in order fer an Honour- 
able Member to read out extracts from 
the speeches delivered at public mect- 
ings unless the reports of the speeches 
are placed on the table of the House. 
487-88. 

Question (Supplementary) re— 
New proposals as announced by Mr. 

Hore-Belisha in the House of Com- 
mons. 1000. 

Prohibition on the import of certain 
books into India. 536-39. 

Resolution re— 

Financial control of military expenditure 
2339-43, 2347, 2348. 

Tmpl ting the re dation of the 
Indian Sandhurst Committee. 1525- 
28, 1532. 

Statement ve criticism of President’s Rul- 
ings. 866. 

DESHMUKH, DR. G. V.— 

Allotment of a day for the discussion of the 
reports of the Public Accounts Commit- 
tee and prolongation of sessions without 
giving sufficient notice. 2775. 

Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
684, 685, 686, 687, 756-58, 759-60. 

Motion to pass. 868-73, 875, 942, 945. 

Hindu Women’s Right to Divorce Bill— 
Introduce. 2830, 2831. 

Motor Vehicles Bill— 

Motions to consider and to circulate. 
1270. 

Clause 7. 1383-84, 1387. 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Committee. 

1117, 1120, 1122, 1960-61, 1962-67, 
1968, 2831. 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 

Motion to consider. 2710, 
Consideration of clause 3. 2723. 
Consideration of clause 7. 2744-46. 

Question re— 

Amendment of section 11 of the Preven- 
tion of Cruelty to Animals Act. 534- 
35. 

Arrest of Mr. Eric Dutt at Valencia. 
357-58. 

Delay in delivery of air mail letters in 
Bast Africa, 2297-98. 

Detention of Mr. Virendra Chattopa- 
dhyaya in Russia. 359. 

Development of the Air Station at 
Jiwani. 637, 

Disabilities of Indians in South Africa. 
1922-23. | 

Disabilities of Indians in the Kenya - 
Highlands. 1923-24. 

Indian Trans-Continental Airways, 
Limited. 613-15. 

Introduction of “ stamp scrip” in India. 
535. 

Liability incurred by India under the 
treaty of Yemen. 630-31. 

Position of domiciled Indians in British 
Colonies. 74-79. 

Ratification of Commercial Agreement 
with other countries by the Central 
Legislature. 443-44. 

Reduction of railway freight on raw 
cotton. 2299. 

Refusal to renew the leases of lands 
acquired by Indians in Fiji. 888-90, 

Representation for the reduction of fares 
and issue of return tickets between 
certain stations on the Great Indian 
Peninsula Railway. -794-95. 

Question (Supplementary) re fall in the 
prices of cotton. 436-439. 

Resolution re— 
Financial control of military expenditure. 

2324. 
Implementing the recommendation of 

the Indian Sandhurst’ Committee. 
1496, 1508, 1515-18. 

DESIGN— 5 
Question re—— and inspection of KB 

engines. 31-84. 

DESIGNATION(S)— 

Question re change in the —— of 
Agents of State Railways. 644-45. 

DESPATCHER(S)— 

Question re —— under the Director 
ef Contracts. 2490) 
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DESTRUCTIVE INSECTS AND PESTS 
(SECOND AMENDMENT) BILL— 

See “ Bill(s)””. 

DETENTION— 

Question re of Mr.  Virendra 
Chattopadhyaya in Russia. 359. 

DEWAN OF TEHRI STATE— रत 

Motion for Adjournment re arrest of a 
British subject by the 297. 

DHOTI— 

Question re refusal to allow a laywer 
dressed in and Kurta to enter the 
Paladium cinema in the Meerut canton- 
ment. 291-92. 

DIBRU-SAIDYA RAILWAY— 

See “ Railway st 

DIESEL OLL— 

Question ye possibility of ranning motor 
vehicles by means of + 185: 

DIFFICULTY(IES)— 

Question re of Indian traders in 

Sinkiang. 1888-88. 

DINAPORE— 

Question re want of an intermediate class 
waiting room at ——. 2306. 

DINING CAR(S)— 
Question re —— attached to Railway 

trains. 2306-07. 

DIRECTOR(S)— 

Question re—- 

Appointment of a —— for the proposed 
Central Dairy Research Institute. 
181. 

Appointment of a foreign expert as —— 
of the proposed Central Dairy Insti- 
tute. 1163. 

DIRECTOR GENERAL(S)— 
Question ré post of Office Supervisor in 

the Office of ——, Indian Medical 

Service. 1673-74. 

DIRECTOR OF CONTRACTS— 

Question re— 

Despatchers under the 2490. 
Report of the activities of the Depart- 

ments of Master-General of Supplies 
an 2478. 

DIRECTOR(S) OF PROGRAMMES— 
Question re appointment of —— for the 

new Broadcasting Stations. 351-52: 

DIRECTORSHIP— 
Question re of the Indian Institute 

of Science, Bangalore. 2371. 

DISABILITY (IES)— 

Question re— - 

of Indians in South Africa. 1922- 
23. 

—— of Indians in the Kenya Highlands. 
1923-24. 

DISCHARGE(S)— 
Question re of persons as a result of 

mechanisation of certain British Cavalry 
Units. 723. 

DISCRIMINATORY LEGISLATION— 

See “ Legislation ”. 

DISCRIMINATORY TREATMENT— 
Question. re in broadcasting news 

from the Delhi Broadcasting Station. 
1570. 

DISCUSSION(S)— 
Allotment of a day for the of the re- 

ports of the Public Accounts Committee 
and prolongation of sessions without 
giving sufficient notice. 

DISMISSAL(S)— 
Question re Court Martial and —— of 

Captain Balwant Singh Lamba. 293. 

DISORDER(S)— 
Question re serious —— in Waziristan. 

DISPUTE(S)— 
Question re— 

Holding of a conference in Kabul to - 
settle the fruit trade —— between 
India and Afghanistan. 646. 

Settlement of of freight rates be- 
tween Company-managed Railways 
and the mercantile community. 646. 

DISTANCE(S)— 
Question re higher fares charged for 

short on the Bengal Nagpur and 
Madras and Southern Mahratta Rail. 
way. 2309. 

DISTRESS— 
Question re —— of returned emigrants 

from British Guiana. 1934-36. 
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DISTRICT(S)— DIVISIONS—contd. 

Question re— Motor Vehicles Bill—contd. 
Revenue and expenditure under Central on the motion to amend clause 17. 

heads in certain —— and taluks. 1589-90. 

1248-49. —— on the motion to amend clause 38. 
Schools in the Naga Hills —— in Assam 

and eradication of slavery. 799-804. 

DISTRICL BOARD— 
Question re reservation of seats for Mus- 

lims in the Legislative Council and ==! 
of Coorg. 1251. 

DISTURBANCE(S)— 
Question re—— among the Indian workers | 

in British Guiana. 167-68. 

LON(S 
re of ee Procedure (Amendment) 

Bill (Amendment of section 167)— 
——onthe motion to refer to Select 

Committee. 223-24. 
on the motion for circulation by 

the 30th September, 1938. 852-54. 
on the motion to circulate before 

the 30th October, 1938. 854-55. 
— on the motion to consider. 856- 

7. 
at on the motion to add clause 1 as 

amended. 863-64. 
— on the motion to add clause 2 as 

amended. 860-61. 
—— on the motion to add the title and 

the preamble. 864-65. 
—— on the motion to pass. 954-55. 

—on the motion for adjournment re 
appointment ofa non-Indian as Super- 
intendent of Insurance. 143-44. 

— on the motion for adjournment. re 
increase inthe Indian Defence Charges. 
245-46. 

—on the motion toreduce Demand for 
‘Supplementary Grant in respect of 
‘Miscellaneous Expenditure ” re 
Report on the railway accident at 
Bihta. 433-34. 

Motion for Adjournment— 
—— on the motion to put the question 

(condition of Indians in Burma). 
1641-42. 

Motor Vehicles Bill— 
—— on the motion to amend clause 

7 (3). 1384-85. 
—— on motion to amend clause 15, 

sub-clause 1 (a). 1446-47. 
—— on the motion that clause 15, as 

amended, stand part of the ——. 
1454-55. 

1609-10, 1617-18. 

on the motion to amend clause 41. 
1720-21, 

on the motion to amend clause 
42 (1) (i). 1818-19. 

—— on the motion to omit clause 42, 
1778-79. 

on the motion to omit clause 42 
(1) (i). 1807-08. 

on the motion to amend clause 42 
(2). 1896-97. 

—— on the motion to omit clause 64 
(2). 2417-18. 

—— on the motion to amend clause 96. 
2453-54. 

—— on the motion to add a new clause 
after clause 109. 2504-05. 

on the motion to amend clause 111. 
2515-16. 

on the motion to omit clause 132. 
2567-68. 

—— on the motion to omit clause 135 
(3), 2588-89. 

Prevention of Cruelty to Animals (Amend- 
ment ) Bill— 

—— on the motion to put the question. 
2718-19. 

— on the motion to amend clause 7. 
2740-41. 

DIVISION BELL— 2 
Arrangements re ringing of the 

2619-20. 

DIVISIONAL ACCOUNTANT(S)— 

Question ve non-appointment of Biharis 
as in Bihar. 1490. 

See also ४ Accountant(s) ’”. 

DIVISIONAL ENGINEER(S)— 
Question re— 

५ Telegraphs. 2558-59. 
Posting of a Muslim Telegraphs, 

to_the Rawalpindi Division: 2559. 

DIVISIONAL SUPERINTENDENT(S)— 
See “ Superintendent(s) ?, 

DOCK LABOUR— 
See * Labour ’’. 

DODAPUR— 

Question re continuation of the railway 
line from —— to Jacobabad. 1319. 
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DOG(S)— 
Question re carriage of —— in passenger 

compartments, 1836-37. 

DOMINION(S)— 
Question re— 

Export of Indian cotton to —— and 
Colonies. 1649-50. 

Placing of India on equal footing with 
—— in respect of naturalisation law. 
2456-57. 

DOMINION STATUS— 
Question re Lord Samuel’s advice about 

the grant 0 dia. 1150-51, 

DRAFT CONVENTION— 
See ‘* Convention(s) ”’. 

DRAUGHTSMAN(MEN)— 

Question re appointment of tracers and 
in the Howrah Division of the 

East Indian Railway. 1848-49. 

DRIGH ROAD— 
Question re alleged insult to press report- 

ers and visitors at the civil aerodrome 
at——. 643. 

DRINKING WATER— 

See “ Water”. 

DRIVER(S)— 
Question re— 

Hardships of Indian —— on the North 
Western Railway. 822. 

Persons in the Loco. and Traffic Depart- 
ments on State Railways degraded to 
lower grades and non-grant of grade 
increase to certain —— and guards. 
743. 

Posts of —— held in abeyance on the 
North Western Railway. 821-22. 

DUPLICATION— 
Question re representation regarding —— 

of the Dehra Dun Expresses. 1864. 

DURBAN— 
Question re— 

Housing schemes for Indians in ——. 
1403. 

Non-grant, of loans to Indians for build- 
ing houses in 2410. 

DURGAH KHAWAJA SAHEB (AMEND- 
MENT) BILL— 

See “ Bill(s) ””. 
DUTT, MR. B. K.— 

Question re release of ——. 2028-29. 

DUTT, MR. ERIC— - 

Question re arrest of 
357-58. 

DUTT, MR. S.— 

Oath of Office. 
DUTY(IES)— 

Question re— 

Customs —— collected at certain ports. 
201 

—— and functi of the Super 
dent of Education, Delhi, Ajmer-Mer- 
wara and Central India, 921 

levied on Afghan coins at Thall in 
the Kohat District. 1491. 

of the Government Epigraphist 
and his Assistant. 918-19. 

on Atebrin. 435-36. 
Effects of the new Egyptian cotton 

tariff on India’s trade. 1404. 
Fall in the receipts from customs ——. 

268-69. 
Import on radio sets. 1005. 
Imposition of an import —— on foreign 

salt. 1222-24. 
Levy of customs —— on goods imported 

into French India. 1308. 
Levy of internal by Indian States 

and sugar excise ——. 2767-68. 
Loss of revenue due to exemption of 

Burma petrol from import. 2467- 
68. 

Negotiations for removal of import —— 
by Indian States on goods manufac- 
tured in British India. 1163. 

Re-imposition of import on wheat. 
1155-56, 2700, 

Report of the Tariff Board on the pro- 
tective —— on Magnesium Chloride. 
2374. & 

Representation regarding imposition of 

at Valencia. 

699. 

an import on raw cotton. 1931, 
32. 

E 

EARNING(S)— 
Question re— 
— and contracts, ete., of the Assam- 

Bengal Railway. 1301-02. 
of the higher classes and the third 

class on Railways. 2301-02. 
Statements laid on the table re net —— 

of certain newly constructed railway 
lines. 114-19. 
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EARTHQUAKK(S)— 
Question re— : 

Anxiety felt in Kathiawar over —— and 
eruptions, etc. 1416-17. 

shocks in Bhaynagar State. 1660- 
61 

Quarters for destitutes, widows and 
orphans of the Quetta disaster. 
647-48. 

EARTHQUAKE SHOCK(S)— 
Question re —— and buildings in Quetta. 

353-54, 

EAST AFRICA— 
Question re— 

Appointment of Agents in —— and 
Fiji. 1138-34. 

Delay in delivery of air mail letters in 
——. 2297-98. 

EAST BENGAL— 

Question re personnel of the Indian Navy 
and recruitment of sailors from —— 
and Surma Valley. 723-24. 

EAST INDIAN RATLWAY— 
See“ Railway(s)”’. 

EASTERN BENGAL RAILWAY— 

See “ Railway(s) ”’. 

EASTERN COMMAND— 
See * Command(s) ??. 

ECCLESTIASTICAT, ESTABLISHMENT— 

Question re ——in India. 1991-92. 

ECONOMIC ADVISER— 
Question re post of the —— and creation 

of a Standing Committee on economic 
problems. 455-56. 

ECONOMIC CENSUS— 
Question re report on the —— of India, 

477-78. 

ECONOMIC COMMITTEER— 
Question re unified customs nomenclature 

prepared by the of the League of 
Nations. 2373. 

ECONOMIC POLICY— 

Question re securing of freedom of nation- 
al —— for India. 187. 

ECONOMIC PROBLEM(S)— 

Question re post of the Economie Adviser 
and creation of a Standing Committee on 

455-56. 

ECONOMIC RESEARCH— 

Question re opportunity extended to Indian 
economists in methods of ——. 456- 
57. 

ECONOMIST(S)— 

Question re opportunity extended to Indian 
in methods of economic research. 

456-57. 

ECONOMY (TES)— 

Question re in the existing expenditure 
of the Central Government. 721-22. 

ECONOMY CAMPATIGN— 

Question re certain employees of the Hast 
Indian Railway found surplus during the 

2277-78. 

EDITING— 

Question re improvement in the 
the Sarang. 26-27. 

EDUCATION— 

Question re Wardha Scheme ‘of 
441-42, 1153, 2699. 

EDUCATION, HEALTH AND LANDS, 
DEPARTMENT OF— 

Question 7e— 

of 

Appointments in 
the 2698 

short vacancies _ in 

Non-Indian experts imported in the 
and Offices attached thereto, 470- 
74. 

Proposal to” split the —— 737- 
38. 

Retirement, ete.; of officers in the 

Offices. 2695- and its attached 
96. 

EDUCATION, SUPERINTENDENT OF— 

Question re salary and travelling allowance 
of the from Delhi, Ajmer-Merwara 
and Central India. 107. 

EDUCATIONAL COMMISSIONER— 
Question re appointment of Mr, John 

Sargent as of the Goyernment of 
India. 188-89, 901-02. 

EDUCATIONAL PACILITY(TES)— 
Question re— 

Provision of medical and —— j 
Muttra Cantonment. - 1474-78. 

Quarters and for employees of the 
- Government of India Presses. : 2398, 

in the 
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EFFICIENCY-— 
Question re— 

Criterion of —— and in —— applicable to 
teachers in the Nast Indian Railway 
schools, 1341-42. 

Procedure to find out the —— of railway 
staff. 2544. 

EGYPTIAN COTTON TARIFFS— 

Question re effect on India of the new 
1651-52. 

EGYPTIAN COTTON 
Question re effects of the new 

India’s trade. 1404, 

ELECTION(S)— 
— of Members to the Central Advisory 

Board of Education. 840. 
of Members to the Standing Com- 

mittee on Pilgrimage to the Hedjaz. 
1251. 

Motion for Adjournment re failure of the 
Government of India to arrange 

TARIFF DUTY— 
on 

for elected seats on the Indian Tea 
Licensing Committee. 297-99. 

_ Motion re— 

of two Members to the Central 
Advisory Board of Education in India. 
482, 

— of two Muslim 
Standing Committee on Pilgrimage to 
the Hedjaz. 746 

Question re— 
Delay in holding in the Ambala 

Cantonment and setting up of Canton- 
ment Boards. 992. 

— and provision of certain amenities 
in Cantonmenis. 1235. 

— in Cantonments under the Canton- 
ments (Amendment) Act of 1936 
731. हि 

— ofa non-official Chairman to the 
Beawar Municipal Committee. 2694- 
95. 

to the Central Legislative Assembly 
for the seat vacated by the Honour- 
able Sir Muhammad Yakub. 85-87 

— under the Indian Tea Control Act. 
1938. 177-78 

Emoluments of Executive Officers, —— 
of Vice-Presidents and Bazar Com- 
mittees in Cantonments. 732-33. _ 

Franchise for —— to the Ajmer Munici- 
pality. 1411-12. 

1 

ELECTION(S)—contd. 
Question re—conid. 

Holding of —— in certain cantonments. 
978-79. 

ELECTIVE SYSTEM— 

Question re sch for the introducti 
of in the Indian Accountancy Board. 
1685. 

ELECTROAL ROLL(S)— a 

Question re — for the Madras 
Constituencies of the Council of State. 
115152. 

ELECTORAL RULE(S)— 

9g re Legislative Assembly 
— 179-80. 

ELECTRIC BNGINEER— 

Question re and Mechanical Engineer 
at Kamaran. 268) 

ELECTRICAL BRANCH— . 

Question re absence of Muslim officers 
in the —— of the North Western 
Railway. 2277, 

ELECTRICAL ESTABLISHMENT— 

of the Central Public Question re 

Members to the} ELECTRICITY— 

Works Department. 476. 

Question re rates. of —— charged in the 
Lahore Cantonment. 726. 

EMBANKMENT(S)— 
Question re Recommendations of the 

Assam Flood Enquiry Committee 
regarding railway ——. I 

EMIGRANT(S)— 
Question re distress 

from British Guiana. 1934-36. 

EMIGRATION— 
Question re— 

Ban on the of Indians to Ceylon. 
182-83. : 

— of Indian labourers. 1393- 
94. 4 

“_— of Indian Jabourers to Malaya. 
892: 5 E 

Prohibition of assisted —— of Indian 
labour to Malaya and repatriation of 
certain labourers. 168. 

Statement laid on the table re notification 
prohibiting the of _ unskilled 
labourers from the Madras Presidency 
to Malaya. 120. 

M4341 AD
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EMIGRATION (AMENDMENT) BILL— 
See “ Indian ——” under — “ Bill(s)” 

EMOLUMENT(S)— 
Question re —— of Executive Officers, 

elections of Vice-Presidents and Bazar 
Committees in Cantonments. 732-33. 

EMPIRE. AIR MALL SERVICE— 
Question +e— 

Arrangements with the Imperial Air- 
ways by the Government as a part 

iS Of 36-37. 5 
Conclusion of an agreement with His 

Majesty’s Government in connection 
with the 35-36 

See also “ Air Mail Scheme *” 

EMPLOYER(S)— 
Question re— 

Alteration in the dates of birth of —— 
जगा the. North Western Railway. 

817-18, 1304-06. 
Classification of performing clerical 

work as menial servants on State 
Railways. 90. 

Denial of rent-free quarters ‘to certain 
temporary —— on the North Western 
Railway. 1306-07. 

—— entitled to gratuity on the Hast 
Indian Railway. 840. .: 

Grievances of —— of the Vizagapatam 
Port. 834. 

Hardships of the Government of India 
Press 2397, 

Improvements in the rules for issuing 
free passes for railway —— . 625- 
26. 

Quarters and educational facilities for 
of the Government of India Presses 

2398. 

mn 

re-appointment on the North Western 
Railway. 367-68. 

EMPLOYERS’ LIABILITY BILL— 
See“ Bill{s)””. 

EMPLOYMENT— 

Question re subsidy to and —— of 
Assamese on the Eastern Bengal 
Railway. 4041 

EMPLOYMENT OF CHILDREN BILL— 
See “ Bill(s) ” 

ENGINE(S)— 
Question re— हु 

Accident from a shunting —— at Amla- 

ENGINE(S)—conid. 

Question re—contd. 

Breakdown of the on the Sheikhu- 
pura-Nankana Sahib Branch of the 
North Western Railway. 1835-36. 

Design and inspection of XB 
31-34. 

at Jhajha. 1324. 
Expert enquiry re XB ——. 27-28, 

379. 

Fitting up of speedometers in ——-.  347- 
49. 

Fixation of speedometers to —— of 
passenger trains. 2309. 

Placing of the Report of the Committee 
on certain types of before the 
Legislative Assembly. 1827-28. 

Speed. of XB on the East Indian 
Railway. 1545-46. 

Types of in use on railways. 1319- 
20. 

Types‘of in use on the East Indian 
Railway. 1320-21. 

Use of speedometers in —— . 642- 
43. 

Use of XB —— on the Company- 
managed Railways. 1321-22. 

XB—. 831, 1950. 

ENGINEER(S)— 

Question re Electric and Mechanical —— 
at Kamaran. - 2685. 

ENGINEER-IN-CHIEF’S BRANCH— 

Question re allotment of quarters to the 
staff in the 1011-12 

ENGINEERING— 

Question re training of Indian students in 
Railway 1846-48. 

ENGINEERING DEPARTMENT— 
Question re apprentices recruited in the 

and Loco. —— of the Company- 
managed Railways. 2265. 

ENGINEERING SUBJEOT(S)— 

Question re. training of Indians in 
certain ——. 1936," - 

ENGINEERING SUPERVISOR(S)— 

Question re ——  ‘Telegraphs and 
putti on the Dibru' Sadiya Rail 
102. ः 

081] Telephi in the Rawalpindi Division. 
2559. 
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ENGLAND— 
Question re— 

Collection and maintenance of large pre- 
serves of foodstuffs in ——., 1475- 
76. 

“Indian Museum”? in ——. 88. 
Investments of —— and other foreign 

countries in India. 1482-83. 
Refusal of a passport to the Continent 

and to one Mr, Virendra. 296. 
Visits of Commerce , Member to 

in connection with the negotiations for 
Indo-British Trade Agreement. 477. 

ENGLISH— 

Question re qualification and salaries of the 
Professors of Bengali and —— in the 
Delhi University. 104 

ENLISTMENT— 

Question re stoppage of of Garhwali 
Rajputs to R Garhwal Rifles. 2466. 

ENQUIRY(IES)— 
Question re— 

Cost of the —— into the railway accident 
at Bihta. 295. 

into the affairs of the All-India 
Radio. 19-20, 

-into the conduct of certain Customs 
Officials in Madras. 273. 

under certain rules on railways. 
1339. 

Expert re XB engines. 27-28, 
_ 379. 
Report of the —— into the accident in 

the 'Trichinopoly Shencottah  Rail- 
“way line. 25: 

ENQUIRY COMMITTER(S)— 
See “ Committee(s).””: 

ENQUIRY OFFICE(S)— 

Question re at Benares Cantonment 
and other stations on the Hast Indian 
Railway. 1084-85. 

ENTRANCE EXAMINATION— 
See “ Examination(s). ”” 

ERUPTION(S)— 

re iety felt hia’ ver 
earthquakes and ——, etc. 1416-17 

ESCORT SHIP(S)— 
See “ Ship(s) ”. 

ESSAK SAIT, MR. H. A. SATHAR H.— 
Criminal Law Amendment Bill— 

‘Consideration of clauses. 859. 

ESSAK SAL, MR. H. A, SATHAR H.—contd. 

Motor Vehicles Bill— , 

Consideration of clause 42. 
95. 

Question re— 

Refusal of permission to the Kalka-Simla 
Hills Motor Union to ply their cars 
in Delhi. 1346, 

Reservation of seats for Muslims in the 
Legislative Council and District Board 
of Coorg. 1251. 

ESTATE OF FICER(S)— 

Question ve functions and salary of the 

1894- 

Military ——. 733-34. 

ESTIMATE(S)— 

Question re preparation of plans and 
by contractors of buildings in Quetta. 
286-87 

EUROPE— 

Question re carriage of mails to— by air, 
1569-70. 

EUROPEAN(S)— 

Question 7e— 

Advertisement inviting applications for 
Sub-Lieutenants in the Execu- 

tive Branch of the Royal Indian 
Navy. 1238-38. 

Charging of rents from —— and Indian 
Refreshment’ rooms on — railways. 
2546 

Disposal of plots to —— in the Ahmed- 
bad tonment, 1208-09. 

—— and Indians treated by the Army 
Dental Department. 709-11. 

Indebtedness of Anglo-Indian and —— 
employees on the North Western 
Railway. 1560. 

Indian and officers in the Govern- 
ment of India Departments. 43- 

Supersession of Indian Superintendents 
by —— for promotion as Officer 
Supervisors in the Master General of 
Ordnance Branch. 997-98 

EVENING CLASS(ES)— 
See “ Class(es) ””. 

EVERETT, MR.— 

Question re appointment of 
Engineer by the 

Trust. 2273. 
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HXAMINATION(S)— 
Question re 

Contres for the Mederal Public Service 
Commission —— 1243-47, 

Compartmental or supplementary sys- 
tem of —— in Universities. 1694. 

| Departmental —— for Surveyors of 
Work, 2002-03 

- for promotions to the post of 
80001 ts in 18 Ove 

India Presses, ete, 2402 
held for recruitment of postal 

clerks in Bihar and Orissa. 1562- 
68, 

— to fill vacancies in’the Posts and 
Telegraphs Department. 2655-57. 

Marks for viva voce for the Indian 
Civil Service, ete. 2022-27. : 

Taking up of Indian languages in the 
‘ne entrance —— for the Staff College. 

2765. 

EXCAVATION(S)— 
Question re archeological —— to be made 

by Sir Leonard Woolley. 164-66, 176 
892-93, 914-15. 

EXCHANGE RATIO— 
Question re— 

260-61, 
22, 2760-61. 

—— for payment of salary of British 

26:68, 719-21, 1221- 

soldiers and officers. 2468, 2753- 
54. 

India’s balance of trade "and —— 
972-74. मं 

Representation from the Premier of 
Madras re lowering of 
1996. 

EXCISE— 

Question re applications invited for certain 
posts of Superintendents of —— and 
Salt, 2757-58. 

EXCISE AND SALT DEPARTMENT: 
Question re non-selection of a Bengali 10 

& superior appointment in the Central 
1765-65, 1767 

EXCISE DUTY— 
Question re— 

Effect of the enhanced —— on the sugar 
industry. 700-02 

=— on matches, 2009-10. 
Refusal to grant —— of petrol and 

Kerosene oil to Assam, 2013 
See also “ Duty(ies)” ५ 

EXCISE REGULATION(S)— 
See “ Regulation(s) ” 

EXCISE TAX(ES)— 
See “ 'Taxe(s) ”. 

EXECUTIVE BRANCH— 
Question re advertisement inviting applica- 

tions for European Sub-Lieutenants in 
the of the Royal Indian Navy, 
1236-38. 

EXECUTIVE COUNCILLOR(S)— 
Question re— 

Reduction in the salaries of the —— , 
ete., on the separation of Burma from. 
India... 279. 

Rules for the grant of leave to Governors 
of Provinces and of the Central 
Government. 259-60. 

EXECUTIVE OFFICER(S)— 
Question re— 

Emoli (68 of ——, of Vice- 
Presidents and Bazar Committees in 
Cantonments. 732-33. 

Failure of the of the Lahore Can 
tonment Board to comply with a 
requisition for a special meeting of the 

I 

Board. 545. 
Importing of clerks from other canton- 

ments by the of the Lahore 
cantonment. 544-45. 

See also “* Officer(s)”’. 

EXHIBITION(S)— 
Question re— 

of Indian cinema films. 2367- 
68. 

-— of Indian industrial products 
foreign countries. 919-20. 

Money spent on of Indian products 
abroad. 1653-54. 

Representation from the Lucknow Uni- 
versity re Scholarship to Indian 
students from the funds of 1851 ——. 

in 

455, 1648-44. 
Scheme for holding Industrial, Art and 
Agricultural ——. 161-63. 

EXODUS— 
Question re stoppage of the —— of certain 

attached offices to Simla.” 295. - 

EXPEDITION(S)— 
Question re permits for Himalayan ——. 

1825-26. 

EXPENDITURE— 
Question re— « i 

Cutting down of —— in Government of 
India Departments. 282. 
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EXPENDITURE—conid. 
Question re—conid. 

Economies in the existing —— of the 
Central Government. 7121-22 

—— incurred by Railways and Posts 
and ‘Telegraphs, etc., in connection 
with the Congress Session at Haripura 
651-52. 

—— on advertisements by State Rail- 
ways. 84. 

—— on political charges outside India. 
2303-04. 

Incidence of Persian Gulf —— 
60, 2283-84. ७ 

Income and —— by providing facilities 
for pilgrims at Hardwar during the 
Kumbha Mela. 635-36. 

“Initial —— on New Capital at Delhi. 
280-81. 

Persons killed and additional in- 
curred in the Waziristan operations. 
728-29. 

Proceeds of the sale of gold consumed as 
unproductive —— . 2470-7 

Railway and customs returns and re- 
trenchment in 1745-48. 

Railway income and —— on Haripura 
Congress. 6-7 

Retrenchment in-—— in the Government 
of India Departments. 1763. 

Revenue and under Central heads 
in certain distri¢ts and taluks; 1248-49. 

Revenue and under the Telegraph 
Department. + 1061-62. 

Running train robberies _ committed 
against. women on the Bengal and 

1058- 

North Western Railway and on 
Railway Police. 836. 

EXPENSE(S)— 
Question re— 

Contribution by the United Kingdom to 
certain political . 1861-62 

: etc., of the Army Dental Depart- 

ment. 708-09. 
—— incurred on litigation by. the 

Lahore Cantonment Board.” 726. 
EXPERT(S)— 

Question re— 
Foreign invited by the Government 

of India. 1344-45. 
Non-Indian —— imported in the De- 

partment of Education, Health and 
Lands’ and offices attached thereto. 
470-74. 

Non-Indian —— imported in the Fin- 
ance Department or offices under its 
control. 289. 

EXPERT ENQUIRY— r 
See “ Enquiry(ies) ”. 

EXPORT— 
Question re— 

Decrease in the of Indian cotton 
to the United Kingdom. 451. 

—— of gold and sovereigns from India. 
1480-82. 

-— of Indian cotton to Dominions and 
Colonies... 1649-50: 

of Indian cotton to Japan. 468- 

| EXPORT MARKET 
See‘ Market(s) ” 

EXPORT QUOTA(S)— 
Question ¥e tea gardens granted —— and 

the Tea Control Board. 293-94. 

EXPORT SCRAP— 
Question re contract for “* ” entered 

into with a Japanese firm by’ the! North 
Western Railway. 628-30. 

EXPORT TRADE— G 
See “ Trade(s) ? Z 

EXPRESS(ES)— 
Question re— 

Inconvenient timings of the  Delhi- 
Lucknow 1865. 

Représentation regarding du tion of 
the Dehra Dun 864. 

Speeding up of the Grand Trunk ——. 
7-8 roa § 

EXPULSION(S) 

gies 
French territories in | 

EXTENSION(S)— 
Question re— 

given to the Chief Controller of 
Stores. 190. 
— + of service granted to officers in! the 

of India 
83. 

Further —— of the life of the Legislative 
Assembly: 1689.0 5 = 

EXTRA-DEPARTMENTAL OFFICERS— 

See * Officer(s)” 
EXTRACTION— ety 

Question re— : 
——of coal from mines in Assam, 

1693. 
Price and system of —— of coal from 

mines in Assam, 1693. 



66 INDEX TO LEGISLATIVE E ASSEMBLY DEBATES. 

EYESIGHT TEST— FARE(S)—conid. 
Question re non-gazetted staff failing in| Question re—contd. 
—— on State Railways. 1340. Freight on luggage and —— from Kalka 

५ to Simla... 1837. 
F Higher —— 22800 for short distances 

on the Bengal Nagpur and Madras 
my d Southern Mahratta Railways. 
FACILITY(LES)— Tie z 
Question re— Representation for the reduction of 

——for military training of citizens. and issue of return tickets between 
1214-15. certain stations on the Great. Indian 

for ti of Indian app Peninsula Railway. 794-95. 
in foreign firms. 1942-43. 

+— provided to passengers®’during the 
Kumbha Mela at Hardwar. 688, 

५ Postal —— in certain districts of Bihav. 
2296. 

Postal —— in Hazaribagh District. 2295. 

FACTORY (TES)— 
Question re— 

Chemical Adviser for the Ghazipore and 
Neemuch Opium 149: 

Facilities to Indian’ Apprentices for 
practical training in —— and Work- 
shops, etc. 898-900. ©“ 

Match ——in India. 838. 
Measures to prevent the closing down of 

Indian match ——. 1654-56. 
Setting up of an aeroplane —— in India 

and training of Indians. 270-71. 

FAIR WAGES CLAUSE— 
See “ Wages Clause 

FAMILY(TES)— 

Question re loss of lives in railway acci- 
dents and compensation paid ‘to the 

of victims. 9-11 

a 

FARUQUL, MR. N. A.— 

Commercial Documents Evidence Bill— 
Appointment of to the Select Com- 

mittee. 482. 
Indian Oaths (Amendment) Bill— 

Appointment of to the Select 
Committee. 121. 

Oath of Office. 2. 
Prevention of Cruelty to Animals (Amend- 

ment) Bill— 
Consideration of clausss. 

2778-79, 2781, 
2738, 2744, 

2789-90, 2793. 
FATEHGARH— 

Question re inclusion of certain villages in 
the Cantonment. 1472. 

FAUJI AKHBAR— 

Question re tenders for the printing and 
despatching of ——. 248-49. 

FAZAL-LHAQ’ PIRACHA, KHAN BAHA- 
DUR SHAIKH— 

Criminal Law Amendment Bill— 
Consideration of clauses. 361-62. 

Election of to the Standing Commit- 
FAMILY PENSION— tee on Pilgrimage tothe Hedjaz. 1251. 

See “ Pension(s) ”. Question re— 
FAN(S)— Deterioration in the printing of the 
पक Indian Listener. 1571. 

Provision of ——in Third and Interme- Sena Ok dene in private 
diate Cl presses. -88. 
ten ee one Stave Memorials from Assistant Station 

Provisioniof in third oless compart- Meier on the North Western Rail- 
way. 5 

neo पथ: 3452 092/4#46 Muslim newspapers on the list of the 
RB Bureau of Public Information for the 

FARE(S)— purpose of giving advertisements. 
Question re— 1487-88. 

Concessions in railway 
military officers, 1749-50, 1756-57. 

Difference in on return tickets 
tween two alternative routes on the 
Hast Indian and North Western Rail- 
ways. 2299-2300. 

to certain Quality of Urdu translation issued for 
publicity by the Bureau of Publio 
Information. 1488. 

Refusal to grant a passport to Maulvi 
Ismail Ghaznayi of Amritsar. 835- 
36. 
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FEDERAL COURT— 
Question re Judges of the ——. 1484-86. 

FEDERAL PUBLIC SERVICE COMMIS- 
SION— 

‘Question re centres for the Examina- 

tions. 1243-47, 

FEDERAL RAILWAY AUTHORITY— 

Question re constitution of the .* 1816- 
17. ५ 

FEDERAL SCHEME— 
Question re decision of the Mu:lim League 

regarding the ——. 1144-45. 

FEDERATION— 
Question re— 

Draft Instrument of Accession to the 
2407, 2680-81. 

Introduction of 
Recommendations _ of 

Governments with 

1145. 
Resolutions passed by _ Provincial 

Legislatures about the establishment 
of 150-53, 919. 

Revised Instrument of Accession to the 
145-49, 166, 172, 186-87, 190- 

161. 
the 
regard 

Provincial 
to 

91. 

FEE(S)— 
Question re— 

Dissatisfaction against the increase of 
school in Baluchistan, 1137-38. 

Facilities for posting letters at Karachi 
without late 816-17. 

charged and medical inspection of 
Haj pilgrims at Kamaran Quarantine 
Station. 157-59. 

charged from Haj pilgrims at 
Kamaran. 1162-63. ; 

——collected from Haj pilgrims at 
Kamaran. 2392-93. 

FEMALE CARRIAGE(S)— 
See “ Carriage(s) ”. 

* FENCE(S)— 
the erection 

of —— on the Dibru-Sadiya Railway. 
2551-53. 

FENCING— 
Question re accidents’ on the Dibru-Sadiya 
Railway and absence of ——. 

FIJI— 
Question re— 

Appointment of Agents in East. Africa : 
and ——. 1133-34. 

FIJI—contd. 
Question re—conid. 

Appointment of Indian Agents in ——, 
British Guiana and Trinidad. “475 

Lea‘ es of lands held by Indians in —— 
1412-13. 

Position with regard to the leases of 
lands to’ Indians" in ——. 1683. 

Refusal. of licences. to Indian) shop- 
kéepers in 1129-30. हूँ 

Refusal to renew the leases, of lands 
acquired by Indians in——. 888-90, 
1917 

Refusal to-renew the licences of Indian 
Retail Stores in 1136 

Safeguarding of the interests of Indians 
in 8: 

FILM(S)— 
Question re exhibition 

2367-68. 

of Indian cinéma 

*| FILM INDUSTRY— 
Question .re protection to the Indian ——. 

4 

FINANCE DEPARTMENT— 
Question re— 

Creation of a pool of officers for the 

Non-Indian experts imported in the 
or offices under its control. 

289, 

FINANCE OFFICER(S)— 
r ts for the 

of a pool of —— 272. + 

FINANCIAL CONDITION(S)— - 

Question re— 
——of the Vizagapatam Port. 832-33, 
2771-72. 

Report on the ——of Coorg. 2473: 4. 

FINANCIAL CONTROL— 

Resolution. re of Military expendi- 
ture. 1535-40, 2318-62 

FINE(S)— 

Question re consideration of the penalty. of 

reduction as. & ——= on iways- 
1339. : 

FIRE INSURANCE ASSOCIATION— 

See “ Association(s) is 

FIREMAN(EN)— 
Question re— 

Distinction between literate and illiterate 

cleaners and on the North Wes- 
tern Railway. 91 a 
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BIREMAN(EN)—conid. 
Question re—conid. ; 

Promotions of cleaners, and shun- 
ters on the North Western Railway. 
368-70, 

FIRM(S)— 
1 Question re— 

Contract: for “ Export Scrap” entered 
into with’ a Japanese —— by’ the 

_, North: Western. Railway. 628-30. 
Fadilities-fcr training of Indian appren- 

tices-in foreign——. 1942-48. 
FIRST CLASS CARRIAGE(S)— 

~ See ४ Carriage(s) 
FIRST GLASS COMPARTMENT(S)— 

See.“ Compartment(s) ”« <8} 
FISCAL COMMISSION— oe 

re २ ६... of anoths 
Indian ——. 2687. ‘ 

FISHING— 
Question re by Japanese trawlers in 

the Bay of Bengal. 2382. 
FLOOD(S)— 

Question re— 

Assistance to prevent damages. to crops 
by ——. 457-58 

Breaches due to —— in the East Indian 
Railway line in Murshidabad District. 

- 2291-99 
“—— in the United Proyinces. 2700-02. 
Suspension offailway communications 

due to —— on the Bengal and North 
Western Railway. 2558. 

FLOOD LEVEL GAUGE(S)— 
See“ Gauge(s) ”. 

FLOOD RELIEF FUND— 

Question re contribution to the—— of 
Assam. 2688. 

FOOD RESEARCH INSTITUTE— 

Question 72 —— at Coonoor and nourish- 
ment of Indians;’ 88-89. ल् 

FOREIGN COTTON— 
See ‘* Cotton”, 

FOREIGN COUNTRY(IES)— 
Question re— 

Exhibitions of Indian industrial products 
in 919-20. 

Investments of England and other —— 
in India. 1482-83. 

Persons imported from —— for. service 
on the railways. 1851-52. 

FOREIGN EXPERT— 

Question re appointment of a ——as Direc- 
tor of the proposed Central Dairy Insti- 
tute. 1163. 

See also “ Experts(s) ”, 2 

FOREIGN FIRM(S)— 
See“ Firm(s)”’. 

FOREIGN NATIONAL(S)}— 
“Question re restrictions and conditions im- 

posed on in India, 641-42, 1683- 
. 85. 

FOREIGN REFUGEE(S)— 
See “ Refugee!s)”?: 

FOREIGN SALT— 
See “Salt”. 

FOREIGN SUBSIDIARY COMPANIES—_ 
Que. tion re registration of ——in India. 

2472. 

FOREIGN TRADE— 
Question re effect of the Sino-Japanese War 

on the of India. 879-80. 
See also “ Trade”. 

FOREIGNER(38)— 

Question re appointed under the Goy- 
ernment of India. 1696-97. 

FOSSIL(S)— 
Question re plates cotaining figures of —— 

appearing in Paleontolegia Indica and- 
the Indian coal industry. 1679-81. 

FOUR-ANNA SILVER COINS— FOODSTUFE(S)— ean 
Question re— + ‘ See Coin(s) 

and’ mai of large | FRANCHISE— 
Preserves of —— in England, "1475. Question re for election to the Ajmer 

Reduction of the prices of ——, ete., on 
State Railways. 1541-43. 

FOREIGN COMPANY(IES)— 

Question re registration of jn India fi 
selling their goods as made in India 
921-22 

Municipality. 1411-12. 
FRANCHISE RIGHTS— 

Question re —— for Indians in South Africa.. 
1408 

FREE PASS(ES)— 
See “ Pass(es)”, 
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FREE PASS RULES— 
See ** Rule(s) ”. 

FREEDOM— 

Question re securing ‘of —— of | 
economic policy for India. 187. 

FREIGHT (S!— 
Question re— 

charged by railways for the Burma 
Oil Company’s petrol. 1558. 

on Inggage and fare from Kalka to 
Simla. 1837. 

Government's control over the fixation’ 
of on. Company-managed Rail- 
ways. 645. 

Reduction in railway 07 cotton. 
from the Punjab to Cawnpore. 823- 
25. 

Reduction of railway —— on raw cotton. 
2299. 

FREIGHT RATE(S)— 
Question re— 

on coal and coke between Bengal 
and Bombay. 31 

Settl tof disp of | 

Company-managed Railways and the 
mercantile community. 646 

FRENCH INDIA— 

Question re levy of customs. duties on 
goods imported into ——. 1808. 

FRENCH. PORT(S)— 
See “ Port(s)”. 

FRENCH TERRITORY(IES)— 

Question re expulsion of Dr, M. K. Menon 
from the in India. 18-19. 

FRONTIER— 
Question re—- 

Abandonment of air bombing on the 
292-93. 

Withholding from publication in India 
of the results of bombing on the 
283. 

FRONTIER CRIMES. REGULATION(S)— 
See “ Regulation(s)”’. 

FRONTIER TRREGULAR FORGE(S)— 
Question re Tndianistion of the $36- 

38. 

FRONTIER POLICY— 

Motion for Adjournment re Government's 
——. 299-300. 

FRUIT(S): 

Question re prices of —— at railway stalls 
25-26. 

FRUIT SHOP(S)— 

ee “* Shop(s) ”. 

FRUIT TRADE— 
See“ Trade ” 

FUNCTION(S)— 
Question re— 

Certain —— under the Cantonment Acts 
Previously performed by Provincial 
Governments: 1755-56, 

Daties and of the Superintendent 
of Education, Delhi, Ajmer-Merwara 
and Central India. 921 

and salary of the Military Hstate 
Officers. 733-34 

FUND OF 1851 EXHIBITION— 
See “ Exhibition ” 

G 

GADGIL, MR. N. V.— 
Criminal. Law Amendment Bill—. 

Motions to consider and to ‘circulate. 
626-28, 567-71. 

Employers’ Liability Bill— 
Consideration of clauses... 2817, 2820. 

Employment of Children Bill— 
Consideration of clauses... 2806, 

Motor Vehicles Bill— 
Motions to consider and to circulate, 

1287-96, 1352-54. 
Consideration of— 

Clause 2. 2626-27. 
Clause 15. 1452. 
Clause 17. / 1586, 1587. 
Clause 64. 2254. 
Clause 64. 2411. 
Clause 67. 2431. 
Clause 108. 2495-96. 
Clause 182. 2565. EGIED 

Question re— 
Bazar Committees in C. ts, 

1998. 
Circular regarding mortgages without 

possession in cantonments. 1767-68 
_ Grievances of the booking clerks at 

Kalka. 1072. 
Hydro-dynamie research work carried 

on at Poona. 1416. 
Land income of Cantonment Boards. 

1997-98, 
Non-inelusion of ‘Tripolia Ward in the 

bazar area of the Agra Cantonment. 
1998. 

Pay and allowances of executive officers 
of cantonments. 1996-97. 
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GADGIL, MR. N. V.—contd. 
Question re— 

Regulations governing the conduct of 
the Lahore Cantonment Board meet- 
ings. 1768. 

Retirement of Government servants 
after twenty-five years’ service. 
1242. 

Station clerks of the North Western 
Railway. 1070-71. 

Treatment of Indians in the Army 
Dental Corps. “1764: 

Working hours of the booking clerks 
at Kalla, 1071-72. 

Question (Supplementary) re— 
Accident on the Bengal and North 

Western Railway. 1555. 
Applicants for enrolment in the Indian 
Army rejected as physically unfit. 
1994. : 

Dining cars attached to railway trains, 
2307, 

Income from interest on securities of 
Ruling Chiefs and Princes exempted 
from ineome-tax and super-tax as- 
sessment. 2007. 

Mechanisation of the Army in India. 
975. 

Metalled roads in India and rail-road 
competition. 799. 

~Non-Indian companies established in 
India to take advantage of tariff 
walls. 2686. 

Opening of new post offices in rural 
areas. 1840. 

Postal insurance. 2443. 
Radio Licensees and manufacture of 

cheap Radio sets in India, 1551. 
Report of the Tariff Board on the Sugar 

Industry. 887. 
GALVANISED CORRUGATED 
SHEET(S)— 

Question re fair selling price of bars 
and——, 167. 

GANDHI, MR.— : 
Question re statement of ———ye unwritten 

Compact between the British Govern- 

TRON 

ment and the Congress. 907-09, 
1165-66, 1947-48. . 

GANDHI, MR. M. P.— 
Question re— A 

Certain suggestions made’ by in the 
Indian Cotton ‘Textile Industry 
Annual. 1928-81. 

Remarks by regarding export 
markets for Indian Piecegoods and 
bilateral trade agreements. 1158-59. 

GANGMAN(MEN)— 
Question re grievances of working 

on the railway between Barkakhana 
and Gomo. 2553. 

GARHWAL RIFLE(S)— 
Question re stoppage of enlistment. of 

Garhwali Rajputs to Royal ——. 
2466. 

GARHWALI RAJPUTS— 
Question re stoppage of enlistment of 

—— to Royal Garhwal Rifles. 2466, 

GARRISON ENGINEER— 
Question ve working hours of clerks em~ 

ployed under the , Bannu. 564-65, 

GAUGE(S)— 
Question re flood level —— put up on the 

Kulaura-Sylhet branch of the Assam 
Bengal Railway. 1949. 

GAZETTED SERVICE— 
Question re upper subordinates promoted 

to lower on railways. 99. 
GAZETTED STAFF— 

Question re— 

Seniority in a grade or class of non- —— 
on State Railways. 107. 

Salaries of the non- of the income- 
tax Department in the Madras 
Presidency. 109. 

See also under “ Staff”. 

GENERAL CHEMISTRY DEPART- 
MENT— 

See “ Chemistry Department ”. 

GENERAL MANAGER(S)— 
Question re procedure for obtaining 

information of matters of detailed 
administration within the competence 
of of State Railways. 2314. 

GEOLOGICAL SURVEY OF INDIA— 

Question re— 

Allowances given to certain persons in 
the 911-12. 

Allowances to officers of the ~——. 
1679. 

Meeting of the Mining and Geological 
Insti held at Jamshedpur at- 
tended by the staff of the 
1137. 

GERMAN— 
Question re —— Nazi propaganda carried 

on in India. 1288. 

GHAZIPORE— 
Question ve Chemical Adviser for the 

and Neemuch Opium Factories. 1492. 



INDEX TO LEGISLATIVE 

GHAZNAVI, MAULYI TSMAIL— i 

Question re refusal to grant a passport to 

of Amritsar. 835-36. 

GHEE— 

Q re gt haying 

or agencies of supplying —— to soldiers 

of the Army. 543-44. 

GHEE AGENT(S)— 

Question re— 

Agreements with the 2459-61. 

Allegations against the 2461-62. 

GHULAM BHIK NAIRANG, SYED— 

Appointment of —— to the Committee on 

Petitions. 652. 
Control of Coastal Traffic of India Bill— 

Motion to recommit to Select | 

mittee, 204. 
Criminal Law Amendment Bill— 

Motions to consider and to: circulate. 

663-69. 
Motion to pass. 937, 938. 

Indian Emigration (Amendment) Bill— 
Motion to pass. 2668-69. 

Motion for Adjournment re alleged sacri- 
lege committed by the police in a Simla 
Mosque, 1772. 

Motor Vehicles Bill— 

Consideration of clause 7. 
Motion to pass. 2636-38. 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Committee. 

1112, 1113, 1119, 1123-24, 1951-60, 

1938, 2832, के 
Prevention of Cruelty. to Animals (Amend- 

ment) Bill— 
Consideration of — 

Clause 3. 2717-18. 
Clause 5. 2733. 

Motion to pass. 2802-03. 

Question re harassment of railway passen- 
gers by Terminal Tax officials of the 

Cantonment Authority, Ambala. 292. 

Resolution re— 
Appointment of an enquiry committee 

for the Broadcasting Department. 

ti tl tracts 

1426. 

322. 

Financial control of military expenditure. 
2439-50. 

Impl ting ther dation of the 
Indian Sandhurst Committee. 1531- 
34. 

GHULAM MUHAMMAD, MR.— 
Oath of Office. 2: 

ASSEMBLY DEBATES. 
71 

ABDUL HALIM— 

Control of Coastal Traffic of India Bill— 

Motion tor it to Select C itt 

198-201, 204, 206-07. 

Motion for Adjournment re— 

Appointment of a non-Indian as Supe- 

rintendent of Insurance. 132, 138-39. 

Condition of Tidians in Burma. 1639. 

Rate war between Messrs. Turner Morri- 

gon and Company and Messrs. Scindia 

Navigation Company in the Haj 

Traffic. 1583. ae 

Motion re Report by the Honourable Sir 

Jolin ‘Thom on the cause of the rail- 

way accident near Bihta. 396, 400- 

GHUZNAVI, SIR 

02. 
Motor Vehicles Bill— 

Consideration of clause 42. 
1872. 

Question re statement by Mr. Gandhi re 

unwritten Compact between the Bri- 

1869-71, 

tish Government and the Cong- 

ress. 1165-66. 
GIBRALTAR— 

Question re arrest of certain Sindhis re- 
turning from Spain at ——. 1087, 
1337. हे 

GIDNEY. LIEUTENANT-COLONEL 

SIR, HENRY— 
Question re— 

Persons in the Loco. and the Traffic 
Departments on State Railways 
degraded to lower grades and non- 
grant of grade increase to certain 
drivers and guards. 743. 

Upper subordinates promoted to lower 

gazetted service on railways. 99. 

६6६० AS YOU PLEASE”. TICKETS— 
_ See “ Ticket(s)”’. Renae ap: 
GOLD— 

Question re— गे 

Exports of —— and sovereigns from 

India. 1480-82: - 

Proceeds of the sale of —— consumed as 

unproductive expenditure. 2470-71. 

Stabilisation; of —— parity. 1220». 

GOLD PARITY— i 

Question re agitation against: the present 

1220-21. 

GOMA— = ; 
Question re fencing of the Barakelhana 

Loop Line between —— and Sone Hast 

bank. 2294. 

GOMO— 
Question re grievances of gangmen work- 

ing on the railway between Barkakhana 

and——. 2553. 
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GOODS 
Question re— 

Levy of customs duties on —-— imported 
into French India. 1308, 

Railways collecting taxes from passen. 
gers and —— for Local Bodies. 
354-57. 

See also under “ Inspectors of Coaching 
and —— 

GOODS TRANSPORT. 
See “ Transport,” 

GOVERNING BODY— 
Question re resolutions of the of 

the Imperial Council of Agricultural 
vo, Research. . 182. 

GOVERNMENT(S)— 
Motion for Adjournment re— 

४० पा 3 Frontier Pelicy._ 299-300. 
_——’s refusal to answer _ certain 

_-. questions. 386-89. A 
Question re-—— 

Alleged repressive policy of —— in 
Delhi. 1234. 

Arrangements with the Imperial Air- 
ways by the Government as a part, of 
Empire Air Mail Service. 36-37. 

GOVERNMENT INTERFERENCE— 

Question re 
57. 

See also under “ Interference.” 

in price rigging. 1156- 

OF INDIA— 

Motion for Adjournment re — 
Failtire of the—— to arrange elections 

for elected seats on the Indian Tea 
Licensing Committee. 297-99. 

78 refusal to amend certain pension 
Querules. 745. 

Astion re— 
ppointment of Mr. John Sargent as 
Educational Commissioner of the 
=: 188-89, 901-02. 

Buildings in Calcutta vacated by the 
—— ‘on transfer to Delhi. 1492, 
1695: 

Certain lands formerly vested in the 

Changes in-the Army in India as a result 
of the talks between the —— and the 
War Office. 539-40. 

Condition regarding -) fair . ‘wages 
informs ofcontracts of the }—— 

tions be the War Office 

and 

Lotteries authorised by -——. 262. Departments. 172 
Persons i din any (e 

manufacturing or supplying materials and the ——. 736:37., 
to 2027-28. Correspondence between the 

Recovery of losses caused to —— by 
officers 1-63. eT 

GOVERNMENT COMMERCIAL  INS- 
TIT 
Question re— * 

Absence of Muslims in the teaching 
~ and menial staff of the ——, Delhi. 108. 
Purchase of stationery used in the 
—, Delhi. 109. 

Recruitment of Muslims on the staff 
of the ——, Delhi. 108. 

Teachers getting allowances for evening 
: lasses in the ——, Delhi. 108. 

GOVERNMENT CONTROL— 
Question re ——‘over the Imperial Bank 
~ of India, 2012-13. 

GOVERNMENT EPIGRAPHIST— 
Question re— 

the Secretary of State on the question 
of the rupee-sterling ratio. 288. 

Countries with consuls or trade Commis- 
sioners appointed by the 4, 478, 
912-13, 

Cutting down of expenditure in —— 
Departments. 282. 

Employment of women, in the —— 
Departments. 981-82. — 

Extensions of service granted to officers 
in the Departments. 83. 

Foreign experts invited by the 
1344-45, 

Foreigners appointed under the 
1696-97 

Grouping together of scientific depart- 
ments under the 0) 

bi 8 luled 
Duties of the —— and his “Assistant. Te ae oe Ets a ae 918-19 0 दम 108, 58% 07 तक Gene an Pensions for inferior servants of the 

QOotacamund. 918 sitio i ti b States GOVERNMENT, HIS MAJESTY’S— rect stn eee ee oe 3 a 
re of toms duties on radio instruments, 

with —— in connection with the Empire ete. 1089-90. 

AE pea Sekvicc 36 Op) कक दर for : trenchment received 8665 815 der ©“ Hi m rel ; rece ae under is’ Majesty’s’ Govern: from the —— Departments: : 1760. 
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GOVERNMENT OF INDIA—conid. - 
Question re—contd. 

Reeruitments of clerks in routine and 
typists grades in the Offices. 
2316. 

Retrenchment in expenditure in the —— 
Department. 1763. 

Talks going on between the War Office 
and the——. 250-52. 

Tenure of appointment of Secretaries 
in the 1757. 

Statement laid on the table re stores pur- 
chased by the High Commissioner for 
India for the 2620. 

See alsounder “‘ Central Government ”. 
GOVERNMENT OF INDIA ACT— 

See “ Act(s). 

GOVERNMENT OF INDIA DEPART- 
MENT(S)— 
Question re Indian and European 

Officers in the 43-73, 

GOVERNMENT OF INDIA PRESS— 
1868 “ Pre ) 

GOVERNMENT Of INDIA SECRETA- 
RIAT- 
See “ Secretariat(s)*. 

GOVERNMENT SERVANT(S)— 
Question re— 

Attending of meetings of certain political 
bodies by 

Compulsory retirement of 
age of: fifty. 1006-07. 

Concessions to—— on. railways. 2547- 
49. 

273- 

at the 

Enforcement of rules regarding the age of 
retirement of ——. 2697-98. 

Railway concessions to ‘724, 
Retirement of after twenty-five 

years’ service. 1242. 

GOVERNMENT SERVICE— 
Question re— 

Preferential treatment to persons 
belonging to respectable families for 
——. 274-75. 

Proposal to lower the age-limit for re- 
cruitment to ——. 1667-72. 

Recruitment to——. 2484, 
GOVERNMENT STERLING SECURITY 
(IES) — 
Question “re income from Indian —— 

Sterling Securities held by Residents of 
the United Kingdom. » 2007. 

GOVERNMENT WORK— 

Question re done in private presses, 
1687-88. 

GOVERNMENT’S CONTROL— 

Question re over the fixation of 
freights on Company-managed Railways. 
645. 

GOVERNOR(S)— 
Question re— 

Appointment of Indian Civil Service 
officers as of Provinces. 974. 

in India. 995-96. 

Rules for the grant of leave to of 
Provinees and Executive Councillors 
of the Central Government. 259-60, 

GOVERNOR GENERAL, प्र. BE. THE— 
8 assent to Bills, 114. 

Question re— 

Board to advise the —— with regard to 
the recruitment of the higher staff 
to the Secretariat. 982-84, 1011 

Creation of a post of Secretary to —. 
2365, 2758-59. 

Setting up of a separate 
tariat. 1231. 

GOVIND DAS, SETH— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
686. 

Indian Emigration (Amendment) Bill— 

१8 Secre- 

Motion to consider. 2649-50, 2660, 
2663. 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

1029-33. 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 

Consideration of clause 3. 2723, 2724, 
2726-27. 

Question re— 

Appointment of Indian Civil Service 
officers as Governors of Provinces, 
974. 

of Mr. John S; as the 
Educational Commissioner with the 
Government of India? 901-02 

Area served by the postmen of Delhi 
Shahdara. 2814, 

Arrangements with the Imperial Airways 
as a part of the Empire Air Mail 
Scheme. 359-63 

_ Arrest of Indians in Moscow and Lenin-- 
grad. 644. 

Board to carry out the recommendations 
of the Wheeler and Maxwell Com- 
mhittees. 1216. 

Certain suggestions made by Mr. M. P 
Gandhi in the Indian Cotton Textile 
Industry Annual. 1930-31. ~ 
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GOVIND DASS, SETH—contd. 
Question re—conid. 
Contemplated British-Burma Trade 

Agreement. 445-46. 
Creation of a pool of officers for the 

Finance Department. 534. 
Creation of a post of Assistant Informa- 

tion Officer in the Public Information 
Bureau. 704-05. 

Creation of a post of Deputy Principal 
Information officer in© the’ Public 
Information Bureau. 1760-61. 

Creation of provinces on linguistic basis. 

Cultivation and production of cinchona 
in the Andamans. 444. 

Deputation of match manufacturers 
asking for protection against competi- 
tion by Swedish combines. 2371. 

Deputation representing cocoanut inter- 
ests from Travancore: 884. 

Development of the Air Station at 
Jiwani. 637. 

Directorship of the Indian Institute of 
Science, Bangalore. 2371. 

Disturbances among the Indian workers 
in British Guiana. 167-68. 

Effect on India of the new Egyptian 
cotton tariffs. 1651-52. 

Effects of the new Egyptian cotton tariff 
duty on India’s trade. 1404. 

Enquiry into the affairs ofthe All-India 
Radio. 19-20. 

Enquiry on the cotton industry in 
Uganda. 1407-08. 

Examination held for recruitment of 
postal clerks in Bihar and Orissa. 
1562-63. 

Exchange ratio. 260-61. 
Exemption of articles of daily use of 

passengers on ships from assessment 
_ of customs duty. 535-36. 
Expiry, of Agreement with the Trans- 

Continental Airways, Limited. 795- 
97. 

Exports of gold and soyereigns from 
India. _ 1480-82. 

Expulsion of certain Sikh families from 
Kabul. 1082-83. 

Expulsion of Dr. M. K. Menon from the 
French territories in India. 1819. 

Facilities to Maulana Obedullah Sindhi 
to return to India. 564. 

Fall in the price of rice. 2371-73. 
Filling up of certain posts of officers in 

the Public Information Bureau. 
705-06. 

GOVIND DAS, SETH—conid. 
Question re—conid. 

Fitting of speedometers in certain trains 
on the East Indian Railway. 1822- 

Franchise rights for Indians in South 
Africa. 1408. 

Functioning of the New Clove Agree- 
"ment in Zanzibar. 2408-09, 

Government's control over the fixation 
of freights on Company-managed 
Railways. . 645. 

Holding of a conference in Kabul to 
settle the fruittrade dispute between 
India and Afghanistan. 646. 

Housing schemes for Indians in Durban. 
1403. 

Illicit. traffic in tea in Cutch Mandvi 
and other Kathiawar ports. 1404-05. 

Imposition of an import duty on foreign 
salt. 1222-24. 

Indian Shipping Companies. 1342-43. 
Indians in the Secretariats of the League 

of Nations and the International 
Labour Office, 1126-29. 

Indians in the Telephone Company of 
Bombay and Karachi. 1299. 

Jewish Settlement in Kenya. 922-24. 
Labour contract of the Calcutta Port 

Trust. 1081-82. 
Legislation to protect the interests of 

Indian Shipping in the Coastal Traffic 
of India. 885-86. : 

Levy of customs duties on goods import- 
ed into French India. 1308. 

Measures to prevent the closing down of 
Indian match factories. 1654-56. 

Mechanisation of the Army in India. 
974-75. 

Money spent on exhibitions of Indian 
products abroad. — 1653-54. 

Non-grant of loans to Indians for build- 
ing houses in Durban. 2410. 

Opportunity extended to Indian econo- 
mists in methods of economic 
research. 456-57. 

Pathway leading to the Cart Road on 
the eastern side of Kennedy House in 
Simla. 1151. 

Post of the Economic Adviser and crea- 
tion of a Standing Committee on 
economic: problems. 455-56, 

Price of pig iron, 1652-53. 
f assisted i दादी 

० ion of 
Indian labour to Malaya and repatria- 
tion of certain labourers. 168. 
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GOVIND DAS, SETH—contd. 
Quétion re—contd. 

Proposal to lower the age-limit for 
aecrui i to Gov t service. 
1667-72. 

Protection to Indian industries. 1915-16. 
Protection to Indian shipping. 446. 
Racial discrimination against Indians 

on Railways in Africa. 2373-74. 
Railway accident in South India. 838-40. 
Recommendations of the Provincial 

Governments with regard to Hedera- 
tion. 1145. 

Refusal.to grant permit to Mr. K. 8. 
Maini to take his family to South 
Africa... 2410-11, - 

Refusal to renew leases of land held by 
Indians in Fiji. 1917. 

Refusal to renew the licences of Indian | 
retail stores in Fiji. 1136. 

Reorganisation of the yernacular section | 
of the Public Information Bureau. | 
706-08, 

Repatriation of Indians from British 
Guiana. 2691-93. 

Representation from certain Universi- 
ties urging change in the method of 
recruitment to the Indian Civil 
Service. 1217-18. 

Representation of Indian interest on 
the International Tea Committee. 
1135-36. 

Representation regarding imposition of 
an import duty on raw cotton. 1931- 
32. 

Report of the commission appointed to 
enquire on the causes of unrest among 
Indian workers in Mauritius. 166-67. 

Report of the non-Official Delegation | _ 
on the trade talks in Simla. 884-85. 

Report of the Tariff Board on the Sugar 
Industry. 886-88. 

Revised Instrument of Accession to the 
Federation. 166. 

Rules for the grant of leave to Governors 
of Provinces and Executive Council- 
lors of the Central Government. 259- 
60. 

Scheme for an aerial reserye force of 
volunteers. 1207-08. 

Scheme of Imperial reorganisation of the 
British Army. 976-77. 

Securing of maximum patronage from 
Ceylon for Indian rice. 445 

Settlement of disputes of freight rates 
Compan; 

and the mercantile. Community. 646, 

GOVIND DAS, SETH—conid. 
Question 7e—coneld. 

Shares of Indian Trans-Continental Air- 
ways, Limited, held by Indian Nation- 
al Airways, Limited. 795. 

Soldiers suffering from venereal diseases. 
2469-70. 

Stoppage of the exodus of certain attach- 
ed offices to Simla. 295. 

Successor of Sir Shadi Lal in the Judicial 
Committee of the Privy Council. 
977-78. 

Trade agreement with South Africa. 
2409. 

Unified customs nomenclature prepared 
by the Economic Committee of the 
League of Nations. 2373. 

Question (Supplementary) re— 
Amalgamation of Ajmer-Merwara. with 

the United Provinces, 1989. 
Applicants. for enrolment in the Indian 

Army rejected as physically unfit. 
1994. 

Applications invited for the post of pro- 
fessor of Biochemistry and Nutrition 
at the All-India Institute of Hygiene 
and Public. Health, Calentta. 461- 
62. 

Appointment of a Royal Commission to 
investigate conditions in the British 
West Indies. 1920, 1921. 

Appointment of an Additional Seeretary 
for the Defence Department. 1487. 

Appointment of Indian agents in British 
Colonies. 1661-62 

Attending of meetings of certain political 
bodies by Goyernmentservants. 274. 

Capital outlay and maintenance costs 
of first class carriages on Railways. 
1323 

Carriage of dogs in passenger compart- 
ments. 1837. 

Cholera at Hardwar during Kumbha 
Mela and railway concessions. 18. 

Colonisation of Kenya by the Jews. 
1413, 1414. 

Consideration of political antecedents 
for enlistment in the army. 2467. 

Contribution by the United Kingdom 
to certain politicalexpenses. 1862. 

Cotton carried by road from the Central 
Provinces and Berar to Bombay. 

Creation of a post of Secretary to His 
lleney the Governor | General. Ap 

~ Customs collection in the French Ports 
adjoining British India. 704. 
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GOVIND DAS, SETH—contd. 
Qi (Supplementary) re—contd. 
Demand of Indians in British Guiana. 

2366. 
Dependents of staff entitled to free passes 

on railways. 1068. 

Derailment of the Punjab Mail between 
Muthroopur and Shankarpur on the 
East Indian Railway. 9. 

Disabilities of Indians in South Africa. 
1922, 1923. 

Disabilities of Indians in the Kenya 
Highlands. 1923, 1924. 

Distress of returned emigrants from 
British Guiana. 1936. 

1 éstablishment in India. 
1991. 

Employment of women in the Govern- 
ment of India Departments. 982. 

Establish of वात ता 

rates in India. 447. 
Exchange Ratio. 267, 268. 
Excise duty on matches. 2010. 
Exhibition of Indian cinema films. 

2368. 
Fall in the prices of cotton. 436-439. 

a ‘Sant 

GOVIND DAS, SETH—concld. 
Question (Supplementary) re—concld. 

Position with regard to Indians in Burma 

Proposal to increase the Income-tax 
staif. 1480. 

Proposal to lower the age-limit for re- 
cruitment to Government service. 
1672. 

Provision of third Class waiting rooms 
for ladies on railways. 365. 

Purchase of cartain articles for the army. 
2475, 2476. 

Raids on Bannu and other British Indian 
territories. 2 

Railway income and expenditure on 
Haripura Congress. 6. 

Rate-war betw22n shipping companies 
carrying Haj pilgrims. 1928. 

Recommendations of Provincial Goyern- 
ments about the award of titles. 154 

Remarks about Indian Army made by 
Sir Philip Chetwood in a speech at 
Trocadero. 258. 

Report of the Tariff Board on the sugar- 
industry. . 2377, 2378. 

Re tation from the Lucknow Uni- Grant of passes to certain 
of employees on State Railways. 
1070. 

Harassment to Indian passengers by 
the stait of the Customs Department 
in Bombay. 560-61. 

Holding of his court by the Commis- 
sioner, Ajmer-Merwara, at his resi- 
dence. 2484, 

Increase in the pay and allowances of 
British Soldiers and officers. 530-31. 

Judges of the Federal Court. 1484-86 
Lotteries authorised by Government. 

6; 
Manufacture of aeroplanes in India 

1829 
Negotiations for a trade agreement be- 

tween India and Ceylon. 1914. 
Non-representation of Indians on the 

British Guiana Labour Disputes Com- 
tnission, 1922. 

Officers in the Contracts Directorate and 
purchases mado for the Army. 2477. 

Opening of new post offices in rural 
areas. 41 

a ion to Indi: 
in South Africa. 1401. . 

Position regarding proposed discrimina- 
tory legislation against Indians in 
South Africa. 469 

versity re Scholarship to Indian stu- 
dents from the funds of 1851 
Exhibition. 1644. 

-Revision of pay of the Indian Civil Ser- 
vice. 2752. 

Safeguarding of the rights of Indians to 
settle down in Southern and Northern 
Rhodesia and Nyasaland. 1666. 

Separate third class waiting rooms for 
ladies on railways. 24, 

Steps to acquaint the cultivators with 
the result. of agricultural researches. 
1683. 

Stiffening of decks of merchant ships for 
mounting defensive armaments to 
meet emergencies of war, 735. 

Surveyors of work and Assistant Sur- 
veyors in the Military Ungineering 
Services. 2002. 

Talks going on between the War Office 
and the Government of India. 251. 

Working hours ofthe booking clerks at 
Kalka. 1072. 

GRADE(S)— 
Question re— 

जाए of telegraphists under the revised 
seales of pay. 1850-51. > 
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GRADE(S)—contd. 
Question re—conid. 

Persons in the Loco. and Traffic Depart- 
ments on State Railways degraded to 
lower ——— and non-grant of in- 
crease to certain drivers and guards. 
743. 

GRAND TRUNK EXPRESS— 
Question re speeding up of the ——. 7-8. 

GRATUITY(IES)— 
Qiiestion re employees entitled to ——— on 

the ‘East Indian Railway. 840: 

GREAT BRITAIN— 
Question re— 5 

ition on adverti its of Indian ‘Pro! 
medicines for venereal diseases in 

Purchase of sugar. by ——. - 1157-58. 

GREAT INDIAN PENINSULA RAIL- 

WAY— 
See “ Railways(s)”. 

GRIBVANCE(S)— 
Question re— 

of employees of the Vizagapatam 
Port. 834. 

of “ F * class Assistant Station: 
Masters on the East Indian Railway. 
94-95. 

of gangmen working on the railway 
between Barkakhana and 6070. 
2553. 

of the booking clerks at Kalka. 
1072. 

—— of the Postal and Railway Mail 
Service Staff at Delhi. 808-11. 

of the workers of the Calcutta 
Mint. 2404, 2759. हे 

GRIFFITHS, MR. प्. J.— 
Code of Criminal Procedure (Amendment) 

Bill (Amendment of section 167)— 
Motion to refer to Select Committee. 
216-17, 221. ‘ 

Motion re report by the Honourable Sir 
John Thom on the cause of the rail- 
way accident near Bihta, 409-13. 

Motor Vehicles Bill— 
Consideration of — 

Clause 38, 1697-08, 1612, 1616. 
Clause 41. 1712. 
Clause 42. 1802-04, 1805, 1814, 1815- 

1816. 
Clause 46. 1904. 
Clause 63. 2246. 
Clause 64. 2260. 

Motion to pass. 952. 

GRIGG, THE HONOURABLESIR JAMES— 

Demand for supplementary Grant in res- 
pect of “ Miscellaneous Expenditure 2८ 
(Railways). | 427. 

Indian Income-tax (Amendment) Bill— 
a ra . tof 

es DDE ant PP ths so 

certain members to the Select Com- 
mittee. 2620. 

Motion for Adjournment re increase in 
the Indian Defence charges. 198, 

249. 
Motion to reduee Demand for Supplemen- 

tary Grant in respect of “ Miscellaneous 
Expenditure ” re Report on the railway 
accident at Bhita. 423. के 

Points of order (1) raised by Dr. Sir Ziaud- 
din Ahmad as to whether an Honourable 
Member, who ‘is on the Panel of Chair- 
men, can take the Chair while the Deputy 
President was in the House, and (2) 
raised by the Honourable Sir Muhammad 
Zafrullah Khan as to what.would happen 
(both of the said persons having already 
voted) if there was a tie in the voting. 
1462. 

Remarks by Mr. President (The Honour- 
able Sir Abdur Rahim) that no Member 
of the House, even if he is a Nominated 
Member, can be debarred from being 
considered in connection with any Reso- 
lution that. may be before the House. 

1537. 

Report of the Public Accounts Committee 

on the accounts of 1936-37. 2035-2218. - 

Resolution re financial control of military 

expenditure. 1538, 1539, 1540, 2318-21, 

2323. : = 

Si nt by the Hi ble the Finance 

Member re the deletion of a reply to a 

supplementary question. 924 -- 

GROUNDNUE(S)— 

Question re fall in the price of ——. 

26. 

GUARD(S)— 
Question re— 

Conductor——— on State Railways. 107, 

——— on the North Western Railway. 

1559-60. 
Persons in the Loco. and Traffic Depart- 

ments on State Railways degraded to 

lower grades and non-grant of grade 

jnerease to certain drivers and ——. 

1125- 

743. 

Promotion of “* © ” class —— in the 

Moradabad Division of the Hast Indian 

Railway. 94. 

“M434LAD
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GUARD(S)—contd. bs 
Question re—contd HAJ PILGRIM(S)— 

Promotion of —— on the North Western Question re— 

Railway. 819. Fees charged from —— at Kamaran. 
GUIANA— 1102-68 

~ Question re demand of Indians in British oe Se ea nee 

Preece Hardships of ——. 2801. 
GUPTA, MR. K. 8.-- See also ‘“‘ Pilgrim(s).”” 

Criminal Law Amendment Bill— HAJ PILGRIMAGE— 
qe ee ere ore Question re Report of the Indian Medical 

a sa ‘ Officer at Kamaran on ——. 2895. 
Question re— HAJ PILGRIM(S) SHIP(S)— 

Certain Staff of the Vizagapatam Port ion re— 
833-34, 2561-62. 

Closing of the Bengal Nagpur Railway 
- Workshops on Saturdays. 1576-77. 

* Contracts of the Assam Bengal Railway 
2804-05. 7 

Dining cars attached to Railway trains. 
2306-07 

Establish: ofa Broadcasting Station 
in Andhra. 831 

Failure of the Calicut Bank. 1489-90. 
E i Viza; 

Port. 832-33, 2771-72. 
Fixation of speedometers to engines of 

passénger trains. 2309. 

Space allowed to third class passengers 
in 395 

Staff at Kamaran and medical aid on 
- ==. 2393-95. 

HAJ: TRAPFIC— 
Motion for Adjournment re Rate war 

between Messrs. Turner Morrison 
and Company and Messrs. Scindia 
Navigation Company in the 
1582-83. 

HANDLOOM INDUSTRY— 
See “ Industry(ies).” 

HANDLOOM WEAVER(S)— 
Question re protection of the interests of 

thi Grievances of omplese of the Vizaga- 6 9-60, 
m 834. 

Hiuher ares for short distan HANS RAY, sie at aT control of Mili: 

aa See toa ea tary expenditure. 1535. 

2309. HARASSMENT— 

Inconveniences: of railway _ passengers. Question re —— of railway passengers by 
1860-61. Terminal Tax officials of ihe Canton 

Inconveniences of the travelling public 
on the Vizianagram-Raipur Branch 
of the Bengal Nagpur Railway. . 1090. 

I of the V tam Port. b; 
certain Military Officers. 831-32, 1248 

Lack of arrangement for water supply 
at Bezwada Railway Station. 1858-60. 

P: dati 0०9. railw: 
2309-10. 

Recognition of the Bengal Nagpur Rail- 
way Labour Union. 1575-76 

Recovery through Salary Bills for, Death 
Benefit Fund of the Bengal Nagpur 
Railway Labour Union, 1577. 

Salaries of the non-gazetted stafi of the 
Fncome-tax Department in the Madras 
Presidency. 109. : 

Uncovered and low platforms at certain 
Stations on the Bengal Nagpur and 
Madras and Southern Mahratta Rail- 

8. 

2307-08 

ment Authority, Ambala. 292. 

HARDSHIP(S)— 
Question re —— of the Government. of. 

India Press employees. 2357. 

HARDWAR— 
Question 7e— 

Cholera at during Kumbha Mela 
and railway concessions. 1618. 

Facilities provided to passengers during 
the Kumbha Mela at 38 

Hardships to passengers to and from —— 
during the Kumbha Mela. 15-16. 

Improvement Advisory Committee at 
and setting up of a similar Com- 

5 mittee at Benares. 1546. 
Income and expenditure by providing 

facilities for pilgrims at during 
the Kumbha Mela, 635-36. 

Railway accident at. —— , 2273-77. 
Railway collision at —— during the 
Kumbha Mela. 38-39. 
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HARIPURA— 
Question re— 

Expenditure incurred by Railways and 
Posts and Telegraphs, etc., in connec- 
tion with the Congress Session at 

651-52. 
Railway income from the session of the 

“> Indian National Congress at —— - 
296, 

HARIPURA CONGRESS— 
Question re Railway income and expendi- 

ture on ——. 6-7. 
HAT(S)— 

Question re supply of —— to Indian troops 
6, 

HAZARIBAGH— 
Question re— 

Postal facilities in -———. District. 

Status of a branch ‘post office and classi- 
fication of the post offices at’ Hunter- 
ganj and Champaran in District. 
2295-96. 

HEADGEAR— 
Question re ——for Indian soldiers. 

1009-10. 

HEAD OFFICE— 
Question #6 staff recruited in the —— 

Hast Indian Railway. 2279. 

HEALING TANK(S)— 
See “ Tank(s) .” 

HEALTH DEPARTMENT— 
Question re alleged corruption in the 

of the Dalhi Municipality... 100-01. 

HEDJAZ— 
lection of Members to the Standing 

Committee on-Pilgrimage to: the —— - 
1251. 

HEDJAZ, PILGRIMAGE TO THE— 
Election of two Muslim Members to the 

Standing Committee on 
HEGDE, SRI K. 8. JINARAJA— 

Motor Vehicles Bill— 
Consideration of clause 41. 

Oath of Office. 1. 
Prevention of Curelty to Animals (Amend- 

ment) Bill— 

1710. 

Consideration of clauses. 2738, 2781- 
82, 2785-87. 

Question re— 
Customs duty collected at certain ports 

2011. 
Examination for promotions to the post 

of accountants in the Government of 
India Presses, etc. 2402. 

HEGDE, SRI K. 8. JINARAJA—conid. 
Question re—contd. 

Failure of Banks. 900-01 
2772 

Formation of separate Andhra, Karna- 
taka and Malabar Provinces. 2386- 
87. 

“ Go as you please tickets 

1011, 

on railways. 

Growth of areca-nut pest in India. 
1944-45. ; 

Import of areca-nut. 1945-46. 
Legislation enforcing uniform taxation 

on test ty and suc- 
cession, ete. 992-93. 

Pay of acco ts in the Government 
of India Presses, Calcutta and New 
Delhi. 2403. 

Rates for passengers and goods transport 
on the South Indian Railway. 1563- 
65. 

Report on the financial conditions of 
Coorg: 2473-74. 

Representations for laying: certain new 
railway lines. 1579-80. 

Reyenue and expenditure under Central 
heads in certain districts and taluks. 
1248-49. 

HIGHLANDS— 
Question re clisabilities of Indians in the 

Kenya Highlands. 1923-24. 
HIMALAYAN EXPEDITION(S)— 

See “ Expedition(s). सं 

HIGH. COMMISSIONER FOR INDIA— _ ze 
Statement laid on the table re stores pur-— 

chased by the —— for the Govern- 
ment of India, 20. : 

HIGH COURT(S)— 
Question re Indian Chief Justices of ——. 

HIGHER CLASS(ES)— 
Question re earnings of the 

third class. on Railways 

HIGHER STAFF 
Question re Board to advise the Governor 

General with regard to the recruit- 

and the 
2301-02. 

ment of the —— to the secre’ 5 
4011. 

HIGHET, MR. J.C.— 

Oath of Office. 1541 * <7 

HIGHLANDS— 
Question re Indians in the Kenya -— 

1689 

HILL TRIBE(S)— 
in Assam. 2281. Question re Lushai 
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HINDU(S)— 
Question re— 

Certain appointments monopoliseed by 
~ on the East Indian Railway. 

1573. हि 
Non-maintenance of a Hindu cremation 

ground for Saddar Bazar, Lahore 
Cantonment. 1003-04. 

HINDU FAMILY(IES)— 
Question ve undivided assessed to 

income-tax. 565-66. 

HINDU WOMEN’S RIGHT TO DIVORCE 
BILL— 
See“ Bill(s).” 

HINDU WOMEN’S RIGHT TO PRO- 
PERTY (AMENDMENT) BILL— 
See “ Bill(s),” 

HINDUSTAN TIMES— 
Question re news in the —— about 

holding the fourth Round Table Con- 
ference in India. 2700. 

HIS MAJESTY’S GOVERNMENT— 
Question re shares of —— in petrol com- 

panies, 2386. 

HOLIDAY(S)— 
Question — re declaration of Ld-wz-Zuha 

: and last Friday of Ramzan as for 

Muslims in the workshops at Jamalpur. 

हि 689. 
17 DEPARTMENT— 

uestion re Possibility for reduction of 
staff in the ——. 2752-53. 

HOME DISTRICT(S)— 
Question re orders re non-retention of 

income-tax clerks and inspectors in 
their 1698. 

HONOUR(S)— 
Question rz conferment of titles and —— . 

1164. 
HORE-BELISHA, MR.— 

Question re— 
Concessions announced by —— . 

93. 
New proposals as announced by —— in 

the House of Commons. — 999- 

1992- 

: 1000. 
HORSE-BREEDING— 

Question re and mule-breeding grants 
in Lyallpur and Sheikhupura districts. 
99. 

HOSPITAL(S)— 
Question re— 

Control of the Cantonment General —— , 
Peshawar. 1471. 

at Miranshah. 2316, 
Ranchi mental ——. 1242-43. 

HOTEL(S)— 
Question re affronts to Indians visiting 

London and seeking accommodation in 
—— 1132-33, 

HOURS OF EMPLOYMENT REGULA- 
TION(S)— 
Question re non-observation of the —— on 

the Bombay, Baroda and Central India 
Railway. 829. 

HOURS OF WORK— 
Question re draft convention on the 

for maritime workers. 191. 
HOURS OF WORK CONVENTION— 

Question re application of to Rail- 
Ways. 623-24. 

HOUSE— 
Criticism of Mr. President's rulings out- 

side the ——.. 2035. 
Question re— 

Tnelusion of certain village lands within 
the Lahore Cantonment limits and 
rejection of certain plans for the con- 
struction of 550. 

Non-grant of loans to Indians for building 
in Durban. 2410. 

Remarks by Mr. President on the Point 
of Order as to whether an Honourable 
Member, who is on the Panel of Chair- 
men, can take the Chair while the 
Deputy President isin the ——. 1583- 
86. 

HOUSE OF COMMONS— 
Question re— 

New proposals as-announced by Mr. 
Hore-Belisha in the 999- 
1000. 

Question and answer in the about 
the amendment of the Government of 
India Act. 2370. 

Question and answer in the re- 
garding Indian tea, 1402-03. 

Statement made in the by Lord 
Stanley regarding the creation of new 
proyinces. 173-76. 

HOUSE SCAVENGING SERVICE— 
Question re —— in cantonments of the 

Punjab and the North-West Frontier 
Province. 1209. 

HOUSE TAX— 
Question re— 

Increase in —— in the Multan Canton- 
ment. 1484, 

Increase in —— in the Rawalpindi Can- 
tonment. 979-80. 

Increase in the —— in the Kohat Can- 
tonment. 1210. 

See also “ Tax(es).” 
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HOUSING SCHEME(S)— 

Question re —— for Indians in Durban. 

1403. के 

HOWRAH— 

Question re provision of — additional 

intermediate class compartments in the 

Punjab Express between ——— and 

Lahore. 639-40. 

HOWRAH DIVISION— 
Question re— 

Appointment of tracers and draughtsmen 

in the of the East Indian Rail- 

way. 1848-49. 

Posting of Muslim officers to the of 

the Bast Indian Railway. 1572- 

13. 
Recruitment and transfer of Muslim 

clerks in the —— of the Hast Indian 

Railway. 1849. 

Recruitment of apprentices for training 

as. Permanent. Way Inspectors, cte., 

in the of the East Indian Rail- 

way. 1083. 

Seniority of the Ticket Checking Branch 

of the , East Indian Railway. 

2543-44. 

Vacancies of ticket collectors in the 
of the East Indian Railway. 

1849. 

HOWRAH SHEAKHALA LIGHT RAIL- 

See “ Railway(s).” 

HUDDAR, MR. ७. M.— 
Question re arrest of —— in Spain. 

1333-34. 

HUNTERGANJ— 

Question re status of a branch post office 
and classification of the post offices at 
---- and Champaran in Hazaribagh 
District. 2295-96. 

HYDERABAD— 

Question re broadcasting stations set up 
by the and Mysore States. 1578. 

HYGIENE— 
Question re application invited for the 

post of Professor of Biochemistry and 
Nutrition at the All-India Institute 
Hygiene and Public Health, Calcutta. 
461-62. 

HYDRO DYNAMIC RESEARCH WORK—|" 

See “ Research Work.” 

I 

ICE— 4 
Question re sale of in the bazar area 

of the Lahore Cantonment. 890-91. 
ID-UZ-ZUHA— 

Question re declaration of —— and last 
Friday of Ramzanas holidays for Mus- 
lims in the workshops at Jamalpur, 
639. 

ILLICIT TRAFFIC— 
See“ Traffic”. 

IMMORAL TRAFFIC— 
Question’ 7¢ suppression 
“womenin the Delhi Province. 

IMPERIAL ATRWAY(S)—"* 
~ Question re— 

Agreement with the ——for the carri- 
ave of Air Mails. 1087-88. 

Arrangements with the as a part 
of the Empire ‘Air Mail Scheme. 359- 

63, 365-66. 
Arrangements with the —— by the Goy- 

ernment as a part of Empire Air Mail 
Service. 36-37. £ pape 

IMPERIAL BANK OF INDIA— 
Question re — 

of —— in 
1951. 

Government control over the 
2012-13. 

Indianisation of the staff of the —— 
269-70. 

IMPERIAL COUNCIL OF AGRICULTUR- 
AL RESERACH— eae 
Question re— 

Certain superior appointments in rr 
190. 

Post of Vice-Chairman of the-—. 
1160-62... «7 tees 7 

_ Resolutions of or Governing Body 
Sjacath aC) Aen पु 

IMPERIAL DAIRY INSTIT : 
Question re enlargement of — 

and establishment of a Central 
Dairy Research Institute. 181, 

IMPERIAL DEFENCE— 
Question re in relation to India. 

_ 1216-16. ६ 
IMPERIAL RE-ORGANIZATION— 

Q hi of ok Qi Teo 8, 
British Army. 976-77. 

IMPERIAL SERVICH(S)— fee ee 

Question re resignations, ete., of officers” 

ofthe —-. 2763. के 

IMPORT(S}— 
Question re— 
—— of areca-nut. 1945-46. 

of foreign cotton in India. 2378- 

19. 
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IMPORT(S)—contd. 
Question re—conid. 

Increase in the 
449-50. 

Prohibition on the 
into India. 536-39. 

IMPORT DUTY— 
Question re— 
—— on radio sets. 1005. 
Imposition of an——on foreign salt. 

1222-94. > 
Loss of revenue due to exemption of 
Burma Petrol from 2467-68. 

Negotiations for removal of by 
Indian Statcs on goods manufactured 
in British India. 1163. 

Re-imposition of on foreign wheat. 
452. 

Re-imposition of —— on wheat. 
56, 2700. 

See also ‘* Duty(ies) ”. 

IMPORT OF DRUGS BILL— 

of foreign cotton. 

of certain books 

1155- 

See “ Bills)”. 

IMPROVEMENT ADVISORY COMMIT- 
TEE— 
See “Committee” 

INCLIVILITY— 
Question r2-— action on problems of —— 

on Railways 

INCOME(S)— 
Question re— SES 
Certain. exempted from income-tax 

and super-tax. 2006. 
——and expenditure by providing 

facilities for pilgrims at Hardwar 
during the Kumbha Mela. 635-36 

Securities held by Residents of the 
United Kingdom. 2007. 

-— from interest on securities of Ruling 
Chiefs and Princes exempted from 
income-tax and super-tax assessment. 

+ 2006-07 
Land ——of Cantonment ‘Boards. 

1997-98. 
Railway —— and expenditure on Haris 

pura Congress. 6-7. 

INCOME-TAX— 

Question re— = 
Assessment of and super-tax from 

non-resident persons and companies. 
737. 

Certain income exempted from —— and 
super-tax. 2006, 

INCOME-TAX—contd. 
Question re—contd, 

Income from interest on securities of 
Ruling Chiefs and Princes exempted 
from and super-tax assessment. 
2006-07. 

, 0५ paid by the Burma Oil Com- 
pany and fixation of maximum price 
for petrol. 462-65. 

paid by Tea companies. 546-47, 
1080. 

——relief to certain companies in 
British India and the United Kingdom. 
2004-06. 

Orders re non-retention of clerks 
and inspectors in their home 
Districts. 565. 

Proposal to increase the staff. 
1479-80. 

Receipts from ——. 561. 
Undivided Hindu families assessed to 
——. 565-66, 

INCOME TAX (AMENDMENT) BILL— 

See “ Indian 2 under ४ Bill(s)”’. 

INCOME-TAX CLERK(S)— 
See“ Clerk(s)”*. 

INCOME-TAX DEPARTMENT— 
Question re— 

Communal discrimination in in 
Bihar. 2481-82. 

Salaries of the non-gazetted staff of the 
—— in thie Madras Presidency. 109. 

INCOME-TAX INSPECTOR(S)— 
See “ Inspector(s) ”’. 

INCOME-TAX OFFICER— 
Question re— 

Alleged objectionable behaviour of the 
Montgomery. 1483-84. 

2480-81. 
INCONVENIENCE(S)— 

Question re— 

of railway passengers. 1860-61. 
of the travelling ‘public on the 

Vizianagram-Raipur Branch of the 
Bengal Nagpur Railway. 1090. 

INDEBTEDNESS— 
Question re—— of Anglo-Indian and 

European employees on the North 
Western Railway. 1560. 

INDIA— 
Question re— 

British troops maintained by —— sent 
outside 2755-56 

Effect of the Sino-Japanese War on the 
foreign trade of ——. 879-80. 
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INDIA—conid, 

Question re—contd. 

Expenditure on political charges outside 
——. 2303-04. 

Indian commissioned officers serving 
with British Units in——. 2773. 

Loss to —— due to the Sino-Japanese 

War. 1862-63. 
Pamphlets relating to the activities 

of the Communist Party in——. 

1095-08. 
Reductoin of the burden of interest 

charges on 2030-31. 
Registration of foreign companies in 
—— for selling their goods as made in 
20000 

Relief to——in respect of defence 
charges. 2762-63. 

Trade between Ceylon and ~—from 
Point Calamere. © 1488-89. 

INDIAN(S) 

Motion for Adjournment. re appointment 
of a non- as Superintendent of 
Insurance. 109-14, 123-44, 

‘Question re— 
Affronts to visiting London and 

seeking accommodation in hotels. 
1132-33. 

Appointment of ——as Agents. and 
Deputy Agents on State Railways. 
34-35. 

Appointment of an—— as Chairman 
of the Karachi Port Trust. 2272. 

Appointment of an to the Railway 
Board. 1552-53. 

in Moscow and Leningrad. Arrest of 
374, 644. 

Assistance to —— in the West Indies to 
present their case to the Royal Com- 
mission. 1922. 
Balances belonging to——in Ivan, 
1058. 

Ban on the emigration of —— to Ceylon. 
182-83. 

Certain information in respect of the 
training of in certain Military 
Colleges. 262-64. 

Charging of rents from European and — 
Refrehsment rooms on railways. 

2546. 
Demand of——in British Guiana. 

2365-67? : 

Disabilities of ——in South Africa. 
1922-23. 

Disabilities of ——in the Kenya High- 
lands. 1923-24. 

INDIAN(S)—contd. 

Question re—contd. 

Europeans and —— treated by the Army 
Dental Department. 709-11. 

Franchise rights for —— in South Africa 
1408 

Housing schemes for——in Durban. 
1403. 

Inadequate representation of — in 
certain Port Trusts. 2265-68. 

and European officers in the Gov- 
ernment of India Departments. 
43-73. 

——in Japan. 1334-35. 
—— in Palestine. 2537-38. 
—in the Kenya highlands. 1689. 
—— in the Secretariats of the League 

of Nations and the International 
Labour Office. 1126-29. 

in the Telephone Company of 
Bombay and Karachi. 1297-99. 

kidnapped by the people from the 
tribal area. 2310-11. 

regiment consisting of belong- 
ing to different castes. 2478-79. 

Leases of lands held by——in Fiji. 
1412-13. 

Non-grant of loans to 
houses in Durban. 2410. 

Non- companies established in India 
to take advantage of tariff walls. 
2685-86. 

Non- experts imported in the De- 
partment of Hducation, Health and 
Lands and offices attached there- 
SiO eee 
Non- —— experts imported in 

Finance Department or colts 
its control, 289. : 

Non-representation of ——on _ the 
British Guiana Labour Disputes 
Commission. 1921-22. 5+ पक 

Parliamentary representation to——~in 
South Africa. 1400-01. 3 : 

* Placing of an owned restaurant in 
Ranikhet cantonment bazar out of 
bounds for——. 291. : : 

Plight of jobless —— in Malaya. 2395- 

96. 

for building 

Plight of the——in Aden holding 

shares in the Reserve Bank of India. 
2020. 7 

Population of migrated ——. 1394-95. 
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INDIAN(S)—coneld. 
Question re—concld. 
Position in regard to——in Aden in 

respect of civil suits. 563-64 
Position of domiciled 19 British 

Colonies. 74-79. 
Position regarding proposed discrimina- 

tory legislation against —— in South 
Africa. 469. 

Position with regard to—— in Burma. 
1940-42. 

Position with regard to the leases of 
lands to——in Fiji. 1683. 

Publication of a memorandum reviewing 
the position of overseas. 890- 
91. 

Racial discrimination against —— cn 
Railways in Africa. 2373-74. 

Refusal of li to —— shopk 

INDIAN ARMY—conid. 
Question re—contd. 
Recruitment. to the —. 
Sindhi soldiers in the ——. 
Soldiers in the ——. 1008 

See also “ Army(ies)” 
INDIAN ARMY CORPS— 

See “ Army Corps”. 
INDIAN ARMY OFFICERS— 

See “ Army. Officer(s)”’. 

INDIAN ARMY SERVICE CORPS— 
Question re representations from the 

~ Civilian Association. 105. 

INDIAN CINEMA FILM(S)— 
Question 72 exhibition of ——. 

INDIAN CIVIL SERVICE— 

2754-55. 
2472-73. 

2367-68. 

in Fiji. 1129-80. पं 
Refusal to renew leases of land held by 
——in Fiji. 1917. 

Refusal to renew the leases of lands 
acquired by ——in Fiji. 888-90. 

Repatriation of —— from British 
Guiana. 2691-93. 

Reported arrest of ——in Russia. 29- 
30 

Safeguarding of the interests of —— in 
Fiji. 189. 

Safeguarding of the rights .of —— to 
settle down in Southern and Northern 
Rhodesia and Nyasaland. 1665-67. 

Setting up of an aeroplane factory in 
India and training of ——. 270-71. 

Training of ——in certain Engineering 
subjects. 1986. 

Treatment of 
Corps. 1764. 

INDIAN ACCOUNTANCY BOARD— 
See “ Accountancy Board’. 

INDIAN AGENT(S)— 
See “* Agent(s) ?. 

INDIAN AIR FORCE— 
Question re indianization of the 

77. 

in the Amy Dental 

-1476- 

INDIAN AIRCRAFT (AMENDMENT) 
BILL— 
See “(Bills)”. 

INDIAN APPRENTICE(S)}— 
See “‘ Apprentice(s) ?. 

INDIAN ARMY— 
Question re— 2 

Appplicants for enrolment in the —— 
pected as physically unfit. 1993- 

te— 
Appointment of officers as Gover- 

nors of Provinces. 974. 
Family pension of the 1218-19. 
Marks for viva voce examination for the 
==} ete, - 2022-27. 

Representation from’ certain universities 
urging changes in the method. of 
recruitment to the 561-62, 

1217-18. 
Revision of pay of the 2751-52. 

INDIAN CLERK(S)— 
See “ Clerk(s)”’. 

INDIAN COAL INDUSTRY— 
See ‘Coal Industry ”’. 

INDIAN COASTAL TRADE— 
See “ Coastal Trade’’. 

INDIAN COFFEE CESS (AMENDMENT) 
BILL— 
See “6 Bill(s)”*. 

INDIAN COMMISSIONED OFFICERS— 
See “ Officer(s)”’. 

INDIAN COMP. 
See * Company( 

INDIAN COMPANIES (AMENDMENT 
BILL— 
See “* Bill(s)”’. 

INDIAN COTTON CESS (AMENDMENT) 
BILL— 
See * Bills)”. 

INDIAN COTTON TEXTILE INDUSTRY 
ANNUAL— 
Question re certain suggestions made by 

Mr. M. P.Gandhi in the ——. 1928-31. 
INDIAN DEFENCE— 

Motion for Adjournment re increase in the 
— charges. 198, 224-46. 
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INDIAN DRIVER(S)— 
See “ Driver(s)”. ‘ 

INDIAN EMIGRATION (AMENDMENT) 
BILL— 
See “ Bill(s)”. 

INDIAN FILM INDUSTRY— 
See “ Film Industry’. ¥ 

INDIAN INCOME-TAX (AMENDMENT) 
BILL— 
See “ Bill(s)”. : 

INDIAN, INDUSTRIAL PRODUCI(S)— 
See “ Industrial Product(s)’. 

INDIAN INDUSTRY(IES)— 
Question re assistance to small——. 176. 
See also “ Industry{ies)”. = 

INDIAN INSTITUTE OF SCIENCE— 
Question re— 

Audit of the accounts 
Bangalore. 2396-97. 

Directorship of the 
2371 

of the —, 

Bangalore. 

Ex under “ Administration” in 
the: , Bangalore. 1139-40. 

Extension given to the Professor of Bio- 
Chemistry of the , Bangalore. 

1141-43. 
Recommendations of the Irvine Com- 

mittee given effect to by the —, 
Bangalore. 80-82. 

Right to nominate a Panel by Govern- 
ment for the appointment of a Regis- 
trar of the , Bangalore. 1138- 
89. 

See also ‘‘ Institute of Science’. 

INDIAN LABOUR— 
Question re prohibition of assisted igra 

tion of ——to Malaya and repatria- 
tion of certain labourers. 168. 

See also “ Labour’. 
INDIAN LABOURER(S)— 

See “ Labourer(s)”. 

INDIAN LANGUAGES— 
See Language(s)’. 

INDIAN LASCAR(S)— 
See “ Lasear(s)”. 

INDIAN LISTENER— 
Question re deterioration in the printing of 

the ————._ 1971. 

INDIAN MATERTAL(S)— 
‘See “ Material(s)” 

INDIAN MECHANISED REGIMENT— 
See “ Regiment(s)”*. 

INDIAN MEDICAL OFFICER(S)— 
Question re 7९707 of the at Kamaran 

on Haj pilgrimage. 2395. 

INDIAN MEDICAL SERVICE— 
Question re— 

Officer holding permanent commis- 
sion. 2693. 

Paucity of Muslims in the ——. 2693. 
Persons g) d “perm i i 

sions in the ——, 2693. 
Post of Office Supervisor in the Offico of 

Director General, 1673-74. 

INDIAN MEDICINE(S)— 1 

Question re prohibition on advertisements 

of for venereal diseases in Great 

Britain. 177. 

INDIAN MERCHANT(S)—_ 
See + Merchant(s). 

“INDIAN MUSEUM ?-- 
Question re in Engiand. 88. 

INDIAN NATIONAL AIRWAYS, LIMIT- 

795. 

INDIAN NATIONAL CONGRESS— 
See “ Congress”. 

INDIAN NAVY— 
See “ Navy”. 

INDIAN OATHS (AMENDMENT) BILL— 

See “ Bill(s)”. 

INDIAN OFFICER(S)— 
See “(Officers)”. 

INDIAN PATENT AND DESIGN (AMEND- 

MENT) BILL— 
See “ Bill(s)”. 

INDIAN PERSONNEL— 
See “Personnel”. = 

INDIAN PRODUCTS— 
See“ Products”. 

INDIAN RAILWAY ACT— 
See * Act(s)". 

INDIAN RAW COTTON— 
Question re. taken by Lancashire and 

Japan. 1130-31. Z 

INDIAN REGIMENT(S)— = 

Question re consisting of Indians 

belonging to different castes. 2478-79. 

INDIAN RESEARCH BUREAU— 

Question re reorganisation! of the—. 

903-07. cE 

INDIAN RICE— 
‘See ४ Rice”. ‘ 

INDIAN RESIDENT(S)— 
Question ve arrest and Ftrial of Viren. 

Chattopadhyaya and other —— in 

Russia. 1333. 



86 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

INDIAN RUPEE SECURITIES— 
See “ Security(ies)” 

INDIAN SALT INDUSTRY— 
See “ Salt Industry ”’. 

INDIAN SANDHURST COMMITTEE— 
See “ Committee 7. 

INDIAN SCHOOL OF MINES— 
See “ School of Mines **. 

INDIAN SEAMAN(MEN)- - 
_ See “* Seaman(men)”. 

INDIAN SEPOYS— 
See “ Sepoy(s)’”’. 

INDIAN SHIPPING— 
Question re securing of trade for ——. 

1912-13. 

See also “ Shipping ”. 

INDIAN SHIPPING COMPANY(IES)— 
See * Company(ies)”. 

INDIAN SHIPPING INTEREST(S)— 
Question re carriage of Mails between 

India and certain other countries by 
—. 36. 

INDIAN SOLDIER(S)— 
See “ Soldier(s)”. 

INDIAN STATE(S)— 
Question re— 
Amount of tributes or other payments 

received from or offered to ——, 
2666. 

Levy of internal duties by —— and 
sugar excise duty. 2767-68. 

Negotiations for removal of import duty 
by on goods manufactured in 
British India 1163. 

Position between —— and the Govern- 
ment of India regarding radio licences 
and customs duties on radio instru- 
ments, ete, 1089-90. 

Validity of licences and registration of 
motor vehicles in British India and 

14-15, 

INDIAN STORES DEPARTMENT— 
Question 7e report of Sir James Pitkeathly 

on the amalgamation of the London 
and -_ 163. 

INDIAN STUDENT(S)— 
See “ Student(s)”. 

INDIAN SUPERINTENDENTS— 
See “ Superintendent(s)”. 

INDIAN TARIFF (AMENDMENT) BILL — 
ही पत्र * Bill(s)”. 

INDIAN TEA— 
See “Tea”. tans 

TEA CESS (AMENDMENT)— 

See “ Bill(s)”. 
INDIAN TEA CONTROL BILL— 

‘See “ Bill(s)”. 
INDIAN TBA LICENSING COMMITTEE— 

See ४ 1९७ Licensing Committee”’. 

INDIAN TEA MARKETTING BOARD— 
Question7re — Dacca centre ofthe | 

2397. 
INDIAN TRADE— 

See “Trade”. 

INDIAN TRANS-CONTINENTAL AITR- 
WAYS, LIMITED— 
Question re— 

Shares held by certain Bodies in the ~ 
366-67. 

Shares of , held by Indian National 
Airways, Limited. 795. 

See also “'Trans-Continental Airways”. 

INDIAN TROOP(S}— 
See “ Troop(s)”. 

INDIAN WORKER(S)— 
Question re— 

Disturbances among the 
tish Guiana. _ 167-68. 

Report of the commission appointed to 
enquire on the causes of unrest among 

in Bri- 

in Mauritius. 166-67. 

INDIANISATION— 
Question re— 

ppoi of a Ci 2 to 
the-acceleration of the pace of —— of 
the Army. 2777. 

2 of superior posts on railways. 
2270-72. 

of the Indian Air Foree. 1476-77. 
of the Frontier Irregular Force. 

staff of the Imperial Bank of 
India. 9-70. 

INDISCIPLINE— 
Question re— Cases of amongst the 

Indian personnel of the Army. 533. 
INDO-BRITISH TRADE AGREEMENT— 

Question 7e— 

Expenses incurred in connection with. 
the negotiations for and visit of 
Lancashire Delegation to India, 186. 

Negotiations for 149-50, 2375- 
77, 2677-79. 

Terms of the -—— offered by the 
United Kingdom. 2687, 

See also “Trade Agreement ”. 
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INDO-BRITISH TRADE  NEGOTIA- 
TION(S)— 
Question re meeting of the non-official 

advisers regarding the 1939-40. 
INDO-JAPANESE TRADE.— 

See‘ Trade(s)”. 
INDO-TURKISH TRADE— 

See“ Trade’. 
INDUSTRIAL EXHIBITION(S} 

Question ve scheme for holding 
Art and Agricultural Exhibitions. 161-63. 

INDUSTRIAL PRODUCT(S) — 
- Question re exhibitions. of Indian —— 

in - foreign countries, 919-20. 
INDUSTRIAL RESEARCH— 

Question re_mongy spent on scientific 
and 23} 

INDUSTRIAL RESEARCH BUREAU— 
Question re composition and activities 

of the . 902-06. 

INDUSTRY(TES)— 2 
Motion for Adjournment re publication of 

R Tariff Board on 

176. 
in suggestions made by M 

mdhi in the Indian Cotton 
Annual. 1928-31 

Collection of statistics. of unemployment 
171-72, 180. 

Constitution of a Tariff Board on tex- 
tile 2688-89. 

Enquiry on the cotton ——in Uganda. 
1407-08. 

Help to the handloom 881-82. 
receiving subsidies or bounties from 

the Central Government. 465-66. 
Personnel of the Tariff Board on textile 

2684-85, 
Protection-to Indian 1915-16. 
Publi¢ation of the Report of the Tariff 

Board on Sugar 184-85, 
Report of the Tariff Board on the paper 

"51496: 
Report of the Tariff Board on the sugar 

886-88, 2377-78. 2382. 
Report on State Aid to in the Bri- 

tish Empire. 896-98. 
INFERIOR SERVANT(S)— 

Question re— 

Pension for 
India. 261. : 

Revised pension rules for in the 
Posts and Telegraphs Department. 
699-700. 

oxtile 

of the Government of 

INFERIOR SERVICH(S)— 

Question re Muslim3 appointed to —— 
on the East Indian Railway. 2544-45. 

INFORMATION(S)— 
Question re procedure for obtaining 

of matters of detailed administration 
within the competence of General 
Managers of State Railways. 2314. 

INFORMATION OFFICER— 
Question re— 

Creation of a post of Assistant. in 
the Public Information Bureau. 704- 
05. 

Creation of a post of Deputy Principal 
in the Public Information 

Bureau. 1760-61 

Publicity in Indian languages and filling 
up of the post of Assistant 
1008-093. 

INFORMATION SERIES— 

Question re— 

Publication of the 284.86. 

Publication of the proceedings of the 
Legislative Assembly in the ———= 
1770-71. 

INSPECTION— 
Question re— 

Design and ——of XB engines. 31- 

of the Vizagapatam Port by certain 
military officers. 831-32 

Making: the dings of the 
of the Bombay Port Trust open to 
public ——, 7 

INSPECTOR(S)— = 
Question 7e— 

Clerks and Labour 
visor of Railway Labour. 2403. 

Orders re non-retention of income-tax 
clerks and in their home districts. 
565, 1698. 

posts of Aircraft ——. 1560-61. 

INSPECTOR(S) OF COACHING AND— 
GooDs— 
Question re transfers of ——. 1572. 

INSTITUTE(S)\— 

| Question re— 

Appointment of a Director forthe pro- 
posed Central Dairy Research 
181. 

under the Super- / 



88 - {NDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

INSTITUTE(S)—contd. 
Question re—conid. 

Appointment of a Foreign Expert as 
Director of the Proposed Central 
Dairy ——. 1163. 

_ Assistant Director, Nutrition Research 
, Coonoor. 460. 

Enlargement of the Imperial Dairy —— 

INSURANCE COMPANTES— 
Question re amalgamation, 

and, registration of 
INSURED. COVER(S)— 

Question re exonerating the Postal De- 
partment from compensation for loss 
of —— containing halves of currency 
notes. 1053. 

liquidation 
1673. 

and establishment of a Central Dairy | INTER-DEPARTMENTAL CONFER- 

Research 31091 फ्रप07--- 
Food Research —— at Coonoor शत |. 8७६ “ Gonference(s)”’. 

nourishment of Indians. 88-89. INTEREST(S)— 
Meeting of the Mining and Geol 1 re 0! covoa- 
—— held at Jamshedpur attended by nut from Travancore. 884. 
the staff of the Geological Survey of | i1>ppRRST— r 

India.—1137 Question re payment of to the holders 
Wastage among the Muslims and sala of Indian rupee securities in Aden. 

ries of teac! in the कह. 

cet NES INTEREST CHARGE(S)= 
INSTITUTE OF HYGIENE AND PUB- 
“LIC HEALTH: 
Question re application invited for the post 

of Professor of Biochemistry and 
Nutrition at the All-India Institute 
of Hygiene and Public Health, Cal- 
cutta. 461-62. 

INSTITUTE OF SCIENCE— 
Question re Assistant Professors. in the 

General Chemistry Department of the 
Indian——, Bangalore. 1408-09. 

INSTITUTION(S)— 
~ Question re grant of certain privileges and 

concessions on railways to students of 
—; Arabie——.. 638. 

INSTRUCTION(S)— 
Question re—— regarding the leases of 
Cantonment lands. 1004. 

INSTRUMENT OF ACCESSION— 
Question re— 

Draft ——to the Federation 
2680-81. 

Revised ——to the Federation. 145 
49, 166, 172, 186-87, 190-91 

INSURANCE— 

Moticn for Adjo ré Appoii t 
ofanon-Indian as Superintendent of— 
109-14, 1283-44. 

Question re — 

Conventions of the International 
Labour Organisation concerning liabi- 
lity of shipowner in case of sickness, 
ete., and sicknes—--for seanion. 191-92. 

Postal 2541-43 
INSURANCE ACT— 

See * Avt(sy". 

INSURANCE BILL— 
See “ Bill(s)”. 

Question ve reduction of the  burden- 
120६5 on India. 2030-31. 

INTERFERENCE— 
Question ve government —— in price- 

rigging. 1933-34 
INTERMEDIATE CLASS— 

Question re— 
Permission. to. third and ——passengers 

to break. journey on the Assam- 
Bengal Railway. 1581-82. 

Proyision of additional compart- 
ments in the Punjab Express between 
Howrah and Lahore. 639-40. 

Third and seats on the Shahdara- 
Sharapur Light Railway. 106 

- Want of an —— waiting room at Dina- 
por 

INTERMEDIATE. CLASS COMPART- 
MENT(S)— 

Compartment(s)”’. 
TiONAL LABOUR CONFER- 

Question re— 
Draft conventions and recommendations. 

— adopted by the ——. 1399-1400. 
Unemployment convention passed at 

the Washington in 1919. 168- 

INTERNATIONAL LABOUR OFFICE— 
Question re absence of Muslims in the Sec- 

retariat of the ——. 2699. 
See also “ Labour Office”. 

INTERNATIONAL LABOUR ORGANI- 
SATION— 
Question re— 

Conventions of the———~ concerning 
liability of shipowner in case of 
sickness, ctc., and sickness insurance 
for seamen. 191-92. 
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INTERNATIONAL LABOUR ORGANI- 
SATION—conid. 

Question re—contd. 

Conventions of the concerning the 
minimum age of admission of children 
to employment at Sea. 192 

Recommendation of the concern- 
ing Seamen’s welfare in Ports, 192. 

INTERNATIONAL TEA COMMITTER— 
Question re representation of Indian interest 

he——. 1135-36. 
INTESTATE SUCCESSION— 

Question ve legislation enforcing uniform 
taxation on testamentary and —— 
ete. 992-93. 

INVESTMENT(S). 
Question re- of England and — other 

s foreign countries in India. 1482-83. 
TRAN— 

Question re balances belonging to Indians 
in——. 1058: 

IRON— 

Question re price of pig ——. 1652-53, 2689. 

IRVINE COMMITTER— 
Question 7e— 

Recommendations of the 4140-41 
Recommendations of the —— given 

effect to by the Indian Institute of 
Science, Bangalore. 80-82. 

IRWIN, MR.— 
Question re —— report regarding the Is- 

timrardari area, 2482. 
ISMAIL KHAN, HAJI CHAUDHURY 
MUHAMMAD— 
Question re— 

Indian Medical Service Officer holding | 
permanent commission. 2693. 

Paucity of Muslims in the Indian 
Medical Service. 2693. : 

Persons granted permanent commissions 
in the Indian Medical Service. 2693. 

ISTIMRARDARI ARBA— 
Question ve Mr. Irwin’s report regarding 
the——. 2482. 

ITALIAN CONQUEST— 
Question 7e— recognition of the of 

Abbyssinia by the League of Nations. 
1308-09, 

J. 
JACOBABAD— 

Question re— 

Capital at charge on the Larkana-—— 
Light Railway. 1838-89. 

Construction of a broad gauge (119 
between Larkana and 1317- 
18. 

JACOBABAD—contd. 
Question re—conid. 

Continuation of the railway line from 
1319. Dodapur to 

Proposal. to dismantle the Larkana 
——Light Railway Line. 1839. 

JAFRI, DR. 8. N. A 
Question re supersession of the claims of 

to the post of the Principal Infor- 
mation Officer. 283-84. 

JAGDISH PRASAD, THE HONOUR- 
ABLE KUNWAR— 
Motion for Adjournment ve condition of 

Indians in Burma. 1625-29. 
JAMAICA— 

Question ve conditions of Indian labourers 
in ——, 1148-50. 

JAMALPUR— 
Question re declaration of Id-uz-Zuha and 

last Friday of Ramazan as holidays for 
Muslims in the workshops at 
639 

JAMES, MR. के पर, 
Indian Emigration (Amendment) Bill— 

Motion to consider. 2654-56 
Motion for Adjournment re condition of 

Indians in Burma. 1629-31 
Motor Vehicles Bill— 

Consideration of— 
Clause 2. 2621, 2623: 
Clause 7. 1376, 1377, 1421-29. 
Clause 15.- 1489: 
Clause 38. 1608, 1613-14. 
Clause 41. 

Clause 42, 1728-34, 1779. 1785, 1797 
1812, 1815, 1867-69, 1870, 1871 

Clause 63. 2244. 
Clause 94. 2441, 
Clause 95. 2448-49. 
Clause 133. 2573, 2574, 9577. 
First Schedule. 2592, 2593-94. 
Sixth Schedule. _ 2601, 2603. 

Motion to pass. 2631 
Point of order raised by the Honourable 

Mr. A. Clow as to whether an 
amendment regulating wages and 
other conditions of motor drivers was 
within the scope of the Motor Vehicles 
Bill and in order, 2426, ~ 

Question (Suppl ntary) re x1 

of the prices of foodstuffs, etc., on 
the State Railways. 1543 

JAMSHEDPUR— 
Question re meeting of the Mining and 

Geological Institute held at —— at- 
tended by the staff of the Geological 
Survey of India, 118 

ductis 
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JAPAN— 
Question re— हे : 

“© Export of Indian cotton to 
468-69. 

~ Indian raw cotton taken by Lancashire 
and 1130-31. 

Indians in ——. 1334-35. 
Request by for credit facilities on 

cotton purchases from India. 1913. 
JAPANESE FIRM— 

See “ Firm(s)”. 
JAPANESE TRAWLERS— 

See “ Trawler(s).” 
JEW(S)— 

Question re colonisation of Kenya by the 
1 ~ 1413-14. 
JEWISH SELTLEMENT— 

Question re in Kenya, 922-24. 
JHASHA— 

Question re engines at 2553 152 be 

JINNAH, MR. M. A.— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate, 
603, 781, 782, 841-48, 849. 

Consideration of clauses. 863. 
Motion to pass. 868, 869, 874, 941, 

947, 948, 953. 

JOSHI, MR. N. M.—contd. 
Motor Vehicles Bill— 

Motions to consider and to circulate. 
1044, 1199, 1254, 1272. 

Consideration of — 
Clause 3. 1360. 
Clause 4, 1362. 
Clause 42. 1725, 1732, 1775,..1817, 

1873, 1875, 1877, 1878. 
Clause 64. 2249, 2251, 2253-54, 

2255, 2258, 2413, 2414, 2415-16. 
Clause 66. 2427-29. 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Committee. 

1097. 

Point of order raised by Mr. M. 8. Aney 
as to whether it is in order for an Ho- 
nourable Member to read out extracts 
from the speeches delivered at public 
meetings unless the reports of the 
speeches are placed on the table of the 
House. 485-88. 

Point of order raised by the Honourable 
Mr. A. G Clow as to whether ap amend- 
ment regulating wages and other con- 
ditions of motor drivers was within the 
scope of the Motor Vehicles Bill and 
in order, 2426, 2427. Motion “for Adj: bre it e in 

the Indian Defence charges. 237-40. 

JIRGA SYSTEM— 
Question abolition of —— in Baluchi 

tion re— 
Application of Hours of Work Con- 

vention to Railways. 623-24. 

and the withdrawal of the Frontier 
Crimes Regulations. 378. 

JIWANI— : 
Question re development of the Air Sta- 

tion at 637. 

JOGENDRA SINGH, SIRDAR— 
Motor Vehicles Bill— 

Consideration of clause 15. 1452. 
JOINT POWER ALCOHOL COMMIT- 
TEE— 

_ See * Committee(s).”” 
JOSHI, MR. N. M— ; 
Appointment of —— to the Committee 

on Petitions. 652. 
Criminal Law Amendment Bill— _ 

Motions to consider and to circulate. 
578, 592-95, 679, 685. 

Motion for Adjournment re— 
Appointment of a non-Indian as Super- 

intendent of Insurance. 124, 133- 
184. 

Condition of Indians in Burma. 1619. 
Motion re Report by the Honourable Sir 

John Thom on. the cause of the railway 
accident near Bihta. 417-19, 

Appoi of a Royal Commission 
to investigate conditions in the British 
West Indies. 1919-21. 

Appointment of Indian agents in British 
Colonies. 447. 

Assistance to Indians in the West 
Indies to present their case to the 
Royal Commission. 1922. 

Breaches of the labour regulation of the 
Indian Railways Act. 1918-19, 

Collection of statistics of unemploy- 
ment in Industries. 171-72. 

Condition regarding fair wages in forms 
of contracts of the Government of 
India Departments. 172. 

Conventions of the International Labour 
Organisation in concerning liability 
of shipowner in case of sickness, etc., 
and sickness insurance for seamen. 
191-92. 

Conventions of the International 
Labour Organisation eoncerning the 
minimuniage of admission of children 
to-employment of Sea.) 192, 

Draft Convention concerning sickness 
insurance for seamen, 1658, 
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JOSHI, MR. N. M.—contd.” JOSHI, MR. N. M.—contd. 
Question re—contd. 

Draft convention on the hours of work 
for martime workers. 191. 

Emigration of Indian labourers to 
Malaya. 892. 

Establishment of common standards of 
weights in India. 447. 

Improvements in the rules for issuing 
freo passes for railway employees. 
625-26. 

Indian seamen serving on the United 
Kingdom Registered Ships in the 
coastal and overseas trade of India 
744, 

Introduction of fair wages clause in 
contracts entered into by Railways. 
627-28. 

Introduction of labour legislation in the 
Central Legislature. 171. 

Liability of shipowners in certain respect 
of staff employed by them. 1657. 

Loss expected on the Air Mail Service 
and new post offices in villages. 
793-94. 

Making the proceedings of the meetings 
of the Bombay Port Trust open to 
public inspection. 794. 

Non-representation of Indians on the 
British Guiana Labour Disputes Com- 
mission. 1921-22. 

Pensions for inferior servants of the 
Government of India. 261. 

Position of recruitment of Indian labour 
for work in Malaya. 446. 

Position of the recruitment of Indian 
labour for plantation and other work 
in Ceylon. 446. 

Publication of a memorandum reviewing 
the position of Indians overseas. 
890-91. 

Rates for books charged by Messrs. 
Wheeler and Company at railway 
bookstalls. 624-25. 

Recommendation of the International 
Labour Organisation concerning Sea- 
men’s Welfare in Ports. 192. 

Reduction in the wages of Indian labou- 
rersin Malaya. 5891-92. 

Refusal to renew the leases of lands 
acquired by Indians in Fiji. 890. 

Revised Instrument of Accession to the 
Federation. . 172. 

Sch for the .. registration of dock 
labour. 1917-18. 

Seamen’s pension fund. 1659-60. 
Sickness, Insurance Scheme for. Indian 

Seamen 1658-59. 

Question re—concld. 

Sickness Insurance Convention. 
57. 

Standardisation of conditions of service: 
on Railways. 627. 

Unemployment convention passed at: 
the Washington International Labour 
Conference in 1919. 168-71. 

Utilisation of certain contributions for 

1656- 

the benefit of Indian seamen. 1659. 

Question (Supplementary) re— 
Air-conditioned carriages on Rail- 

ways. 1557. 
Beggar nuisance on railways. 793. 
Changes in the third class passenger tariff 

of State Railways. 1064. 
Constitution and powers of the new 

Standing Finance Committee. 530. 
Defalcation and cheating case’ against 

Mr. Powell, the Tea Cess head 01067 
at Dacca. 1682. 

Dependants of staff itled 
passes on Railways. 1068, 

Derailment of the Punjab Mail engine 
near Madhupur. 3. 

Emigration of Indian labourers. 1394. 
Employment of women in the Govern- 

ment of India Departments. 982. 
Exhibition of Indian cinema films. 

2367. 
Extra-departmental officers appointed 

by the Postal Department. 616. 
Inadequate representation of Indians in 

in certain Port Trust. 2266-67. 
Inclusion of ceztain villages in the Fateh- 

garh Cantonment. 1472. 2 
Increase in the pay and allowances of 

to free 

British soldiers and officers, 530-31. 
Indian _‘Trans-continental _ Airways, 

Limited. 615. * 

Indians in the Secretariats of the League 
of Nations and the International 
Labour Office. 1128. 

Labour contract of the Calcutta Port 
Trust. 1078-80,2269. 8 = 

Legislation for maternity benefits to 
women workers. 1415, 1416. 

Opening of new post offices in rural 
areas. 1840. aoe 

Permits for Himalayan Expeditions. 
1825-26. 

Persons and cattle run over by the Assam 
Bengal Railway trains in the Surma’. 
Valley. 1057. 

Prohibition on the import of *¢ertain 

books into India. 536-39. 
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JOSHI, MR. N. M.—coneld. 

Question (Suppl ary) td. 

‘Proposal to lower the age-limit for re- 
cruitment to Government service. 
1672. 

Provision of fans in third class compart- 
ments on Railways. 345, 346, 1544- 
45, 

Recognition of the Bengal Nagpur Rail- 
way Labour Union. 1575-76. 

Recovery of losses caused to Government 
by officers. 1762-63. 

Reduction in the price of postcards. 
1030-61. 

Reduction of the prices.of foodstuffs, 
ete, on State Railways. 1543. 

Regulations applicable to trade unions. 
1648. 

~ Remarks about Indian Army made by 
Sir Philip Chetwoode in a speech 
at Trocadero. 256, 258. 

Revised Instrument of Aecession to the 
Federation. 148-49. 

Revision of the Free Pass Rules on rail- 
ways. 1835. 

Rise in the price of sugar. ~ 1933. 
Scrutiny of the work of the Mines De- 

2 partment. 2364. 
Resolution re— 

_ Appointment of an enquiry committee 
for the Broadcasting Department. 
313-16, 330. 

Financial control of miltary expendi- 
ture. 1537. 

JOURNEY— 

Question re permission to third and inter- 
class pi 's to break 

on the Assam Bengal Railway. 
1581-82. 

JOURNEYMAN(EN)— 

Question re classification of on the 
Indian Railway in the seniority 

list. 101. 

JUBBULPORE— 
Question re— 

Alleged misbehaviour of British soldiers 
at the Railway Station. 545- 
46. 

Criminal proceedings against Private 
Wars of Leicestershire Regiment 
stationed at 281-82. 

JUDGE(S)— 
Question 7e of the Federal Court. 

1484, 

JUDICIAL COMMITTEE— 
See “ Committee(s).”” 

JUTOGH— 
Question re water-tax charged in the— 

and Dagshai Cantonments. 978. 

KE 

KABUL— 
Question re— 

Expulsion of certain Sikh families from 
1032-83. 

Holding of a conference in to settle 
the fruit trade dispute between India 
and Afshai 646. 

KABUL SINGH, MASTER— 

Question re refusal of a passport to 
Canada,_to 1 296. 

KATLASH BEHARE LAL, BABU— 
Question re— 

Bogie carriages on railways. 91-93. 

Breaches between Parsarma and Supaul 
on the Bengal and North Western 
Railway. 835, 2316-17. 

Centres for the Federal Public Service 
Commission Examinations. 1243-47. 

Charge for registration “of abbreviated 
telegraphic acdress. 1846. 

Communal composition of certain staff 
in the Bihar and’ Orissa Postal Circle. 
1580-81. 

Conditions of labour in the tea gardens 
in Assam. 1412 

Cost of building the Patna Junction 
Station. 834-35, 1846-47 

Curtailment of free pass concession of 
workmen on the East Indian Railway. 
85: 

Delay in refund of claims for overcharges 
on railways. 1845-46. 

Distress of returned emigrants from 
British Guiana. 1934-36. 

Government control over the Imperial 
Bani of India. 2012-13. 

Indian clerks of the Indian Army Corps 
of Clerks. —2014-15. 

Indians in Japan. 1334-35. 
Lavatories in the Army Headquarters 

buildings. 2770. 
Money spent on scientific and industrial 

researches. 2380-81. 
Non-grant of vending contracts on the 

East Indian Railway to Biharis. 
1086-87. 

Proposal to open a Medical College for 
men in New Delhi. 1686. 
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KAILASH BEHARI LAL, BABU—contd. 
Question re—contd. 

Proyincial or territorial representation 
in the railway services. 1085-86 

Ranchi mental hospital, 1242-43. 
. Recruitment to public services on terri- 

torial or provincial basis. 1491. 
Representation in the railway services 

on provincial basis. 1086 
Soldiers in the Indian Army. 1008 
Suspension of railway communications 

due to flood on the Bengal and Nerth 
m Railway. 2558. 

ng of Indian students in’ Railway. 
Engineering. 1846-48. 

Training of Indians in certain द 
ing subjects. 1936. 

Question (Supplementary) re examination 
for promotions to the post of account- 

KAMARAN—onid, 

Question re—contd. 

Report of the Indian Medical Officer at 
—— on Haj pilgrimage. 2395, 

Staff at and medical aid on Haj 
pilgrim ships, 2393-95 

Staff kept at —— for quarantine pur- 
poses. 2685. 

KANSONA— 

Question re Note recardine Healing 
_ Tank‘issued by the Publicity Officer, 

Bengal Nagpur Railway. 1808. 

KARACHI— 

Question re— 

Appointment of a non-Indian as Deputy 
Chief Engineer by the Port 
Trust, 287-89. 

Appointment of an Indian as Chairman 
of the Port ‘Trust. 2272. 

ants in the Government of India 
Presses, ete. 2402 

Resolution re appointment of an enquiry 
committee for the Broad: eo 
Department. 318-21 

KALAGARH— 
Question e opening of Tailway line be: 

tween Kashipur and 3 

KALAT— 

Question re collision of Special Mela 

Trains at Railway — Station, 
North Western Railway. 101. 

on Te— 

Freight on luggage and fare from —— to 
Simla, - 1837 

Generating cost of the Railway Power 
House at ——.. 9! 

Grievanves of the booking clerks at ——, 
10 

Working hours of. the booking clerks at 
= Se 

KALKA-SIMLA HILLS MOTOR UNION. 
See “* Union(s) ”. 

KAMARAN— 
Question re— 

-Electric. and Mechanical Engineer at 
2685. 

Fee charged and medical inspection of 
Haj pilgrims at —— Quarantine 
Station. 157-59. 

Fees charged from Haj pilgrims at ——. 
1162-63. 

Fees collected from Haj pilgrims at —. 
1162-63, 2392-93. 

of Mr. Everett as Deputy 
Chief Engineer by the —— Port 
Trust. (2273. 

Escort of the Shami Pir from —— by 
aeroplane. 377-78. 

Facilities for posting letters at —— 
without late fee. 

Filling up of appoi 
ranks of the Civil Bagineering ‘De- 
partment 67 the Port’ Trust. 
2284-87. 

Indians in the Telephone Company of 
Bombay and 7-99. z 

Use of the Town Hall for public 
meetings. 2654. 

KARIKAL— है 
Question re Customs cordon round. 

Pondicherry and in South India, 
985-87. 

KARNATAKA PROVINCE— 
Question re formation of separate Andhra, ; 

and Malabar Provinces, 2386-87. 

KASHIPUR— ee 
Questionr2 opening of railway 16 
between and Kalabagh. 37. 

KATHIAW AR— EO es 

Question re— 
‘Agreement with the Maritime States of 
——— regarding customs duty. 2768-67. 

Anxietiy felt in—— over earthquakes and 
eruptions, etc, 1416-17. 

traffic in tea in Cutch Mandvi and 
—— ports. 1404-05. 

3 M434LAD 
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KAZMI, QAZI MUHAMMAD AHMAD— 

Question (Supplementary) re rents charged 
from catering licenses on railways. 
816. 6 

KEKRI NASIRABAD ROAD— 
Questionre Bus service on the 

in Ajmer-Merwara: 1009. 
See also * Road(s) ”. 

KENNEDY HOUSE— 
Question re pathway leading to the Cart 
Road on the eastern side of in 
Simla. 1151. 

KENYA— 
Question re— 

Colonisation of —— by the Jews. 
14. 

Jewish Settlemenf in ——. 922-24. 
KENYA HIGHLANDS— 

Question re— 
Disabilities of Indians in the 

1923-24. 
Indians in the ——. 

KEROSENE— 
Question re— 

Distribution of —— and petrol in India. 
466-67, 1936-38. 

Refusal to grant Excise duty on petrel 
and oil to Assam. 2013. 

KHANDSARI SUGAR— 
See“ Sugar”. 

KHAWJA SAHIB— 
Question re concessions 

railways during the 
Ajmer. $30. 

KHEWRA MINES— 
Question re werking in the manganese 

mines in the Central Provinces and 
in the ——. 180: Te 

KIDNAPPING— 
Question re— 

of children on railways. 26. 
-of !ndians by the people from the 

tribal area, 2310-11. 
KISAN SABHA— 

Question re censorship of the — letters 
addressed to Swami Sahajanand 
Saraswati, President of the All-Indian 

2485. f 

1413- 

1689. 

allowed ४99 
Urs of at 

KOHAT— 
Question re increase in the house tax in 

the Cantonment. 1210. 

KOHAT DISTRICI— 

Question re— 
Duty levied on Afghan coins at Thall 

in the 1491. 
Withdrawal of certain concessions from 

the residents in the Salt Range, Teri 
Tahsil, 727. E 

KULAURA— 

Question re flood level gauges put up on 
the —— Sylhet branch of the Assam 
Bengal Railway. 1949. 

KUMBHA MELA— 

Question re— 
Cholera at Hardwar during 

tailway concessions. 16-18, 
Facilities provided to passengers during 

the at Hardwar. 38. 
Hardships to passengers to and from 

Hardwar during the 15-16. 
Income and expenditure by providing 

facilities for pilgrims at Hardwar 
during the 635-36. 

Railway collision at Hardwar during the 
38-39. 

KURHARBAREE— 

Question re output from the 
Serampore collieries. 2294, 

KURRAM AGENCY— 

Question re demands of the people o 
8 

and 

and 

the 

KURTA— 

Question re refusal to allow a lawyer 
dressed in Dhoti and to enter the 
Paladium cinema in the Meerut 
cantonment. 291-92. 

L 

LABOUR— 

Motion for adjournment re condition 
for Indian labour in Malaya. 193. 

Question re — 
Clerks and Labour Inspectors under the 

supervision of Railway 2403. 
Conditions of in the tea gardens in 

Assam. 1412. 
Fixation of wages for —— on a uniform 

scale. 442-43. 
conditions in Malaya. 1145-48. 

—— contract of the Calcutta Port Trust: 
1076-79, 2298-99. 
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LABOUR—contd. 
Question re—conid. 

Position of Indian ——in Malaya. 
893-95. 

Position of recruitment of Indian 
for work in Malaya. 446. 

Position of the recruitment of Indian 
for plantation and other work 

Ceylon. 446. 
Report about migration of Indian 

into Ceylon. 1645-46. 
Scheme for the registration of dock 

1917-18. 

LABOUR BUREAUX— 
Question re— 

Introduction of recruitment system 
through for the subordinate and 
menial staff on State-managed Rail- 
ways. 380-81. 

LABOUR CONFERENCE— 
Question 7e— 

Draft conventions and recommenda- 
tions adopted by the International 

1399-1400. 

Unemployment convention passed at 
the Washington International 
in 1919. 168-71. 

LABOUR CONTRACT— 

Question re. of the Calcutta Port 
Trust. 2268-69, 2546-47, 2562. 

See also “ Contract(s) ??. 

LALOJR DISPUTES CO \MMISSION— 

Question re non-representation of Indians 
on the British Guiana 1921-22. 

LABOUR INSPECTORS— 
See “ Inspector(s) ” 

LABOUR LEGISLATON— 

Question re introduction of ——in the 
Central Legislature. 171. 

LABOUR OFFICE— 

Question re— 
Absence of Muslims in the Secretariat 

of the International 2699. 
Indians in the Secretariats of the League 

of Nations and the International 
1126-29 

LABOUR. ORGANISATION— 
Question *e— 

Conventions of the International 
concerning liability of shipowner 
in case sickness, etc., and sickness 
Insurance for seamen. 191-92. 

LABOUR ORGANISATION—contd, 
Question re—contd. 

Conventions of the International —— 
concerning the minimum age of ad- 
mission of children to employment at 
Sea. 192 

Recommendation of the International 
concerning Seamen’s Welfare 

in Ports. 192. 

LABOUR REGULATION— 
See “ Regulation(s) ”” 

LABOUR UNION— 
Question re— 

Recognition of the Bengal Nagpur 
Railway 1575- 

Recovery through Salary Bills for Death 
Benefit Fund of the Bengal Nagpur 
Railway 1577 

LABOURER(S) 
Question re— 

Conditions of Indian ——in Jamaica. 
1148-50. 

Emizration of Indian——. 1393-94. 
to Malaya. Emigration of Indian 

832. 

Introduction of prohibition in the in- 
terest of Indian ——in Malaya. 
1663-65, 

Prohilition of assisted emigration of 
Indian labour to Malaya and repatria- 
tion of certain 68. 

Reduction in the wages of Indian 
in Malaya. 891-92. 

Repatriation ef Indian —— from 
certain colonies. 189-90. z 

Statement laidon the table re Notifica- 
tion prohibiting the emigration of un- 
skilled from the Madras ‘Presi. 
dney to Malaya. 120. 

LAC CONFERENCE— 
See “ Conference(s) ”’. 

LAC RESEARCH INSTITUTE— 
Question re— 
——at Nankum. 1946-47. 

LADY(TES)— 
Question re— 

Provision of third Class waiting rooms 
for on railways. 363-65. 

Separate third class waiting rooms for 
on railways. 22-24. 

LAHIRI :CHAUDHURY, MR. 9. K— 
Criminal’ Law Amendment Bill— ~ 

Moti te ide तक circa 

848. 
Question re— 

Demahd for daftries’ quarters in New 
Delhi. 1153-54. 
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LAHIRI CHAUDHURY, MR. D. K.—conid. | LAHORE—condd. 
Question re—contd Ti 

Fization of scales of pay of postal clerks 
1850 

. Grade of telegraphists under the revised 
scales of pay. 1850-51. 

Non-selection of a Betigali for 8 superior 
appointment in the Central Excise 
and Sait Department. 1765-66, 1767. 

Taking over of the administration of the 
Salt Department from the Bengal 
Government. 1766-67. 

Qiiestion (Supplementary) re Europeans 
and Indians treated by the Army 
Dental Department. 710. 

re appoi it of an 
enquiry committee for the Broadcast- 
ing Department. 341. 

LAHORE— 
Question re— 

Certain resolutions ruled ent of order 
by the President of the Canton- 
ment Board. 725. 

Expenses incurred on litigation by the 
vantonment Board. 72 

Failure of the Executive Officer of the 
Cantonment. Board to comply 

_ With a requisition for a special meeting 
of the Board. 545. 

Importing of clerks from other Canton- 
ments by the Executive Officer of 
the —— Cantonment. 544-45. 

Inclusion of certain village land within 
the Cantonment limits and rejec- 
tion of certain plans for the construec- 
tiGn of houses, 550, 2561 

Non-delogation of powers to the Bazar 
Committee of the —Cantcnment 

272 = 
lucion of certain areas, in the 

bazar area of the —— Cantonment 
844 

Non-maintensnee of a Hindu crema- 
tion ground for Saddar Bazar, —— 
Cantonment. 1003-04. 

Non-;lacing of applications of poor 
sons for exemptions: from property 
taxes before the—— Cantonment 
Board. 725-26. % 

Provision of additional - intermediate 
class compartments in the Punjab 
Express between Howrah, and ——. 
639-40. sce 

Rates of electricity charged i 
Cantonment. 726. 

Question re—contd. 

Regulations governing the conducty of 
the Cantonment Board meetings. 
1768. 

Sale of ice in the bazar area of the 
Cantonment. 890-91. 

LATLALUNG— 
Question re—Accident between  Lange- 

haliet and ——on the Assam Bengal 
Railway. 102. 

LALCHAND NAVALRAT, MR.— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 

497. 
Qonsideration’ of - clauses. 856, - 889. 
Motion to pass. 866-68. 

Motion to reduce Demand for Supplemen- 
tary Grant in respectof “ Miscella- 
neous Wxpenditure”’ re Report on; the 
tailway accident at Bhita, 431-32. 

Motor Vehicles Bill— 
Consideration —of— 

Clanse 5. 1364-68. 
Clause 6. 1370. 1875. 
Clause 7: 1377-78, 1379, 1390-91, 

1392, 1417, 1427. 
Clause 47. 2219-20. 
Clause 108. 2500-01. 
Glause 111. 2511, 2512. 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 

Motion to consider. 2708-07. 
Considération of Clause~ 8. 2719. 

Question. re— 
Alteration in the dates of birth of em- 

ployees on the North Westem Rail- 
way. 817-18, 1304-06. 

Appointment of a non-Indian as Deputy 
Chief Engineer by the Karachi Port 
Trust. 2287-89. 

Appointment of an Assistant Controller 
for Broadeéasting. 620-21 

Axrest of certain Sindhis returning from 
_ Spain at Gibralter. 1337. 
Beggar nuisance on railways. 791-93. 
Change in the désignation of Agents of 

State Railways. 644-45. 
Complaints against Radio Service in 

India. 20-21. 
Condonation in breaks of service caused ~. 

during the strike on the North Western 
Railway. 818-19, 1949. 

Contract of the North Western Railway 
with Messrs. Wheeler and Company. 
621-23. 
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LALCHAND NAVALRAT, MR.—condd 
Question (Supplementary) re—contd. 

LALCHAND NAVALRAT, MR.—contd. 
Question re—contd, 

‘Denial of rent-free quarters to | 
temporary employees on the North 
Western Railway. 1306-07. 

Dependants of staff entitled to free 
passes on railways. 1067-68. 

Dissatisfaction against the increase of 
school fees in Baluchistan. 1137-38. 

Earthquake shocks and buildings in 
Quetta. 353-54. 

Facilities for posting letters at Karachi 
without late fee. 816-17. 

Filling up of appointments in the highet 
ranks of the Civil Engineering Depart- 
ment of the Karachi Port Trust, 
2284-87. 

Grant of passes to certain dependants 
of employees on State Railways. 
1069-70. 

Inadequate staff in the Railway Clear- 
ing Accounts Office. 1331-32. 2772. 

Inclusion of Sindhi music in the pro- 
gramme of certain Broadcasting 
Stations. 21-22. 

Indians in the Telephone Company of 
Bombay and Karachi. 1297-99. 

Lotteries authorised by Government. 
62: 

Lottery tickets sold by the + Tourist 
Agency in Connaught Circus, New 
Delhi. 261-62, 745. 

Promotion of guards on the North 
Western Railway. 819. 

Provision of quarters for the staff of 
the Railway Clearing Accounts Office, 
1332-33 

Railway train robberies. 83. 7* 
Representation submitted by the staff 

of the Railway Clearing Accounts 
Office. 1332. 

Representations from the Indian Army 
Service Corps Civilian’ Asscciation. 
105. 

Restoration of the old pass rales on 
railways. 1059. 

Selection Boards for selecting candidates 
for Railway appointments. 2805-08. 

Sindhi ‘soldiers in the Indian Army. 
2472-73. 

Use of Indian materials for the construe- 
tion and repairs of aeroplanes in 

: Tndia. 618-20. 
+ Question (Supplementary) re— 

Abolition of first class compartments on | 
railways, 343. 

Abolition of Jirga System in Baluchis- 
tan and the withdrawal of the Fron- 
tier Crimes Regulations. 378. 

Afironts to Indians visiting London 
and seeking accommodation in hotels. 
1133. 

Agreement between the Central Govern- 
ment and the Sind Government about 
Sukkur barrage. 1232 

Air-conditioned carriages on Railways. 
632-3: 

Amalgamation of Ajmer-Merwata with 
the United Provinces. 1989. 

Applicants for enrolment in the Indian 
Army “rejected” as physically unfit. 
199: 

Assistance to prevent damages to crops 
by floods. 457-58. 

Cancellation of Commissions “in the 
Army in India Reserve of Officers. 

Centralisation of the administration of 
the Salt Department. 2459. 

Charging of rents from European and 
Indian Refreshment Rooms’on rail- 
ways. ©2546. 

Closing of certain branch lines’ of rail- 
ways and contemplated taxon crude 
oil. 10565. 

Commissioned British Officers stationed 
in various districts in Bengal 

Conditions for the grant of milit: 
sions. 540-42. 

Construction of a broad gauge line 
between Larkana and Jaddbabad. 

“4317, 1318 
Continuation of the railway Tine from 
Dodapur to Jaéobabad. 1319 

Contract for the running of bookstalls 
on State Railways. 826. 

Contracts given by the Centra] Public 
Works Department. 1398. 

Creation of a post of Assistant Tnforma- 
tion Officer in the Public Information 
Bureau. —705. 

Demand of Indians in British Guiana. 
2366. 

Demolition of the temple of Shankar 
Mihadeo in the Queen’s garden, 
Delhi. * 1240, 124%. ४ 

Departntental- examinations” for- Sur- 
veyors / 01 - work.’ 200 as 

~ Deterition of Mr. Virendra Chattopadhya 
in Russia, 359 
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LALCHAND NAVALRAT, MR.—contd. 
Question (Suppl tary) 1 mid. 

Directorship of the Indian Institute of 
Science, Bangalore. 2371. 

Enlistment of Sindhis in the army. 
2486. 

Family pension of the Indian Civil 
Service. 1219. 

Filling up of certain posts of officers in 
the Public Information Bureau. 706. 

Fitting up of speedometers in engines. 
349. 

Import of foreign cotton in India. 
2378-79. 

Improvements in the rules for issuing 
free passes for railway employees, 
625-26. 

Tnerease in house tax in the Amritsar 
cantonment. 981. 

Indianisation of superior posts on Rail- 
ways. 2271. 

Indians in the Secretariats of the 
League of Nations and the Inter- 
national Labour Office. 1129. 

Loss expected on the air mail service and 
new post offices in villages. 793. 

Loss to railways due to competition 
with buses. 353. 

Mechanisation of the Army in India. 
975. 

Money being spent on malarial problems 
and free distribution of quinine and 
cinchona, 436. 

Muslim Income-tax Officers in 
2481. 

Negotiations for a Trade Agreement 
with Afghanistan. 441. 

Permission to trade unions on the 
North Western Railway to carry on 
their lawful activities. 2541 

Persons arrested in and externed from 
Delhi for political reasons. 2009. 

Position on the North-West Frontier 
and in Waziristan. 2770. 
Professional tax imposed on the inhabi- 
ns of the Dalhousie Cantonment. 
1473. 

Promotions of cleaners, firemen and 
shunters on the North Western Rail- 

/ 

way. 370, 
Proposal to increase the Income-tax 

staff. 1480, 

Provision of fans in third class compart- 
ments on railways. 

Provision of medical and educational 
facilities in the Muttra Cantonment. 
1474-75. 

LALCHAND NAVALRAT, M.—toneld. 

Question (Supplementary) re—coneld. 

Railways collecting taxes from passengers 
and goods for Local Bodies. 
357. 

Rates for books charged by Messrs. 
Wheeler and Company at railway 
bookstalls, 624. 

Rate war between shipping companies 
carrying Haj pilgrims. 2683, 2684. 

Refusal to renew the licences of Indian 
Retail Stores in Fiji. 1136. 

Rents charged from catering licenses on 
railways. 816. 

Riots in Burma. 2674. 
Shiva temple dispute at Delhi. 2489. 
Supply of hats to Indian troops. 736. 
Surveyors of Work and Assistant 

Surveyors in the Military Engineering 
Services. 2002. 

Union Jack flown over the Legislative 
Assembly building when the Assembly 
is in Session. 2369. 

Women employed in the Customs De- 
partment. 715. 

LAMBA, CAPTAIN BALWANT SINGH— 

Question re— court Martial and dismissal 
of 293. 

LANCASHIRE— 
Question re— 

Expenses incurred in connection with 
the negotiations for Indo-British 
Trade Agreement and visit of —— 
Delegation to India, 186. 

Indian raw cotton taken by —— and 
Japan—1130-31 

(8)-- 
Question re— 

Certain formerly yested in the Goy- 
ernment of India, 1755 

Instruction regarding the leases of Can- 
tonment 1004. 

Position with regard to the leases of —— 
to Indians in Fiji. 1683. 

Refusal to renew the leases of ac- 
quired by Indians in Fiji. 888-90, 
1917. 

LANDS DEPARTMENT— 

Question re legal advisers engaged by 
the and Cantonments Department 
in the Hastern, Western and Southern 
Commands. 551. 
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LAND INCOME— 
Question. re- of Cantonment Boards.— 

1997-98. 

LANGCHALIET— 
Question re accident between —— and 

Lailalung on the Assam Bengal | 
102. 

LANGUAGE(S)— 
Question re— 

Policy of the All-India. Radio towards 
question. 1574-75. 

Publicity in Indian and_ filling up 
of the post of Assistant Information 
Officer. 1008-09. 

Taking up of Indian —— in the entrance 
examination for the Staff College. 
2765. 

LANSDOWNE— 
Question re— 

Resignation of certain members from 
the membership of the —— Canton- 
ment Board. 562-63. 

Stoppage of licences of certain shop- 
Keepers in Cantonment. 2007- 

LARKANA— 
Question re construction of a broad 

gauge line between —— and Jacobabad. 
1317-18. 

LARKANA-JACOBABAD LIGHT RATL- 
WAy— 
See “ Railway(s)”’. 

LASCAR(S)— 
from Question re prohibition of Indian 

serving during winter months in certain 
Northern latitudes. 1690-91, 1944. 

LATE FEE(S)— 
_ See ४ Fee(s)”. 
LAVATORY(IES)— 

Question re in the Army Headquarters 
buildings. 2770. 

LAW YER(S)— 
Question re refusal to allow a dress- 

ed in Dhoti and Kuria to enter the 
Paladium cinema in the Meerut canton- 

ment. 291-92. 

LEAGUE OF NATIONS— 

Question re— 
Indians in the Secretariats of the 

and the International Labour Office. 
1126-29. 

India’s delegation to the 187-88. 
Recognition of the Italian conquest of 

Abyssinia by the 1308-09. 

LEAGUE OF NATIONS—condd. . 
Question re—conid. 

Unified cus iE prep: 
by the Economic Committee of the —. 
2878: 

Vacancy injthe Opium Board of the —. 
1694. 

LEASE(S)— 
Question re— 

Instruction regarding the ———of Can- 
tonment lands. 1004. 

of lands held by Indians in Fiji. 
1412-13. 

Position with 
lands to Indias in Fiiji. 

Refusal to renew the 

ed 

regard to the —— of 
1683. 
of lands 

acquired by Indians in Fiji. 888-90, 
ISL. 

LEAVE— 
Question re— 

Conditions of ——for Indian Commis- 
sioned Officers in the Army. 2763-64. 

without pay granted to the menial 
staff on the Bombay, Baroda and 
Central India Railway. 829-30. 

Non-grant of ——to the traffig staff 
on the Bombay, Baroda and Central 
India Railway. 828-29. ; 

Pay and of the Extra-Depart- 
mental Postal Service men. 820-21. 

Rules for the grant of to Governors 
of Provinces and Executive ;Coun- 
cillors of the Central Government. 
259-60. 

LEGAL ADVISER(S)— aS 
Question re Legal advisers engaged by the 

Lands and Cantonments Depariments 
in the Eastern, Western and Southern 
Commands. 551. 9. 

LEGISLATION— = = कु 
Question re— 

Introduction of Labow 
"080४ Legislature. 171. 

enforcing uniform taxation on 
testamentary and i te i 

ete. 992-93. 
for maternity benefits to women 

workers. 1414-16. 
to prevent the counterfeiting of 

trade mark or using false trade des- 
cription. 1646-47. = 

to protect the interests of Indian 
Shipping in the Coastal Traffic of 
India’ ' 885-86. 

Position’ regarding proposed discrimi- 
natory ——— against Indians in South 
Affica. 469. 

th the 

M434LAD
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LEGISLATIVE ASSEMBLY— 
Question re— 

Allotment of more non-official days for 
Bilis in the ——. 453-55. 

Answers to questions put by the Members 
of the-———. 453. 

Answers to starred questions in the —— 
452-53. 

Consideration of the Resolution re 
consulting the-——on Trade Agree- 
ments. 882-83. 

Hlection to the Central —— for the seat 
vacated by the Honourable Sir 
Muhammad Yaqub. — 85-87. 

Further extension of the life of the ——. 
1689. 

Electoral Rules. 179-80. 
Life of the 2681-82. 
Placing before the —— certain Demands 

for Grants. 529-30. 
Placing of the Report of the Committee 

on certain types of engines before the 
1827-28. 

Publication of the proceedings of the 
in the Informtion Series. 1770- 

nls 
Union Jack flown over the —— build- 

ing when the Assembly is in Session. 
2368-69. 

Utilisation of unoccupied hours of 
official days of the for non- 
Official business. 178-79. 

LENINGRAD— 
Question ve arrest of Indians in Moscow 

and «374, 644. 

LESSEE(S)— 
Question #6 provision of certain ameni- 

ties to and auction of plots in 
New Delhi. 104. 

LETTER(S)— 
Question re— 

Censorship of the addressed to 
Swami Sahajanand Saraswati, Presi- 
dent of the All-India Kisan Sabha 
2485. 

Delay in delivery of air mail—— in Hast 
Africa. 2297-98: 

Facilities for posting at Karachi 
without late fee. 816-17. 

of the Madras Goyernment about 
linguistic Provinees.- 920. 

LIABILITY (LES)— 
Question re— 

incurred by India in respect of 
Officers of the Army and the Navy. 
730. 

incurred by India under the treaty 
of Yemen. 630-31. 

LICENCE(S)— 
Question re— 

Position between Indian States and the 
Gov of India ding radio 

and customs duties on radio 

LEGISLATIVE ASSEMBLY _DEPART- SUS ee ens ete 1 08U As 
MENT— Refusal of to Indian shopkeepers 

uestion re staff of the ——. 183-84. in 105 1120-20. 
a ATIVE COUNCIL— Refusal to renew the —— of Indian 

Question +e reservation of seats for see soe अप 
Muslimsin the ——and District Board ente charged Fon 1 5 of Corre, 1251 tailways. 814-16 

LEGISL, eee कर Stoppage of of certain shopkeepers 
हम रे डे in Lansdowne Cantonment. 2007- 

08. 
हि न au Validity of and registration of 
मत हा तल motor vehicles in British India and 

Central and Provincial —. 2561.) 7397, गा 22220 कक Tato: 
of Commercial Agr EES हे ion re instructions to merchant sea- 

with oe Vee by the Central men in defence of their ——, ete. 
rb: = nea 1152-53. 

Resolutions of the Provincial —— about = 
Federation. 919. : spel | LINGUISTIC BASE(S)— 

Resolutions passed by Provincial Question re creation of provinces on ——. 

about the establishment of Wedera- 388. 
tion, 159-53. LINGUISTIC PROVINCH(S)— 

LEICESTERSHIRE REGIMENT— ; See “ Province(s)”. 

Queston re criminal proceedings against| LINSHED— 
Private - Woods of stationed at| Question re survey di i 
Jubbulpore. 281-82. of 1401. 02 eee 



हि. 

ह 
ह 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 101 

LIQUIDATION— 
Question ve amalgamation, ——and re- 

ti of 0; 1678 
LITIGATION— 
Question; re expenses. incurred on —— 

by the Lahore Cantonment Board. 726 
LLOYD BARRAGE— 

Question re debt due from Sind. 1748-49. 
LOAN(S)— 

Question re— 
Money lent to Provinces by way of 

short-period 735 
Non-grant of ——to Indians for build- 

ing houses in Durban. 2410. 

LOCAL BODY (188)-- 

LOSS(ES)—contd. 

Question re—contd. 
to India due to the Sino-Japanese 

war. 1862-63. 
Recovery of 

officers. 
LOTTERY(IES)— 

Question re 
meént. 262. 

LOTTERY TICKET(S)— 
Question re sold by the Tourist Agency 

in Connaught Circus, New Delhi, 261-62, 
74 

caused to Government 
1761-63. 

authorised by Govern- 

LOVE PARADE(S)— 
Question re Gordon Sinclair, writer of 

Question re railways collecting taxes re ee peony eau 
£ 5 4 

SOB ober, end” beeds tor LowmR GAZELTED SURYIOE = 
0 पे ARTI NT Question re. upper subordinates — promot- 

28 Eee = ed to——on railways. 99. 
stion re— UCK 

Apprentices recruited in the Engineer. EUR aes 
ing and of the Company: re Question eee earn thi 
Railways. 2265 oe Ae gs of the Delhi- 

Pers के ay —Hxptess. 55. 
POON epee ES 8 epresentation fromthe University 

Department on State Railways de- 
graded to lower grades and non-grant 
of grade increase to certain drivers and 
guards. 743. 

LONDON— 
Question re— 

Affronts to Indians visiting and 
seeking accommodation in hotels. 
1132-33 

Inter-Departmental conference at 
between India ‘and the War Office 
relating to the: Imperial reorganisa- 
tion of the British Army... 273. 

LONDON STORES DEPARTMENT— 
Question re report of Sir James 

Pitkeathly on the amalgamation of the 
and Indian Stores Department. 

163. 
LOOP 1, 

Question ve fencing of the Baraka- 
khana between Goma and Sone 
East bank. 2204. 

LOSS(£S)— 
Question 7e— 

Hxonerating the Postal Department 
from -eompensation for——of in- 
sured. coyers containing halves of 
eurrency notes. 1053. 

expected on the Air Mail Service 
and new post offices in — villages. 

793-94. 

re Scholarship to Indian students from 
_ the funds of 1851 10501 01. 1643-44. 

LUCKNOW UNIVERSITY— 
Question re representation from the— 

re scholarship to Indian students from 
the fund of 1851 Exhibition, 455. 

LUGGAGE— 
Question re freight: on and fare from 

Kalka toSimla, 1837. 
LUSHAI HILL TRIBES— 

See‘ Tribe(s) 

LYALLPUR— 

Question re horse-breeding and mule-breed. 
ing grants in ——and Sheikhupura 
districts. 99. 

M 

MACKHOWN, MR. J. A— 
Motor Vehicles Bill— 

Motions to consider and to circulate. 
1264. 

MADHUPUR— 
Question re derailment of the Punjab 

Mail engine near 2-4, 

MADRAS— 
Question re— 

Electoral Rolls for the —— Constituen- 
cies of the Council of State. 1151-52. 

Enquiry into the conduct of certain 
Customs Officials in ——. 273. 
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MADRAS—conid. 
Question re— contd. 

Inspection of the aerodromes by 
several officers connected with coastal 
defence. 1214. 

Representation from the Premier of —— 
regarding lowering of exchange ratio. 
1996. 

MADRAS AND SOUTHERN MAHRATTA 
RAILWAY— 
See “ Railway(s)”” 

MADRAS-BEZWADA RAILWAY— 
See “ Railway(s)”’. 

MADRAS GOVERNMENT— 
Question re letter of the 

guistic Provinces. 920. 

MADRAS PRESIDENCY— 
Question re salaries of the non-gazetted 

staff of the Income-tax Department 
in the . 109. 

Statement laid on the table re Notification 
prohibiting the emigration of unskilled 
labourers from the to Malaya. 120 

MAGNESIUM CHLORIDE— 
Question re Report of the Tariff Board on 

the protective duty on——. 237. 
MAIL(S)— 

Question re— 
Carriage of between India and 

certain other countries by Indian 
shipping interests. 

about lin- 

Carriage of —— to Europe by air. 
1569-70. 

Derailment of the Punjab—— between 
Muthroopur and Shankarpur on the 
East Indian Railway. 8-9. 

Derailment of the Punjab —— engine 
near Madhupur. 2-4. 

Derailment of the 5 Up Punjab——. 
371-72, 

MAIL DACOITY— 
See “ Dacoity(ies) *’. 

MAIL ROBBERY— 
See “ Robbery(ies) ”. 

MAIL SERVICE SECTION— - 
Question re work done by the Madras- 
Bezwada Railway, ——. 617. 

MAINI, MR. K. S.— 
Question re refusal to grant permit to —— 

to take his family to South Africa. 
2410-11. 

MAINTENANCE COST(S)— 

Question re Capital outlay and —— of first 
class carriages on Railways. 1322-24. 

MAITRA, PANDIT LAKSHMI KANTA— 

Indian Emigration (Amendment) Bill— 
Motion to consider. 2647. 

Motion re Report by the Honourable Sir 
John Thom on the cause of the railway 
accident near Bihta. 425, 426, 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

962, 1264, 1267, 1271, 1272. 

Consideration of— 
Clause 2. 2624-25. 
Clause 6. 1371. 
Clause 7. 1377, 1380, 1387. 

Clause 15. 1449. 
Clause 17. 1464, 1465, 1466, 1468, 1588. 
Clause 18. 1592, 1593. 

Clause 20. 1594. 
Clause 42. 1783-84, 1792-93, 1794, 

1795, 1796, 1799-1802, 1808-09, 

1876-79, 1880. 
Clause 52. 2226-27. 
Clause 57. 2232-33, 2234. 
Clause 60. 2236. 
Clause 62. 2240-41. 
Clause 63. 2243-44. 
Clause 64, 2248, 2249, 2413, 2418-19, 

2420-21. 
Clause 81. 
Clause 106. 
Clause 111. 
Clause 114. 
Clause 115. 
Clause 120. 
Clause 122. 
Clause 123. 
Clause 124. 
Clause 182. 2564-65 
Tenth Schedule. 2611 

Question re price of the publication on the 
results of the activities of the Archwolo- 
gical Survey. 1925. 

Question (Supplementary) re— 
Accident to the Punjab Mail near Mu- 

throopur on the East Indian Railway. 
808. 

2437. 
2492. 
2513-14. 
2520-2521, 2522. 
2523. 
2525. 
2529. 
2529. 
253. 

Applications invited for the post of 
Professor of Biochemistry and Nut- 
rition at the All-India Institute of 
Hygiene and Public Health, Calcutta. 
461-62. 

Assistance to prevent damages to crops 
by floods. 457-58. 
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MAITRA, PANDIT LAKSHMI KANTA— 
contd. 

Question (Supplementary) re—contd. 

Assistant Director, Nutrition Research 
Institute, Coonoor. 460. 

Beggar nuisance on railways. 792. 
Cess levied on soft coke. 1651. 
Closing of certain branch lines of rail- 

ways and contemplated tax on crude 
oil. 1055. 

Composition and activities of the In- 
dustrial Research Bureau. 908. 

Concessions in railway fares to certain 
military officers. 1756. 

Derailment of the Punjab Mail engine 
near Madhupur. 3. 

Distress of returned emigrants from 
British Guiana. 1986. 

Facilities to Indian apprentices for 
practical training in factories and 
workshops, etc. 900. 

Fall in the customs revenue. 972. 
Holding of elections in certain canton- 

ments. 979. 
Increase in the pay and allowances of 

British soldiers and officers. 530-31. 
India’s balance of trade and exchange 

ratio, 973. 
Inyestigation into the condition of the 

Bengal delta for facilitating steam- 
ship navigation. 805. 

Loss expected on the air mail service 
and new post offices in villages. 793. 

Loss of lives in railway accidents and 
compensation paid to the families of 
victims, 10. 

Measures to check tampering with 
Railway permanent-way. 806, 807. 

Measures to prevent the closing down 
Indian match factories, 1655, 1656. 

Mechanisation of the Army in India. 
975, 

Pay and leave of the Extra-Departmental 
Postal Service men. 821. 

Placing before the Legislative Assembly 
certain Demands for Grants. 529-30. 

Reduction in the wages of Indian labour- 
er in Malaya. 891. 

Refreshment cars on State Railways. 6. 
Restrictions on the commercial activities 

of Indian merchants in Chinese 
Turkistan. 5. 

- Speeding up of the Grand Trunk Express. 
8. 

Taking over of the administration of the 
Salt Department from the Bengal 
Government. 985. 

MAITRA, PANDIT LAKSHMI KANTA— 
concld. 

Question (Supplementary) re—coneld. 
Use of XB engines on the Company- 

managed Railways. 1322. 
Wardha Scheme of Education. 441-42. 

Resolution re— 
Appointment of an enquiry committee 

for the Broadcasting Department. 
303-06, 317, 322, 329. 

Implementing the + dation of 
the Indian Sandhurst Comittee. 
1512-15. 

MALABAR PROVINCE— 
Question re formation of separate Andhra, 

Karnataka and (s). 2386-87. 

MALABAR STATE— 
Question re distress of the copra interests 

in and Cochin State. 1164-65. 

MALAKAND AGENCY— 

Question re— 
Amalgamation of Sam Ranizai and Swat 

Ranizai in with the North-West 
Frontier Province. 649-50. 

Demands formulated at certain public 
meetings in the ——. 1088-89. 

MALARIAL PROBLEM(S)— 
Question re money being spent on and 

free distribution of quinine and cinchona. 
436. 

MALAVIYA, PANDIT KRISHNA KANT— 
Motor Vehicles Bill— 

Consideration of clause 134, 2579. 
Muslim Dissolution of Marriage Bill— 

Motion to refer to Select Committee. 
1118, 

Point of Order raised by as to 
whether a division should not be re- 
opened when the division bell went 
out of order and consequently certain 
Members could not participate in the 
voting. 2613-14. 

MALAYA— 
Motion for Adjournment re condition for 

Indian labour in 193. 
Question re— 

Emigration of Indian labourers to ——- 
892. 

Introduction of prohibition in the in- 
terests of Indian labourers in ——- 
1663-65. 

Labour conditions in 1145-48. 
Plight of jobless Indians in ——. 2395- 

96. 
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MALAY A—conid. 
Question re—contd. 

Position of Indian labour in ——. 
95 

Position of recruitment of Indian labour 
for work in ——. 446 

Prohibition of assisted emigration of 
Tndian Jabour to and repatriation 
of certain labourers. 168. 

Reduction in the wages of Indian labour- 
ers in ——. 891-92. 

Statement laid on the table re Notification 
prohibiting the emigration of unskilled 
labourers from the Madras: Presidency 
to 2 120. 

“MANGAL SINGH, SARDAR— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
+ 669-75. 

Motor Vehicles Bill— 
Consideration of— 

Clause 59. 2285. 
Clause 111: 2611. 

Question re— 

Agricultural area in the Saugar Can- 
tonment. 1004-05. 

Changes in the Army in India as a result 
of the talks between the Government 
of India and the War Office. 539-40 

Conditions for the grant of military 
pensions. 540-42. 

Countries with Consuls or Trade Com- 
missioners appointed by the Gov- 
ernment of India. 4, 47: 

Decrease in the export of Indian’ cotton 
to the United Kingdom. 451 

Derailment of the Punjab Mail engine 
neat Madhupur. 2-4 

Exchange ratio. 266-68. 
Exchange ratio for payment of salary 

of British soldiers and officers. 2468 
Fall in the receipts from customs duties 

268-69. 
Increase in house tax in the Multan 

Cantonment. 1484. 

Tnerease in the import of foreign cotton. 
449-50. 

Instruction regarding the leases of 
Cantonment Jands. 100: 

Negotiations for Indo-British Trade 
Agreement.” 149-51 

New proposals as announced by Mr. 
Hore-Belisha in the House of Com- 
mons. 999-1000. 

Non-maintenance of a Hindu cremation 
ground for Saddar Bazar, Lahore 
Cantonment. 1003-04. 

MANGAL SINGH, SARDAR—conid. 
Question re—contd. 

Position of military pensioners in re- 
lation to the Congress. 248. 

Procedure for obtaining information of 
matters of detailed administration 
within the competence of General 
Managers of State Railways. 2314. 

Proposals to raise the price of Indian 
cotton. 447-48. 

Purchase of wheat and sugar by British 
Government from India. 450-51. 

Recommendations of Provincial Gov- 
ernments about the award of titles. 
163-55. 

Recording of decisions in writing on 
appeals of subordinate staff on State 
Railways. _ 2315-16, 

Recruitment of Veterinary Assistant 
Surgeons. 542-43. 

Refusal of a passport to Canada to Master 
> Kabul Singh. 296. 

~ Refusal of a passport to the Continent 
and» England to one Mr. Virendra. 
296. 

Re-imposition of import duty on foreign 
wheat. 452. 

Re-impositicn of import duty on wheat, 
2700 

Remarks about Indian Army made by 
Sir Philip Chetwode in a speech at 
Trocadero. 248. 

Resolutions passed by Provincial Legis- 
latnres about the establishment of 
Federation. 150-53. 

Restrictions on the commercial activi- 
ties of Indian merchants in Chinese 
Turkistan. 4-5. 

Revised Instrument of Accession to the 
Federation. 145-49. 

Ricts in Burma. 382-86. 

Services of the British troops requisi- 
tioned by Provincial Governments to 
deal with communal riots. 543, 

Setting up of a separate Governor 
General’s Secretariat. 1231. 

Shares held by certain Bodies in the 
Indian Trans-Continental _ Airways, 
Limited. 366-67. 

Speed of trains and profits, ete., of the 
Shahdara-Saharanpur _ Light’ Rail- 
way. 2315, 

Staff of the Military Accounts Depart- 
ment. 1249-50. —. S 

Question (Suppelmentary) re— 
Abolition of the Western. Command. 

2012, 
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MANGAL SINGH, SARDAR—coneld. 
Question (Supplementary) re—conid. 
Arrangements with the Imperial Air- 

ways as a part of the Empire Air Mail 
Scheme. 365-66. 

Countries conducting negotiations. for 
_. trade agreement with India. 161. 
Difficulties of Indian traders in Sinkiang. 

1858. 
Enquiry into the affairs of the All- 

India Radio. 20. 
Expert enquiry re XB engines. 
Indians in Palestine. 2537-38. 
Powers. of command. of British and 

Indian army officers. 1996. 
Visit -of the Under -Secretary of State 

_.. for, India to India. 2680. 
Resolution 7४ appointment of an enquiry 

committee for the Broadcasting De- 
4 partment. 338-40. 

' MANGANESE MINE(S)— 
Question re working in the in the 

Central Provinces and in the Khewra. 

28. 

mines. 180. 
MAN(@UVRES, FIELD FIRING AND 
ARTILLERY PRACTICE BILL— 

See “ Bill(s)”. 

MANUFACTURE(S)— 
Question re— 
— of aeroplanes in India. 1828-30. 
— of milk powder in India. 2388-89. 
—— of telephone apparatuses in India. 

2549-50, 

MAP OF INDIA— 
Question re revision of the 50-mile road 

459-60. 

MARITIME STATE(S)— 
Question re agreement with the —— of 
_Kathiawar regarding customs. duty. 
2766-67. 

MARK(S)— : 
Question re ——— for viva voce ‘examina- 

tion for the Indian Civil Service, etc. 

2022-27. 

MARKET(S)— 
Question re remarks by Mr. M. P. Gandhi 

regarding export for Indian piece- 
goods and bilateral trade agreements. 
1158-59. 

MARE ETING— 
Question re survey regarding —— of 

linseed. 1401-02. 

MARRIAGE(S)— 
Question re 

mans. 994-95. 
of convicts in the Anda- 

MASTER GENERAL OF 
BRANCH— 

Question re— 
Abolition of clerical posts and creation 

of officers’ posts in the 998-99. 
Supersession of Indian Superintendents 

by Europeans for promotion as Officer 
Supervisors in the 997- 

ORDNANCE 

MASTER GENERAL OF SUPPLIES, DE- 
PARTMENT OF— 
Question re report: of the activities of the 

and Director of Contracts. 2478. 

MATCH(BS)— 
Question re excise duty on —— . 

10. 
MATCH FACTORY(IES)— 

Question re in India, 

See also ‘‘Factory(ies).” 
MATCH MANUFACTURER(S)— 

Question re deputation of 

2009- 

88. 

asking for 
pre ion against compet by Swe- 
dish combines. 2371. 

MATERIAL(S)— 
Question re— 

Persons interested in any concern 
manufacturing or supplying —— to 
Government. 2027-28. 

Use of Indian for the construction 
and repairs of aeroplanes in India. 
618-20. 

MATHRNITY BENEFIT(S)\— 

Question re lecislation for 
workers. 1414-16. 

MAURIT:US— 
Question re report of the commission 

appointed to enquire on the causes of 
unrest among, Indian workers in —— + 
166-67. 

MAXWELL COMMITTEE— 
Question re. Board to carry out the 
recommendations of the wheeler and 

(8): 1216. 
See also “ Committee(s).” : 

MAXWELL, THE HONOURABLE MR. 
R ese > = 

fe ial Do E Bill— 

Motion re appointment of Mr, Y. N. 

Sukthankar to the Select Committee. 
1166. ee 

Criminal Law Amendment Bill— 

‘Motion to consider and to circulate. 

“680-84, 593. 

to women 

2 ts Byid 

SS
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MAXWELL, THE HONOURABLE MR. 
R. M.—contd. 

Indian Oaths (Amendment) Bill— 
Motion re appointment of Mr. N. A. 

Faruqui to the Select Committes. 
121. 

Motion for Adjournment re— 
Alleged sacrilege committed by the 

Police in a Simla Mosque. 1772 
Demolished Siva Temple in the Queen’s 

Gardens of Delhi. 1349-50. 
Mishandling of the Shiva Temple affairs 

in Delhi. 2034. 
Prevention of Cruelty to Animals (Amend- 

ment) Bill— 
Motion to refer to Select Committee. 

122. 
Presentation of the Report of the Select 

Committee. 2268. 
Motion to consider. 

14. 
Consideration of clauses. 2714-15, 2720, 

9791, 2722, 2723, 2725, 2728, 2729- 
30, 2732, 2734-35, 2740, 2742, 2748, 
2779, 2782, 2784, 2787, 2791-92, 
2794, 2795, 2796, 2797, 2798. 

MECHANIC(S)— 
Question ve pensionary benefits for 

and mistries in the Posts and Tulegraphs 
Department. 2560. 

MECHANICAL DEPARTMENT 
Question re seniority list for promotion of 

staff in the of the Est Indian Rail- 
way. 1335-36. 

MECHANICAL ENGINEER(S)— 
Question re Electric and —— at Kamaran. 

2685. 
MECHANICAL TRANSPORT DEPART- 
MENT— 

2702-04,  2713- 

Question re— 
Barracks given to Indian apprentices in 

the 1224-26. 
Racial diserimination in the ~ 1226- 

Ze 
Reeruitment in the —— . 1224. 

MECHANICAL WORKSHOP(S)— 
See “ Workshop(s).”” 

MECHANICALLY TRAINED HAND(S)— 
Question re classification of certain sub- 
-ordinate supervisory staff as —— on 
the Hast Indian Railway. 827. 

MECHANISATION— 
Question re— 

of the Army in India. 974-75, 
1768. 

MECHANISATION—conid. 
Question re—contd. 

Persons to be discharged as a result of 
of certain British Cavalry 

Units. 723. 
MEDICAL ATD— 

Question re staff at Kamaran and —— on 
Haj Pilgrim ships. 2393-95. 

MEDICAL COLLEGE(S)— 
Question re proposal to open a —— for 
men in New Delhi. 1686. 

MEDICAL DEGREE(S)— 
Question ve recognition of the —— of the 
Andhra University. 1686. 

MEDICAL FACILITY(IES)— 
Question re provision of and educa- 

tional facilities in the Muttra Canton- 
ment. 1474-75. 

MEDICAL INSPECTION— 
Question re fee charged and of Haj 

pilgrims at Kamaran Quarantine Sta- 
tion. 157-59. 

MEDICAL OFFICIAL(S)— 
Question 7e prohilition of railway sub- 

ordinate from engaging in private 
practice. 296. 

MEDICINE(S)— 
Question re prohibition on advertisements 

of Indian for venereal diseases in 
Great Britain, 177. 

MEERUT— 

Question re refusal to allow a lawyer 
dress‘ d in Dhoti and Kurta to enter the 
Paladium cinema in the canton- 
ment. 291-92. 

MEETING(S)— 
Question re— 

Attending of of certain political 
bed.es by Government servants. 273- 
74. 

Attending of of the Cantonment 
Boards by Military Officers in uni- 

Demands formulated at certain public 
in the Malakand Agency. 

1088-89. E 
Making the proceedings of the of the 
Bombay Port Tu.ust open to public 
Inspection. 794, 2545. 

—— of the Mining and Geological Insti- 
tute held at Jamshedpur attended 
by_the staff of the Geological Survey 
of India. 1187 

of the non-official advisers regard- 
ing the Indo-British trade negotia- 
tions. 1939-40, 
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MEETING(S)—contd. 
Question re—contd, 

Regulations governing the conduct of the 
Lahore Cantonment Board 
1768. 

Resolutions passed at the —— of the 
Bxtra-Departmental Postal and Rail- 
way Mail Service Union held at 
Silchar. 819-20. 

Use of the Karachi Town Hall for public 
——. 2694. 

MEHSANA JUNCTION— 
Question re inadequate length 

platform at 1848 
of the 

MELA(S)— 
Question re— 

Cholera at Hardwar during Kumbha 
—— and railway concessions. 16- 
18. 

Facilities provided to passengers during 
the Kumbha —— at Hardwar. 
38. 

Hardships to passengers to and from 
Hardwar daring the Kumbha x 
15-16. 

Railway coll’sion at Hardwar during 
the Kumbha —— . 38-39. 

MELA T2AIN(S)— 
See “ Teain{s).” 

MEMBER(S)— 
Question re— 

Railway passes held by of the 
Central and Provincial Legislatures. 
2561. 

Resimation of certain from the 
membership of the Lansdowne Can- 
tonment Board. 562-63. 

Resi_nation of elected of the 
Nasirab_d Cantonment Board. 

MEMORANDUM(S)— 
Question re— 

presented to the Reserve Bank by 
the South Indian Chamber of Com- 
merce. 987-89. 

Publication of a reyiewing the posi- 
tion of Indians overseas. 890-91. 

MEMORIAL(S)— 
Question re— 
—— from Assistant Station Masters on 

the North Western Railway. 
1562. 

from the Buddhists of Ceylon about 
the control of Buddha Gaya Temple. 
247. 

—— submitted by telegraph messen- 
gers atSimla, 2295. 

MENTAL SERVANT(S)— 
Question ve classification of employees 

performing clerical work as —— on 
State Railways. 90. 

MENTAL STAPF— 
Question 7e absence of Muslims in the 

teaching and of the Government 
Commercial Institute, Delhi. 108. 

See also “ Staff.” 
MENON, DR. M. K.— 

Question re expulsion of —— from the 
French territories in India. 18-19: 

MENTAL HOSPITAL— 
Question re Ranchi —— . 1242-43. 

MERCANTILE COMMUNITY— 
Question ve settlement of disputes of 

freight rates between Company-managed 
Railways and the 

MERCHANT(S)— 

Question re restrictions on the commercial 
activities of Indian in Chinese Tur- 
kistan. 4-5. 

MERCHANT SEAMAN(EN)— 
Question re instructions to 

of their lives, ete. 1152-53. 

MERCHANT SHIP(S)— 
See “ Ship(s).”” 

MESS— 
Question re established at the Delhi 

broadeasting station. 2290-91. 

METALLED ROAD(S)— 
See‘ Road(s).” 

METCALFE, SIR AUBREY— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
659-63. 

Motion for Adjournment re Government's 
Frontier Policy. 299. 

Point of order raised by as to 
whether the Honourable Member (Mr: 
Abdul Qaiyum) is permitted to make 
personal attacks on certain officers. 

654-55. 

MIGRATED INDIAN(S)— 
See “ Indian{s).”” 5 

MILITARY ACCOUNTS DEPARTMENT— 

Question re staff of the —— . 1249. 
50: 

MILITARY COLLEGE(S)— 
Q re certain inf ion in respect 

of the training of Indians in certain ——. 
262-64. 

in defence 

£ gi 
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MILITARY 
VICES) — 
Question re surveyors of work and Assis- 

ENGINEERING (SER- 

tant Surveyors in the —— . 2000- 
02 

MILITARY ESTATE OFFICER(S)— 
See * Estate Officer(s).”” 

MILITARY EXPENDITURE— 
Resolution re Financial control of ——. 

1535-40, 2318-62. 
MILITARY GROUND(S)— 

Question ve areas of ——= in ~ Bihar. 
2019. 

MILITARY. LANDS— 
Question re 531-33. 

MILITARY OFFICER(S)— 
See “ Officer(s).”” 

MILITARY OPERATION(S)— 
Question re in Waziristan. 1999- 

2000 

MILITARY PENSIONS— 
See “ Pension(s).”” 

MILITARY PENSLONER(S)— 
See “ Pensioner(s).”” 

MILITARY PURPOSE: 
Question ve acquisition of certain villages 

in the Tripura District of Bengal for 
a——. 647-48 

MILITARY TRATINING— 
Question re facilities for —— of citizens. 

1214-15. 

MILK— 
Question re skimmed and —— pow- 

der imported into India. 2389-91. 

MILK POWDER— 
Question re— 

Manufacture of —— in India. 2388- 
89.. 

Skimmed milk and —— imported into 
s+ =Andia..- 2389-91: 

MILLER, MR. 6. 6.-- 
Prevention of Cruelty to Animals (Amend- 

ment) 
Motion-to consider. 2704-05. 
Consideration of clauses. 2741-42. 

Resolution ve financial control of military 

1॥1--- 

expenditure. 2333-34. 

कप ४1०(७)-- = 
Question re— 

Extraction of coal from —— in Assam. 
1693. हु 

Indian School of 1405-06. 
Price and system of extraction of coal 
from —— in Assam. 1693. 

MINE(S)—coned. 
Question—conid. 

Scrutiny of the work of the -—— Depart- 
ment. 2363-65. 

Working in the manganese in the 
Central Provinces and in the Khewra 

180 
Working of coal 

MINES DEPARTMENT— 
Question re scrutiny of the work of the 

2363. 

2363-65, 

MINK(S), SCHOOL OF 
Question +e Indian ==. 1405-06. 

MINING AND GEOLOGICAL INSTI- 
TUTE— 
Question re meeting of the held at 

Jamshedpur attended by the staff of the 
Geological Survey of India. 1137. 

MINORITY(IES)— 
Question re protection of ——. 1948. 

MINT(S)— 
Question re grievances of the workers of 

the Calcutta 2404, 2759. 

MIRANSHAH— 
Question re ‘hospital at —— . 2316. 

MISBEHAVIOUR— 
Question re alleged — misbehaviour of 

British soldiers at the Jubbulpore Rail- 
way station. 545-46. 

MISCELLANEOUS EXPENDITURE 
(RATLWAYS)— 
Demand for Supplementary _ Grant. 

427-34. 

MISRA, PANDIT SHAMBHU DAYAL— 
Question re allotment of quarters to the 

staff in the Engineer-in-Chief’s Branch. 
1011-12. 

MISSION— 
Question re scheme proposed by the 

Shradhanand Depressed Classes to 
establish a Depressed Classes Settlement 
in Dethi. 100. 

MISTAKE(S)— 
Question re spelling —— in the Sarang. 

1854-55 

MISTRY(IES)— 

Question. re pensionary benefits for 
mechanics and in the Posts and 
Telegraphs Department. 2560. 

MITCHELL, MR. K. G— 
“Motor Vehicles Bill— 

Motions to consider and to circulate. 
1031, 1185, 1199-1205, 1252, 
1254. 
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MITCHELL, MR. K. G.—conéd: 

Motor Vehicles Bill—contd. 
Consideration of —— 

Clause 1. - 2615. 
Clause 2, 2616, 2618, 2621, 2622, 

2623, 2624. 
Clause 3. 1360-61. 
Clause 6. 1369. 
Clause 7. 1878, 1424-25, 1427, 

1428, 
Clause 8. 1431. 
Clause 17. 1467. 
Clause 21. 1596. 
Clause 22. 1597. 
Clause 33. 1601. 
Clause 35. 1604. 
Clause 37. 1606. 
Clause 38. 1609, 1610, 1611, 

1698. 

New clause 389A. 1700-01. 
Clause 40. 1704-05. 
Clause 41. 1708, 1716. 
Clause 42. 1790, 1795. 
Clause 43. 1899. 
Clause 46. 1903-04. 
Clause 47. 2220. 
Clause 51. 2224. 
Clause 82. 2296. 
Clause 56. 2230. 
Clause 57. 2230-31, 2233-34. 
Clause 62. 2238, 2241-42. 
Clause 66. 2423. 
Clause 67. 2439, 2433. 
Clause 68. 2434. 
Clause 71. 2435. 
Clause 87. 2438. 
Clause 95. 2444, 2447. 
Clause 104. 2491. 
Clause 108. 2494-95. 
Clause 113. 2519. 
Clause 114, 2520. 
Clause 115. 2524. 
Clause 128. 2533, 2534. 
Clause 133. 2574. 
Clause 134. 2578. 
Clause 136. - 2628. 
Clause 137. 2589-90. 
First Schedule 2590, 2591, 2592, 

2596. 

Fifth Schedule. 2599. 
Sixth Schedule. 2600-01, 2605. 
Eight Schedule. 2606-07, 2609-10. 
Tenth Schedule. 2612. 

५ Oath of Office. 2. 
| MOBILISATION— 

Question re —— or merchant ships for 
assistance in time of war. 734. 

MODY, SIR H. P.— 
Nomination of —— to the Panel of Chair- 

men. 652. 

MOLASSES— 
Question re report of the Committee'on the 

possibilities of production of power- 
alcohol from i i 

MONEY— 
Question re 

industrial researches. 

MONOPOLY— 
Question re agitation against the —— 

existing on the Deoli-Nasirabad Road. 
2560. 21% कं 

MONTGOMERY— 
Question re alleged objectionable. beha- 

spent on scientific and 
2380-81, 

viour of the Income-tax Officer, 
1483-84, 

MORADABAD— 

Question re promotion of 6 class guards 
in the Division of the Hast Indian 
Railway. 94. 

MORTGAGE(S)— : 
Question re. Circular regarding © —— 

without pi i in’ Canto ts 
1767-68. 

MOSCOW— 
Question 7e arrest of Indians in and 

«~~ Leningrad. $74, 644. : 

MOSQUE(S)— ox. 
Motion for Adjournment re allezod sac- 

tilege committed by the Police in a 
Simla’ 1773-72. 

MOTION(S) FOR ADJOURNMENT— 
See * Adjournment(s).” 

MOTION(S)— 
re 

Election of two Muslim Members to the 
Standing Committee on Pilgrimage to 
the Hedjaz. 746, 

Report by the Honourable Sir John Thom 
on the cause of the railway accident 
near Bihta. 389-427. 

Adopted as amended, 427. 
MOTOR CAR(S)— 

Question re— ae 
Carriage of , accessories and motor 

spirit by railways. 2557. 
Raw products necessary for the manu 
facture of 2288-85. 

MOTOR SPIRIT(S)— 
Question re— हि रु 

Carriage of motor cars. accessories and 
by railways. 2557. 

Carriage of —— by railways. 2551. 

Oe जल तनमन् मल 
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MOTOR VEHICLE(S)— 
Question re— 

Possibility of running —— by means 
of diesel oil. 185. 

Validity of licences and registration of 
in British India and Indian States. 

14-15. 

MOTOR VEHICLES BILL— 
See “ Bill(s).” 

MUDALIAR, — MR. 
RANGA— 
Questicn r2— 

Age-limit for recruitment of Asststants 
"in the Central Secretariat. 1239. 
Archeological excavation’ to! be made 

by Sir Leonard Woolley. 914-15. 
‘Assistant Professors in the “General 

Chemistry Department of the Indian 
“‘Tnstitute of Science, Bangalore. 1408- 

09. 
Commutation of pensions. 1007. 
‘Details of allotment made to various 

circles of the Arvhological Survey. 
915-17. gues 

Duties of the Government ‘Hpigraphist 
and his Assistant. 918419: 

~ Expenses under “ Administration” in 
~ the Indian Institute of Science, Banga- 
—dore. 1139-40. 
Extension given to the Professor of Bio- 
z€hemistry of the Indian Institute of 
Science, Bangalore. 1141-43. 

Financial effect of the recommendations 
of the Maxwell Committee. 1007- 
08. 

Foreign experts invited by ,the Gov- 
ernment of India. 1344-45. 

-**Tndian Museum” in England. 88. 
Introduction of prohibition in the inte- 

G@;-= Nis MUTHU- 

“yest of Indian labourers in , 
1663-65. 

Political prisoners in the Centrally 
Administered Areas. 89. 

Political status of Coorg. 1238- 
39. 

Recommendations of the Irvine Com- 
mittee. 1140-41. 

Recommendations of the Irvine Com- 
mittee given effect to by the Indian 
Testitute of Science, Bangalore. 

80-82. 
Recovery of losses caused to Goyern- 

ment by officers. 1761-63. 
Right to nominate a Panel by Govern- 

jnent for the appointment of a Registrar 
of the Indian Institute of Science, 

= Bangalore. 1138-39. 
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MUDALIAR; MR. 0. N. MATHURANGA— 
contd. 
Question re—contd. 

Safeguarding of the rights of Indian§ 
to settle down in Southern and Nor- 
thern Rhodesia and Nyasaland, 1665- 
67. 

Substitution of provident fund for pen- 
sions. 1007. 

Transfer of the offices of the Govern- 
ment Epigraphist from Ootacamund. 
918. 

MUHAMMAD AHMAD KAZMI, QAZI— 
Muslim Dissolution of Marriage Bill— 

Motion to refer to Select Committee. 
1091-1103, 1966, 1988, 2841-42. 

Question re— = 
Appointment of clerks in the Secretariat 

and the Attached Offices. 548-50. 
Classification of employees performing 

clerical work 88 menial servants on 
State Railways. 90. 

Criminal prosecution in connection with 
the Barmauli Railway _ collision. 

Declaration of id-uz-Zuha and last Fri- 
day of Ramzan as holidays for Mus- 
lims in the workshops at Jamalpur. 
639. 

Europeans and Indians treated by the 
Army Dental Department. 709- 
il. 

Expenses, etc., of the Army Dental De- 
partment. 708-09. 

Grant of certain privileges and conces- 
sions on railways to students of Arabio 
Institutions. 638. 

Grievances of “ F” class Assistant Sta- 
tion Masters on the East Indian Rail- 
way. 94-95. 

Issue of return tickets at concessional 
rates of Haj pilgrims on railways. 
640-41. 

Pay of sorters on State Railways and in 
Postal Department. 89-90. 

Prometion of “C” class guards in the 
Moradabad Division of the East In- 

dian Railway. 94: 
Provision of additional intermediate 

~~ élass compartments in the Punjab 
Express between Howrah and Lahore. 
639-40. = 

Third and intermediate class seats om 
the Shahdara-Saharanpur Light Rail- 
way. 106. 
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MUHAMMAD AHMAD KAZMI, QAZI— 
contd. 

Question (Supplementary) re— 
Application of Hours of Work Con- 

vention to Railways. 624. 
Certain resolutions ruled out of order by 

the President of the Lahore Canton- 
ment Board. 725. 

Commissioned Br Officers stationed 
in various districts in Bengal. 712. 

Fitting of speedometers in certain 
trains on the Hast Indian Railway. 
1822. 

Manufacture of aeroplanes in’ India. 
1829. 

Rate War between: shipping companies 
carrying Haj Pilgrims. 910. 

MUHAMMAD NAUMAN, MR.— 
Criminal Law Amendment Bill— 

Motion to pass. 945-46, 947, 952. 
Prevention of Cruelty to Animals (Amend- 

ment) Bill— 

Consideration of clauses. 2749, 
Question re— 

Appointment of tracers and draughtsmen 
in the Howrah Division of the Hast: 
Indian Railway. 1848-49. 

Recruitment and transfer of Muslim 
clerks in the Howrah Division of the 
East Indian Railway. 1849. 

Vacancies of ticket collectors in the 
Howrah Division of the East In- 
dian Railway. 1849. 

MUKERJI, MR. B. K— 
Motor Vehicles Bill— 

Consideration of clause. 38. 1614. 
Oath of Office. 2. 

MUKERJI, THE HONOURABLE SIR 
MANMATHANATH— 
Criminal Law Amendment Bill— 

Moti to ider and to circul: 
596-604. 

Employers’ Liability Bill— 
Consideration of clauses. 2815, 

Motor Vehicles Bill— 
Consideration of— 

Clause 2. 2625. 

Clause 5... 1363. 
Clause 6. 1371-72. 
Clause 12. 1434. 
Clause 13. 1435-36, 1436-37. 
Clause 15. 1449-50. 
Clause 17, 1464, 1465-66, 1468, 

1591. 

Clause 75. 2436. 
Clause 94... 2439, 2442. 

MUKERJI, THE HONOURABLE SIR 
MANMATHANATH—contd. 
Motor Vehicles Bill—contd 

Consideration of— 

2446, 2447. 
Clause 98. 2451, 2452, 2453. 
Clause 108, 2496, 2497, 2500. _ 
Clause 111. 2508. 
Clause 112. 
Clause 113. 
Clause 120. 
Clause 132 
Clause 1 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Conimittee. 
1981:87. 

Oath of Office. 1. 
Point of order raised by Mr. K. San. 

thanam as to whether an amendment 
seeking to insert a clause laying down 
financial responsibility on Provincial 
Governments can be moved without 
the previous sanction of the Governor 
General. 2436. 

Repealing and Amending Bill— 
Motion for leaye to introduce. 

MULE-BREEDING— 
Question-re:-horse-breeding and —— grants 

in Lyallpur and Sheikhupura districts. 
99. 

MULTAN— : 
Question re increasé in house tax in. the 

Cantonment. 1484. 
MUNICIPAL COMMITTEE(S)— 

Questiéti‘re— 
Election of a non-official Chairman to 

fhe Beawar ——. 2694-95. 
Notification depriving the Ajmer —— 

from electing non-official Chairman. 
2694. 

Clause 98. 

1586. 

. | MUNICIPALITY(IES)— 
Question ३४--- 

Alleged corruption in the Health De- 
partmeat of the Delhi——, 100- 
01. 

Directions to in Ajmer-Merwara 
not to give printing work to certain 
presses. 103. 

Franchise for election to the Ajmer —— 
1411-12. 

Representation of Sikhs in the staff 
ofthe Delhi——. 104-05. 

MUNICIPALITIES REGULATION 
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MURSHIDABAD— 
Motion for Adjournment re breaches on the 

East Indian Railway lines in the district 

MUSLIM(S)—contd: 
Question re—conid. 

Income-tax Officers in Bihar- 
of in Bengal. 745-46. 2480-81. 

Question re breaches due to floods in the Paucity of —— in the Indian Medical 
East Indian Railway line in Service. 2693. 
District. 2291-92. Posting of a —— Divisional Engineer, 

MURTAZA SAHIB BAHADUR, MAULVI Telegraphs, to the Rawalpindi Divi- 
SYED— sion. 2559. 
Election of —— to the Standing Com- Recruitment and transfer of clerks 

mittee on Pilgrimage to the Hedjaz. in the Howrah Division of the East 
1251. Indian Railway. 1849. 

Motion for Adjo re condition of Recruit of —— on the staff of the 
Indians in Burma. 1633-34. Government Commercial Institute, 

Question re— 
Collision of Special Mela Trains at Kalat 

Railway Station, North | Western 
ie se 101. ess 

‘dships of the Gove of India 
Press employees. 2397. 

Quarters and educational facilities for 
employees of the Government of India 
ee 2398. 

६ Working hours of the Government of 
India Presses. 2398. Wh 

MUSCAT, SULTAN OF. 
Question re expenses in -connection with 

the visit: of the 379. 
“MUSIC— : 

Question ve inclusion of Sindhi —— in 
the programme of certain Broadcasting 
Stations. 21-22 

MUSLEM(S)— 
Election of two ——- Members to the 

Standing Committeesion Pilgrimage to 

498/भ 

the Hedjaz. 746. 
Question re— 

Absence of in the Secretariat of the 
= International Labour Office. 2699. 

Absence of in the teaching and 
menial staff of the Government Com- 
mercial Institute, Delhi. 108. 

Declaration of Id-uz-Zuha and last 
Friday of Ramzan as holidays for 
in the workshops at Jamalpur. 

Failure to increase —— quota in certain 
appointments on the East Indian 
Railway. 2543. 

Inadequate arrangement for supplying 
water to on the North Western 

: Railway. 1330-31 
and nion-—— staff in broadcasting 

Stations. 2289-90. 
appointed to inferior services on 

East Indian Railway. 2544- the 
46. 

Delhi. 308. 
Reservation of seats for in the Le- 

gislative Council and District Board of 
Coorg. 1251. 

Wastage among the and salaries of 
teachers in the Commercial Institute, 
Delhi. 921, 2317. 

MUSLIM DISSOLUTION OF MARRIAGE 
BILL— 
See “ Bill(s).” 

MUSLIM LEAGUE— 
Question re decision of the 

the Federal Scheme. 1144-45. 
MUSLIM NEWSPAPERS— 

See ““ Newspaper(s).”” 
MUSLIM OFFICER(S)— 

See ४ Officer(s).” 
MUSLIM STAFE— 

Question re percentage of in the 
Posts and Telegraphs Department. 2292- 

3. 

regarding 

MUTHROOPUR— 
Question re— 

Accident to Punjab Mail near sta- 
tion on the East Indian Railway. 
548, 807-08. 

Derailment of the Punjab Mail between 
and Shankarpur on the Hast. 

Indian Railway. 8-9. 
MUTTRA— 

Question re provision of medical and edu- 
cational facilities in. the —— Canton- 
ment. 1474-75. 

MUTTRA DISTRICT: 
Question re opening of a post office at 

village  Barauli in —— 822-23 
MYSORE STATE— 

Question re— 
Broadcasting stations set up by the 

Hyderabad and —— States. 1578. - 
Proposal to connect British India with 

the by railway. 1076. 
Transfer of Coorg to the ——. 1990. 
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NAGA HILL(S)— 
Question re schools in the District 

in Assam and eradication of {slavery. 
799-804. 

NAME(S)}— 
Question re taking down of the and 

addresses of passengers coming up to 
Simla at Tara Devi. 1083-84. 

NANKANA SAHIB— 
Question re breakdown of the engine on 

the Sheikhupura- Branch of the 
North Western Railway. 1835-36. 

NANKUM— 
Question re Lac Research Institute at ——. 

1946-47. 

‘NASIK— 
Question re paper imported for the print- 

ing of currency notes, etc., at 
2756. 

NASTRABAD— 
Question re— 

Affairs of the 
1209-10. 

Agitation against the monopoly exist- 
ing on the Deoli- Road. 2560. 

Bus service on the Kekri - road in 
Ajmer-Merwara. 1009. 

Resignation of elected members of the 

Cantonment Board. 

Cantonment Board. 105. 
NATIONAL(S)— 

S Question re restrictions and conditions 
imposed on foreign —— in India. 641- 
42, 1683-85. 

NATIONAL ECONOMIC POLICY— 
Question re securing of freedom of for 

India, 187 

NATURALISATION LAW- 
Question ré placing of India on* equal 

footing with dominions im respect of 
2456-57. 

NAUMAN, MR: MUHAMMAD— 
Commercial Documents Evidence Bill— 

Appointment of to the Select 
Committee. 482. 

Indian Emigration (Amendment) Bill— 
Motion to consider. 5 2661-62. 

Motor Vehicles Bill— 
Motions to consider and. to circulate. 

— 1174-81: 
Muslim Dissolution of Marriage Bill— 
. Motion to refer to Select. Committee, 

1115-17. 

NAUMAN. MR. MUHAM MAD—contd. 
Question re— 

Certain appointments monopolised by 
Hindus on the East Indian Railway. 
1573 

Certain employees of the East Indian 
Railway found surplus duririg’’the 
economy campaign. 2277-78. 

Communal composition of clerks: in 
certain Departments of the” East 
Indian Railway... 1573-74. ~! 

Communal discriminationin Income: 
Department in Bikar. 2481-82 

Failure to increase Muslim quota in 
certain’ appointments on the East 
Indian Railway. 2543. 

Muslim Income-tax Officers in Bihar. 
2480-81. 

Post of Office Supervisor inthe ee 
of Director General, Indian dical 
Service. 1673-74. 

Posting of Muslim officers to the Howrah 
Division of the East IndianRail- 
way. 1572273. 

Procedure to find out the efficiency of 
tailwayorstalf, 2544, 

Seniority of the Ticket Checking Branch 
of the Howrah Division, Hast Indian 
Railway. 2543-44. 

Staff in certain offices on ‘the East 
Indian Railway. 2279. 

Staff recruited in the Head Office) Hast 
Indian Railway. 2279. 2 

Question. (Supplementary) re— 
Editorial paragraph in the Tribune 

about changes in the Government of 
India Act. 1148. 

Money spent on exhibitions of Indian 
products abroad. 1653-54, 

Policy of the All-India Radio: towards 
language question. 1574-75. 

NAVAL DEFENCE— 
Question re India’s 558-60. 

NAVIGATION(S)— ai 
Question re investigation into the condi- 

tion of the Bengal Delta for facilitat- 
ing steamship 805. 

NAVY- 
Question re— = 

Liability incurred by India in respect of 
Officers of the Army and the 730. 

Personnel of the ~ Indian= = and 
recruitment of sailors from East 

5 Bengal and -Surma’ Valley. 723-24 
Report published in the Daily Sainik 

entitled.“ Indian to be Doub- 
led”. 738: 
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NAZI(S)— ; 
Question re German —— propaganda 

1 carried on in India. 1233. 
—— propaganda in India. 2465. 

NEEMUCH— 
Question re Chemical Adviser for the 

Ghazipore and— Opium Factories. 
1492. 

NEGOTIATION(S)— 
[68801 re— 
Communique re breakdown of for 
Indo-British Trade — Agreement. 
474-75. 

Countries conducting —— for trade 
agreement with India. “159.61. 

Expenses incurred in connection with 
the for Indo-British’~ ‘Trade 
Agreement and visit of Lanchashire 

~ Delegation to India. 186. 
Meeting of the non-official advisers 

regarding the Indo-British trade — 
2: 1939-40, 
»— for Indo-British Trade Agreement. 

149-50, 919, 2375-77, 2677-79. 
for removal of import duty by 

Indian States on goods;manufactured 
in British India. 1163. + 

Visits of Commerce Membey-to England 
in connection with thé for Indo- 
British Trade Agreement. 477. 

NEPAL— 
~ Question re— 

~—— Post Office. 103. 
Octroi duty charged by —— Govern- 

ment on articles from India. 478, 
649. 

NEPOTISM— 
> Question re in the Agra Cantonment 

Board. 90-91, 550. 
NEW DELHI— 

Question re— 

Demand for daftries’ quarters in ——, 
1153-54. : 

Keeping of a portion of the Secretariat 
in——throughont the year. 290. 

Lottery tickets sold by the Tourist 
Agency in Connaught Circus, 
261-62, 745. 

Pay of in the Gove 
of India Presses, Calcutta and ——. 
2403. 

Proposal to open 
men in ad 

Provision of certain amenities to lessees 
and auction of plots: in——- 104, 

2 Sh meter rents for quarters in —— 

a Medical College for 
686. a 

| NEWS— 

Question re— 
Discriminatory treatment in broad- 

casting —— from the Delhi Broad- 
casting Station. 1570. 

in the Hindustan Times about 
holding the fourth Round Table Con- 
ference in India. 2700. 

NEWSPAPER(S)— 
Question re— 

Concession in postage rates on——. 
1842-43. 3 हु 

Concession in postage rates on special 
numbers of . 103. 3 

Muslim on the list of the Bureau 
of Public Information for the purpose 
of giving advertisements. 1487-88. 

——supplied to Indian officers and 
soldiers. 2465-66. 

Registration of 1841-42. 

NON-GAZETTED STAFF— 
See “ Staff”. 

NON-INDIAN(S}— 
See * Indian(s) **+ 

NON-INDIAN SUPERVISORY STAFF— 
See “Staft’: 

NON-OFFICIAL BUSINESS— 
Question 7¢ utilisation of unoccupied hours 

of official days of the Legislative Assembly 
for 178-79. 

NON-OFFICIAL CHAIRMAN(MEN)— 
See “* Chairman(men)”’. 

NON-OFFICIAL DAY(S)— 
Question re allotment of more —— for 

Bills in the Legislative Assembly. 453- 
55. 

NORTHERN LATITUDE(S)— : 
Question re prohibition of Indian las 

from serving during winter months in 
certain: 1690-91, 1944. 

NORTHERN RHODESIA— 
See “ Rhodesia’. 

NORTH-WEST FRONTIER— 
Question re— -7 

Army stationed on the 1241. 
Position on the —— and in Waziristan. 

2769-70. 

NORTH-WEST FRONTIER PROVINCE— 
Question re— 
Amalgamation of Sam Ranizai and Swat 

Ranizai in Malakand Agency with 
the ——. 649-50. 5 

House ging service in 
of the Punjab and the ——. 1209. 

ts 
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NORTH-WESTERN RATILWAY— 

_ See “ Railway(s)”’. 

NOTICE— 
Allotment of a day for the discussion of 

OATH OF OF FICE—conid. i 
Damzen, Mr. P.R. 51. 
Dutt; Mr..S.. 699. 
Faruqui, Mr. N..A.- 2. 
Ghulam Mah: ad, Mr. 2. the reports of the Public A 

Committee and prolongation of ses- 
“gions without giving sufficient 7 

NOTIFICATION(S)— 
Question re— 

depriving the Ajmer | Municipal 
Committee from electing a non- 
Official Chairman. 2694. 

—-—regarding delegation of the powers 
of Railway administration to gazetted 

~~, staff. 1341. 
Statement laid on the table re prohi- 

biting the emigration of unskilled 
labourers from the Madras Presidency 
to Malaya. 120. 

NOURISHMENT— 
Question re Food Research Institute at 

Coonoor and——of Indians. 88-89. 

NUISANCE— 
Question re beggar —— on railways. 791- 

98 

NUR MUHAMMAD, KHAN BAHADUR 

SHEIKH— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 

519-22. 

Oath of Office. 2. 

NUT(S)— 
Question re— 

“Growth of areca —— pest in India. 
1944-45. 

Import of areca 

NUTRITION— 
Question re applications invited for the 

post of Professor of Biochemistry and 
at the All-India Institute of Hygiene 

atid Public Health, Caloutta. 461-62. 

NUTRITION RESEARCH INSTITUTE— 

See ‘‘ Institute”. 

WYASALAND— 
Question re safeguarding of the rights of 

Indians to settle down in Southern and 
Northern Rhodesia and 1665-67. 

9 

OATH OF OFFICE— 
Anderson, Mr. J.D. 435 1821. 
Bartley, Mr. J. 1, 1541. 
Chambers, Mr. 5: P. 2619. 

“Chatterjee. Mr. R.M. 2. 
Clow, The Honourable Mr. A. छः 1, 2619. 

1945-46. 

SSS ae 

Hegde, Sri K. B. Jinaraja. 1. 
Highet, Mr..J.C.. 1641. 
Milohell, Mr. K. G. 2» 
Mukerji, Mr, Basanta Kumar. 2. 
Mukerji, The Honourable Sir Manmatha 

nath. 1. २१ 07 
Nur Mohammad, Khan Bahadur Shaikh. 

2. te 
Parkinson, Mr. J. EB. 2. के 
Rafiduddin Ahmad Siddiquee, Shaikh. 1. 
Ronson, Mr. H. 2. कु 
Sheehy, Mr. J. F. 2619. 
Sukthankar, Mr. Yeshwant Narayan. 699. 
Town, Mr. H. 6. 1, 
Tylden-Pattenson, Mr, A. E. 1. 
Zafrullah Khan, The Honourable Sir 
Muhammad. 1. K 

OBEDULLAH SINDHI, MAULANA, 
Question re facilities to —— to return to 

India. 564- i जा 

OCTROIL=" = 
Question ‘¥e duty charged by Nepal 

Government on articles from India. 

478, 649. 

OFFICE SUPERINTENDENT(S)— 
See 6 Superintendent(s) ”. 

OFFICE SUPERVISOR(S)— 
Question re post of —— iin the Office of 

Director General, Indian Medical Ser- 
vice. 1673-74. 

OFFICER(S)— 
Motion for Adjournment re Sir Philip Che- 

wode ’s reflections on Indian —— in #1 
Indian Army. 386. 

OFFICER(S)— 
Question re— 

Abolition of clerical posts and creation of 
posts in the Master General of 

Ordnance Branch. 998-99. 
Absence of Muslim in the Electri- 

cal Branch of the North Western Rail- 
way. 2277. 

Allowances to. —— of the Geological 
Survey of India. 1679: 

Attending of meetings of the Canton- 
. ment Boards by Military —— in 

aniforms. 731-32. 

Commissioned — British —— stationed 

_ invarious districts in Bengal. 711-12. 

Concessions in tailway fares to certain 
military ——. 1749-50, 1756-57. 



116 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

OFFICER(S)—conid. 
Question re—conid. 

Conditions of leaye for Indian Commis- 
sioned inthe Army. 2763-64. 

Creation of a pool of for the Finance 
Department. 634. 

Exchange ratio for payment of salary 
of British soldiers and ——. 

‘Extensions of service granted to —— in 
the Government of India Depart- 
ments. 83. 

Extra-departmental —— appointed by 
the Postal Department. 615-17. 

Extra-Departmental holding charge 
of Post Offices. 1335. 

Filling wp of certain posts of in the 
Public Information Bureau: 705-06. 

Increase in the pay and allowances of 
British soldiers and ——. 530-31. 

Indian and European in the Gov- 
*ernment of India Departments. 43- 

73. 
Indian commissioned Serving with 

British Units in India. 2773) 
Indian Medical Service holding per- 

manent commission. 2698: 
Inspection of the Madras aerodromes by 

several —— connected with coastal 
defence, 1214. 

tion of the. V. patam. Port 
by certain military ——.. 831-32 
1248 : 

Liability incurred by India in respect of 
as of the Army and the Navy. 730. 
Newspaper supplied to Indian 

soldiers. 2465-66. पु 
—— in the Contracts Directorate and 

purchases made for the Army. 2476- 
78. 

—— punished for dishonesty and currup- 

and 

tion on railways. 25. 
Pay and allowances of executive —— of 

cantonments, ‘1996-97. 
Posting of Muslim —— to the Howrah 

Division of the East Indian Railway. 
1572-73, 

Recovery of losses caused to Government 
by 1761-63. 

“Report of the Indian Medical—— at 
Kameran on Haj pilgrimage. 2395. 

Resignations, ete., of —— of the Imperial 
Services. 12768, 

Retirement, ete:, of in the Depart- 
ment of Education, Health and Lands 
and its attached Offices. . 2695-96. 

OFFICER SUPERVISOR(S)— 
See “* Supervisor(s) ”” 

OFFICIAL(S)— 

Question re training of to serve as 
Agents in British Colonies, ete. 895-96. 

OFFICIAL DAY(S)— 
Question re utilisation of unoccupied hours 

of —— of the Legislative Assembly for 
non-official business. 178-79. 

OFFICIATING ALLOWANCE— 
See ‘“ Allowance(s) ”. 

OGILVIE, MR. C. M. G.— 
Criminal Law Amendment Bill— 

Motion for leave to introduce. 120. 
Motions to consider and to circulate. 

483-90, 500, 415, 516, 500, 515, 516, 
572,578, 607, 670, 671, 674, 688, 
849-52. 

Consideration of clauses. 858, 859, 862. 
Motion to pass. 866. 

Motion for Adjournment re increase in the 
Indian Defence charges. 233-85, 236- 
238, 239, 242. 

Point of order raised by Mr. M.S. Aney 
as to whether it is in order for an Hon- 
ourable Member to read out extracts 

meetings unless the reports of the speech- 
es are placed on the table of the House. 
485-88. 

Resolution re— 
Financial control of military expenditure. 

2351-53 की 
Implementing the recommendation of 

the Indian Sandhurst Committee. 
1521-25. 

OIL— 
Question re closing of certain branch lines 

of railways and contemplated tax on 
1653-55 

OOTACAMMUND— 
Question re transfer of the offices: of the 

Goverment Epigraphist from ——, 918. 

OPINION(S)— 
Statement re preparation of Summaries 

of on Bills. 1865-66. 

OPIUM— 

Question re revenue under the head of 
2756-57. 

OPIUM BOARD— HER 
Question re vacancy in the —— of the 

League of Nations. 1694. 

OPIUM FACTORY(IES). 
Question re chemical adviser for the Ghazi- 

pore and Neemuch 492 

from the speeches delivered at public- 
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ORDNANCE— 
Question re— 

Abolition of clerical posts and creation 
of officers’ posts in the Master General 
of Branch. 998-99. 

PALIWAL, SRI KRISHNA 

DUTTA— 
Motor Vehicles Bill— 

Motions to consider and to circulate. 
1283-87. 

PANDIT 

Supersession of Indian Superintendents 
by Europeans for promotion as office 
supervisors in the Master General of 
— Branch. 997-98. 

ORISSA— 
Question re examination held for recruit- 

ment of postal clerks in Bihar and 
1562-63. 

ORPHAN(S)— 
Question re quarters for destitutes widows 

and of the Quetta earthquake 
disaster. 647-48. 

OTTAWA TRADE AGREEMENT— 
See “ Trade Agreement 7; 

OUTPUT— 
Question re from the Kurharbaree 

and Serampore Collieries. 2294. 
OVERCHARGE(S)— 

Question. re delay in refund of claims for 
on railways. 1845-46. 

OVERCROWDING— 
Question. re in the local suburban 

trains to Calcutta on the Bengal Nagpur 
Railway. 1566. 

OVERSEA(S)— 
Question re publication of a memorandum 

reviewing the position of Indians : 
890-91. 

OVERSEAS TRADE— 
Question re Indian seamen serving on the 

United Kingdom Registered Ships in the 
coastal and of India... 744. 

P 

PACT(S)= 
Question ré unwritten —— mentioned by 

Mr. Gandhi. 1947-48) 
PALADIUM CINEMA— 

See “ Cinema”. 

PALAEHONTOLOGIA INDIGA— 
Question re plates containing figures of 

fossils appearing in and the Indian | 
coal industry. , 1679-81. 

PALAMAU DISTRICT— 
. Question १४ transfer of —— to the Ranchi 

Postal Division. 2554, 
‘PALESTINE— 

Question 7é Indians ini ==. ~ 2537-38. 

re 
Agitation against the monopoly exist- 

ing on the Deoli-Nasirabad Road. 
2560. 

Amalgamation of Ajmer-Merwara with 
the United Provinces. 2482-83. 

Appointment of a Director for the pro- 
posed Central Dairy Research Insti- 
tute. 181. 

‘Ban on the emigration of Indians to 
Ceylon. 182-83. 

Clerks and Labour Tnspectors under the 
Supervisor of Railway Labour. 
2403. ; 

Difficulties of Indian traders’ in Sin- 
kiang. 1855-58. 

Early departure of a train from the Agra 
Fort or Agra Cantonment Station. 
1854. 

Election of a non-official Chairman to 
the Beawar Municipal Committee. 
2694-95. 

Enlargement of the Imperial Dairy 
Institute and establishment of a 
Central Dairy Research Institute. 
181. 

Expert enquiry re XB engines. 27-28. 
Holding of his court by the Commis- 

sioner, Ajmer-Merwara. at his resi- 
dence. 2483-84. 

Improvement in the editing of the 
Sarang. 26-27. 

Leave without pay granted to the menial 
staff on the Bombay. Baroda _ and 
Central India Railway. 829-30. 

Mr. Irwin’S~report regarding the: Ista- 
murardari area. 2482. 

Negotiations fcr Indo-British 
Agreement. 919, 

Non-grant cf leave to the traffic staff 
on the Bombay, Baroda and Central 
India Railway. 828-29. 

Non-observation of _ the Hours -of 
Employment Regulations on the 
Bombay, Baroda and Central India 
Railway. 829, 

Notification depriving the Ajmer Muni- 
cipal Committee from electing a non- 
official Chairman. 2694. 

Opening of a post office at. village 
‘Barauli in Muttra district. 822-23. 

Political prisoners in the Delhi pro- 
vince. 282-83. 

Trade 
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PALIWAL, PANDIT SRI KRISHNA|PANDE, MR. BADRI DUTT—contd. 
DUTTA—conid. Question re—contd. 

Question re—contd. 

Proposal to close the branch line between 
Agra and Bah. 827-28. 

Publication of the Information. Series. 
284-86. 

Recruitment, of clerks, in routine and 
typists grades in the Government of 
India Offices. 2316. 

Report published in the Daily Sainik 
entitled “Indian Nayy to be Doubl- 
ed”’. . 738. 

Resolutions of the Governing Body of 
the Imperial Council of Agricultural 
Research. 182. 

Rest to Station Masters on the Agra- 
Biana Section of the Bombay, Baroda 
and Central India Railway. 829. 

Safeguarding of the interests of Indians 
in Fiji. 183. 

Spelling mistakes in the Sarang. 1854- 
58. 

Supersession of the claims of Dr. 
5. N.A. Jafri to the post of the Prin- 
cipal Information Officer. 283-84. 

Supply of hats to Indian troops. 736. 
Use of the Karachi Town Hail for public 

meetings. 2694. 
Withholding from publication in India 

of the results of bombing on the 
Frontier. 283. 

Question (Supplementary) 7e— 
Registration of newspapers. 1842. 

PAMPHLET(S)— 
« Question re relating to the activities 

of the Communist Party in India. 1005- 
08. 

PANDE, MR. BADRI DUTI— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
598. 

~Tndian Tea Cess (Amendment) Bill— 
Consideration of clauses. 2829. 

Motion for Adjournment re arrest of a 
British subject by the Dewan of Tehri 
State. 297. 

Motor Vehicles Bill— 
Motions to consider and to circulate. 

1016-1017. 1194-99. 
Consideration of Bighth Schedule. 2610. 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 

Consideration of clauses. 2734. 
* Question re— 3 

Abolition of the system of window- 
delivery in Benares. 1568-69. 

Accidents due to lack of wire-fencing 
along the railway line in Allahabad 
City. 103-04. 

Action on problems of incivility on 
Railways. 647. 

Affairs of the Nasirabad Cantonment 
Board. 1209-10. 

Agreements with the ghee agents. 
2459-61. 

Allegations against the ghee agents. 

2461-62. 
Alleged corruption among the Canton- 

ment Board servants. 713-14. 
Amalgamation of Ajmer-Merwara with 

the United Provinces. 1989-90: 

Appointment of Indian Agents in Fiji, 
British Guiana and Trinidad. 475. 

ts for the defence of India. 
2462-65. 

Branch lines with two classes on the 
East Indian Railway. 1546-47. 

Carriage of mails to Europe by air. 
1569-70, 

Censorship of the post of individuals in 
the Provinces, 1234 

Certain functions under the Cantonment 
Acts previously performed by Pro- 
vineial Governments.’ 1755-56. 

Certain lands formerly vested in the 

Government of India. 1755; 
Certain superior appointments in the 

Imperial Council of Agricultural Re- 
search. 190. 

Concessions in railway fares to certain 
military officers. 1756-57. 

Control of the Cantonment General 
Hospital, Peshawar. 1471. 

Court Martial and dismissal of Captain 
Balwant Singh Lamba. 293, 

Departmental examinations for Sur- 
yeyors of work. 2002-03. 

Diseussion of budget estimates in Can- 
tonment Boards. 712-13. 

Disposal of plots to Europeans in the 
Ahmedabad Cantonment. 1208-09. 

Division of Peshawar Cantonment into 
wards. 714. 

Electoral Rolls for the Madras Consti- 
tuencies of the Council of State. 
1181-52 

Establishment of a Central Dairy Insti- 
tute. 475-76. 

Extension given to the Chief Controller 
of Stores. 190. 

Facilities provided to passengers during 
the Kumbha Mela at Hardwar: 38. 
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PANDE, MR. BADRI DUTT—conid. 
Question re—contd. 

Floods in the United Provinces. 
02. f 

Further extension of the life of the 
Legislative Assembly... 1689. 

Grant of Provincial Autonomy to Chief 
Commissioners’ Provinces: 1990. 

Holding of elections in certain canton- 
ments. 978-79. 

House scavenging service in canton- 
ments of the Punjab and the North- 
West Frontier Province. 1209. 

Improvement Advisory Committee at 
Hardwar and setting up-of a similar 
Committee at Benares. 1546. 

Inclusion of certain village lands within 
the Lahore Cantonment limits and 
rejection of certain plans for the 

2700- 

construction of houses. 580, 2561. 
Inclusion of certain. villages in the 

Fatehgarh Cantonment,... 1472. 
Increase in house tax in the Amritsar 

eantonment. 981. 
Increase in house tax in the Rawal- 

pindi Cantonment. 979-80. 
Increase in the house tax in the Kohat 

Cantonment. 1210. 
Increase in the pay and allowances of 

Indian soldiers. 1757. 
Indians in the Kenya highlands. 1689. 
Legal advisers engaged by the Lands 

and Cantonments. Departments in 
the Eastern, Western’ and’ Southern 
Commands. 581. 

Nepotism in the 
Board. 550. 

News in the Hindustan Times 
about holding the fourth Round 
Table Conference in India. 2700. 

Octroi duty charged by Nepal 
Government on articles from India. 
478. 649. 

Opening of railway line between Kashi- 
pur and Kalagarh. 37. 

Placing of an Indian-owned restaurant 
in Ranikhet cantonment bazar out 
of bounds for Indians. 291. 

Policy of the All-India Radio towards 
language question. 1574-75. 

Professional tax imposed on the inhabi- 
tants of the Dalhousie Cantonment. 
1473. 

Proposal to closé the Branch Line 
between Agra and Bah. 381. 

Provision of medical and educational 
facilities in the Muttra Cantonment. 
1474-75. 

Agra Cantonment 

‘ 

| 
PANDE, MR. BADRI DUTT—con td. 

Question re—concld. nreees 

Quarters for destitute widows and 

orphans of the. Quetta earthquake 

disaster. 647-48. ; था 

Railway collision at Hardwar during 

the Kumbha Mela. 38-89. eo 

Refusal to allow a lawyer dressed in 

Dhoti ant Kurta to enter the Paladium 

cinema in the Meerut cantonment. 

291-92. 
Release of Mr. B. K. Dutt. 2028-29- 

Removal of a vegetable and fruit shop 

by the Cantonment Authorities at 

Ranikhet. 290-91. 
Repatriation. of Indian labourers from 

certain colonies. _ 189-90, 2 

Report on the Bihta train disaster. 37. 

Resignation of certain members from 

the membership of the Lansdowne 

Cantcnment Board. 562-63. 

Resignation of elected members of the 

Nasirabad Cantonment eae 105, 

Specd of XB engines on the Fast indian 

Railway. 1545-46. ; 
Stoppage of licences of certain shop- 

keepers in Landsdowne Cantonment. 

2007-08. 

Surveyors of work and Assistant 

Surveyors in the Military Engineer- 

ing Service: 2000-02. 

r of Coorg to the Mysore State. 

990: 

Types of engines in use on railways 

1319-20, 

Types of engines in use on the Hast 

Indisn Railway. 1320-21. 

Water-tax charged in the Jutogh and 

Dagshai Cantonments. 978- 

Question (Supplementary) #6-< 

Archaeological excavations to be made 

by Sir Leonard Woolley. 166. 

Closing of certain branch lines of rail- 

ways and contemplated tax on crude 

oil. 1055. 

Conditions for the grant of military pen- 

sions. 540-42. ei 

Design and inspection of XB engines. 

32, 33. हु 
Duty on Atebrin. 435-36. 
Expulsion of Dr. M. K. Menon from the 

French terrotories x analy. ee 

Increase in the al lowances 

British ताकि ona Officers. 530-31. 

Indian clerks of the Indian Army 

Corps of Clerks, 2013-18. 
Indians in the Telephone Company of 

Bombay and Karachi. 1298. 

Se ee 
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PANDE, MR. BADRI DUTT—concld. 

Question (Suppl y) id. 
Judges of the Federal Court. 148, 
Labour contract of the Caloutta Port 

Trust. 1078. 
Military lands. 531-33. i 
Money being spent on malarial problems 

and free distribution of quinine and 
cinchona. 436. 

Pay and leave of the Extra-Depart- 
mental Postal Service men. 821. 

Prices of fruits at railway stalls. 26. 
Production of Khandsarisugar. 2021. 
Proposal to close the branch line 

between Agra and Bah. 828. 
Riots in Burma. 2675. 
Schools in the Naga Hills district in 

Assam and eradication of ‘slavery. 
804. 

Situation in the Waziristan Frontier. 
254, 

Taking down of the names and addresses 
of passengers coming up to Simla 
at Tara Devil 1084. 

PANEL (S)— 
Question re right to nominate a by 

Government for the appointment of 
4 Registrar of the Indian Institute 
of Science,, Bangalore. 1138-39. 

PANEL OF CHATRMEN— 
Nominations to the——. 652. 

PAPER— 
Question re imported for the printing 

of currency notes, ete., at Nasik, 
2756. 

PAPER INDUSTRY— 
Question re report of the’ Tariff Board on 

the ——, 1138, 

PARASRMA— 
Question ve breaches between and 

Supaul on the Bengal and North 
Western “Railway. 835, 2319-17. 

PARKINSON, MR. J. E.— 
Oath of Office. 2. 

PARLIAMENTARY 
TION— 
See “ Représentation(s) 7. 

PARMA NAND, BHAI— 
Motion for Adjournment re demolished 

Siva Temple in the Queen’s gardens of 
Delhi. 1347-48! 

Muslim’ Dissolution of Marriage | Bill— 
Motion to refer to select’ Committee, 

1104-09. 

REPRESEN’ 

PARMA NAND, BHAI—conid. 

Question re— 

Army stationed on the North-West 
Frontier. 1241. 

Complaints against Radio Service in 
India. 20-21. 

Demolition of the temple of Shankar 
Mahadeo in the Queen’s Garden, 
Delhi. 1240-41 

Distinction “between literate and illi- 
terate cleaners and firemen on the 
North Western Railway. 91. 

Electrical establishment of the Central 
Public Works Department. 476. 

Inclusion of Sindhi musi¢ in the pro- 
gramme of certain Broadcasting 
Stations. 21-22. 

Lotteries authorised by Government. 
262. 

Lottery tickets sold by the Tourist 
Agency in Cannaught Circus, New 
Delhi. 261-62. 

Scales of pay and grades of clerks of the 
Royal Indian Army Service Corps. 
109. 

Scheme proposed by the Sharadhanand 
Depressed Classes Mission to establish 
a Depressed Classses Settlement in 
Delhi. 100. 

‘Tenders for the printing and despatch- 
ing of Fauji Akhbar, 248.49. 

Work-charge astalilishment of the Central 
Public Works Department. 476. 

PARTITION— ji 
Question 7¢ of third class sheds on 

railivay stations for the exclusive use 
of women. 1843. 

PASS(ES)— 
Question re— 

Curtailment of free concession of 
workmen on the Hast Indian Railway. 
85. हु 

Dependants of staff entitled to free —— 
on railways. . 1067-68. 

Grant of to_certain dependants of 
employees on State Railways. 1069- 
170, 

Improvements in the rules for issuing 
free for railway employees. 625- 
26. 

Railway held by Members of the 
Central) and Provincial Legislatures. 
2561. 

Revision of the Free — 
ways. 1831, 35,2546. 

Rules on rail- 



Be 
it 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 121 

PASS RULES— 
See “ Rule(s) ”. 

PASSENGER(S)— 
Question re— 

Carriage of dogs in 
1836-37. 

Changes in the third class —— tariff of 
State Railways. 1062-65. 

Exemption of articles of daily use of 
on ships from assessment of customs 
duty. 535-36. 

Facilities provided to during the 
Kumbha Mela at Hardwar. 38. 

Harassment of railway by Terminal 
Tax officials of the Cantonment 
Authority, Ambala. 292. 

Harassment to Indian 
of the Customs 
Bombay. 560-61. 

Hardships to to and from Hardwar 
during the Kumbha Mejia. 15-16. 

Inconveniences of railway ——. 1860- 

compartments. 

by the staff 
Department in 

Permission to third and intermediate 
class to break journey on the 
Assam Bengal Railway. 1581-82. 

Provision of better accommodation for 
third class at Cocanada Railway 
Station. 1568. 

Railways collecting taxes from 
goods for Local Bodies. 354-57. 

Responsibility of warning against 
getting into trains stopping accident- 
ally at wayside stations. 644. 

and 

Robbery and assaults on —— in railway 
compartments. 370-71. 

Space allowed to third class ——in 
Haj pilgrim ships. 2395. 

Taking down of the names and addresses 
of coming up to Simla at Tara 
Devi. 1083-84. 

PASSENGER ASSOCIATION— 
See“ Association(s)””. 

PASSENGER TRAIN(S)— 
See Teain(s) ”. 

PASSENGERS AND GOODS 
PORT— 
See “ Transport”: 

PASSPORT(S)— 
Question re— 

Government’s policy in respect of ——. 
1211-12. 

for one Mr. Prabodh 
1010, 

Refusal of a—— to Canada to Master 
“Kabul Sing. 296. 

TRANS- 

Chandra. 

PASSPORT(S)—conid. 
Question *e—contd. 

Refusal of a ——to the Continent and 
England to one Mr. Virendra, 296. 

Refusal to grant a—to Maulvi 
Ismail Ghaznavi of Amritsar. 835- 
36. 

PATENT AND DESIGN (AMENDMENT) 
BILL— : 
See “ Indian—” under “ Bill (s) ?. . 

PATHWAY— = 
Question re leading to the Cart Road 

on the eastern side of Kennedy House 
in Simla. 1151. 

PATNA— 

Question re shifting of the Accountant 
General’s office from Ranchi to ——1 
2029. 

PATNA JUNCTION— 
Question're cost of building the —— 

Station. 834-35, 1346-47. 

PAY— 
Question re— 

Exchange ratio for payment of the —— 
of British soldiers. 2753-54. 

Fixation -of scales of of — postal 
clerks. 1850. 

Grade of telegraphists under the revised 
scales of 1850-51. 

Increase in the and allowances of 
British soldiers and officers. 530-81. 

Increase in the and’ allowances of 
Indian soldiers. ~1757. ‘ 

Leave without granted to the 
menial staff on the Bombay, Baroda. 
and Central India Railway. 829-30. 

Maximum rate of —— for certain army 
clerks. 264-65. 

——and allowances of executive 
officers of cantonments. 1996-97. 

——and leaye of the Extra-Depart- 
mental Postal Service men. 820-21. 

—— of sorters on State Railways and in. 
Postal Department. 89-90. 

Revision of of the Indian Civil 
Service. 2751-52. 

Scales of and grades of clerks of the 
Royal Indian. Army Service. Corps. 
109, a 

Scales of given to retrenched 
employees on re-appointment on the 
North Western Railway. 367-68. 
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PAYMENT(S)— 
Question re amount of tributes or other 
——received from or offered to Indian 

States. 2766. 

PENSION(S)— 
Question re— 

Commutation of 1007. 
Conditions for the grant of military 

540-42 
Family 

1218-19. 
—— for inferior servants of the Govern- 

ment of India, 261. 

ofthe Indian Civil Service. 

Political —— paid to foreign refugees. 
1823-24. 

Substitution of provident fund for 

1007 

PENSION FUND— 
Question १९ seamen’s ——. 

PENSION RULE(S)— 
Motion for Adjournmentre Government of 

India’s refusal to amend certain ——. 
745. : 

Question re revised for inferior seryants 
in the Posts and Telegraphs Depart- 
ment. 699-700. 

PENSIONARY BENEFTI(S)— 
fie fi 

1659-60. 

and mis- 
> tries in. the Posts and Telegraphs 
1 Department. 2560. 

" PENSIONER(S)— 
Question re position of military ——in 

relation to the Congress. 248. 

. PERMANENT WAY(S)— 
Question ve measures to check tampering 

with railway 806-07. 
PERMANENT WAY INSPECTOR(S)— 

PERSONNEL— 
Question re— 

Cases of indiscipline amongst the Indian 
of the Army. 583: 

— of ‘the -Tari Board 
industry. 2684-85. 

PESHAWAR— 
Question re— 

on textile 

Control of the Cantonment General 
Hospital, ——. 1471. 

Division of Cantonment into wards. 
714. 

Indian mechanised regiment proceeding 
to to take over from the Royal 
Tank Corps. 2764-65. 

*| PRESIDENCY TOW N(8)— 
Question re withdrawal of 

tory allowances from civil 
249-50, 

PEST(S)\— 
Question re growth 

India. 1944-45. 

PETITION(S)— 
Question re— 

from non-gazetted staff on State 
Railways. 1340. 

regarding the erection of fences on 
the Dibrusaidya Railway. 2551-53. 

PETITIONS, COMMITTEE OF— 

compensa- 
servants. 

of areca-nut ——in 

Appointments to the-———. 652.- 

PETROL— 
Question re— 

Companies supplying ——. 881. 
Distribution of kerosene and —— in 

India. 466-67, 1936-38. 
Freight charged by railways for the 

Burma Oil Company’s ——. 1558. 
Question re recruit it of a 

training as ete. in the Howrah 
Division of the East Indian Railway. 
1083. 

PERMITS): 
re for Himalayan Expedi- 

tions. 1825. 
PERSIAN GULF— 

Question xe incidence of 
1058-60, 2283-84, 

PERSON(S)— 
Question re— 
——and cattle run over by the Assam 

Bengal Railway trains in the Surma 
Vally. 1056-58. 

imported from foreign countries 
for service on thé railways. 1851-52. 

expenditure. 

Income-tax, et¢., paid by the Burma 
Oil Company and fixation of maximum 
price for 462-65. 

Loss of revenue due to exemption of 
Burma from import duty. 2467: 
68. 

Price-of Burma—=, 2385-86. 
Refusal to grant excise duty of —— 

and kerosene oil to Assam. 2013. 

PETROL COMPANY(IES): 
Question re shares of His Majesty’s Govern- 

ment in 238 

PETROL TAX FUND— 
Statement(s) laid on the table re objects 

on which the aviation share of the —— 
was expended during the years 1936-37 
and 1937-38. 479-82. 
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PHONE(S)— PLATFORM(S)— 
Question re disposal of traffic on the Question re— , 

Rangoon wireless working on 3 Beggars, etc., on railway 96-98. 
743. Construction of a shed on the inland —— 

708 6 र ot Bareilly Junction. 1863-64. 
PECs COU a nu Inadequate length of the at 

Ques गम remarks by Mr Nie Gandhi Mehsana’ Junction. 1848) < 
regarding export markets for Indian Uncoveredand low. at certain 

and bilateral 
1158-59. 

PIG IRON— 
Question re price of ——. 
See also “ Iron”. 

PILGRIM(S)— 
Question re— 

Fee charged and medical inspection of 

trade agreements. 

| 
1652-53, 2689. | 

॥ 

stations on the Bengal Nagpur and 
Madras and Southern Mahratta Rail- 
ways. 2307-08. 

Widening of at Viramgam June- 
tion: 30-31. 5 

PLATFORM PORTER(S)— 
Question ve complaints of 

the Delhi Railway Station, 

working on 
2403-04. 

Question re— 

Haj at Kamaran Quarantine | pLo1(s)— 
Station. 157-59. } 

Fees charged from Haj ——at Kamaran 
1162-63, 2392-93. 

Hardships of Haj——. 2391. 
Tssue of return tickets at concessional 

rates to Haj ——on railways.  640- 
41, 648-49. 3 

Rate War between shipping companies 
carrying Haj . 909-11, 913-14, 
1686-87, 1927-28, 2683-84, 2690-91. 

PILGRIM SHIPS— 
‘See “ Ship(s)”. 

PILGRIMAGE— 
Election of Members to the Standing Com- 

mittee on —— to the Hedjaz. 1251. 

PITKEATHLY, SIR JAMES— 
Question re report of —— onthe amalga- 
_ mation of the London and Indian Stores 

~ Department. 163. 

PLAN(S)— 
Question re— 

Inclusion of certain village lands within 
the Lahore Cantonment limits and 
rejection of certain for the cons- 
traction of houses. 550, 2561. 

Preparation of —— and estimates by 
contractors of buildings in , 

286-87. 

PLANTATION— 
Question ré position of the recruitment of 

Indian labour for and other work in 
Ceylon. 446. 

“PLATE(S)— 
Question re taining figures of 

fossils appearing in Palaeoniologia 
Indica and the Indian coal industry. 
1679-81. 

Disposal of to Europeans in the 
Ahmedabad’ Cantonment. 5 1208-09. 

Provision of certain amenities to lessees 
and auction of ——in New Delhi. 
104. 

POINT CALAMERE— 
Question re trade between Ceylon and 

India from ——. 1488-89. 
POINT(S) OF ORDER— 

(1) raised by Dr. Sir Ziauddin Ahmad 
as to whether an Honourable Member, 
who is on the Panel of Chairmen, can 
take the chair while the Deputy Presi- 
dent was in the House, and (2) raised by 
the Honourable Sir Muhammad Zafrulla 
Khan, as to what would happen (both 
of the said persons having already voted) 
if there was a tie in the voting. 1444-48, 
1455-63. = : 

——raised by Mr. Bhulabhai J. Desai 
as to whether a clause which extended 
the authority of the Central Executive to 
matters, with respect to which. Provin- 
cial Legislature had power to make law 
was not. wlira-vires. 2582-84. 

raised by Mr. K. Santhanam as to 
whether an amendment seeking to msert 
a clause laying down financial responsi- 
bility on Provincial Governments can be 
moved without the previous sanction 
of the Governer General. 2436. 

_—— raised by Mr. M.S. 3109 88 to whether 
jt is'in order for an Honourable Member 
to read out extracts from the speeches 
delivered at public meetings unless the 
reports of the speeches are placed on the 
table of the House, 485-88. 
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POINT (8) OF ORDER—conid. 

raised by Mr. S. Satyamurti as to 
whether in the event of an equality of 
votes, the casting vote should not be 
given for the Status quo ante. 2568. 

— raised by Mr. 8. Satyamurti as to 
whether somebody on behalf of Goyern- 
ment should not, intervene at a fairly 
early stage in the debate on a non- 
official Resolution and state the Govern- 
ment position. 321. 

——raised by Mr. Satyarmurti as to 
whether under rule 9 except on the 
ground of public interest Government 
can claim that ordinarily they will refuse 
to answer all questions concerning 
matters of correspondence between the 
Secretary of State and themselves even 
in matters of fact. 174-75. 

raised by Pandit K, K. Malaviya 
as to whether a division should not be 
reopened when the division bell went out 
of order and consequently certain 
Members could not participate in the 
voting. 2613-15. 

—— raised by Sir Aubrey Metcalfe as to 
whether the Honourable Member (Mr. 
Abdul Qaiyum) is permittcd to male 
personal attacks on certain cficeis. 
654-58. 

+— raised by the Honourable Mr. A. 6. 
Clow as to’ whether an amendment 
regulating wages and cthér conditions of 
motor drivers was within the score of 
the Motor Vehicles Bill and in order. 
2425. 

POLICE— 
Motion for adjournment re alleged sacrilege 

committed by the in a Simla 
Mosque. 1771-72. 

Question ve running train robberies com- 
mitted against women on the FPengal 
and North Western Railway and expen- 
diture on railway ——. 836 

POLICY(IES)— 

Question re Goyernment’s —— in respect 
of passports. 1211-12. 

POLITICAL ANTECEDENTS—- 
Question re consideration. of 

enlistment in the army. 2467. 
POLITICAL BODY(IES)— 

Question re attending of a eo a of 
certain by Government servants. 
273-74. 

for 

POLITICAL CHARGES— 
See “ Charge(s) ”. 

POLITICAL EXPENSE(S)— 
See “ Expense(s) ” 

POLITICAL PENSION(S)— 
See “ Pension(s) ” 

POLITICAL PRISONER(S)— 
See # Prisoner(s) ” 

POLITICAL REASON(S)— 

Question re. persons arrested in and 
externed from Deihi for ——. 2008-09. 

See also “ Reason(s) ”. 

POLITICAL STATUS— 
Question re —— of Coorg. 1238-39. 

PONDICHERRY— 
Question re— 

Customs cordon round 
in South India. 985-87. 

Recent events in——. 1809-11.° 

POOL(S)— 
Question 76 arrangements for the creation 

of a ——of Finance Offi¢ers: 272. 

POOL OF OFFICERS— 
See “ Officer(s) ”. 

POONA— 
Question re hydro-dynamie research work 

carried on at ——. 1416. 

POPULATION— हे 
Question re——of migrated Indians. 

1394-95. 

PORT(S)— 
Question re— 

Certain staff of the Vizapapatam ——. 
833-34, 2561-62 

Customs collection in the French 
adjoining British India. 702-04. 

Custonis duty collected at certain 

20-11 5 
Financial condition of the V iagapatam 

832-33) 2771-72 
Grievances of employees of the Vizaga- 

atam --+-->. 83: 
Illicit traffie in-tea in Cutch Mandvi 

and other Kathiawar 1404-05. 
Inspection of the Vizagapatam —— by 

certain military _— officers. 831-32, 
1243, 

Proposal to make Tuticorin’a sea ——. 
1072-73 

Reson nendatioa of the International 
1,309) 1९ 730 प्रंडऋ गा concerning } 
Seamen’s Welfare in ——. 199: Ss 

and Karikal 
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PORT TRUST(S)— POSTAGE RATE(S)—conéd. 
Question re— Question re—conid. 

Appointment of a non-Indian as Deputy Concession in —— on special numbers of 
Chief Engineer by the Karachi ——. 
2287-89. 

Appointment of an Indian as Chairman 
of the Karachi 2272, 

Appointment of Mr. Everett as Deputy 
Chief Engineer by the Karachi ——. 
2273. 

Filling up of appointments in the higher 
tanks of the Civil Engineering Depart- 
ment of the Karachi 2284-87. 

Inadequate representation of Indians in 
certain 2265-68. 

Labour contract of the Calcutta S 
1044-45, 1076-82, 2268-69, 2298-99, 
2546-47, 2562. 

Making the proceedings of the meetings 
of the Bombay open to public 
inspection, 794, 2545. 

PORTER(S)— 
Question re— 

Complaints of platform working on the 
Delhi Railway Station. 2403-04. 

Van = in the Delhi Division of the 
North Western Railway. 106, 

POST(S)— 
Question re— 

Censorship of the 
the Provinces. 1234. 

Creation of two new —— in the All- 
India Radio. 1547-48. 

POST OFFICE(S)— 
Question re— 

Establishment of a —— at Ambari 
Bazar. 1303-04, 

Officers holding 
35. 

of individuals in 

Extra-Departmental 
charge of ४ 1386: 

Loss expected on the Air Mail Service 
and new in villages. 793-94. 

Nepal . 103. 
Opening of a at village Barauli in 

822-23. 
in rural areas. 

Muttra district. 
Opening of new 

1340-41. 
Rules for the recruitment of Assistant 

Superintendents of 2557. 
Status of a branch —— and classifica- 

tion of the at Hunterganj and 
Champaran in Hazaribagh District. 
2295-96. 

POSTAGE RATE(S)— 
Question re— 

Concession in ——- on newspapers. 
1842-43. 

newspapers. 103. 
POSTAL CIRCLE(S)— 

Question re communal composition of cer- 
tain Staff in the Bihar and Orissa Postal 
Circle. 1580-81. 

POSTAL CLERKS— 
See “ Clerk(s)”. 

POSTAL DEPARTMENT— 
Question re— 

Exonerating the from compensa- 
tion for loss of insured covers contain- 
ing halves of currency notes. 1053. 

Extra-departmental officers appointed by 
the §15-17. 

Pay of sorters on State Railways and in 
89-90. 

Working houts of staff in the ——, 2281- 
82. 

POSTAL DIVISION(S)— 
Question re transfer of Palamau District 

to the Ranchi 2554. 
POSTAL FACILITIES— 

See “ Pacility(ies) ”’. 

POSTAL INSURANCE— 
See “ Insurance 7. 

POSTAL SERVICE— 
Question re pay and leave of the Extra- 

Departmental men, 820-21. 

POSTAL SERVICE STAFF— 
Question re grievances of the —— and 

Railway Mail Service Staff at Delhi. 
808-11. 

POSTAL SERVICE UNION— 
See “* Union(s) ”’. 

POSTCARD(S)— 
Question re reductionin the price of ——. 

1060-61, 

POSTMAN(EN)— 
Question re area served by the —— of 

Delhi Shahdara. 2314. 

POSTS AND TELEGRAPHS— 
Question re expenditure incurred by Rail- 

ways and~ etc., in connection with 
the Congress Session at Haripura. 651~- 
52. 

POST AND TELEGRAPHS DEPART- 
MENT— 

a ies in the 
Posts and Telegraphs Department. 
2555-57. — 

~*~ 

“M434LAD
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POST AND TELEGRAPH DEPART- | PRESIDENT’S RULING(S)— 
MENT —condd. See “ Ruling(s) ” 
Question re—contd. 

Pensionary benefits for mechanics and 
mistries in the Posts and Telegraphs 
Department. 2560. 

Percentage of Muslim staff in the 
2292-08 

Revised pension rules for inferior ser- 
vants in the 699-7005% 

POWELL, MR.— 
Question re defalcation and cheating case 
against , the Tea Cess head officer 
at Dacca. 1681-82. * 

POWER(S)— 
Question re— 

Contract for the supply of —— to the 
Great Indian 

PRESIDENT, MR.— 
Criticism of ——’s rulings outside the 

House. 2035. 

PRESIDENT, MR. (THE HONOURABLE 
SIR ABDUR RAHIM)— 
Remarks by Mi. President on the point of 

order as to whether an Honourable 
Member, who is on the Panel of Chair- 
men, can take the Chair while the Deputy 
President isin the House. 1583-86. 

Statement by about arrangements re 
ringing of the division bell. 2619-20. 

Statement re preparation of summaries of 

$30-31.— 
of command of British and Indian 

army Officers. 1995-96. 

POWER ALCOHOL COMMITTEE— 
Question ve report of the United Provinces 

and Bihar Governments’ Joint ——. 
1672-73. 

POWER HOUSE— 
Question re generating cost of the Railway. 

at Kalke. 99. 
PRABODH CHANDRA MR— 

Question re passport for one 

PRACTICAL TRAINING— 
Question re facilities to Indian apprentices 

for in factories and workshops, etc. 
898--900. 

PREFERENCE— 
Question securing oi 

shipping in Indo-Japanese trade. 
26. 

1010. 

—— for British 

1925. 

PREFERENTIAL TREATMENT 
Question re to persons belonging to 

respectable families for Government 
service. 274-78. 

PREMIER(S)— 
Question re representation from the -—— 

__ of Madras regarding lowering of exchange 
ratio. 1996. = 

PRESIDENT(S)— 
Question re— 
~ Censorship of the letters addresssd’ to 

ag 

opinions on Bills. 1865-66. 

PRESS(ES)— 
- Question re— 

Directi to Municipalities'in Ajmer- 
Merwara not to give printing work to 
certain 3 

Examination for promotions to the post 
of accountants in the Goyernment of 
India ——, etc. 2402. 

Government work done in private ——. 
1687-88. 

Hardships of the Government of India 
employees, 2397 

Pay of accountants in the Govern- 
"ment of India —— Calcutta and New 

Delhi. 2403 
Quarters and educational facilities for 

employees of the Goyernment. of 
India 2898. 

Unreserved Posts in the Goyernment-of 
India ——, Simla, 2407-08. 

Working hours of the Government of 
India 2898: 

> 

See “ Reporter(s) ” 

PREVENTION OF CRUELTY TO ANI- 
MAL (AMENDMENT) छा. 
See “* Bill(s)””. 

PRICE(S)}— 
Question re— 

5 Fair selling of bars and galvanised 
corrugated iron sheets. 157 

Fallin the —— of ground-nuts. 1125-26. 
Fallin the of rice. 2371-73. 
—— and system of extraction of coal 

Swami Sahajanand Saraswati. —— from mines in Assam. 1693. 
of the All-India Kisan Sabha. 2485 of pig iron. 1652-53. 

Certain resolutions ruled out of order} PRICE RIGGING. 
by the — of the Lahore C 7९-- Go’ t interefence in 
Poard 725. हु 1156-57, 1988-84 
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PRIMITIVE TRIBES— PROFESSIONAL TAX— 

See ** Tribe(s)”. See ‘* Vax(es) ?. 

PRINCE(S)— PROFESSOR(S)— 
Question 72 income from interest on seeuri- Question १९-- | 

ties of Ruling Chiefs and —— exempted Assistant Professors in the General 

from income-tax and super-tax assess- Chemistry Department of the Indian 

ment. 2006-07. Institite of Science, Bangalore. 1408- 

PRINCIPAL INFORMATION OFFICER— Oe हर ४ 

Question re supersession of the claims of Qualifications ne of the — of 

Dr. 8. N. A. Jafri to the post of the a Bengali and Wnglish in the Delhi 

283-84. University. 104. 

PRINTING— PROFESSOR OF BIO-CHEMISTRY— 

of the Question re deteriotation in the 
Indian Lastener. 1571. 

PRINTING AND STATIONERY DEPART- 
MENT— 
Question re reorganization of the 

2400. 

PRINTING WORK— 
Question re direction to Municipalities in 

Ajmer-Merwara Rot to give to 
certain presses. 103. 

PRISONER(S)— 
Question re— 

Political in the Centrally adminis- 
tered area. 89, 2457-58. 

Political in the Delhi province. 
282-83. 

Release of political _— in the Centrally 
Administered Areas. 93. 

PRIVATE PRACTICE— 
Question 78 prohibition of railway  sub- 

ordinate medical officials from engaging 
in 296. 

PRIVATE PRESSE(S)— 
See “ Press(es) *’, 

PRIVY COUNCIL— 5. : 
Question re successor of Sir Shadi Lal in 

the Judicial Committee of the 

977-78. 

PROCEEDINGS— 
Questicn re— 

Making the of the meetings of the 
Bombay Port Trust open to Public 
Inspection. 794, 2545. 

Publication of the of the Legislative 
Assembly in the Information Series. 
1770-71. 

PRODUCTION— 
Question re —— and pruchase of coal by 

railways. 34. 

PRODUCTS— 
_ Question’ re money spent on exhibitions of 

dian - abroad. 1653-54. 

Question re extension given to the professor 
of Bio-Chemistry of the Indian Institute 

f Science, Bangalore. 1141-43. 
FESSOR OF BIOCHEMISTRY AND 

NUTRITION— 

Question re applications invited for the 
post of at the All-India Institute 
of Hygiene and Public Health, Calcutta. 
461-62. 

PROFIT(S)}— 
Question १९ speed of trains and ——, etc. 

of the Shahdara-Saharanpur Light Rail- 
way. 2315 

PROGRAMME ASSISTANT(S)— 

Sce “ Assistant(s) ”. 

PROGRAMME(S) , DIRECTOR(S) OF—, 
See “ Director(s) of Programmes *. 

PROHIBITION— 
Question re— 

Introduction of 
Indian labourers in Malaya. 
65. 

—— on the import of certain books into 
India, 536-39. 

PROMOTLON(S)— : 

Question 7e— 

Examination for to the post. of 

accountants in the Government of 

India Presses, ete. 2402. = 5 7 

—— and allowances of Indian sepoys 

and British soldiers. 2018-19... ik है 

०६५0१ class guards in the orad- 

abad Division of the East Indian 

Railway. 94. ee 

_ of cleaners, firemen and shunters 

on the North Western Railway. 368- 

0: = 
= of guards on the North Western 

in the interest of 
1663- 
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PROMOTION(S)—contd. ae 
Question re—contd. 

Seniority list for of stafi in the 
Mechanical Department of the East 
Indian Railway. 1335-36. 

Supersession of Indian Superintendents 
by Europeans for as Officer 
Supervisors in the Master General of 
Ordnance Branch. 997-98. 

PROPAGANDA— 
Question re German Nazi carried on 

in India. 1233-34. 

PROPERTY TAX(ES)— 
Question re non-placing of applications of 

poor persons for exemptions from 
before the Lahore Cantonment Board. 
725-26. 

PROSCRIPTION— 
Quesion re of books. 2761-62. 

PROSECUTION(S)— 
Question re criminal 

with the Barmauli 
106. 

PROTECTION— 
Question re— 
Deputation of match manufacturers ask- 

in connection 
Railway collision. 

PROVINCE(S)—contd. 
Question re—contd. 

Letter of the Madras Government about 
linguistic 0, 

Money lent to —— by way of short- 
period loans. 735. 

Relegation of a part of the Criminal In- 
vestigation Department work to the 

1228-30. 
Statement made in the House of Com- 

mons by Lord Stanley regarding the 
creation of new . 173-76. 

Uniformity in excise regulations between 
various 2003-04. 

PROVINCIAL AUTONOMY— 
Question re grant of to Chief Commis« 

sioners’ Provinces. 1990. 
PROVINCIAL BASIS— 

Question re— 
Recruitment to public services on terri- 

torial or 
Representation in the railway services 

on ——. 1086. 

PROVINCIAL EXCISE TAX(ES)— 
See “ Tax(es) ”. 

PROVINCIAL GOVERNMENT(S)— 
Question re— 

Certain functions under the Cantonment 
ing for against competition b: iously —. 
Swedish combines. 2971. pees ce पी कस ty हु 

—— of purchasers from being miszuided Re dati of about the 
by fictitious trade marks. 163-64. award of titles. 153-55. 

of the Indian Salt Industry against ions of the with re- 
import of foreign salt. 290. 

of the interests of the handloom 
weavers. 1159-60. 

to Indian industries. 1915-16. 
—— to Indian Shipping. 446. 

PROTECTIVE DULTY— 
See“ Duty(ies) ?. 

PROVIDEN? FUND— 
Question re— 

Non-admissicn of certain Non-Gazetted 

gard to Federation, 1145. 
Services of the British troops requisi- 

tioned by —— to deal with communal 
ricts. 543. 

PROVINCIAL LEGISLATURE(S)— 
Question re resolutions passed by —— 

about the establish: f 
150-53 

See also “ Legislature(s) ” 
PROVINCIAL REPRESENTATION— 

Staff to the Sterling Branch of —— on 
the East Indian Railway. 1338. 

Substitution of —— for pensions. 

PROVINCE(S)— Be Ue 
Question re— 

Appointment of Indian Civil Service 
officers as Governors of ——. 974. 

Censorship of the post of individuals in 
the 1234. 

Creation of on linguistic basis. 888. 
Establishment of a separate Andhra 
——. 920-2 

1007. 

See “ Re 
PUBLIC— 

Question re incotiveniences of the travelling 
—— on the Vizianagram-Raipur Branch 
of the Bengal Nagpur Railway. 1090. 

PUBLIC ACCOUNTS COMMITTEE— 
Allotment of a day for the discussion of 

the reports of the —— and prolonga- 
tion of sessions without giving sufficient 
notice. 2773-78. 

Report of the —— on the accounts of 
1936-37 (laid on the table), 2035- 

2218. 



INDEX 10 LEGISLATIVE 

PUBLIC HEALTH— 
Question ve application invited for the post 

of Professor of Biochemistry and Nutri- 
tion at the All-India Institute of Hygiene 
and ——, Calcutta. 461-62. 

PUBLIC INFORMATION BUREAU— 
Question re— 

Creation of a post of Assistant Informa- 
tion Officer in the 704-05. 

Creation of a post of Deputy Principal 
Informtion Officer in the 1760- 
61. 

Fillmg up of certain posts of officers in 
the 705-06. 

Muslim Newpapers on the List of the 
for the purpose or giving adver- 

tisements. 1487-88. 
Quality of Urdu translation issued for 

publicity by the : 
Reorganisation of the 254-56. 
Reorganisation of the vernacular section 

of the 706-08. 

PUBLIC INSPECTION— | 
Question re making the proceedings of the 

meetings of the Bombay Port Trust 
open to ——. 2545. 

See also “ Inspection(s) /. 

PUBLIC MEETINGS— 
See “ Meetiug(s) ”’. 

PUBLIC SERVICE COMMISSION— 
Question re centres for the Federal —— 

Examinations. 1243-47. 

PUBLIC SERVICES— 
Question re recruitment to —— on terri- 

torial or provincial basis. 1491. 

PUBLIC WORKS DEPARTMENT— 
Question 7e— 

Contracts given 
1395-96. 

Electrical establishment of the Central 
476 

by the Central ——. 

Work-charge establishment of the Cen- 

tral . 476. 

PUBLICATION(S)— 

Motion for Adjournment re of the 
Report of the ‘Tariff Board on Sugar 
Tndustiry. 196-98. 

Question re price of the on the results 
of the activities of the Archwological 

' Survey. 1924-25. 

PUBLICITY OFFICER(S)— 

Question re note regarding Kansona. Heal- 

ing Tank issued by the ——, Bengal 
Nagpur Railway. 1803. 

ee eae 
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PUNISHMENT— 
Question re —— of Officers for dishonesty 

and corruption on railways. 25. 

PUNJAB= 
Question re— 

House scavenging” service in ¢anton- 
ments of the —— and the North-West 
Fron Provirice. 1209. 

Reduction in railway freight on cotton 
Se, from the to Cawnpore. 823-25. 

PUNJAB EXPRESS 
Question re provision of additional inter- 

mediate class compartments in the 
between Howrah and Lahore. 639-40. 

PUNJAB MAIL— 
Question re— 

Accident to the near Muthroopur 
on the Hast Indian Railway. 548, 
807-08. 

Derailment of the between Muthroo- 
pur and Shankarpur on the East 
Indian Railway. 8-9. 

Derailment of the —— engine near Ma- 
dhupur. 2-4. 

See also “ Mails)”. 

PURCHASE— 
Question re— 

gape and —— of coal by railways. 

Request by Japan for credit facilities on 
cotton —— from India. 1913. 

PURCHASER(S)— 
Question re protection of —— from being 

misguided by fictitious trade marks. 
163-64. 

PURI— 
Question re adoption of certain precau- 

tions by Railways against Cholera pre- 
yailing ati ——. 18. 

g 

QUALIFICATION(S)— 
Questions re and salaries of the: Pro- 

fessors of Bengali and English im the 
Dethi University. 104. 

QUARANTINE— 
Question re— 2४) 

Fee charged and medical inspection of 

Haj pilgrims at Kamaran + Sta- 

tion. , 157-59. 

Staff kept at Kamaran for—— pur- 

‘poses. 2685. 
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QUARTER(S) 
Question re— 

Allotment of ——to the staff in the 
Engineer-in-Chief’ Branch. 1011- 
12. 

Demand for daftries’ —— in New Delhi. 
1153-54. ; 5 

Denial of rent-freé-—— to certain tem- 
porary employees on the North Wes- 
tern Railway. 1306-07 * 

Proyision of ——for the staff of the 
Railway Clearing Accounts Office. 
1332-33. 

and educational facilities for em- 
ployees of the Government of India 
Presses. 2398. 

for destitute widows and orphans 
of the Quetta earthquake disaster. 
647-48. 

Salary of railway clerks at Chittagong 
and scanty accommodation in ——. 
1299-1300. 

Water meter 
x Delhi, 102. 

QUEEN’S GARDENS.— 
Motion for Adjournment re demolished 

Siva Templeinthe —— of Delhi. 1347- 
52. 

Question re demolition of the temple of 
Shankar Mahadeo in the Delhi. 
1240-41. 

QUESTION(S)— 
Motion for Adjournment re Government's 
oe to answer certain——. 386- 
89. 

Question re— 
Answers to put by the Members of 

the Legislative Assembly. 453. 
Answers to startin the Legis- 

~ lative Assembly. 452-453. 
-———and answer in the House of Com- 

mons about the amendment of the 
Government of India Act. 2370. 

Statement by the Honourable the Finance 
-Member re the deletion of a reply to a 
supplementary 924. 

QUETTA— 
Question re— 

Earthquake shecks and buildings in 
353-54. 

rents for in New 

है प18: 

QUININE— 
Question re money being spent on Malarial 

problems and free distribution of 
andcinchona. 436. 

QUOTA— 
Question re failure to increase Muslim 

in certain appointments on the East 
Indian Railway. 2543. 

R 

RACIAL DISCRIMINATION— 

Question re— 
against Indians on 

Africa. 2373-74. 
—— in charging rents from refreshment 

Railways in 

room contractors on railways. 2538- 
39. 

—in the Mechanical Transport De- 
partment. 1226-27. 

RADIO(S)— 
Question re— 

Advisory Co of Broadcasti 
Stations and manufacture of cheap 

sets. 1311-14. 
Complaints against ——- Service 

India. 20-21. 
Creation of two new posts in the All- 

India ——.  1547-: 
Enquiry into the affairs of the All-India 

. 19-20. 
Import duty on ——. sets. 1005. 
Policy of the All-India —— towards 

Janguage question. 1574-75. 
Position between Indian States and the 
Government of India regarding radio 
licences and duties on 
instruments, ete. 1089-90. 

—licensees and manufacture of cheap 
sets in India. 1550-52. 

RAFIUDDIN AHMAD SIDDIQUEE, 
SHATKH— 
Oath of Office. 

RAHMAN, LIEUT:COLONEL, 
Motor Vehicles Bill— 

Considertaion of —— clause 7. 1380. 
‘The second schedule. 2598. 

Resolution re— 

in 

MA— 

Preparation of plans and estimates by Appoi of an enquiry committee 
contractors cf buildings in’ ——. for the Broadcasting Department. 
286-87. 306-09. 

Quarters for destitute widows and Implementing the recommenda- 
orphans of the earthquake dis- tion of the Indian Sandhurst Commit- 
aster. 647-48. tee. 1506-09, 1516. a 
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aes RAILWAY(S)—contd. 
pee Bengl १; i 

on Bannu. 1326-28. ca ie 
on Bannu and other British Indian R th 

territories. 1074.76. अत of the —— Labour Union. 

RAIL(S)— Recovery through Salary Bills for 
Question re metaliled roads in India and 

road competition, 798-99. 
RAILWAY(S)— 

Assam Bengal— 
Question re— 

Aceident between 
Lailahing on the 

Affairs of the 8. 
Contracts of the . 2304-05. 
Earnings and contracts, ete., of 

1301-02. 
Flood level gauges put up on 

Kulaura-Sylhet branch of the 
1949. 

Judging of the work of the Travelling 
Ticket Examiners on the हर 
1800-01. 

Permission to third and intermediate 
class passengers to break journey on 
the 1581-82. 

Persons and cattle run over by the 
trains in the Surma Valley. 

Langchaliet and 
102. 

Death Benefit Fund of the 
Railway Labour Union. 1577. 

Uncovered and low platform at certain 
stations on the and Madras 
and Southern Mabratta 2307 

8. 

Bombay, Baroda and Central India— 

Question re— 
Attempt to derail a train on the 

650. 
Leave without pay granted to the 

menial staff on the §29-30. 
Non-grant of leave to the traffic staff 

on the » $28-29, 
Non-observation of the Hours of 

Employment Regulations on the 
829 

Rest to Station Masters on the Agra- 
Biana Section of the ——. 829. 

Suggestions for reduction of rates on 
the Great Indian Peninsula and 

1056-58. ला 02 0 
Through booking with Shillong out-| Company-Managed— 

agency of the ——. 1055-56. Question re— 
Bengal and North Western— Apprentices recruitedin the Engineer- 

Question re— ing and Loco Departments of the 
Accident on the ——. 1554-55. . 
Breaches b Pi and Su- Government's control over the fixation 

paul on the 835, 2316-17. of freights on —. $3 
Running train robberies committed Purchase of stores by the ——. 1065- 

against women on the and 67, 2282-83 
expenditure on. Railway Police. Settlement of disputes of freight rates 
836. between ——and the Mercantile 

ड़ ion, of railwa; icati ity. 646. 7 
due to flood on the 2558. Use of XB engines on the ——. 1321- 

Bengal Nagpur— 22. ४ 
Question re— Dibra Sadiya— 

Saturdays. 1576-77. UE ee 
Higher fares charged for short dis- 

tances on the and Madras - and 
Southern Mahratta 47 2309. 

Inconveniences of the travelling public 
on the Vizianagram-Raipur Branch 
of the 

Note regarding Kansona Healing 
Tank issued by the Publicity Officer, 

1303. 
Overcrowding in the local suburban 

trains to Calcutta on the ——. 1566, 

Accident from a shunting engitie at 
Amlaputti on the ——. 10: 

Accidents on the ——and absence of 

fencing. 100. z 
Petiti warding the tion of 

fences on the 2551-53. 

East Indian— 
Question re— 

Accident to Punjab Mail near Muth- 
roopur station’ on the ——.” 548. 
807-08. ~~ 
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RAILWAY(S)—conid. 
East Indian—conid. 

Question re—contd. 

Appointment of tracers and draughts- 
men in the Howrah Division of the 

1848-49. 
Branch lines with two classes on the 

1546-47. 
Breaches due to foods in the line 

in Murshidabad District. 745-46, 
2291-92. 

Certain appointments monopolised by 
Hindus on the 1573. 

Certain” employees of the —— found 
surplus during the economy cam- 
paign. 2277-78, 

Classification of certain subordinate 
supervisory staff as mechanically 
trained hands on the 827. 

Classification of journeymen on the 
——in the Seniority list. 101. 

Communal composition of clerks in 
certain Departments of the - 
1573-74. 

Compensation paid by the to the 
Howrah Sheakhala Light Railway. 
1571. : 

Criterion of efficiency and inefficiency 
applicable to teachers in the 
schools. 100, 1341-42. 

Curtailment of free pass concession of 
workmen on the ——. 85. 

Derailment of the Punjab Mail be- 
tween Muthroopur and Shankarpur 
on the 8-9. 

Difference in fares on return tickets 
between two alternative routes. on 
the East Indian and North Western 

2299-2300. 
Duties and powers of Divisional 

Superintendents and their Assis- 
-_ tants on the —_. 1338. 
~ Employees entitled to gratuity on the 

. 840. 

Enquiry offices at Benares Canton- 
ment and other stations on the ——. 
1084-85. 

Failure to increase Muslim quota in 
certain appointments on the . 
2548. 3 

Fitting of speedometers in certain 
trains on the 1821-23. 

Grievances of “FF”? class Assistant 
Station Masters on the. 94. 
95. 

Muslims appointed to inferior services 
on the ——, 2544-45. 

RAILWAY (S)—contd. 
East Indian—coneld. 

Question re—coneld. 

Non-admission of certain Non-Gazet- 
ted Staff to the Sterling Branch of 
Provident Fund on the 

Non-grant of vending contracts on the 
to Biharis. ~ 1086-87. 

Posting of Muslim officers to the 
Howrah Division -of the —. 
1572-73. 

Promotion of “©” class guards in the 
Moradabad Division of the हि 
94. 

Recruitment and transfer of Muslim 
clerks in the Howrah Division of 
the . 1849. 

Recruitment of apprentices for train- 
ing as Permanent Way Inspectors, 
ete., in the Howrah Division of the 

«5 1083. 
Seniority list for promotion of staff in 

the Mechanical Department of the 
1335-36. 

Seniority of the Ticket Checking 
Branch of the Howrah Division, 
——, 2543-44. 

Speed of XB engines on the ——. 
1545-46, 

Staff in certain offices on the ——. 
2279. 

Staff recruited in the Head Office, न 
2279. 

Types of engines in use on the ——, 
1320-21. 

Vacancies of ticket collectors in the 
Howrah Division of the ——. 
1849. 

Eastern Bengal— 
Question re— 

Reconstruction of the Aie Bridge on 
the + 1582. 

Subsidy to and employment of Assa- 
mese on the ——. 40-41. 

Great Indian Peninsula— 
Question re— 

Contract for the supply of power to 
the ——. 830-31. 

Representation for the reduction of 
fares and issue of return tickets 
between certain stations on the 

794.95. 
Suggestions for reduction of rates on 
the —— and Bombay, Baroda and 
Central India Railways. 105. 

‘a
 

ae
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RAILWAY(S)—contd | 
॥ Howrah Sheakhala Light— 

Question re compensation paid by- the 
Hast Indian Railway to the —.| 
1571, 

Larkhana-Jacobabad Light— 
Question re— 

Capital at charge on the 1838- | 
39 | 

Proposal to dismantle the Line. | 
1839. 

Madras and Southern Mahratta— 
Question re 

Higher fares charged for short dis- 
tances on the Bengal Nagpur and 

2809 
Uncovered and low platforms at 

certain stations on the Bengal 
Nagpur and 2307-08. 

. Mail Question re work done by the 
Service Section. 617. 

North Western— 
Question re— 

Absence of Muslim officers in the 
Electrical Branch of the 
2277. 

Alteration in the birth dates of em- 
ployees on the 1304-06. 

Alteration in the dates of birth of 
employees on the 817-18. 

Amalgamation of certain grades of 
clerks on the 1336-37. 

Breakdown of the engine on the Shei- 
khupura-Nenkana Sahib Branch of 
the . 1835-36. 

Collision of Special Mela Trains at 
Kalat Railway Station, ——. 101. 

Condonation in breaks of service 
caused-during the strike on the 
818-19, 1949. 

Contract for “ Export Scrap ” entered 
into with a Japanese firm by the 

6828-30. 
Contract of the with Messrs. 

Wheeler and Company. 621-23, 
1335. 

Denial of rent-free quarters to certain 
temporary employees on the 
1306-07. 

Difference in fares on return tickets 
between two alternative routes on 
the Hast Indian and North Western 
Railways. 2299-2300. 

Distinction between literate and illi- 
terate cleaners and firemen on the 

RAILWAY(S)—conid. 

North Western—conid. 
Question re—conid. 

Guards on the 1559-60. 

Hardships of Indian drivers on the 
8 

Tnadequate arrangement for supply- 
ing water to Muslims on the —. 
1330-31 

Indebtedness of Angio-Indian and 
European employees on the 
1560. 

Memorials from Assistant Station Mas- 
ters on the-——. 1562 

Permission to trade unions on the 
to carry on their lawful activities. 
2540-41. 

Posts of drivers held in abeyance on 
the 821-22 

Promotions of cleaners, firemen and 
shunters on the 368-70. 

Promotion of guards on the 
819. 

Scales of pay given to retrenched em- 
ployees on re-appointment on the 

3 
Station. dlerks of the 

71. 
Van Porters in the Delhi Division of 

the 

1070- 

Question re— 
Abolition of first class compartments 

on 343-45. 
Action on problems of incivility on 

647. 
Adoption of certain precautions by 
——against Cholera prevailing at Puri. 
18. 

Air-conditioned carriages on ——. 
98, 631-33, 1557-58. 

Application of Hours of Work Conven- 
tion to 623-24. 

Beggar nuisance on ——. 791- 
93. 

Bogie carriages on —— . 91-93. 
Capital outlay and maintenance costs 

of first class carriages on ——. 1322- 
24. 

Carriages of different classes on ——. 
1329-30. 

Carriage of motor cars, accessories and 
motor spirit by 2557 

Carriage of motor spirits by ——. 
2551 

Certain complaints against — ——. 
2312. 
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RAILWAY(S)—contd. 

Question re—conid. 
Charging of rents from European and 

Indian Refreshment Rooms on ——. 
2546. 

Olosing of certain branch lines of —— 
and contemplated taxon crude oil. 
1053-55. 

Communal composition of apprentices 
taken for training in the workshops of 
certain 95. 

Concessions allowed by 
Urs of Khawaja Sahib at 
830. 

Concessions to Government Servants 
on——. 2547-49. 

during the 
Ajmer. 

RAILWAY(S)—contd. 

Question re—coneld. 

Liquidation of sterling debt of —— 
2471-72, 

Loss to due to competition with 
buses. 352-53. 

Measures to check tampering with —— 
permanent way. 806-07 

Officers punished for dishonesty and 
corruption on —— — 25 

Passenger associations on 
10 

2309- 

Persons imported from foreign countries 
for service on 1851- 
52. 

Powers of the Railway Board in respect 
Consideration of the penalty of reduc- of in India in certain matters. 

tion as a fine on « 1339. ~ 2302. 
Control of tablishment of} Production and purchase of coal by ——. 
——. 1324-26. 34. 

_ Delay in refund of claims for overcharges Proposal to connect British India with 
on 1845-46. the Mysore State by 1076. 

Dependants of staff entitled to free pass- Provision of fans in third class compart- 
es on 1067-68. ments on 345-46, 1544-45, 

Dining cars attached. to trains. 2539-40. 
2306-07 Provision of third class waiting rooms for 

Earnings of the higher classes and the ladies on —— . 363-65. 
class on —— ._ 2301-02 Racial discrimination against Indians 

Enquiry under certain rules on —— . 
1339. 

Expenditure incurred by ——— and 
Posts and Telegraphs, ete., in connec- 
tion with the Congress Session at 
Haripura. 651-52. 

Freight charged by for the Burma 
il Company’s petrol. 1558. 

Functions of the Audit of 
12. 

“Go as you please tickets”? on —— . 
1565. 

Grant of certain privileges and conces- 
sions on —— to students of Arabic 
Institutions. 638. 

Grievances of gangmen working on the 
between Barkakhana and Gomo. 

8il- 

25637 
Indianisation of superior posts on 

2270-72. 
Introduction of fair wages clause in 

contracts entered into by ——. 
627-28. 

Issue of return tickets at concessional 
rates to Haj pilgrims on. ——. 
6840-41, 648-49. 

Kidnapping of 
26. 

children on... ——. 

on —— in Africa. 2373-74. 
Racial discrimination in charging rents 

from refreshment room conti 
on 2538-39 

collecting taxes from passengers 
and goods for Local Bodies. 354-57. 

Rents charged from catering licenses 
on . 814-16, 

Responsibility for accounts and audit of 

Restoration of the old pass rules on 
1069. 

Revision of the Free Pass Rules on ——. 
1831-35, 2546. 

Running of refreshment rooms and res- 
taurant cars by 

Selection Boards’ for selecting candi- 
dates for appointments. 2305- 
06. 

Separate third class waiting rooms for 
ladies on 22-24, 

Standardisation of conditions of service 
on 

Types of engines in use on ——. 1319- 
20, 

Unions on 2813 
Upper subordinates promoted to lower 

gazetted service on 9. 
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RAILWAY(S)—conid. 
Shahdara-Saharanpur Light— 

Question 7e— 
Exemption of the —— from the opera- 

tion of section 62 of the Indian Rail- 
ways Act. 107. 

Revenue derived from the sale produce 
of trees and cultivated area on the 

1339, 2772-73. 
Speed of trains and profits, ete., of the 

9315 

Third and intermediate class seats on 
the —— . 106. 

South Indian— 
Question re— 

Rates for passengers and goods trans- 
port on the 1563-65. 

Train disaster at Ayyalur, 
2296-97. 

State— 
Question re— 
Appointment of Indians as Agents and 

Deputy Agents on —— . 34-35. 
Change in the designation of Agents of 

644-45, 
Changes in the third class passenger 

tariff of ——. 1062-65. 
Classification of employees perform- 

ing clerical work as menial servants 
on ——. 90. 

Communal representation in service 
on——. 106. 

Conductor Guards on —— . 107. 
. iestalla Contract for the running of bi 

826-27. 
Expenditure on advertisements by 

84. 
Grant of passes to certain dependants 

of employées'on —— - 1069-70. 
Importation of non-Indian supervi- 

sory stafi for the mechanical work- 
shops of State-managed 812- 
14. 

Introduction of recruitment system 
through Labour reaux for the 
subordinate and menial staff on >> 
380-81. 

Non-gazetted ‘staff failing in eye-sight 
test or 340. 

Officiating allowance paid to non- 
gazetted staff on the 1241. 

Pay of sorters on and in Postal 
Department. 89-90. 

Persons in the Loco. and Traffie De- 
partments on degraded to lower 
grades and nion-grant of ‘grade “m= 

Z crease to certain drivers and guards. 

743. 

RAILWAY(S)—coneld. 
State—contd. 

Question re—contd. 

Petitions from non-gazetted staff on’ 
1340. 

Procedure for obtaining information 
of matters of detailed administra- 
tion within the competence of 
General Managers of 2314, 

Provision of fans in third and inter- 
mediate class compartments ~ on 

Recording of decisions in writing on 
appeals of subordinate staff on 

2315-16. 

Reduction of the prices of foodstuffs, 
ete., on. 1541-48. _ 

Refreshment cars on 

‘744, 1329. 

Refreshment rooms and restaurant 
cars on 566-67. 

Selection posts and grades in each 
cadre on ——. 1839-40, 2813. 

Seniority in a grade or class of non- 

gazetted staff on —— - 107. 

Staff considered surplus on ——. 

2312. 
Trade Unions on —— - 

RAILWAY ACCIDENT(S)— 

Question re— 

Loss of lives in ——— and compensation 

paid to the families of victims. 

9-11. 

5-6, 

2405. 

11-14, 24-25. 
See also under + Accident(s)”- 

RAILWAY ADMINISTRATION(S)— 

Question re notification es गला 

gation of the powers of —— to gazetted 

staff. 1341. 

RAILWAY BOARD— 

Question re— 

Appointment of an Indian to the ——. 

1592-53. 
४: 

Disregard of the requirements of Sind 

by the 1839. 2 = 

Powers of the in respect of Rail- 

ways in India in certain matters. 

2302. . 3 ८ 

RAILWAY 800&581&1,/8)-- 

| See™ Bookstali(s)"-—- 

|RATLWAY CLEARING; ACCOUNTS 
OFFICE— ee : है 

Question 7867 «| 

Tnadequate staff in the i 

2772: 

4331-32, 

2 SS 7 पे 



186 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

RAILWAY CLEARING 
OFFICE—conid. 
Question re—contd. 

Provision of quarters for the staff of the 

Representation. जात by the staff 
of the 1332. 

RAILWAY CLERK(S)— 
See “ Clerk(s).” 

RAILWAY COLLIBRY(EB! 
Question re 22 

RAILWAY COLLISION— 
Question re— 

Criminal prosecution in connection 
with the Barmauli 106. 

—— at Hardwar during the Kumbha 
Mela. 38-39. 

RAILWAY COMMUNICATION(S)— 
Question re suspension of —— due to 

flood on the Bengal and North West- 
ern Railway. 2558. 

RAILWAY COMPARMTENT(S)— 
See “ Compartment(s).” 

RAILWAY CONCESSION(S)— 
See “ Concession(s).” 

RAILWAY CONTRACT(S)— 
Question re fair wages clauses introduced 
iIn—— .-_ 1561-62: 

RAILWAY EMBANKMENT(S)— 
See * Embankment(s),” 

RAILWAY EMPLOY EE(S)— 
See “ Employee(s).”” 

RAILWAY ENGINEERING— 
Question re training of Tndian students 

in Railway Engineering. 1846-48, 
RAILWAY EXPENDITURE— 

See “ Expenditure.” 

/9)--- 

RAILWAY FARE(S)— 
See “ Bare(s).” 

RAILWAY FREIGHT(S)— 
Question re reduction in —— on cotton 
om the Punjab to Cawnpore. 823- 

RAILWAY FREIGHT(S)— 
See also under “ Freight(s),” 
ee INCOME— 

juestion re from the sessi 
ae National Congress at nan 

See also under “ Income ”. 
RAILWAY LABOUR— 

Question re clerks and labour inspectors under the Supervisor of 2403. 

ACCOUNTS | RAILWAY LINE(S)— 
Question re— 

Accidents due to lack of wire-fencing 
along the-——in Allahabad City. 
103-04. 

Certain 
Construction 

be' 

in Sind, . 1837-38. 
of a broad gauge line 

Larkana and Jacobabad. 

Continuation of the ——from Dodapur 
to Jacobabad.- 1319. 

Opening of between. 
line and Kalagarh. — 37. 

Report of the enquiry into the accident 

iSashipur 

in the Trichinopoly-Shencottah ——, 

2545. 
Representations for laying certain new 

1579-80. 
Uneconomice working of 1852-54. 

Statements laid on the table re net earnings 
of certain newly constructed ——, I14- 
19. 

RAILWAY (LOCAL AUTHORITIES’ 
TAXATION) BILL— 

See “ Bill(s)”. 

RAILWAY MAIL SERVICE— 
Question re grievances of the Postal and 

Staff at Delhi. 808-11. 

RAILWAY MAIL SERVICH UNION— 
See ‘* Union(s) **. 

RAILWAY PASS(ES)— 
Question re held by Members of the 

Central and Provincial Legislatures. 
2561. 

RAILWAY PASSENGER(S)— 
See ‘* Passenger(s) 7. 

RAILWAY PLATFORM(S)— 
Question ve beggars, etc., on——. 

RAILWAY POLICE— 
See “ Police”. 
RAILWAY POWER HOUSE— 

96-98. 

Question re generating cost of the —— at 
Kalka. 99. 

RAILWAY RATES— 
See “ Rate(s)”’. 

RAILWAY REFRESHMENT ROOM(S)— 
Sce “ Refreshment Room(s)”. 

RAILWAY RETURN(S)— 
Question re and customs returns 

and retrenchment in expenditure. 
1745-48, 

RAILWAY SCHOOL(S)— 
See ‘ School(s) ”’. 
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RAILWAY SERVICH(S)— RAMZAN— 

Question re— 
Provincial or territorial representation 

in the 1085-86. 
Representation in the on provin- 

cial basis. 1086. 

RAILWAY STAFF— 

Question re— 
Procedure to find out the efficiency of 

25 
Prices of fruits at———, 28-26. 

RAILWAY STATION— 
Question re— 

Alleged misbehaviour of British soldiers 
at the Jubbulpore — 545-46. 

Collision of Special Mela Trains at 
Western Railway. 

101 
Complaints of platform porters working 

on the Delhi 2403-04. 
Lack of arrangement for water supply 

at Bezwada 1858-60. 
Partitioning of third class sheds on —— 

for the exclusive use of women, 
1843. 

Provision of better accommodation for 
third class passengers at Cocanada 

. 1568 
Provision of cool drinking water at 

2269-70. 
Provision of drinking water in summer 

at Bezwada 1566-67. 
Sub-letting of contracts at Delhi —. 

2313-1 
RAILWAY SUBORDINATE MEDICAL 
OFFICIALS— 

See “ Medical Official(s) ’”. 

RAILWAY TRAIN(S)— 
Question re— 

Attaching of refreshment cars to——. 
1555-57. 

robberies. 83. 

RAJPUT(S)— 
Question ve stoppage of enlistment of 

Garhwali to Royal Garhwal 
Rifles. 2466. 

RAMAYAN PRASAD, MR.— 
Question re— 

Non-appointment of Biharis as Divi- 
sional Accountants in Bihar. 1490 
2562. 

Shifting of the Accountant General’s 
office from Ranchi to Patna. 2029 

Want of an intermediate class waiting 
room at Dinapore. 2306. 

Question re. declaration of Id-w2e-Zuha 
and Last Friday of as holidays for 
Muslims in the workshops at Jamalpur. 
639. 

RANCHI— 

Question re— 

Joint Lae Conference held at—, 
1946. 

mental hospital. 1242-43. 
Shifting of the Accountant General’s 

office from to Patna. 2029. 
Transfer of Palamau District to the —— 

Postal Division, 2554. 

RANGA, PROF. N. G— 
Employers’ Liability Bill— 

Consideration of clauses. 
18. 

Employment of Children Bill— 
* Consideration of Clauses. 2806, 2810, 

2811. 
Motion to pass. 2818-14, 

Indian Emigration (Amendment) Bill— 
Motion to consider. 2650-54, 2655. 
Consideration of clauses. 2665-66. 

Motion for Adjournment re— 
Appointment ofa non-Indian as Superin- 

tendent of Insurance. 128. 
Condition of Indians in Burma. 

1635. 
Motion re report by the Honourable Sir 

John Thom on the cause of the rail- 
way accident’ near Bihta. 423. 

Motor Vehicles Bill— 
Consideration of— 

2816, 2817- 

1627, 

Clause. 7. 1427-28. 
Clause 15, 1441-42, 1453. 

Clause 41. 1710-11, 1717-18. 
Clause 42. 1879-80, 1881-84. 
Clause 64. 2412. 
Clanse 66. 2429-30. 
Clause 95. 2446. 
The First Schedule. 2591, 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Committee. 

1967. 
Prevention of Cruslty to Animals (Amend- 
ment) Bill— 
Motion to consider. 2707-09, 2712. 
Consideration of clauses. 2735, 2782-83, 

2797. 
Question re— 

Abolition of clerical posts and creation of 
officers’ postsin the Master General of 
Ordnance Branch. 998-99. 
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RANGA, PROF. N. G.—contd. 

Question re—contd. 

Amalgamation of Ajmer-Merwara with 
the United Provinces. 2482-83. 

Assessment of income-tax and super-tax 
from non-resident persons and 
companies. 737. 

Censorship of theletters addressed” to 
Swami Sahajanand Saraswati, 
President of the All-India Kisan Sabha. 
2485. 

Gertain suggestions made by Mr. M. P. 
Gandhi in the Indian Cotton Textile 
Industry Annual. . 1929, 1931. 

Collections of statistics cf unemployment 
in Industries: 180. 

Complaints of platform porters working 
on the Delhi Railway Station. 2403- 
04, 

Difference in fareson return tickets 
between two alternative routes on the 
East Indian and North Western Rail- 
ways. 2299-2300. 

Grievances of the workers of the Calcutta 
Mint. 2404, 2759. 

Holding of his court by the Commissioner, 
Ajmer-Merwara, at his residence. 
2483-84. 

Thi i of  reeruitm: system 
through Labour Bureaux for the subor- 
dinate and menial siaff on State- 
managed Railways. 380-81. 

Mr. Irwin’s report regarding the Istim- 
rardari area. 2482. 

Recruitment of skilled workmén in the 
event of war. _ 2032-33. 

Report on the Economic Census of India 
477-78. 

Representation regarding imposition of 
an import duty onraweotton: 1931, 
1932. 

Slump in cotton trade. 2405. 
Supersession of Indian Superintendents 

by Europeans for promotion as Officer 
Supervisors in the Master General of 
Ordnaneé Branch. 997-98. 

Trade Unions on State Railways. 2405. 
Working in the manganese mines in the 

Central Provinces and in the _Khewra 
Mines. 180 

Question (Supplementary) re— 
Abolition of the Western Command 

2012 

RANGA, PROF. N. G.—conid. 
Question (Supplementary) re—contd. 

] 

Accident to the Punjab Mail near Muth- 
roopur on the Hast Indian Railway. 
808. 

Agreement between the Central Govern- 
mentand the Sind Government about 
Sukkur barrage. 1232. 

Air-conditioned carriages on Railways. 
1557-58. 

Allotment of more non-official days for 
Bills in the Legislative Assembly. 
453-55. 

Application of Hours of Work Convention 
to Railways. 623. 

Applications invited for the post of Profes- 
sor of Biochemistry and Nutrition at 
the All-India Institute of Hygiene and 
Public Health, Calcutta. 461-62. 

Appointment of Agents in Hast Africa 
and Fiji. 1134. 

Appointment of Mr. John Sargent as the 
Educational Commissioner with the 
Government of India. 901, 902. 

Areas of military groundsin Bihar. 2019. 
Arrangements for the creation of a pool 

of Finance Officers. 272. 
Attaching ofrefreshment cars to railway 

trains. 1556. 
Audit of the accounts of the Indian Insti- 

tute of Science, Bangalore. 2397. 
Breaches of the Labour Regulation of the 

Indian Railways Act. 1918. 
Certain information in respect of the 

training of Indians in certain 
Military Colleges. 263, 264. 

Cess levied on soft coke. 1651. 
Concession in postage rates on news- 

-papers.- 1842. 
Concessions in railway fares to certain 

military officers. 1756. 

Conditions of Indian labourers in 
Jamaica. 1149, 1150. 

Consideration of the Resolution re 
consulting the Legislative- Assembly 
on Trade ents. 883. 

Contract of the North Western Railway 
pens Messrs. Wheeler and Company. 

3. 

Control of accounts establishment of 
Railways. 1325, 1326. 

Cotton carried by road from the Central 
Provinces and Berar to Bombay. 825. 

Countries with Consuls or Trade Commis- 
~ sioners appointed by the Gov 

of India. 913. i 
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RANGA, PROF. N. G.—contd 
Question (8 e—contd. (Supp! itary) 

Creation of a post of Secretary to His 
Excellency the Governor General. 27- 

Creation of provinces on linguistic basis. 
Ss. 

Demand of Indians in British Guiana. 
2366. 2367. 

Deputation representing cocoanut inter- 
ests from Travancore. 458-59, 884. 

Development of the Air Station at 
Jiwani. 637. 

Distress of returned emigrants from 
British Guiana. 1935. 

Earnings and contracts, etc., of the Assam- 
Bengal Railway. 1302. 

Effect of the enhanced excise duty on 
the sugar industry. 701. 

Effect of the Sino-Japanese War on the 
foreign trade of India. 880. 
hange ratio. 268, 1221, 1222. 

Fitting of speedometers in certain trains 
on the Hast Indian Railway. 1822. 

Formation of a separate Andhra Province. 
2396. 

Formation ofseparate Andhra, Karnataka 
and Malabar Provinces. 2387. 

Freight charged by railways for the Burma 
Oil Company’s petrol. 1558. 

Government contro! over the Imperial 
Bank of India. 2012-13 

Government — interference in price 
rigging. 1156. 

Grievances of the Postal and Railway Mail 
Service staff at Delhi. 810, 811. ; 

Help to the handloom industry. 882. 
Hizher fares charged for short distances 

on the Bengal Nagpur-and Madras | 
and Southern Mahratta Railways. 
2309. 

Import of foreign cotton in India. 
2379. 

Inclusion of “certain villages’ in the 
Fatehgarh Cantonment. 1472. 

Inconyeniences of railway passengers. 
1861. 

Increase in the import of foreign cotton. 
449-50. : 

Indian raw cotton taken by Lancashire 
and Japan. 1131. 

bsidit bounti 

RANGA, PROF. N. G.—contd. 
Question (Supplementary) re—conid. 

Introduction of prohibition in the in- 
terest of Indian labourers in Malaya. 
1664. 

Labour contract of the Calcutta Port 
Trust. 1081 

Lack cf arrangement for water supply 
at Bezwada Railway Station. 1860. 

Legislation for maternity benefits to 
women workers. 1415. 

Legislation to prevent the counter- 
feiting of trade mark or using false 
trade description 1647. 

Life of the Legislative Assembly. 2682. 
Lloyd Barrage debt due from Sind. 

1748-49. 

Lotteries authorised by Government. 
262 

Manufacture of ३७००४); in. India, 
1830. 

Manufacture of mills powder in India. 
2389. 

Marks for viva voce examination for the 
Indian Civil Service, ete. 2027. 

Members of the scheduled castes em- 
ployed under the Government of 
India. 279. 

Negotiations for a trade agreement 
between India and Ceylon. 1914. 

Non-representation of Indians on the 
British Guiana Labour Disputes Com- 
mission. 1921. 

Opening of new post offices in rural 
-areas. 1840. $ 

Personnel of the Tariff Board on textile 
industry. 2684. 

Persons arrested in and externed from 
Dethi for political reasons. 2009. 

Persons imported from foreign countries 
for service on the railways. 1852. 

Position of Indian labour in Malaya, 
895. 

Position with regard to Indians in 
Burma. 1941, 1942. 

Price of the publication on the results 
of the activities of the Archwological 
Survey. 1925. 

Proceeds of the sale of gold consumed 
2470. Industries receiving or 

from the Central Government. 465- 
66. 

Introduction of fair wages clause in 
contracts entered into by Railways. 
627. 

Professional tax imposed on the inhabi- 
tants of the Dalhousie Cantonment. 
1473. 

Prohibition on the import of certain 
books into India. 536-39. 
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RANGA, PROF N. G.—conid. 
Question (Supplementary) re—contd. 

Proposal to lower the age-limit for 
recruitment to Government service. 
1671. 

Protection of the interests of the hand- 
loom weavers. 1160. 

Provision of additional intermediate 
class ‘compartments in the Punjab 
Express between Howrah and Lahore. 
640. 

Provision of medical and educational 
facilities in the Muttra Cantonment. 
1474. 

Purchase of stores for the Defence 
Services. 1754. 

Railway and customs returns and 
retrenchment in expenditure. 

Rates for books charged by Messrs. 
Wheeler and Company at railway 
bookstalls, 625. 

Rate of return from circulation of silver 
rupes. 1759: 

Recent events in Pondicherry. 1311. 
Recognition of the Bengal Nagpur 

Railway Labour Union. 1576. 

Reduction in railway freight on cotton 
from the Punjab to Cawnpore. 823-25. 

Reduction in the wages of Indian la- 
bourer in Malaya. 891. 

Refreshment cars on State Railways. 5. 
Refusal to grant excise duty on 

petrol and kerosene oil to Assam. 
2013. 

Registration of pap 1841, 
1842. 

Regulations applicable to trade unions. 
1648. 

Report about migration of Indian 
Jabour into Ceylon. 1646. 

Report of the non-official Delegation 
on the trade talks in Simla. 835. 

Report of the United Provinces and 
Bihar Governments’ Joint Power 
Alcohol Committee. 1673. 

Report on the financial conditions of 
Coorg. 2474. 

Reports on the financial working of 
the Burma Oil Company. 1154. 

Representation from certain Univer- 
sities urging change in the method of 
recruitment to the Indian Civil 
Service. 1218. 

Resolutions passed at the ti 

RANGA, PROF. N. G.—conid. 
_ Question (Su pplementary) re—conid. 

Restrictions and. contitions imposed on 
foreign nationals in India. 1684. 

Revised pension rules for inferior 
Servants in the Posts and Telegraphs 
Department. 700. 

Rupee coins, token moneys and currency 
notes in circulation in India and 
bullion kept in reserve. 280. 

Sch for the registration of dock 
labour. , 1917, 1918. 

Serutiny of the work of the Mines 
Department. 2364. 

Separate third class waiting rooms for 
ladies on railways. 23. 

Sickness Insurance Convention. 1657. 
Taking down of the names and addresses 

of passengers coming up to Simla at 
Tara Devi. 1084. 

Training of Indian students in Railway 
Engineéring. 1847. 

Uncovered and low platforms at certain 
stations on the Bengal Nagpur and 
Madras and Southern Mahratta Rail- 
ways. 2308. 

Uneconomie working of railway lines. 
1854. 

Use of speedometers in engines, 643. 
Resolution re financial control of  mili- 

tary expenditure. 2318, 2321-24, 
RANGOON— 

Question re disposal of traffic on the 
wireless working on phones. 743. 

RANIKHET— 
Question re— 

Placing of an Indian-owned restaurant 
in Cantonment bazar out of 
bounds for Indians. 291. 

Removal of a vegetable and fruit shop 
by the Cantonment Authorities at 
——. 290-91, 

RAO, MR. M. THIRUMALA— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate, 
689-93. ‘ 

Motion for Adjournment re— 
Appointment of a non-Indian as 

Superintendent of 1; 125- 
27. 

Condition of Indians in Burma. 1634- 
36. 

Motor ‘Vehicles Bill— 
Moti 6 f 

the HExtra-Departmental Postal ea 
Railway Mail Service Union held at 
Silchar. 820. 

ider and to circulate. 
1289, 

Consideration of — 
Clause 112, 2518. - 

P
e
 

eS
 
o
e
 

e
n
 

e
e
 



Applications invited for certain posts of 
Superintendents of Excise and Salt. 
2757-58. 

Discriminatory treatment in broad- 
casting news from the Delhi Broad- 
casting Station. 1570. 

Effect on Indian trade due to impending 
Anglo-American Trade Agreement. 
2401. 

Establishment of a separate Andhra 
Province. 920-21. 

Export trade in tobacco. 2400. 

Formation of a separate Andhra Pro- 
vince. 2396. 

Letter of the Madras Government about 
linguistic Provinces. 920. 

Provision of better accommodation for 

Railway Station. 1563. 
Provision of drinking water in summer 

at Bezwada Railway Station. 1566-67, 
Recognition of the medical degrees of 

the Andhra University. 1686. 
Question (Supplementary) re— 

third class passengers at Cocanada 

Applications invited for the post of pro- 
fessor of Biochemistry and Nutrition 
at the All-India Institute of Hygiene | 
and Public Health, Caleutta. 461-62. 

Formation of separate Andhra, Karna- 
taka and Malabar Provinces. 2387. 

Lack of arrangement for water supply 
at Bezwada Railway Station. 1860. 

Payand leave of the extra-Depart- 
mental Postal Service men. 821. 

RATE(S)— 

Question re— 

Railway —— Advisory Committee. 
| 2302-03. 

Z for books charged by Messrs. 
Wheeler and Company at railway 
bookstalls. 624-25. 

for passengers and goods transport 
5 on the South Indian Railway. 1563- 
7 65. 

of electricity charged in the Lahore 
Cantonment. 726. 

Suggestions for reduction of ——on 
the Great Indian Peninsula and 

हट Bombay, Baroda and Central India 
j ५ Railways. 105. 

INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 141 

RAO, MR. M. THIRUMALA—conid. RATE WAR— 

Question re— Motion for Adjournment re between 
Messrs. Turner Morrison and Com- 
pany and Messrs. Scindia Navigation 
Company in the Haj Traffic. 1582- 

3. 
Question re between shipping com- 

panies carrying Haj Pilgrims. 909- 
11, 913-14, 1686-87, 1927-28, 2683-84, 
2690-91. 3 

RATIO(S)— 
Question re— 

Advice tendered by the Reserve Bank 
as, to the between rupee and 
sterling. 287-88. 

Correspondence between the Govern- 
ment of India and the Secretary of 
State on the question of the rupec- 

,__ Sterling 288. 
Exchange 260-61, 268, 717-21, 

2760-61. 

Exchange -for payment of the pay 
of-British soldiers. 2753-54. 

India’s balance of trade and exchange 
1973-04: 

RAWALPINDI— 
Question -re— 

Clerks‘in the Telegraph Divisional Office, 
2559. 

Engineering _ Supervisors, ‘Telegraphs 
and Telephones, in the Division, 
2559. = 

Increasé in house tax in the —— Can- 
tonment. 979-80. : 

Posting of a Muslim Divisional Engineer, 
Telegraphs, to th> Division, 
2859. 

RAW COTTON— 
See “ Cotton”’. 

RAW PRODUCT(S)— 

Question re necessary for the manu- 
facture of motor cars. 2383-85. 

RECOGNITION— 
of the medical degrees of 

1686. 
Question re 

the Andhra University. 
RECOMMENDATION(S)— : 

Motion for Adjournment re of the 
Wedgwood Committee. 194-96.. 

Question re— 
Board to carry out the——of the 

Wheeler and Maxwell Committees. 
1216. i 

Draft Conventions and —— adopted by. 
the Th tional Labour Confe 
1399-1400. 

L434LAD 
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RECOMMENDATION(S)—contd. 

; Question re—contd. : 

Financial effect of the of the Max- 
well Committee. 1007-08. 

of Provincial Governments 
about the award of titles. 153-55. 

— of the Assam Flood Enquiry Com- 
mittee regarding railway embank- 

ments. 1948-49. 

of the International Labour 

Organisation _ concerning Seamen’s 
Welfare in Ports. 192. 

—— of the Irvine Comniittee. 

41. 
—— of the Irvine Committee given effect 

to by the Indian Institute of Science, 
_. Bangalore, 80-82 
—— of the Provincial Governments with 

regard to Federation. _ 1145. 
of the Royal Commission on Agri- 

1140- 

culture, 1947 
— of the Wedgwood . Committee. 

1314-16. 
Resolution re implementing the —— of 

the Indian Sandhurst Committee. 
1493-1534, 

RECRUITMENT— 
Question re— 

Age-limit for the —— of Assistants in 
the Central — Secretariat. 996-97, 
1239 

Board to advise the Governor General 
with regard to the of the higher 
staff to the Secretariat. 982-84, 
1011. 5 

Examination held for of postal 
clerks in Bihar and Orissa. 1562- 
63. 

Introduction of —— system through 
Labour Bureaux for the subordinate 
and menial staff on State-managed 
Railways. 380-81 

Position of —— of Indian labour for 
work in Malaya. © 446. 

Position of the —— of Indian labour for 
plantation and other work in Ceylon. 
446. 

Proposal to. lower the’age-limit for —— 
to Government service, 1667-72. 

+— and éransfer of Muslim clerks in the 
Howrah Division of the East Indian 
Railway. 1849. 

—-= in the Mechanical Transport De- 
partment. 1224. 

RECRUITMENT—contd. 
Question re—contd. 
— of apprentices for training as Per- 

manent-Way Inspectors, ete. in the 
Howrah: Division of the East’ Indian 
Railway. 1083. 

—— ofscderks.in routine and typists 
grades in the Government of India 
Offices... 2316. 

of Muslims on the stati of the Gov- 
ernment Commercial Institute, Delhi. 
108. 

—— of skilled workmen in the event of 
war. 2082-83. 

—— of Veterinary Assistant Surgeons. 

542-43. 
to Government services. 2484. 

— to public services on territorial or 
provincial basis. 1491. 

to. the Indian -Army. 2754- 
55. 

Report of the Committee appointed to 
overhaul the system of —— to the 
superior posts in the Central Secre- 
tariat. 718-19. 

Representation from certain universities 
urging changes in the method of 
to) the Indian Civil Service. 561-62, 
1217-18. 

Rules for the of Assistant Superin- 
tendents of Post. Offices. 2557. 

REDUCTION(S)— 
Question re— 

Consideration of the penalty of —— as a 
fine on Railways. 1339. 

Possibility for of staff in the Home 
Department. 2752-53. 

—— in the price of post cards, 1060- 
61 

—— in the wages of Indian labourer in 
Malaya. 891-92 

— of railway freight on raw cotton. 
2299, 
—— of the burden of interest charges on 

India. 2030-31 ; 
REFRESHMENT CAR(S)— = 

Question re— ~~~ 
Attaching of —— to railway trains. 

1555-57. 
——on State Railways. 5-6, 744, 1329. 

REFRESHMENT ROOM(S)— 
Question re— 

Charging of rents from European and 
Tndian on railways. 2546, 

Racial discrimination in charging rents 
from contractors | 60 railways. 
2538-39. 5 

> 
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REFRESHMENT ROOM(S)—contd, 

Question re—contd. 

and restaurant cars on State Rail- 
ways: 566-67. 

Running of 
railways. 295. 

Servers in railway 
1328-29. 

REFUGEE(S)— 
Question 72 

foreign 

REFUND(S)— 
Question 7é delay in —— of claims for 

overcharges on railways. 1845- 
46. 

REGIMENT(S)— 
Question 7e— 

Indian mechanised proceeding to 
Peshawar to take over from the Royal 
Tank Corps. 2764-65. 

Indian consisting of Indians be- 
longing to different castes. 2478- 
79. 

REGISTRAR(S)— 
Question re right to nominate a Panel by 

Government for the appointment of a 
—— of the Indian Institute of Science, 

and restaurant cars by 

in South India. 

political pensions paid to 
1828-24. 

Banaglore. 1188-89. 

REGISTRATION— 
Question re— 

Amalgamation, liquidation’ and —— of 
insurance “companies. 1673. 

Charge for of abbreviated tele- 
graphic address. 1846. 

of foreign subsidiary companies in 
India... 2472. 

of newspapers. 1841-42. 
Scheme for the —— of dock labour. 

1917-18. 
Validity of licences and. of motor 

vehicles in British India and Indian 
States. 14-15. 

REGULATION(S)— 

Question re— 
Abolition of Jirga System in Baluchistan 

and the withdrawal of the Frontier 
Crimes 378 

Breaches of the labour —— of the 
Indian Railways Act. 1918-19 

Non-observation of the Hours of Em- 
ployment onthe Bombay, Baroda 
and Central India Railway... 829. 

applicable to trade unions. 1647- 
48. 

REGULATION—sontd. 
Question re—contd. 

—— governing the conduct of the 
Lahore Cant t Board 
1768. 

Uniformity in excise —— between va- 
rious Provinces. 2003-04. 

RELEASE(S)— 
Question re— ८ 
— of Mr. 8. ए, 700. 2028-29; 
—— of political prisoners in the-Cen- 

trally Administered Areas. 91. 
RELIEF 

Questionire— 

Contribution to the flood fund of 
Assam. 2688. 

—— to India in respect of defence 
charges. 2762-63. 

REMARK(S)— 
—— by Mr. President on the point of 

order as to whether an’ Honourable 
Member, who is on the Panel of Chair- 
men, can take'the Chair while the De- 
puty President is in the House. 1583- 
86. tt 

RENT(S)— 
Question re— 

Charging of from European and 
Indian Refreshment rooms on rail- 
ways. 2546. 

Racial discrimination in charging 
from refr § room tractors on 
railways. 2538-39. 
-'charged from catering licenses on 

railways. 814-16. 
Water meter —— for quarters in New 

Delhi. 102. 
RENT-FREE QUARTER(S)— 

See “ Quarter(s).” 

| REORGANISATION— 
Question re— 
—— of -the Indian Research Bureau, 

906-07. 
of the Printing and Stationery De- 

partment. 2400. 
REPATRIATION— 

Question re— 
Prohibi of 

Indian labour to Malaya and —— of 
certain labourers. 168. 

of Indian labourers from certain 
colonies. _ 189-90. 

of Indians from British Guiana. 
2691-98 : 

REPEALING AND AMENDING BILL— 
See “ Bill(s).” 

रत 4 
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REPEALING BILL— 
See “ Bill(s).”” 

REPORT(S)— 
Allotment of a day for the discussion of 

the of the Public Accounts Com- 
mittee and prolongation of sessions with- 
out giving sufficient notice. 

Motion for Adjournment re publication 
of the of the Tariff Board on Sugar 
Industry. 196-98. 

Motion re by the Honourable Sir 
John Thom on the cause of the railway 
accident near Bihta. 389-427 

Motion to reduce Demand for Supple: 
mentary Grant in respect of “ Miscella- 
neous Expenditure” re —-' on the 
railway accident at Bihta:428- 
34, 

Question re— 

Mr. Irwin’s —— regarding the Istim- 
_ tardari area. 

Placing of the cf the Committee 
on certain types of engines,before the 
Legislative Assembly: 1827-28. 

Publication of the ——) of the Tariff 
Board on sugar industry. 184-85. 

—— about migration of Indian labour 
into Ceylon. 1645-46 ५8 

- —— of Sir James Pitkeathly on the 
amalgamation of the London and 

j,Umdian Stores Department. 163. 
—— of the activities of the Departments 

of Master-General .of Supplies and 
Directors of Contracts. 2478. 

—— of the commission appointed to 
enquire on the causes of unrest among 
Indian workers in Mauritius. 166-67. 

of the Committee appointed to 
overhaul the system cf recruitment to 
the superior posts in the Central See- 
retariat. 718-19. 

——— of the Committee on the possibili- 
ties of production of power alcohol 
from molasses. 185. 

-— of the enquiry into the accident in 
the Trichinopoly Shencottah Rail- 
way line. 2545. 

~— of the Indian Medical Officer at 
Kamaran on Haj pilgrimage. 2395, 

—— of the non-official Delegation on 
the trade talks in Simla. 884- 
88. 

—— of the Tariff Board on the paper 
industry. 1135. 

—— of the Tariff Board on the pro- 
tective duty on Magnesium Chloride: 
2374. 

2482. 

REPORT (S)—contd. 
Question re—contd. 

of the Tariff Board on'the Sugar 
Industry. 886-88, 2377-78, 2382 

Governments’ Joint Power Alcohol 
Committee. 1672-73, 2020-21. 

—— on state aid to Industries in the 
British Empire. 896-98. 

on the Bihta train disaster. 11, 37. 
on the Eeonomic Census of India. 

417-78. 
on the financial 

Coorg. 2473-74. 
—— on the financial working of the 

Burma Oii Company. 1154-55. 

of the Public Accounts Committee 
on the accounts of 1936-37. (Laid 
on the table); 2035-2218. 

REPORTER(S)— 
Question re alleged insult to press 

and visitors at the civil aerodrome at 
Drighroad. 643. 

REPRESENTATION(S)— 
Question re— 

Inadequate 
Port Trusts. 2265-68. 

Non- of Indians on the British 
Guiana Labour Disputes Commission. 
1921-22. 

Parliamentary —— to Indians in South 
Africa. 1400-01. 

Provincial or territorial —— in the 
railway services. 1085-86. 

for laying certain new railway lines, 
1579-80. 

for the reduction of fares and issve 
of return tickets between certain sta- 
tions on the Great Indian Peninsula 
Railway. 794-95. 

from certain universities urging 
changes in the method of recruitment 
to the Indian Civil Service. 561-62, 
1217-18. 

from the Indian Army — Service 
* Corps Civilian Association. 105. 

from the Premier of Madras re- 
garding lowering of exchange ratio. 

conditions of 

of Indians in certain 

—— in the railway services on provincial 
basis. 1086. 

of Indian interest on the Interna- 
tional Tea Committee. 1135-36. 

of Sikhs in the staff of the Delhi 
Municipality. 104-05. 

—— regarding duplication of the Dehra 
Dun Expresses. 1864. 
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REPRESENTATION (S)—conid. 
Question re—conid. 

regarding imposition of an import 
duty on raw cotton. 1931-32. 

submitted by the. staff of the 
Railway Clearing Accounts Office. 
1332. 

REPRESSIVE POLICY— 
alleged —— of Government 
1234. 

Question rz 
in Delhi. 

REQUIREME 
Question re disr of Sind by 

the Railway Board. 1839. 

RESEARCH(ES): 
Question. 7e— 

Composition and activities of the Indust- 
ria. Bureau. 902-06 

Lac Institute at Nankum. 1946- 
47 

Reorganisation of the Industrial 
Bureau. 906-07. 

RESEARCH INSTITUTE— 
See under “‘ Institute.” 

RESEARCH WORK— 
Question re hydro-dynamic carried 

on at Poona. 1416. 

RESERVE(S)— 
Question re rupee coins, token moneys 

and currency notes in circulation in 

RESIDENT(S)—conid. 
Question re—contd. 

Post of in. Waziristan. 1089.7 
Withdrawal of certain concessions from 

the in the Salt Range, Teri 
Tahsil, Kohat. District. 727. 

RESIGNATION(S)— mf 
Question re— 

ete., of Officers of the Imperial Ser- 
vices, 68. 

of certain members from the mem- 
ip of the Lansdowne Canton- 
Board. 562-63. A 

ofelected: members of ‘the’ Nz 
abad! Cantonment Board. 105. 

RESOLUTION(S)— 
Question re— ‘ 

Certain ruled out of order by tho 
President of the Lahore Cantoittent 
Board. 725. 

Consideration of the re consulting 
the Legislative Assembly on “T'rade 
Agreements,’ / 882-83. 

of the Governing Body of the Im- 
perial’» Council of Agricultural Re- 
search.< 182. 

of the Provincial Legislatures about 
Federation. 919. 

passed at the meeting of the Extra- 
India and bullion kept in 279- Departmental Postal and Railway 
80. Mail Service Union held at Silchar 

RESERVE BANK OF INDIA— 819-20. 
Question re— —— passed by Provincial Legislatures 

Advice tendered by the as to the about the establishment of Federa- 
ratio between rupee and sterling. tion. “150-53, 
287-88. —— tes 

Assistance by the to scheduled Appoi of an enquiry committee 

banks. 554-56, for the Boadcasting Department. 
Memorandum presented to the by 300-42. 

the South Indian Chamber of Com- Financial control of military expendi- 

merce. 987-89. ture. 1535-40, 2818-62 : 

Plight of the Indians in Aden holding Adopted as amended. 2362. 

shares in the 2020. Ti ting the reco dation of 

Position of the Reserve Bank vis-a-vis the Indian Sandhurst Committee. 
the scheduled banks. 1212-13. 1493-1534. 

Working of the —— . 739-43. Adopigd. 1534. 
RESIDENCE— RESTAURANT(S)— 

Question re holding of his court by the| Question re— 
Commissioner, Ajmer-Merwara, at his 
——. 2483-84. 2 

RESIDENT(S)— 
Question re— 

Income from Indian Government Sterl- 
ing Securities held hy —— of the 
United Kingdom. 2007. 

Placing of an Indian-owned —— in 
Ranikhet Cantonment bazar out of 
bounds for Indians. 291 

Refreshment rooms and —— cars on 
State Railways. - 566-67. 

Running of refreshment rooms and —— 
cars by railways. 296. 

2. 



146 INDEX TO LEGISLATIVE ASSEMBLY DEBATHS. 

RESTRICTION(S)— 
« Question re— 

—— and conditions imposed on foreign 
nationals in India. 641-42, 1683- 
85. 

—— on the commercial activities of 
**@ Tndian merchants in Chinese Turkis- 

tan. 4-5. 
RETAIL STORES— 
“Question rz refusal to renew the licences 

“Of Indian in Fiji. 1136. 

RETIREMENT— 
Question re— 

Compulsory —— of Government ser- 
yants at the age of’ fifty. 1006- 
07. eee 

Enforcement of rules rogatling the age 
~ of of Government servants. 

5801 2697-98. 
“-—— ete., of officers in the Department 

of Education, Health and Lands and 
its attached Offices. 2695-96. 

of Government servants after 
twenty-five years’ servicé. 1242. 

RETRENCHED EMPLOYEE(S)— 
5 See “ Employee(s).” है 
RETRENCHMENT— 

Question re— 

Proposals for received from the 
Government of India Departments. 

_1760. 
Railway and customs returns and —— 

in expenditure. 1745-48, 
~—— in expendituré'in the Government 

of India Departments. 1763. 
RETURN TICKET(S)— 

See “ Ticket(s).”” 
REVENUE(S)— 

Question re— 
Fall in 

72. 
Tnereased defence charges on Indians. 

2455-53. 
Loss of due to exemption of Burma 
pe from import duty. 2467- 

the customs — 971- 

— and expenditure under Central 
heads in certain districts and taluks, 
1248-49, 

and expenditure under the Tele- 
graph Department. 1061-62. 

derived from the sale produce of 
trees and cultivated area‘on the 
Shahdara-Saharanpur Light Rail- 
way. 1339, 2772-73. : 

~ under the head of opium. 2756- 
57. 

“REVISED INSTRUMENT OF ACCES- 
SION— 

See “ Instrument of Accession ””. 

REVISION(S)— 
Question re— 

of pay of the Indian Civil Service. 
2751-52. 
— of the Free Pass Rules on railivays. 

1831-35. 
—— of the Indian Railways Act. 2300- 

01. 

RHODESIA— 
Question re safeguarding of the rights of 

Indians to settle down in Southern and 
Northern and Nyasaland. 
1665-67. 

RICE— 
Question re— 
' Fall in the price of ——.. 2371-73. 

Securing of maximum patronage from 
Ceylon for Indian — 445. 

RIOT(S)— 
Question 

2573-75. 

ROAD(S)— 
Question re— 

Bus service on the Kekri-Nasirabad—— 
in Ajmer-Merwara. 1337-38. 

‘Cotton carried by —— from the Central 
Provinces and Berar to Bombay. 

re —— in Burma,. 382-86, 

825-26. 
Metalled —— in India and rail com- 

petition. 798-99. 

ROAD IMPROVEMENT SCHEME(S)— 
Question re in Assam. 1578. 

ROAD MAP OF INDIA— 
See “ Map of India.” 

ROBBERY(IES)— 
Question re— 
Mail near Shetabganj railway sta- 

tion. 634-35 
Railway train ——. 83. 
—— and assaults on passengers in rail- 

way compartments. 370-71. 
Running train —— committed against 
women on the Bengal and North 
Western Railway and expenditure on 
Railway Police. 836. 

RONSON, MR. H.— 
Commercial Documents Evidence Bill— 

Appointment of —— to the Select 
Committee. 482. 

Oath of Office. 2. 
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ROUND TABLE CONFERENCE— 
Question re news in the Hindustan Times 

about holding the fourth in India. 
2700. 

ROUTE(S)— 
Question ve difference in fares on return 

tickets between two alternative on 
the Hast Indian and North Western 
Railways. 2299-2300. 

ROUTINE GRADE— 
Question ve recruitment of clerks in 

and typists grade in the Government 
of India Offices. 2316. 

ROYAL COMMISSION(S)— 
Question re— 

Appointment of a to investigate 
conditions in the British West Indies. 
1919-21. 

Assistance to Indians in the West Indies 
to present their case to the 

1922, 
Recommendations of the on Agri- 

culture. 1947. 
ROYAL GARHWAL RIFLES— 

See / Garhwal Rifles.” 
ROYAL INDIAN ARMY SERVICE 
CORPS— 
Question re scales of pay and grades of 

clerks of the 109. 

ROVAL INDIAN NAVY— 
Question re— 

‘Advertisoment inviting applications for 
European Sub-Lieutenantsin the Exe- 
entive Branch of the —— . 1236- 
38. 

Purchase of eseort ships for the ——. 
563. 

ROYAL TANK CORPS— 
Question re Indian mechanised regiment 

proceeding to Peshawar to take over 
from the ——% 2764-65. 

RULE(S)— 
Question re— 

Draft of the 
Tnsurance Act. 2387. 

Enforcement of regarding the age 
of retirement of Government ser- 

in connection with the 

vants. 2697-98. 
Enquiry under certain on railways. 

1339. 
Improvements in the —— for issuing 

free passes for railway 
625-26. 

Restoration of the old pass on rail- 
ways. 1069. 

Revision-of the Free Pass on rail- 
ways. 1831-35, 2546. 

| 
RULE(S)—contd. 

Question re—con!d. 

for the grant of leave to Governors 
of Provinces and Executive Councillors 
of the Central Government, 259-60. 

RULING(S)— 
—— by Mr. Chairman (Mr. S. Satya- 

murti)— 
Bill(s)— f 

A clause which extends the authority 
of the Central Executive to matters 
with respect to which a Provincial 
Legislature has power to make laws. 
is ullra vires. 2584. 

Miscellancous— 
This wholly out of order for Members on 

Official Benches to read or do any- 
+ = thing with files not connected with 

the matter which is being discussed 
on the floor of the House. 1957-68. 

—— by Mr. Deputy President (Mr. Alshil 
Chandra Datta)— 
Amendment to Bills— 

An amendment seeking to insert a 
clause laying down financial res- 
ponsibility on Provincial Govern- 
ments cannot be moved without the 
previous sanction of the Governor 

) 

General. 2436. 
Bill(s)— 

Motor Vehicles— 
Anamendment regulating wages and 

- other conditions of motor drivers 
isas within the scope of the Bill 

‘and in order. 2427. 
Division(s)— 

[While a division was procseding the 
Deputy President, who was in the 
Chair, vacated it and recorded his 
yote while an Honoruable Member 
on the Panel of Chairmen occupied 
the Chair; the Deputy Président 
then resumed the Chair and the 
Honourable Member, who occupied 
the Chair during the interval, later 
on recorded his yotealso. When the 
Deputy President was on his legs to 
announce the result of the Division, 
two points of order were raised : (1) as 
to whether an Honourable Member, 
who is on the Panel of Chairmen, 
could take the Chair while the De- 
puty President was in the House, and 

(2) as to what would happen (both 
the Deputy President and the Chair- 

man haying already voted) if there 

was a tie in the voting :] 
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RULING(S)—conid. नं 

—by Mr. Deputy President (Mr, Akh: 
Chandra Datta—contd. 

Division(sj—conid. 

The Deputy President held on the first 

point that that question did not arise 
on that occasion ; and on the second, 

that while he (the Deputy President) 
voted he was not in the Chair, and 
when the Chairman voted he (the 
Chairman) was notin the Chair : and 
they thus had aright to vote. 1445. 

—— by Mr. President (the Honourable 

Sir Abdur Rahim)— 

Bills— 
An amendment proposing postpone- 

ment of consideration of Bill by 

‘three months’, ‘six. months” or 

any other term beyond the probable 
duration of the Session is contrary to 

> Standing Order No. 39 and contrary 
to the practice that has always ob- 
tained in this House, and hence it is 

not in order. 495-97. 
An amendment which seeks to create 

a charge on the revenues of India 
without the previous sanctin of the 
Governor General is out of order. 
2571. 

Copies of notices of amendments to be 
moyed musi be circulated also to all 
members and not to Leaders of 

. Parties only. 1390. 
The Honourable Member (Mr. Abdul 

Qaiyum) must remember that while 
he is perfectly entitled to allude to 
a certain case, he is not entitled to 
discuss any particular incident. He 
is quite entitled to say that in a parti- 
cular case the Indian Army did not, 
in his opinion, do their duty as they 
ought to have done, but to go fur- 
ther and discuss every incident in 
detail will be impossible. 654, 655. 

Miscellaneous— कि 
An Honourable Member cannot intro- 

duce a new matter in his reply. 339. 
If any Honourable Member reads out an 

extract from any speech delivered at a 
Public meeting, the whole speech as 
reported ought to be laid on the table. 
489 

No Member of the House, even ifhe is a 
Nominated Member, can be debarred 
from being considered in connection 
with any Resolution that may be be- 
fore the House. 1535. 

RULING(S)—contd. 
—by Mr. President (The Honourable Sir 
Abdur Rahim)— —=conid. 
Miscel!aneous —conid. 
Honourable Members must not cast as- 

persions on anybody. 658: 
The Honourable. Member (Mr. Abdul 

Qaiyum) cannot bring in the relation- 
ship of other people who have rothing 
to do with the motion before the 
House. 658. 

The Honourable Member ‘MeulyiMuham- 
mad Abdul Ghani) has been allowed to 
speak in Urdu, but he must.not take 
advantage of that and speak about 
matters which have nothing to do with 
the matter before the House. _ 695. 

The House should not he asked to make 
any recommendation by which a 
distinction is made between the elect- 
ed and non-elected Members of the 
House, depriving _ the  non-elected 
Members of the privileges which they 
otherwise are entitled to under the 

constitution, 1537. 

Question(s)— 
A question (not disclosing any matter of 

controversy as regards rule 9) having 
been admitted, it was. still- open to 
Government to exercise their proper 
discretion whether they should answer 
the question or not; but ordinarily 
there ought to be no difficulty on the 
part of Government to answer a ques- 
tion like that. Rule 9 does not 
preclude the Government from answer- 
ing a question except when it relates 
to any matter of controversy, and, 

if any such question is put, then the 
answer would be confined to a state- 
ment of facts. 175. 

An Honourable Member is only entitled 
to get the answer from the Govern- 
ment which he does get. 708. 

It is not necessary for the Government 
or for the Government Member al- 
ways specifically to say that a reply | 
to a question cannot be given on the 
ground of public interest. 146-47. 

The Chair cannot regulate the answers 
given by the Government. 814. 

The proceedings of the Legislature are 
always published for the information 
of the public, and if information can 
be had from a. source like that, then 
Honourable Members may be properly 
referred to such information. 153. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 149 

RULING(S)—coneld. 

—by Mr. President (The Honourable Sir 
Abdur Rahim)—coneld. 

Qusstion(s)—contd: 

Whether a question can be answered or} 
not in the public interest is a matter 
for the Government to decide. 267. 

Question(s) Supplementary— 

A supplementary question requiring &| 
speech if answered necd not be ans- 
wered. 376. 

Voting— 
If an Honourable Member says that he 

was coerced into voting one way or th 
other, then that vote will be invalid. 
852. 

Criticism 0: °resident’s 
the House. 2035. 

Statement re criticism of President's 
1866-67. 

RULING CHIEF(S)— 
Question re income from interest’on secu- 

outside 

tities of and Princes exempted 
from income-tax and super-tax 
assessment. 2006-07. 

RUNNING TRAIN ROBBERY(IES)— 
See “ Robbery(ies).” 

RUPER(S)— 
Question re— 

Rate of return from circulation of silver 
1758-59. 

situation in India. 

RUPEE COIN(S)— 
Question re ; token moneys and cur- 

renecy notes in circulation in India and 
bullion kept in reserve. 279-80. — 

RUPEE SECURITIES— 
See“ Security(ies).” 

RUPEE-STHRLING RATIO— 
See“ Ratio.” 

RURAL AREA(S)— 
Question re opening of new post offices 

in ——.. 1840-41, 

RUSSIA— - 
Question re— 

Arrest and trial of Viren Chattopadhyaya 
and other Indian residents in —— 

1219. 

1333. 
Detention of Mr. Virendra Chatto- 
padhyaya in ——. 359. 

Reported arrest of Indians in —— . 
29-30,” 

_|SAKSENA, MR. MOHAN 

g§ 

SACRILEGE— 

|< Motion ~ for Adjournment re — alleged 
| committed by the Police ina Simla 

Mosque. 177-72 

|SADDAR BAZAR— 
Question re non-maintenance of a Hindu 

cremation ground for Lahore 
Cantontent... 1003-04. 

SAHAJANAND SARASWATI, SWAMI— 
Question re censorship of the letters 

addressed to President of the All- 

India Kisan Sabha. 2488. 

SATLOR(S)— 
Question re personnel of the Indian Navy 

and reernitment of from East 
Bengal and Surma Valley. 723-24. 

LAL— 
Question re— 

Air-conditioned cartiages on railways. 
98 

Attending of meetings of the Canton- 
ment Boards by Military Officers in 
uniforms. 731-3! 

Classification of journeymen on the East 
Indian Railway in the seniority list. 
101. 

Composition and activities of the Indus- 
trial Research Bureau. 902-06. 

Cost of the enquiry into the railway 
accident at Bibta. 295. 

Directions to Municipalities in Ajmer- 
Merwara not to give printing work 
to certain presses. 103. 

Elections in Cantonments under the 
cantonments (Amendment) Act of 
1936. 731. 

iT is Ee Emo of tive Officers, 
elections of Vice-Presidents and Bazar 
Committees in Cantonments. 732- 

33. 
Employees entitled to gratuity on the 

East Indian Railway. 840. 
Expenditure on advertisements by 

State Railways. 84. 
Foreigners appointed under the Goyern- 

ment of India. 1696-97 
Functions and salary of the Military 

Estate Officers. 733-34. 
German Nazi propaganda carried on 

in India. 1233 
Inclusion of certain areas within the 

limits of the Allahabad Cantonment. 
730-3]. 
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SAKSENA, MR. MOHAN LAL—contd. 
Question re—contd. 

Provision of certain amenities to lessees 
and auction of plots in New Delhi. 
104. 3 

Release of political prisoners in the 
Centrally Administered areas. 91. 

Reorganisation of the Indian Research 
Bureau. 906-07. 

Taking down of the names and address 
of passengers coming up to Simla 
at Tara Devi. 1083-84. 

Question (Supplementary) re— 
Disturbances among the Indian workers 

in British Guiana. 167. 
Governors in India. 996. 
Improvement in the editing of the 

Sarang. 27. 
Loss of lives in railway accidents and 

compensation paid to the families of 
victims. 10, 11. 

Railway accidents. 14. 
Recommendations of Provincial Govern- 

ments about the award of titles. 154. 
Unemployment convention passed at 

the Washington International Labour 
Conference in 1919, 170, 171. 

Resolution re appointment of an enquiry 
committee for the Broadcasting Depart- 
ment. 316, 327, 331-35. 

SALARY(IES)— 
Question re— 

Exchange ratio for payment of —— 
of British soldiers and officers. 2468. 

Functions and —— of the Military 
Estate Officers. 733-34. 

Qualifications and of the Professors 
of Bengali and English in the Delhi 
University. 104. 

Reduction in the of the Executive 
Councillors, etc., on the separation of 
Burma from India, 279, 

and travelling allowance of the 
Superintendent of Education from 
Delhi, Ajmer-Merwara and Central 
India. 107. 

of railway clerks at Chittagong and 
scanty. accommodation in quarters. 
1299-1300. 

—— of the non-gazetted staff of the 
Ineome-tax Department in the Madras 
Presidency. 109. 

Scales of for Programme Assistants 
and Technical Assistants in Broad- 
casting Stations. 350. 

Wastage among the Muslims and —— 
of teachers in the Commercial Insti- 
tute, Delhi. 921, 2317. 

| 
| SALARY BILL{S)— 

Question re recovery through —— for 
Death Benefit Fund of the Bengal 
Nagpur Railway Labour Union. 
1577. 

SALE PRODUCE— 
Question re revenue derived from the 

of trees and cultivated area on 
the Shahdara-Saharanpur Light Rail- 
way. 1339. 

SALT— 
Question re— 

Applications invited for certain posts 
of Superintendents of Excise and 

2757-58. 
Imposition of an import duty on foreign 

22-2 
Protection of the Indian —— Industry 

against import of foreign ——. 290. 
SALT DEPARTMENT— 

Question re— 

Centralisation of the administration of 
the 2458-59. 

Non-selection of a Bengali for a superior 
appointment in the Central Excise 
and ——, 1765-66, 1767. 

Taking oyer of the administration of the 
——from the Bengal Government. 
984-85, 1766-67. 

SALT INDUSTRY— 
Question re protection of the Indian —— 

against import of foreign salt. 290. 
SALT RANGE— 

Question re withdrawal of certain conces- 
sions from the residents in the —— 
Teri Tahsil, Kohat District. 727. 

SAM RANIZAI— 
Question re amalgamation of —— and 

Swat Ranizai in Malakand Agency 
with the North-West Frontier Pro- 
vince. 649-50. 

SAMUEL, LORD— 
Question re ——’s advice about the grant 

of Dominion Status to India. 1150- 
51. 

SANDHURST COMMITTEE— 
See “ Committee(s) ?. 

SANSKRIT— 
Question re use of —— words by the Delhi 

Broadcasting station. 2289. 
SANT SINGH, SARDAR— 

Allotment of a day for the discussion of 
the reports of the Public Accounts 
Committee and prolongation of ses- 
sions without giving sufficient notice. 
2775, 2776. ‘ 
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SANT SINGH, SARDAR—conid. 
Code of Criminal Procedure (Amendment) 

Bill (Amendment of section 176)— 
Motion to refer to Select Committee. 

207-12, 213-15, 218, 223. 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
497, 512-19, 578, 579, 668. 

Employment of Children Bill— 
Motion to consider. 2804. 

Motion for Adjournment re— 
Appointment of a non-Indian as 

Superintendent of Insurance. 129, 
131-32, 133. 

Condition of Indians in Burma. 1640. 
Shiva temple affairs at Delhi. 2563. 

Motion re report by the Honourable Sir 
John Thom on the cause of the. rail- 
Way accident near Bihta. 407-09. 

Motor Vehicles Bill— 
Consideration of— 

Clauss 38. 1610-11. 
Clause 42. 1805, 1809, 1873-75. 
Clause 111. 2515. 

Point of order raised by Mr, M, 8. Aney 
as to whether it isin order for an 
Honourable Member to read out | 
from the speeches delivered at public 
meetings unless the reports of the 
speeches are placed on the table of 
the House. 485-88. 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 
Consideration of clauses. 2742. 

Question re— 
Disposal of traffic on the Rangoon wire- 

less working on phones. 743. 
Extensions of service granted to officers 

in the Government of India Depart- 
ments. 83. 

Generating cost of the Railway Power 
House at Kalka. 99. 

Guards on the North Western Rail- 
way. 1559-60. 

Indebtedness of Anglo-Indian and 
European employees on the North 
Western Railway. 1560. 

Posts of Aircraft Inspectors. 1560-61. 
Prohibition of railway subordinate 

medical officials from engaging in 
private practice. 296. 

Representation of Sikhs in the staff 
of the Delhi Municipality. 104-05. 

- Representations from the Indian Army 

SANT SINGH, SARDAR—coneld. 

Question (Supplementary) re— 
Allegations against the ghee agents. 

2461, 
Cases of indiscipline amongst the Indian 

personnel of the Army. 533. 
Companies supplying petrol. 881. 
Contract for “export scrap’’ entered 

into with a Japanese firm by tho 
North Western Railway. 630. 

Contract of the North Western Railway 
with Messrs. Wheeler and Company. 
622. 

Distribution of kerosene and petrol 
in India. 1938. 

Expert enquiry re XB engines. 28. 
Introduction of “stamp scrip” in - 

India. 535. 
Muslim Income-tax Officers in Bihar. 

2481. 
Post of Vice-Chairman of the Imperial 

Council of Agricultural Research. 
1161. 

Preferential treatment to persons be- 
longing to respectable families for 
Government service. 275. 

Re-imposition of import duty on wheat. 
1155. 

Shiva temple dispute at Delhi. 2488, 
2489. 

Surveyors of work and Assistant Sur- 
veyors in the Military Engineering 
Services. 2002. 

SANTHANAM, MR. K.— 
Allotment of a day for the discussion of 

the reports of the Publie Accounts 
Committee and prolongation of sessi 
without giving sufficient notice. 2777. 

Criminal Law Amendment Pill— 
Consideration of clauses. 862. 

Employers’ Liability Bill— 
Consideration of clauses. 2815, 2817. 

Employment of Children Bill— 
Consideration of clauses. 2803, 2809, 

2811, 2822. 

Indian Aircraft (Amendment) Bill— 
Consideration of clauses. 2822, 2823. 

Indian Emigration (Amendment) Bil— 

Consideration of clauses. 2664-65. 

Motion for Adjournment re— 

Appointment. of a non-Indian 88 

Superintendent of Insurance. 113, 

128, 132. 2 
Re dations of the Wedgwood _ Service Corps Civilian Association. 

105. Committee. 196. 
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SANTHANAM, MR. K,—conid. 
Motion ve Report by the Honourable Sir 

John Thom on the causa. of the rail- 
way accident near Bihta.. 395, 396- 
49), 422, 425. 

Motion to reduee Demand. for Supple- 
mentary Grant in respect. of “ Miscella- 
neous Expenditure” re Report on the | 
railway acsident at Bihta, 439, 

Motor Vehicles _Bili— 
Motions to consider and td. citeulate. 
961-69, 1020, 

Considération of 
Clause 2. 2623. 
Clause 5. 1365, 1386, 1367-68. 
Clause 8. 1430. 
Clause 13. 1436. 
Clause 17. 1468-69, 1590. 
Clause 22. 1597: 
Clause 38. 1608-09, 1615, 1699. 
Clause 41. 1717, 1719-20. 
Clause 42. 1728-28, 1797, 1889-90. 
Clauss 46. 1904-1907. 

Clause 133. 2575. 
First Schedule. 2591-92, 2596. 
Sixth Schedule. 2602. 

Motion to pass. 2640-42. 
Point of order raised by —— as to whether 

an amendment seeking to insert a clause 
laying down financial responsibility on. 
Provincial Governments can be moved 
without the previous sanction of the 
Governor General. 2436. 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— .. 

Consideration of clauses, 2714, -2719- 
20, 2721, 2795; 2726, 2732, 2746, 
2749-50, 2779, 2784, 2791, 2४92, 
2794, 2795. : 

Question re— i 
Abandonment of Air bombing on the 

Frontier, 292-93, é 
Advertis inviting applications. for |: 

'SANTHANAM, MR. K.—contd. 
Question r7e—sontd. 

Appointment of Directors of Programmes 
for the new ~ Broadcasting Stations. 
351-52. 

Archeological excavations fo be made 
by 87 Leonard” Wodlley. “176! 

Arrangements for the creation of a pool 
of Finance Officers, 272. 

Certain income exempted from income- 
tax ‘and super-tax. 20)3. : 

Certain suggestions made by Mr. M. P. 
Gandhi tm the Indian Cotton Textile 
Industry Annual. 1928-29. 

Conditions of Indian labourers in 
Jamaica. 1148-50. 

Consideration of political antecedents 
for enlistment in the army. 2467. 

Deputation rep: ting cocoanut interest 
from ‘Travancore, 458-59. 3 

Enquiry into the conduct of certain 
Customs Officials in Madras. 273. 

Import of foreign cotton in India. 2378- 
79. 

Income from Indian Government 
Sterling Securities held by Residents 
of the United Kingdom. 2007. 

Income from interest on securities of 
Ruling Chiefs and Princes exempted 
from Income-tax and  super-tax 
assessment. 2008-07. 

Income tax relief to certain companies 
in British India and the United King- 
dom. 2004-06. 

Indian and European Officers in the 
Government of India Departments. 
43-73... 

Instructions to merchant seamen in 
defence of their lives, ete. 1152-53. 

Inter-Departmental conference at 
London between India and the War 
Office relating to the Imperial re- 
organisation of the British Army. 
273. suet 

Labour contract of the Calcutta Port 
Trust. 1844-45. 

Mobilisation of merchant ships for 
assistance in time of war. 734. 

Negotiations for Indo-British - Trade 
Agreement. 2375-77. 4 

Newspaper supplied to Indian Officers 
and soldiers. 2465-66. 

European Sub-Lieutenants in the 
Executiye-Branch of the Royal Indian | 

= Navy... 1236-38. : i 
॥| 

Pe lof the Tarif? Board on textile 
industry. 2684-85. . 

Position with regard to the leases of 
lands to Indians in- Fiji, 1683. -< 
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SANTHANAM, MR. K.—contd. 
Question re—concld, 

‘Proposal to split the Department of 
Education, Health and Lands. 737- 

38. 
Purchase of escort ships for the Royal 

Indian Navy. 563. 
Railway accidents. 24-25. 
Rate war between shipping companies 

carrying Haj pilgrims. 1927-28. 

Report of the Tariff Board on the pro- 
tective duty on Magnesium Chloride. 
2374. 

Report of the Tarifi Board on the sugar 
industry. 2377-78. 

Restrictions and conditions 
on foreign nationals in India. 

Scales of salary for Programme Assis- 
tants and Technical Assistants in 
Broadcasting Stations. 350. 

z of preference for 
g in Indo-Japanese 

imposed 
1683- 

trade. 

Separate third class waiting rooms for 
Jadies on railways, 22-24 

Setting up of an exroplane factory in 
India and training of Indians. 270- 
TLS 

Stafi of the Legislative Assembly Depart- 
ment. 183-84. 

Statement made in the House of Com- 
mons by Lord Stanley regarding the 
creation of new provinces. 173-76. 

Steps to acquaint the cultivators with 
the result of agriculturral researches. 
1682-83. 

Stiffening of decks of merchant ships for 
mounting defensive armaments to 
meet emergencies of war. 734-35. 

Stoppage of enlistment of Garhwali Raj- 
puts to Royal Garhwal Rifles. 2466. 

Stoppage of the exodus of certain attach- 
ed offices to Simla. 295. 

‘Trade between India and the United 
States of America. 2379-80. 

‘Treatment of Indians in the Army Dental 
Corps. 1764. 

Visits of Commerce Member to England 
in connection with the negotiations 

British |~ 

SANTHANAM, MR. K.—ontd. 
Question (Supplementary) re—contd. 

Accident on the Bengal and North 
Western Railway. 1555. 

Air-conditioned carriages on Railways. 
633, 1558. 

Allotment of more non-official days for 
Bills in the Legislative Assembly. 
453-55. 

Applicants for enrolment in the Indian 
Army rejected as physically unfit. 
1994. 

Applications invited for the post of 
professor of Biochemistry and Nutri- 
tion at the All-India Institute of 
Hygiene and Public Health, Calcutta. 
461-62. 

Appointment of Agents in Hast Africa 
and Fiji. 1134. 

Arrangements with the Imperial Air- 
ways as a part of the Empire Air Mail 
Scheme. 363. 

Assistance by the Reserve Bank to 
scheduled banks. 554-56. 

Assistant Director, Nutrition Research 
Institute, Coonoor. 460. 

Beggar nuisance on railways. 793. 
Certain information in respect of the 

training of Indians in certain Military 
Colleges. 264. 

Changes in the third class passenger 
tariff of State railways. 104. 

Coming into force of the new Insurance 
Act. 1409, 1410. 

Constitution of a Tariff Board on textile 
industry. 2689. 

Control of accounts establishment of 
Railways. 1326. 

Countries with consuls or Trade Com- 
missioners appointed by the Govern- 
ment of India. 913. 5 

Customs collection in the French ports 
adjoining British India. 703. 

Design and inspection of XB engines. 
33. 

Effect of the enhanced excise duty on 
the sugar industry. 701. 

Europeans and Indians treated by the 
Army Dental Department. 710. 

Exchange ratio. 721. 
Exhibition of Indian cinema films. 2368. 
Expert enquiry re XB engines. 28. 

for Indo-British Trade Agr t. 
477. 

Question (Supplementary) re— 
Abolition of first class compartments on 

railways. 344. 

tal officers appointed 
by the Postal Department. 616-17. 

Fall in the price of ground-nuts. 1126. 
Government interference in price of 

rigging. 1157. 
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SANTHANAM, MR a SANTHANAM, MR. K.—coneld. 

(Supp 'छ) re-—contd: 
Grievances of the Postal and Railway 

Mail Service Staff at Delhi. 810. 
High prices of articles manufactured | 

by the Tata Steel Company. 156. 
| Tmprovements in the rales for issuing 

free passes for railway employees. | 
626, 

Tnadequate representation of Tadians in| 
certain Port Trasta, 2207, 

Tnerease in the ऐश छा of foreign cotton 
449 

Tndian Trans-continental Airways, Limi- | 
ted, 019, 

ways, 2272 
Tndianization of the Indian Air Force. 

77 
Trdiana in the Secretariats of the League 

of Nations and the International 
Labour Offiee. 1128, 

India’s naval defence. 558-60. 
Industries receiving subsidies or boun- 

ties from the Central Government. 
465-66. 

Judges of the Federal Court. 1485. 
Kidnapping of children on railways. 26. 
Labour contract of the Calcutta Port 

‘Trust. 1078-80, 
Lack of arrangement for water supply 

at Bezwada Railway Station. 1860. 
Liability incurred by India under the 

treaty of Yemen. 631. 
Loss expected on the air mail service 

and new post offices in villages. 794. 
Manufacture of milk powder in India. 

2389. 
Marks for viva voce examination for the 

Indian Civil Service, ete. 2027. 
_ Metalled roads in India and rail-road 

~~ eompetition. 799. 
Negotiations for Indo-British trade 

Agreement. 149, 489-41 
Order for building escort. ships. | 

58. 
fee and cattle run over by the Assam 

Tniianiaation of superior posts on Rail- 

(Supplemeatary ld. 

Purchase of storés by the Company- 
managed railways. 1057. 

Radio Litensees and manufacture of 
Radio sets in India. 1551. 

Railway accident in South Inaia. 839. 

Railway income and expenditure on 
Haripura € 

Reduction of 
charges on India- 

Refusal to renow 
quired by Indians in Fiji.”- S89. 

Reorganisation of the vernacular section 
१ of the Public Information Bureau. 

708. 
Report’ on State Aid to Industries in- 

the British Empire. 898. 
Representation from the Lucknow 

University re Scholarship to Indian 
students from the funds of 185] Ex- 
hibition. 1644. 

Scheme for an «rial reserve force of 
Volunteers. 1208. 

Scrutiny of the work of the Mines De- 
partment. 2364. 

Stabilisation of gold parity. 1220. 
Successor of Sir Shadi Lal in the Judicial 

Committee of the Privy Council. 977. 
Talks going on between the War Office 

and the Government of India. 252. 
‘Training of Indian students in Railway 

turden of interest 
31. 

ases of lands 80- 

Engineering. 1847. 
Uneconomie working of railway lines. 

1853. 
Withdrawal of Presidency towns com- 

pensatory allowances from civil ser- 
vants. 250. 

Working hours of the booking clerks at 
y Kalka. 1072. 

Working of telephones in India, 1550. 

SARANG— 
Question re— 
Inprovement in the editing of the ——. 

Bengal Rlilway trains in the Surma Spelling mistakes in the ४ 1854- 
Valley. 1057. 55. 

Powers of command of British and Indian SARGENT, MR. JOHN — 
army officers..- 1996. Qi i has 

to. bi ti t+ of —— as Educa- 

longing to respectable families for tional Commissioner of the Goyern- 

Government service... 279, ment of India. 188-89, 901-02 

Prices of fruits at railway stalls. 25, 26. | SATURDAY(S)— 
Proposal toi the. I tax Qi 

staff. 1480. 
re closing of the Bengal Nagpur 

Railway Workshops on ———. 1576-77. 
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SATYAMURT, MR. Soni. SALVAMURTE UR. S.—conid. 
Quiesiii sd lis: (Armed | Prexontion of Onadlig to 2 

vac’) फिर 

Consideration of clases, 2715-16, 2730- | 

91, 2748-49, 2779-80, 2792-93, 2797, 

Question 7% ‘ : 

Abolition of Jirga System in Baluchistan, 
and the withdvawal of the Frontier 

Crimes Regulations, 378, 

Aveident on th Bengal and North West- 

ern Rallway, 1664-55, 

Agvident to the Punjab Mail near Muth- 

youput On the Wast Indian Railway, 

801/08, 
Action on the Buddah Gaya ‘Temple 

Bill. 247. : 

Action taken on the recommendations 
of the Wedgwood Committee. 1826- 

27. 

Advisory Committees of Broadcasting 

Stations and manufacture of cheap 

78010 sets. 1311-14. 

Affronts to Indians visiting London and 

seeking. accommodation in hotels. 

1132-33. 

Air Defence of India. 1478-79. 

Alleged insult to press reporters and 

yisitors at the civil aerodrome at 

Drigh road. 643. के Z 

Applicants for enrolment in the Indian 
Army rejected as physically unfit. 

1993-94. 
: 

Appointment of a Committee to examine 

the acceleration of the pace of Indian- 

jsation of the Army. 2771. : 

Appointment of Agents in East Africa 

and Fiji, 1133-34. : 
Appointment of an Indian as Chairman 

of the Karachi Port Trust. 2272. 

Appointment of an Indian to the 
way Board. 1552-53. 

Appointment of Mr. Everett as Deputy 
Chief Engineer by the Karachi Port 
Trust. 2273. 

Appointment of Mr. John Sargent 88 
Educational Commissioner of the Gov- 
ernment of India. 188-89. 

Appointment of Sir Robert Bell as 

Chairman of the Bombay Fire Insur- 
ance Association. 562. 

Archeological excavations to be made 

by Sir Leonard Woolley. 892-93. 
Arran: ts with the Imperial Airways 

by the Government as a part of Empire 
Air Mail Service. 36-37. 

Board to ad the Governor General 
with regard to the recruitment of the 
higher stalf to the Secretariat, 982- 

84. 
Board to carry out the recommendations 

of the Wheeler and Maxwell Commit- 
tees. 1216. 

Carriage of mails between India and 
certain other countries by Indian 
shipping interests. 36. 

Centralisation of the administration of 
the Salt Department. -59. 

Changes in the third class passenger tariff 
on State Railways. 1062-65. 

Collecti and t of large 
preserves of foodstufis in England. 
1475-76, 

Communique re breakdown of negotia- 
tions for Indo-British Trade Agree- 
ment. 474-75. 

Concessions announced by Mr. Hore- 
Belisha. 1992-93. 

Coneessions in railway fares to certain 
military officers. 1749-50. 

Conclusion of an agreement with His 
Majesty’s Government is connection 
with the Empire Air Mail Service. 
35-36. 

Constitution of the Federal Railway 

mai 

‘Authority. 1316-17. 
Control of accounts establishment of 

Railways. 1325. 
Cost of maintenance of British troops in 

India. 288. 
Creation of a post of Secretary to His 

Excellency the Governor General. 
2365, 2758-59. 

Creation of two new posts in the All- 
India Radio, 1547-48, 

Customs cordon round Pondicherry 
and Karikal in South India. 985- 
87. 

Demand of Indians in British Guiana. 
2365-67. 

Disposal of the Defence Forces of India 
in respect of future wars. 1477- 
78. 

Distribution of kerosene and petrol in 
India. 1937, 1938. 

Draft Conventi and R da. 
tions adopted by the Internatio 
Labour Conference. 1399-400. 

Draft Instrument of Accession to the 
Federation. 2680-81. 
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and Lands and offices ablached there 
to. nottthen Jaa. 

Parliamentary revreses 
=. in South Airica, 14970 
~ Permission to trade anions 
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SATYAMURTI, MR. S.—contd. 
Question re—conid. 

«+ Placing of the Report of the Committee 
on certain types of engines before the 
Legislative Assmebly. 1827-28. 

Plight of jobless Indians in Malaya. 
"2395-96. 

Political pensions paid to foreign re- 
fugees, 1823-24. 

Political prisoners in the Centrally 
adininistered area. 2457-58. 

Position of Indian labour in Malaya. 
893-95, 

Position of Indo-Turkish trade. 
42: 

Position of the Reserve Bank vis-a-vis 
the scheduled banks. 1212-13. 

Position on the North-West | 
5 and in Waziristan; 2769-70. 
Position regarding proposed di 

natory legislation against Indians in 
South Afriea. 469. 

Postal insurance. 2541-43. 
Powers of command of British and 

Indian army officers. 1995-96-. 
Problem of the Defence of, Cochin. 

9989-90. ‘O55 
Proposal to increase the Income-tax 
vestaff. 1479-80. 
Proscription of books. 2761-62. 
Protection of the Indian Salt Industry 

--sagainst import of foreign salt, 290. 
Protection to the Indian film industry. 

475. 33 Bn 
Provision of cocl drinking water at 

railway stations. 2269-70. 
* Provision of fans in third class compart- 

ments on railways. 2539-40, 
Purchase of stores by the,C@ompany- 
managed railways. 1065-67. 

Purchase of stores for the Defence ser- 
wices, 1750-54. 

Question and answer «in the House of 
Commons about thée'amendment of the 
Government of India Act. 2370. 

Question and answér in the House of 
Commons regarding Indian tea. 

1911- 

"1402-03. 
Racial discrimination in charging rents 

SATYAMURTI, MR. 8.—contd. 
Question re—contd. 

Recent Bank failure in South India, 
738-39, 740-43. 

Reeent events in Pondicherry. 3309- 

Recognition of the Italian conquest of 
Abyssinia by the League of Nations. 
1308-09. 

Recommendations of the Irvine CGom- 
mittee. 1140-41. 

Recommendations of the Proyincial 
Governments with regard to Federa- 

tion. 1145. 

Recommendations of the Wedgwood 
Committee. 1314-16. 

Reduction in the price of post cards. 
1060-61. 

Refusal to tenew the licences of Indian 
retail stores in Fiji. 1136. 

Regulations applicable to trade unions, 

1647-48. 
Relief to India in respect of defence 

charges. 2762-63. 
Remarks about Indian Army made by 

Sir Philip Chetwode in a speech, 
716-18. 

Rents charged from catering licenses of 
railways. 814-16. 

Report about migration of Indian labour 
into Ceylon. 1645-46. 

Report of the Committee appointed 
to overhaul the system of recruitment 
to the superior posts in the Central 
Secretariat. 718-19. 

Report of the Tariff Board on the paper 
industry. 1135. 

Report on State Aid to Industries in the 
British Empire. 896-98. 

Representation from certain universities 

urging changes in the method of reo- 

ruitment to the Indian Civil Service. 

561-62, 1217-18. 

Representation from the Lucknow Uni- 

yersity re Scholarship to Indian 

students from the funds of 1851 Exhi- 

pition, 1643-44. 
Re tation of Indian interest on the 

from refreshment room conty on 
railways: 2538-39. 

Radio lieencees and manufacture of 
cheap Radio sets in India. 1550- 
52. 

Railway and customs returns and_re- 
trenchment in expenditure. 1745- 
48. 

Receipts from income-tax. 561. 

International Tea Committee, 1135- 
36 

Request by Japan for eredit facilities on 

cotton purchases from India. 1913. 

Responsibility of warning passengers 

against getting into trains stopping 
identally at yside static 

»
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SATYAMURTI, MR: S.—conid. SATYAMURTI, MR. 8.—contd. 
Question re—coneld 

Restrictions and conditions imposed on 
foreign nationals in India. 641- 

Revenue’ and expenditure under the 
Telegraph Department. 1061-62 

Revised instrument of Accession to the 

Federation. 190-91 
Riots in Burma. 382-86. 
Securing of freedom of national economic 

policy for India. 187. 
Securing of trade for Indian shipping. 

1912-13. 
Serious disorders in Waziristan. 39. 
Survey regarding marketing of linseed. 

1401-02. 
* "Baking over of the administration of the 

Salt Department from the Bengal 
Government. 984-85. 

*Fraining of Officials to serve as Agents in 
British Colonies, ete. 895-96. 

Union Jack flown over the Legislative 
Assembly building when the Assemb- 
ly is in Session. 2368-69. 

Use of speedometers in engines. 642- 
43, 

Visit of the Under Secretary of State for 
India to India. 2679-80 

Working of telephones in India. 
5 

Working of the Reserve Bank of India 
739-43. 

Question (Supplementary) re— 
Action to improve India’s balance of 

foreign trade. 1769. 
Agitation against the present gold parity. 

1220, 1221 
Allotment of more non-official days for 

1549- 

Question (Supplementary) re—conid. iy 
Arrangements for the creation of a pool 

of Finance Officers. 272. 
Ar ts for the def 

2463-64. 
Arrangements with the Imperial Air- 

ways as a part of the Empire Air Mail 
Scheme: 361, 362, 363. 101 

Arrest of Indians in Moscow and Lening- 
rad, 374. 

Arrest of Mr. 
358. 

Assistance by the Reserve Banik ta sche- 
duled banks. 554-56. 

Beggar nuisance on railways. 792. 
Bringing into force of the Insurance Act, 

of India, 

Eric Dutt at Valencia, 

1662-63. 
Carriage of mails to Europe! by’ air. 

1569. 
Central Stationery Office at Calcutta, 

24009. 
Certain suggestions made by Mr. M. P. 

Gandhi in the Indian Cotton Textile 
Industry Annual. 1929, 1931. 701 

Colonization of Kenya by the Jews, 
1414. 

Coming into force of the new Insurance 
Act. 1410. 

Companies supplying petrol. 881. 
Concsssions in railway fares to ¢éftain 

military officers. 1757. 
Coneessions to Government Servants on 

Bills in the Legislative As 
453-55. 

Amalgamation, liquidation and registra- 
__ tion of insurance companies. 1673 
Amalgamation of Ajmer-Merwara with 

the United Provinces 1990, 
2483. 

Amendment of the Government of India 
Act, 1935, 181. 

Answers to Questions put by the members 
of the Legislative Assembly. 483 

f al 1 tary 
for the Defence Department. 1487. 

Appoi of Mr. John Sas as the 
Educational Commissioner with the 
Government of India, 901 

Apprentices recruited in the Engineer- 
“ing and Loco Departments of the 
‘Company Managed Railway. 2265. 

railways. 2548-49. 
Conditions for the grant of military pen- 

sions. 540-42. 
Indian labourers in Ja- 

teced for 
nlistment in the army. 2467. 

ideration of the jon re con- 
sulting the Legislative Assembly on 
Trade Agreements. 883. 

Constitution of'a Tariff Board on textile 
industry. 2688-89. 

Contract’ for the running of bookstalls 
om State Railways. 826, 827 

Contract! of the North Western Railway 
with Messrs. Wheeler and Company. 
622. 

Contracts given by the Central Public 
Works Department. 1396. 

6 for 
trade agreement with India. _ 160. 

Customs collection in the French ports 
adjoining British India. 702, 703. 

Decrease in the’ export of Indian cotton 
to the United Kingdom, 451. 
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SATYAMURTI: MR. S8.—contd. 

= 

SATYAMURTI, MR. S.—contd 
Q ) contd. 

Delay-in refund of claims for overcharges 
onrailways. 1845, 1846. 

., Dependants of staff entitled to free 

5 Editcrial’ paragraph in® 

<-* India Act. 

passes on railways. 1068. 
Deterioration in the printing of the 

Indian Listener. 1571. 
Difficulties of Indian traders in Sinkiang. 

1858. 
Dining cars attached to railway trains. 

2306-07. 
Disabilities of Indians in South Africa. 

Disabilities of Indians in the Kenya 
Highlands, 1924. 

_ Discriminatory treatment in broadeast- 
ing news from the Delhi Broadcasting 
Station. 1570. 

Disposal of plots to Europeans in the 
- Ahmedabad Cantonment. 1208. 

Distress of returned emigrants from 
British Guiana. 1935. 

Distribution of kerosene and petrol in 
माता. 466-67. 

the -Lribune 
about changes in the Government of 

1143, 1144 int 
Effect of the enhanced excise duty on 
“ithe sugar industry. 701, 702 
Effect of the Sino-Japanese War on the 

foreign trade of India. 879, 880. 
Effect on Indian trade due to impending 

"Anglo-American ‘Trade Agreement 
2401 

Effects of the new Egyptiaiy* cotton 
tariff duty on India’s ‘trade. 1404. 

Electoral Rolls for the Madras Consti- 
tuencies of the Council of State. 
1152. 

Emigration of Indian labourers. 
1894. 

1393, 

““Eniployment of women in the Govern- 
ment of India De; eons 982 

Enquiry into the affaiis of the All-India 
Radio: 19. 

Examinations to fill vacancies in the 
Posts and Telegraphs Department. 
2555-57 

Exchange Ratio. 
1222. 

Expiry of Agreement with the Trans- 
Continental Airways, Limited. 797. 

Exports of gold and sovereigns from 
India. 1480-82 

260, 266, 26757-1221, 

. Extension given to the Professor of Bio- 
Chemistry of the Indian 2 

( ary) re—conid, 
Failure of the Calicut Bank. 1489, 

1490. 
Fallin the customs revenue. 971-72. 
Fall in the price of ground-nuts.. 1125, 

1126. 
Fall in the price of rice. 2373. 
Fall in the receipts from customs duties, 

269. 
Fitting up of speedometers in engines. 

4.9. 
Floods in the United Provinces. 2701, 
German Nazi propaganda carried on in 

India. 1288: 
Goyernment control over the Imperial 

Bank of India. 2012-13. 
Government interference in price rigging. 

1157. 
Goyernment’s policy on the control of 

Coastal Traffic of India Bill. 2076, 
Governorsin India. 996. 
Help to the hanclocm industry. 882. 
High prices of articles manufactured by 

the Tata Stecl Comjany. 156. 
Import of foreign cotton in India. 2379. 
Imposition of an import duty on;:foreign 

salt). 1223, 1224. 
Improvements in the rules for issuing 

free passes for railway employees. 
626. 

Incidence of Persian Gulf expenditure. 
~ 2283-84. 

Income from interest on securities of 
Ruling Chiefs and Frinccs exempted 
from income-tax and super-tax 88- 
sessments. . 2006-07. 

Income-tax, ete., paid by the Burma 
Oil Company and fixation of maximum 
price for petrol. 462-65. 

Income-tax relief to certain companies 
in British India and the United 
Kingdom, 2005. 

Increase in the import of foreign cotton. 
449-50. ae 

Indian regiment consisting of Indians 
belonging to different castes. 2479. 

Indians in the Telephone Company of 
Bombay and Karachi. 1298, 1299. 

India’s Lalance of trade and exchange 
ratio. 973-74. 

~ Introduction of prohibition in the in- 
terest of Indian labourers in Malaya, 
1664. 

Introduction of 
India. 535. 

“stamp scrip” in 

Eneland of 
Seience, Bangalore. 1142. 

and other 
1482, 

of 
foreign countries in India. 

In 

न
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SATYAMURTI, MR. S.—contd. 
Q ~ontd. (Supp! ) re—conid. 

Judges of the Federal Court.” 1485, 
1486. & 

Labour contract of the Calcutta Port 
Trust. 1077-78, 1080, 1082. 

Legislation to protect the interests of 
Indian Shipping in the Coastal Traffic 
of India. 885, 886. 

Liquidation of sterling debt of railways. 
2471, 2472. 

Manuf: 8 of aeropl: in India. 
1829-30. 

Manufacture of milk powder in India. 
2389. 

Measures to prevent the closing down of 
Indian match factories. 1655, 1656. 

Mechanisation of the Army in India. 
975. 

Meeting of the non-official advisers 
regarding the Indo-British trade nego- 
tiations. 1939. 

Metalled roads in India and rail-road 
competition. 799. 

Military lands. 531-33 
Military operations in Waziristan. 1999- 

000. 
Negotiations for Indio-British Trade 

Agreement. 149, 439-41, 2376, 2377 
New proposals as announced by Mr. 

Hore-Belisha in the House of Com- 
mons, 1000-02. 

Newspaper supplied to Indian Officers 
and soldiers. 2466. 

Non-Indian companies established in 
India to take advantage of tariff 
walls. 2686. 

Officers in the Contracts Directorate 
and purchases made for the Army. 
2477, 2478. 

Payment of interest to the holders of| - 
Indian rupee securities in Aden. 
551-54. 

Personnel of the Tariff Board on textile 
industry. 2684. 

Persons imported from foreign countries 
for service on the railways. 1852 

Persons interested in any concern manu- 
facturing or supplying materials to| 
Government. 2027-28 

Persons killed and injured in Tailway | 
accidents. 2550-51 

Placing before the Legislative Assembly 
certain Demands for Grants. 529- | 

.530. 
‘Political status of Coorg. 1289. 

7 Population of migrated Indians. 13952 

SATYAMURTI, MR. 8.—contd, 

Question (Supplementary) re—contd, 
Position with regard to Indians in Burma- 

1940, 1941. 

Possibility for reduction of staff in the 
Home Department. 2753 1G 

Post of Vice-Chairman of the Imperial 
Council of Agricultural Research. 
1161 

Price of pigiron. 1652-53. 
Proceeds of the sale of gold consumed 

as unproductive expenditure. 2470, 
Prohibition on the import of certain 

books into India. 536-39, 
Proposal to lower the age-limit for re- 

cruitment to Government service. 
1671. at 

Protection to British colonies in the 
tariff schedule. 2690. a 

Protection to Indian industries, — 
916. 

Provision of drinking water in summer 
at Bezwada Railway Station. 1567. 

Provision of fans in third class compart- 
ments on railways. 346, 1544, 1545. 

Publication of the proceedings of th 
Legislative Assembly in the Informa- 
tiln Series. 1770-71 

Purchase of certain articles for the 
Army. 2475. 

Purchase of sugar by Great Birtain. 
1157, 1158. 

Purchase of wheat and sugar by British 
Government from India. 450-51 

Racial dis wimination against Indians 
on railways in Africa. 2374. 

Raid on Bannu. 1327. 
Raids on Bannu and other British 

Indian territories. 1075. 
Railway accident in South India, — 839. 

0 

ca 
1915- 

Rate of return from circulation of silver 
rupee. 1759 

Rate War between shipping companies 
carrying Haj Pilgraims. 910-11,1927. 

Rates for passengers and goods trans- 
port on the South Indian Railway. 
1564-65. 

Raw products necessary for the manu. 
facture of motor cars. 2384, 2385. 

Recommendations of Provincial Gov- 
emments about the award of titles. 
154. 

Recovery of losses caused to Govern- 
ment by officers. 1762 

Recruitment to the Indian Army. 
* 2754-85. 
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SATYAMURTI, MR. Si—contd. SATYAMURTI, MR. S.—conid. 

Question (Suppl y) id. Question (Suppl y) 7 ld. 
+ Reduction of the burden of interest Scheme for an aerial reserve force of 

charges on India. 20-31. volunteers. 1207, 1208. 
Reduction of the prices of foodstufis, 
joete., on State Railways. 1548, 

» Refusal of licences to Indian shop- 
keepers in Tiji. 1129. 

Refusal to renew the leases of lands 
_ acquired by Indians in Fiji. 889. 
Relegation of a part of the Criminal 

Investigation Depariment work to the 
Provinces. 1229, 1280. 

Remarks about Indian Army made by 
Sir Philips Chetwode in a speech at 
Trocadero. 256, 258-59, 716-18. 

"जय «रण Bureau. 255. : 
ae the vernacular? section 

of thé Public Information Bureau. 
के 707, 708. 

eport of the non-Official, Delegation |, 
en the trade talks in Simla. 884. 

Report of the Tariff Board on the Sugar 
ae Industry. 887, 2377. nel 
Reyert of the United Provinces and Bihar 

» Government’s Joint Power Alcohol 
Be 20:21. 
Report on the financial conditions of 

i, Coorg. 2474. 
Reports on the financial working of the 

_ Burma Oil Company. 1154, 1155. 
_ Resolutions passed by Provincial Legis- 

latures about the establishment of 
Federation. 151, 152. 

Revised Instrument of Accession to the 
Federation. 145, 146, 147, 148. 

Revised pensicn rules for inferior ser- 
. .,,¥ants in the Posts and Telegraphs 

+; Department. 700, 
Revision of pay of the Indian Ciyil 

Service. 2753. ii 
Revision of the Free Pass Rules on 

railways. 1834, 1835- 3 
Right to nominate a Panel by Govern- 

ment for the appointment of a Re- 
gistrar of the Indian Institute of 

_ Science, Bangalore. 1138, 1139. 
Riots in Burma. 2674, 2675, 
Rules for the grant of leave to Gover- 

nors of Provinces and Executive 
Councillors of the Central Govern- 
ment. 259. 

Safeguarding of the rights of Indians to 
settle down in Southern and Northern 
Rhodesia and Nyasaland. 1666. 

»Beorganisation of the Public Informa- é 

Scheme for the constitution of the Ac- 
countancy Board. 1678. 

Scheme for the registration of dock 
labour. 1918. 

Scheme of Imperial reorgnisation of the 
British Army. 976-77. 

Serutiny of the work of the Mines De- 
partment. 2365, : 

Securing of preference for British ship- 
ping in Indo-Japanese trade. 1926. 

Setting up of a separate Governor 
General’s Secretariat. 1231. 

Shares of His Majesty’s Government in 
petrol companies. 2886. 

Situation in the Waziristan Frontier, 
253. : 

Speed of XB engines on the Hast Indian. 
Railway. 1545-46. 

Stabilisation of gold parity. 1220. 
Statement made in the House of Com- 

mons by Lord Stanley regarding the 
creation of new Provinces. 175, 176. 

Successor of Sir Shadi Lal in the Judicial 
Committee of the Privy Council. 977- 
978, 

Talks going on between the War Office 
and the Government of India. 251, 252. 

Trade between India and tho United 
States of America. 2380. 

Train disaster at Ayyalur, South 
Indian Railway. 22-97. 

Training of Indian students in Railwa; 
Engineering. 1847. ‘ 

Uncovered and low platforms at certain. 
stations on the Bengal Nagpur and 
Madras and Southern Mabratta Rail- 
ways. 23-08. : 

Uneconomic working of railway lines. 
1853. 

Use of Indian materials for the construc- 
tion and repairs of aeroplanes in 
India. 619. 

Withdrawal of Presidency towns com- 
pensatory allowances from civil ser- 
vants. 250. 

Working of coal mines. 2363. 
Remarks by Mr. President (‘The Honoure-~ 

ble Sir Abdur Rahim) that no Member 
of the House, evenif he is nominated 
Member, can be debarred from being 
considered in connection with any 
Resolution that may be before the House. 
1535-37. : : 
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SATYAMURTI, MR. S.—coneld. 

Report of the Public Accounts Committee 
on the accounts of 1936-37. 2218 

Resolution re— 
Appeintment of an enquiry committee 

for the~ Broadcasting Department. 
307, 317, 326, 327, 341. 

“Financial control of military expendi- 
ture. 1537-40, 2330, 2346, 2349. 

Impl 112 the of 
the: Indian. Sandhurst - Committee. 
1524. 

SAUGOR— 
Question re agricultural area in- the —— 

».>Gantonment. 1004-05. 
SCALE(S) OF PAY— 
-iSee ‘' Pay ”*. 

SCHEDULED BANK(S)— 
See ‘* Bank(s)”’. 

SCHEDULED CASTE(S)— 
“Question re members of the 

under the Government of India. 
49. 

SCHOLARSHIP(S)— 
Question re representation from the Luck- 

now University re —— to Indian 
students from the fund of 1851 Exhibi- 
tion. 455, 1643-44. 

SCHOOL(S)— 
Question re— 

Criterion of efficioncy and inefficiency 
applicable to teachers in the Hast 
Indian Railway ——. 100, 1341-42. 

—— in the Naga Hills District in Assam 
and eradication of slavery. 799-804. 

SCHOOL FEE(S)— 
Question re dissatisfaction against the 

employed. 
276- 

increase of in Baluchistan. 1137- 
38. 

SCHOOL OF MINES— 
Question re Indian 

SCIENCE, INDIAN INSTITUTE OF 
Question 7e— 

Assistant Professors in the General 
Chemistry Department of the ——, 
Bangalore. 1408-09. 

Audit of the accounts of the ——, 
Bangalore. 2396-97. 

___ Directorship of the ——, Bangalore. 
Os: 
“Expenses under “ Administration” in 

the Bangalore. 1139-40. 
~~ Extension siven to the Professor of Bio- 

Chemistry of the , Bangalore. 
“141-43 Presta 

1405-06 | 

SCIENCR, INDIAN INSTITUTE OF ~ 
Question re—contd. a 

Right to nominate a Panel by. Govern- 
ment for the appointment of a Regis- 
trar of the + Bangalore. : 1188-39. 

SCIENTIFIC DEPARTMENT(S)— 
Question 72 grouping together of —— 

under the Government of India. 2033 
SCIENTIFIC RESEARCH— 1 

Question re money spent on—— and 
industrial researches. 2280-81. 

SCINDIA NAVIGATION COMPANY, 
MESSRS.— 
Motion for Adjourment re rate war between 

Messrs. Turner Morrison and Company 
and in the Haj Traffic. 1582-83. 

SCOTT, MR. J. RAMSAY— 
Allotment of a day for the discussien-of the 

reports of the Public pe IE Com- 
mittee and prolongation of séssions 
without giving sufficient notice. 2775 

Resolution re appointment of an enquiry 
committes for the Broadcasting Depart- 
ment. * 301-03 

SEA— 4° 
Question re conventions of the International 

Labour Organisation concerning. the 
minimum age of admission of child- 
ren to employment at 2 

SEA PORT(S) 
Question re proposal to make Tuticorin 
a 1072-73 

SEAM(S)— : 
Question’re'coal ——in Assam. 

SEAMAN (MEN)— 
Question re— ~~ 

Convértions of the International Labour 
Organisation concerning liability of 
shipowner in case of sickness, 6tc., 
sickness insurance for 191-92. 

Draft Convention concerning sickness 
insurance “for 1658 

Indian serving on the United 
Kingdom Registered Ships in the postal 
and overseas trade cf India. 744. 

Instructions to merchant —— i 
defence of their lives, ete. 1152-53. 

8 pension fund. 1659-60. _ 
Sickness Insurance Scheme for Indian 

1691-92, 

1658-59. 
Utilization of certain contributions for 

the benefit of Indian 72 16002 25 
SEAMEN’S WELFARE— 

Question re recommendation of the Interna: 
tional Labour Organisation concerning 

in Ports. 192. 
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SEAT(S)— 
Question re— 

Reservation of for Muslims in the 
Legislative Council and District Board 
of Coorg. 1251. 

Third and ‘intermadiate ‘class —— on 
the Shahdara-Saharanpur Light Rail- 
way. 106. 

SECRETARIAT(S)— 
Question re— 

Absence of Muslims in the of the 
International Labour Office. 2699. 

Age-limit for recruitment of Assistants 
in the Central 996-97, 1239. 

Appointment of clerks in the —— and 
the Attached Offices. 548-50. 

571 Board to advise the Governor General 
: with regard to the recruitment of the 

thi igher staff to the - 982-84, 
1011. 

Indians in the of the League’ of 
Nations and the International Labour 
Office. 1126-29, - 

Keeping of a portion of “the in 
"Delhi throughout the year. 290. 
Eapotion of Third Division Clerk in 
—the Government of India 
2468-69. 

Report. of the Committee appointed to 
overhaul the system. of recruitment to 
the superior posts in the Central 
718-19. : 

Setting up of a Separate Governor 
General’s ——. 1281. 

Tenure of appointment of Séeretaries in 
the Government of India, 1757. 

SECRETARY(IES)— 
», Creation of a-post, of to His Excel- leney the Governor General. 2365, 

2758-59. 

Tenure of appointment of —in the Government of India. — 175720 
SECRETARY OF STATE * 

Question re correspondence between the Govérmment of India and the —— on the question of the rupee-sterling ratio. 288. 
= 

SECURITY(IES)— 
\ Question re— 

: Tneome from Indian Government Ster- ling —— held by, Residenis of the United Kingdom. 3007, + ~ 

SECURITY (IES)—contd. 
Question re—contd. 

Income from interest ,on of Ruling 
Chiefs and Princes exempted from 
income-tax and super-tax assessment. 
2006-07. 

Payment of interést to the holders of 
Indian rupee in Aden, 551-54, 

SELECTION BOARD(S)— 
Question re—for selecting candidates for 

Railway appointments. 2305-06. 

SELECTION GRADE(S)— a 
Question re— वि 

Selection posts and ——in each cadre 
on State Railways. 1339-40. 

Selection posts and on State Rail- 
ways. 2313. 

SELECTION POST(S)— 
Question re— : 
—— and grades in each cadre on State’ 

Railways. 1339-40. 
———and grades on State Railways. 

2313. ie 
SENIORITY(IES)— se 

Question re —— in a grade or class of non- 
gazetted staff on State Railways. 107. 

SENIORITY LIST— 
Question re— 5 a8 

Classification of journeymen on the East! 
Indian Railway in the 101. 

—— for promotion of staff in the 
Mechanical Department of the East 
Indian Railway. 1335-36. 

SEPOY(S)— 
Question re promotions and allowances 

of Indian —— and British soldiers, 
2018-19. 

SERAMPORE— 

Question re output from the Kurharbaree. 
and collieries, 2294. Ze 

SERVER(S)— 
Question re in railway refreshment’ 

rooms in South India, 1328-29. 
SERVICH(S)— 

Question re— 

Condonation in breaks of —— caused 
during the strike on the North Western 
Railway. 818-19, 1949. 

Extensions of ——granted to officers 
in the Government of India Depart- 
ments. 83. 

Persons imported from foreign countries 
for——on the railways. 1851-52. 

Retirement of Government, servants 
after twenty-five years’ 1242. 
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SERVICE, CONDITIONS OF— 

See “ Conditions of Service”. ; 

; SESSION(S)— 
71 Allotment of a day for the discussion of 

the reports of the Publie Accounts 
Committee and prolongation of 
‘without giving sufficient notice. 

SETTLEMENT(S)— 
Question re— 

- Establishment of a depressed classes —— 
in Delhi. 911, 2317. 

Jewish in Kenya. 922-24, 
Scheme proposed by the Sharadhanand 

Depressed Classes Mission to establish 
a Depressed Classes in Delhi. 
100. 

SHADI LAL, SIR— 

Question re successor of —— in the Judicial 
Committee of the Privy Council. 977- 
78 

. SHADARA-SAHARANPUR LIGHT RAIL- 
po WAY: 

Se Railway(s) 

SHAHBAN, MIAN GHULAM KADIR 
' MUHAMMAD— 
Criminal Law Amendment Bill— 

Consideration of clauses. 858. 
Question re enlistment of Sindhis in the 

Army. 2485-86. 

* SHAM LAL, MR.— 
Code of Criminal Procedure (Amendment) 

Bill (Amendment of section 167)— 
Motion to refer to Select Committee 

217-18, 

Criminal Law Amendment Bill— 
Motions to consider and to circulate. 

585-90. 
Motor Vehicles Bill— 

_ _ Consideration of clause 42. 
Question 7e— 

_ Age-limit for the recruitment of Assist- 
ants in the Central Secretariat. 996- 

1872-73, 

97. 
Alleged objectionable behaviour of the 

Tncome-tax Officer, Montgomery. 
1483-84, 

Allotment of more non-official days for 
Bills in the Legislative Assembly 
453-56. 

Answer tc questions put by the Members 
of the Legislative Assemby. 453 

Answers to starred questions in the 
Legislative Assembly. - 452-53 

Assistance to small Indian industries | 
= Wi | 

SHAM LAL MR.—contd, हे ले 
Question re—contd. 

Attending of meetings of certain Politi- 
cal Bodies by Government servants. 
273-74. 

Barracks given to Indian apprentices in 
the Mechanical ‘Transport Depart- 
ment. 1224-26. 

Bungalore resumed in Cantonments. 
8 

Cancellation of Commissicns in the Army 
in India Reserve of Officers. 991-92. 

Central Stationery Office at Calcutta. 
2398-2400. 

Certain resolutions ruled out of order 
by the President of the Lahore Can- 
tonment Board. 725. 

Conclusion of a trade agreement with the 
United States of America. 176-77. 

Delay in holding elections in the Ambala 
cantonment and setting up of Canton- 
ment Boards.1°992.: 

Establishment of a d ds ch 
settlement in Delhi. 911, 2317 

Expenses incurred on litigation by the 
Lahore Cantonment Board. 726. 

Failure of the Executive Officer of the 
Lahore Cantonment Board to comply 
with a requisition for a special meeting 
of the Board. 

Gentl having contracts or 
of supplying ghee to soldiers of the 
Army. 543- 

Hardships of Indian drivers onthe North 
Western Railway. 822. 

Importing of clerks from other canton- 
ments by the Executive Officer of the 
Lahore cantonment. 544-45. 3 

Kidnapping of children on railways. 26. 
Members of the scheduled castes employ- 

ed under the Government. of India. 
276-79 

Nepotism in the Agra Cantonment 
Board. 90-9 

Non-delegation of powers to the Bazar 
Committee cf the Lahore Canton- 
ment. 726-27, 

Non-inclusion of certain areas in the, 
bazar area of the Lahore cantonment. 
544. 

Non-placing of applications’ of “poor 
persons for exemption from property, 
taxes before the Lahore Cantonment 
Board. 725-26 

Officers punished for dishonesty and 
curruption on railways. 25. 
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SHAM LAL, MR.—coneld. 
Question re—coneld. 

Posts of drivers held in abeyance on the 
¥ North Western Railway. 821-22 
“ "Preferential treatment to persons 

belonging to respectable families for 
Government service. 274-75. 

Prices of fruits at railway stalls. 25-26. 
Professional tax imposed onthe inhabi- 

tants of the Dalhousie. Cantonment. 
1228. 
hibiti a . ts Pro 

P on Adver' of Indian 
medicines. for venereal diseases in 
Great Britain. 177. 

Promotion of third division clerks in the 
Government of India Secrefariat. 
2468-69. 

Promotions of cleaners, firemen and 
shunters on the North Western Rail- 
way. 368-70, 

SHARE(S)—contd. 

Question re—contd. 

—— held by certain Bodies in the Indian: 
Tcans-Continental Airways, Limited, 
366-67. 

—+—of Indian Trans-Continental  Air- 
ways, Limited. held by Indian Nation- 
al Airways, Limited. 795. 

SHAUKAT ALI, MAULANA— 
Criminal Law Amendment BiJl— 

Mot ider and ‘to circulate. 
608, 609, 751-56, 770. 

Motion for Adjournment. re— 
Appointment of a non-Indian as Super- 

intendent. of Insurance. 141: 
Inerease in the Indian Defence charges. 
“228-29. 

Motor Vehicles Bill— 
Consideration of clause 42. 1809-10. 

Racial discrimination in the Mechanical 
Transport. Department. 1226-27. 

Rates of electricity charged in the Lahore 
Cantonment. 726. 

Recruitment in the Mechanical Trans- 
port Department. 1224. 

Reduction in the salaries of the 1: ti 

re 
Personnel of the Tariff Board on textile © 

Industry. 2685. 
Rate-war between shipping companies 

Councillors, etc., on the 
श् Burma from India. 279. 

» » Reorganisation of the Printing and 
= Stationery Department. 2400. 

Rupee coins, token moneys and currency 
i notes in: circulation in India and 
३७४ bullion kept in reserve. 279-80. ° 

Sale of ice in the bazar area of the Lahore 
Cantonment. 890-91. 

Scales of pay given to retrenched 
_ employees on re-appointment on the 

é North Western Railway. 367-68. 

SHAMI PIR— 
~ Question re— 

~ Arrest of the . 650. 
Escort of the from Karachi by 

aeroplane. 377-78. 

SHANKAR MAHADEO— 
Question re demolition of the temple of 

in the Queen’s Garden, Delhi. 
~ 1240-41 

SHANK ARPUR— 
~ Question re derailment of the Punjab Mail 

between Muthroopur and on the 
East Indian Railway. 8-9. 

SHARE(S)— 
© Question re— 

Plight of the Indians in Aden holding —— 
£ 5 "018 Reserve Bank of India. 2020 

carrying Haj pilgrims. 1927. 
Resolution _re implementing the 

we re dation of the Indian Sandhurst 
of C 1493-96. 

SHED(S)— 
Question re— 

Construction of a+——on the inland 
platform of Bareilly Junction. 1863- 

Partitioning of third class —— on rail- 
way stations for the exclusive use of 
women. 1843. 

SHEEHY, MR. J. F.— 
Oath of Office. 2619. 

SHEIK HUPURA— 
Question re— 

Breakdown of the engine on 
Nankana Sahib Branch of the North 
Western Railway. 1835-36. 

Horse-breeding — and —_mule-breeding 
grants in Lyallpur and’ districts. 

“| SHENCOTTAH— 
Question re report of the enquiry into the 

accident in the Trichinopoly —— Rail- 
way line. 2545 

SHE. KHAN, CAPTAIN 
SARDAR SIR— 
Criminal Law Amendment Bill— 

Motions to consider and to Circulate. 
514, 515, 746-51 

Motion to pass. 877, 927, 949, 950 
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SHETABGANJ— 
Question ve mail robbery near —— railway 

... station. 634-35. = 
BHILLONG— 
__ Question re through booking with —— 

out-agency of the Assam Bengal Railway. 
1055-56. ~ 

Question re— 
Exemption of articles of daily use of 

passengers on from assessment 
of customs duty. 535-36. 

Indian seamen serving on thé United 
Kindgom Registered = in the coast- 
al and overseas trade of India. 744. 

Mobilisation of merchant for assist- 
ance in time of War. 734. 

Order ‘for building escort 
Purchase of escort 

Indian Navy. -563. 
Space allowed to third class passengers 
__ in Haj pilgrim 2395. 
Staff at Kamaran and medical aid on 

Haj pilgrim 2393-95. 
Stiffeniny of decks of merchant —— for 

mounting defensive armaments to 
: meet emergencies of war. 734-35. 
SHIPOWNER— 

Question re— 
Conventions of the International Labour 

Organisation concerning liability of 
in case of sickness, ete., and sick- 

ness insurance for séamen. 191-92. 
Liability of in certain respect of 

: staff employed by them. 1657. 
SHIPPING— 

Question re— 
Legislation to protect the interests of 

Indian —— in the Coastal Traffic of 

556-58. 
for the Royal 

India. 885-86. 
Percentage of Coastal —— secured by 

Indian companies. 1343. 
1 Protection to Indian . 446. 

Securing of preference for British —— 
in Indo-Japanese trade. 1925-26. 

SHIPPING COMPANY(IES)— 
Question re rate war between carry- 

ing Haj pilgrims. 909-11, 913-14, 1686- 
87, 2683-84, 2690-91. 

-. Bee also ‘* Company(ies) *’. 
SHIPPING INTEREST(S)— 

Question re carriage of mails between India 
and certain other countries by Indian 
—. 36. 

SHIVA, GOD— 
. Question demolition of a temple of —— 

in Delhi. 1764. 

SHIVA TEMPLE— rer 
Motion for Adjournment re— pairs 

Mishandling of the —— affairs in Dethi. 
2033-35, 2049-50. के 

affairs at Delhi. 2568: 
Question re dispute at Delhi. 2486- 

90, 
SHOP(S)— 

Question re removal of a vegetabl and 
fruit by the Cantonment: Authori- 
ties at Ranikhet. 290-91. 

SHOPKEEPER(S)— 
Question re— 

Refusal of licences to Indian —— in 
Fiji. 1129-30. 

Stoppage of licences of certain —— in 
Landsdowne Cantonment. 2007-08: 

SHRADHANAND DEPRESSED CLASSES 

MISSION— 
Question re scheme proposed by the —— 

to establish a Depressed Classes Settle- 
ment in Delhi. 100. 

SHUNTER(S)— 
Question re promotions of Cleaners, fire- 

men and ——— on the North Western 
Railway. 368-70. 

SICKNESS INSURANCE— 
Question re— 

Conventions of the International Labour 
Organisation concerning liability of 
shipowner in case of sickness, ete., and 

for seamen. 191-92. 
Draft Convention concerning —— for 

seamen. 1658. 
Scheme for Indian seamen. 1658- 

59. 

SICKNESS | INSURANCE CONVEN- 
TION— 

Question re ——. 1656-57. ९ 

SIDDIQUE 41 KHAN, KHAN BAHADUR 

NAWAB— 
Criminal Law Amendment Bill— 

Consideration of clauses. 857. 
Motion to pass. 929, 930-31. 

Question re— ; 

‘Absence of Muslims in the teaching and 

menial staff of the Government Com- 

४ mercial Institute, Delhi. 108. ° 

Electric and: Mechanical Engineer at 

Kamaran. 2685. 
Purchase of stationery used im the Gov- 

ernment Commercial Institute, Delhi. 

109. है % 

Recruitnrent of Muslims on the staff of 

the Government Commercial Insti- 

tute, Delhi. 108. 
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SIDDIQUE ALI KHAN, KHAN | SIND— 
BAHADUR NAWAB—contd. Question re— 
Question re—conid. Certain Railway Lines in ——. 1837; 

38. 5 desta tay for qi Di d Of the requi 1232, 21 

te Bip ie by the Railway Board. 1839. 
cf 

with the ghee agents. 2461 
Resolution re appointment of an enquiry 

ति ता for the Depart- 
ment. 300-01 

SIKANDER ALI CHAUDHURY, 
MAULVI— 

Resolution re financial control of military 
expenditure. 2337-39, 

SIKH(S)— 

Question re— 

Expulsion of certain —— families from 
Kabul. 1082-83 

Representation of —— in the staff of 
the Delhi Municipality. 104-05. 

SILCHAR— 
"7 Question re resolutions passed at'the meet- 

ing of the Extra-Departmental Postal 
and Railway Mail Service Union held 
at ——. 819-2 

SILVER— 

Question re rate of return from circulation 
of —— rupee. 1758-59. 

SIMLA— 

Motion for Adjournment re alleged sacril: 
_ ege committed by the Police in a 

Mosque. 1771-72. 
Question re— 

Freight on luggage and fare from Kalka 
to ——. 37 

Memorial submitted by telegraph mes 
sengers at’ ——.: +2! 

Pathway leading to the Cart Road on 
the eastern side of Kennedy House in 

1151 
Report of the non-Official Delegation on 

the trade talks in: 884-85. 
Stoppage of the exodus of certain attach- 

edsoffices to --+-5 295. 
Taking down of the names and addresses 

of passengers coming up to at 
Tara Devi. 1083-84 

‘Unreseryed posts in the Government of 
India Press, ——, 2407-08. 

SINCLATR, GORDON— 
Question re of an article regard- 

ing Love Parades in the Andamans. 
1771. és 

Lloyd Barrage debt due from aay 
1748-49 ; 

SIND GOVERNMENT— है 
re agri b the Central 

Government and the about Sukkur 
barrage. 1231-33. 

SIND SALT LAW AMENDMENT BILL— 
See ४ Bill(s) ” 

SENDHI(S)— 
Question re— 

Arrest of certain —— returning from 
Spain at Gibralter. 1337. 

Enlistment of —— in the Army. 2485- 
86. ¢ : 

SINDHI MERCHANT(S)—, 
Question re arrest of —— from Spain in 

_ Gibralter. 1087. 
SINDHT MUSIC— 

Question re inclusion of —— in the pro- 
gramme of certain Broadcasting Sta- 
tions. 21-22. 

SINDHI SOLDIER(S)}— 
Question re —— in the Indian Army. 

2472-73. 
SINGH, MR. RAM NARAYAN— 

Criminal Law. Amendment. Bill— 
Motions to consider and to circulate. 

600. 3 
Motion to pass. 931-34 

Question re— 
Areas of military groundsin Bihar, 2019. 
Fencing of the Barakakhana Loop Line 

between Goma and Sone East Bank, 
2294, 

Grievances.of gangmen: working on the 
railway between Barkakhana® and 
Gomo, 2553. 

Joint Lac Conference held at Ranchi: 
1946. 0 

Lac Research Institute at Nankum. 
1946-47. 

Memorial submitted by telegraph. mes- 
sengers at Simla. 2295, 

Plight of the Indians in Aden holding 
shares in the Reserve Bank of India. 
2020. 

Postal facilities in certain districts. of 
Bihar. _ 2296 

Postal facilities in Hazaribagh District. 
2295. 
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SINHA, MR. SATYA NARAYAN—contd, 

of immoral traffic in women 

SINGH, MR. RAM NARAYAN—contd: 
Question re —contd. a Question re —contd. 

Preliminary trade agreement. bet s 

India and South Africa. 1946. 
an of Indian 

sepoys and British soldiers. 2018-19. 
Protection of the interests of the hand- 

loom weavers. 1159-60. 
, Railway income from the session of the 

Indian National Congress at Haripura. 
296. 

~ Recommendations of the Royal Com- 
mission on Agriculture. 1947. 

»» Status of a branch post office and classi- 
fication of the post offices at Hunter- 
ganj and Champaran in Hazaribagh 

Pro 

District. 2295-96. 
Transfer of Palamau District to the 

“Ranchi Postal Division. 2554. 
‘Question (Supplementary) re— 

Barracks given to Indian apprentices in 
the Mechanical Transport Depart- 
ment. 1226. 

Distress of returned emigrants from 
British Guiana. 1936. 

High prices of articles manufactured by 
’ the Tata Steel Company. 157. 

SINHA, MR. SATYA NARAYAN— 
Question re— 5 

Abolition of the use of the word “ ver- 
nacular ”. 1010. 

4 Action on the Buddha Gaya Temple 
Bill. 247. 

Alleged repressive policy of Govern- 
ment in Delhi. . 

Bus service on the Kekri-Nasirabad 
road in Ajmer-Merwara. 1009, 1337- 
38, 

Certain complai against railways. 
2312. 

: Headgear for Indian soldiers. 1009-10. 
ig Memorial from the Buddhists of Ceylon 

about the control of Buddha Gaya 
; Temple. 247. 

४ Publicity in Indian languages and filling 
up of the post of Assistant Informa- 

है * tion Officer. 1008-09, + 
Registration of foreign companies in 

India for selling their goods as made 
-. in India. 921-22. 

‘ Selection posts and grades on State 
Railways. 2313. 

Seniority in a grade or class of non- 
gazetted stafi on State Railways. 
107. 

"> Staff considered surplus on State Rail- 
"ways, 2312. 

in the Delhi Province. 1242, 1951. 
Unions on Railways. 2313. 
Water meter rents for quarters in New 

Delhi. 102. 

SINKIANG— 
Question re difficulties of Indian traders in 
—— 1855-88, 

SINO-JAPANESE WAR— 
Queston r¢ effect of the 

trade of India. 879-80. 
See also “ War”. 

SIVA TEMPLE— 
Motion for Adjournment re demolished —— 

in. the Queen’s gardens of Delhi, 1347- 
52. 

on the foreign 

SIVARAJ, RAO SAHIB N.— 
Criminal Law Amendment Bill— 

Motions to consider and to circulate. 
683-89. 

SKIMMED MILK— 
See * Milk ”. 

SLAVERY— 
Question re schools in the Naga Hills 

district in Assam and eradication of 
799-804, 

SMUGGLING— 
Question re 

India. 2677. 

‘SOFT COKE— 
See “ Coke”. 

SOLDIER(S)— f 
Question re— é 

Alleged misbehaviour of British —— 
at the Jubbulpore Railway station. 
545-46, 

Exchange ratio for payment of salary of ~ 

of unlicensed tea from 

British and officers. 2468. 
Exchange ratio for payment of the pay 

of British 2753-54, : 
Gentl having contracts or agenci 

of supplying ghee to of the ५०] 
548-44. ve 

Headgear for Indian ——. 1009-10. 
Increase in the pay and allowance of 

British —— and officers. 530-31. 
Increase in the pay and allowances of 
Indian Vib Tee ae 

Newspaper supplied to Indian Officers 
and 2465-66. ; 

Promotions and allowances of Indian 
sepoys and British ——. 2018-19. 
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SOLDIER(S)—conid. 
Question re —contd. 

Sindhi —— in the Indian Army. 
73. 

— in the Indian Army. 1008. 
— suffering from vernereal diseases. 
2469-70. 

SOLICOSIS— 
Question re India’s delegate to the second 

world conference on 169 

SOM, MR. SURYYA KUMAR— 
Code of Criminal Procedure (Amendment) 

Bill (Amendment; of section 167)— 
Motion to refer to Select Committee. 

2472- 

Moter Vehicles Bill— 
Motions to consider and to circulate. 

1043-51, 1166-74, 1190, 1192, 1199 

;ः 1203, 1288, 1290 
Consideration of— 

Clause 5. 1366-67. 
Mlause 6. 1374-75. 
Clause 7. 1380. 
Clause 15. 1451! 
Clause 38. 1614-15. 
Clause 42, 1721-26, 

1887-89, 1892-93. 
Clause 47. 2218-19. 
Clause 50. 2221-22. 
Clause 52. 
Clause 62. 
Clause 64. 
Clause 66. 
Clause 95. 
Clause 108. 
Highth Schedule. 

SONE EAST BANK— 
Question re fencing of the Barkakhana 

Loop Line between Gomo and ——. 
2294. 

SORTER(S)— 
Question re pay of —— on State Railways 

and in Postal Department. 89-90. 

SOUTH AFRICA— 
Question re— 

Disabilities of Indians in ——. 

1805, 1812-13. 

2443, 2447, 2448. 
2498-99. 

2608-09, 

* 1922- 

SOUTH AFRICA—conid. 
Question re —conid. 

Refusal to grant permit to Mr. K. 8, 
Maini to take his family to ——, 
2410-11. 

Trade agreement with ——. 
SOUTH INDIA— 

Question re— 

Customs cordon round Pondicherry and 
Karikal in 8 

Railway accident in ——. 
Recent Bank failure in ——, 

740-43. . * 

Servers in railway refreshment rooms 
in 1328-29. 

SOUTH INDIAN CHAMBER OF COM- 
MERCE— 
Question re memorandum presented to 

the Reserve Bank by the ——. 987-89, 

SOUTH INDIAN RAILWAY— 
See ** Railway(s) ”. 

SOUTHERN COMMAND— 
See “* Command(s),”? 

SOUTHERN RHODESIA— 
See“ Rhodesia.” 

SOVEREIGN(S)— i 
Question re exports of gold and —— from 

India. 1480-82 

SPAIN— 
Question re— 

Arrest of certain Sindhis returning from 
at Gibralter. 1337 

Arrest of Mr. G. M. Huddar in —— , 
1333-34. 

Arrest of Sindhi merchants from —— 
in Gibralter. 1087. 

SPECIAL MELA TRAIN— 
See ४ Train(s).”” 

SPECIAL NUMBER(S)— 
re bey 

on of newspapers 
SPEECH(ES)— 

Question re remarks about Indian Army 
made by Sir Philip Chetwode in a ——, 
716-18. 

2409, 

838-40. 
738-39, 

rates 
103, 

23. 
Franchise rights for Indians in ——. | SPEED— 

1408 : Question re proposal to increase the —— 
Parli 'ए rep. tion to Indians of trains. 1836. 

in 1400-01 SPEEDOMETER(S)— ss 
__ Position regard: ed dis — i 

tory legislation against Indians in Fitting of —— in certain trains on the 
=: East Indian Railway. 1821-23. 

Prelimin: trade agre bets engines. 347- 
~ India and ——. 1946, 

Fitting up of —— in 
49, 
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SPEEDO METER(S)—contd. 

Question re—contd. 
Fixation of 

trains. 2309 
Use of in engines. 642-43. 

to engines of passenger 

SPELLING MISTAKES— 
८ “* Mistake(s).”” 

SRI PRAKASA, MR.— 

Code of Criminal Procedure (Amendment) 
Bill (Amendment of section 167)— 

Motion to refer to Select Committee. 
220-22. 

Motions to consider and to circulate. 
499, 595, 596, 599, 600, 669. 

Motion to pass. 924-25, 926-27, 928- 
29, 873-78. 

Indian Emigration (Amendment) Bill— 
Motion to consider. 2657-60. 

Motion for Adjournment re— 
Appointment of a non-Indian as Super- 

intendent of Insurance. 130, 132. 
Condition of Indians in Burma. 1628. 

Motion re Report by the Honourable Sir 
John Thom on the cause of the railway 
accident near Bihta. 394, 402-07, 
425. 

Motor Vehicles Bill— 
Consideration of— 

Clause 13. 1437-38. 
New clause 839A. 1701. 
Glause 40. 1702-04, 1705. 
Clause 42. 1782, 1799, 1813, 1881. 
Clause 46. 1909. 
Clause 62. 2239-40, 
Clause 64. 2414. 
Clause 69. 2424-25. 
Clause 110. 2505. 
Clause 134, 2581-83. 
First Schedule. 2599, 2592. 
Second Schedule. 2897, 2898. 
Sixth Schedule. 2601. 

Point of order raised by Mr. M. 8. Aney 
as to whether it is in order for an Honour- 
able Member to read out extracts’ from 

2242-43. 

SRI PRAKASA, MR —contd. 
Question re—conid 

Branch lines with two classes on the 
Hast Indian Railway. 546-47. 

Censorship of the post of individuals in 
the Provinces. 1234, 

Coming into force of the new Insurance 
Act. 1409-10. 

Concession in postage rates on news- 
papers. 1842-43. 

Conferment of titles and honours. 
1164. 

Directions to Municipalities in. Ajmer- 
Merwara not to give printing work to 
certain presses. - 103. 

Enquiry offices at Benares Cantonment 
and other stations on the East Indian 
Railway. 1084-85. 

Fitting of speedometers in certain trains 
on the Hast Indian Railway. 1821-23. 

Franchise for election to the Ajmer 
Municipality. 1411-12. 

Improvement Advisory Committee at 
Hardwar and setting up of a similar 
Committee at Benares. 1546. 

Judges of the Federal Court. 1484-86. 
Opening of new post offices in rural 

areas. 1840-41. 
Partitioning of third class sheds on rail- 

way stations for the exclusive yse of 
women, 1843. 

Registration of newspapers. 1841-42. 
Speed of XB engines on the East Indian 

Railway. 1545-46. 
Taking down of the names and addresses 

of passengers coming up to Simla at 
Tara Devi. 1083-84. 

Types of engines in use on railways. 
1319-20. 

Types of engines in use on the Hast 
Indian Railway. 1820-21. 

Question (Supplementary) re— _ 
Application invited for certain posts of 

Superintendents of Excise and Salt 
2758. 

Arr: with the Imperial Air. the speeches delivered at public 
unless the reports of the speeches are 
placed on the table of the House. 

86. 
Prevention of Cruelty to Animals (Amend- 

ment) Bill— 
Consideration of ‘clause 5. 2733. 
Consideration of clause 7. 2739. 

Question re— 
. Abolition of the system of window- 

delivery in Benares. 1568-69. 

ways as a part of the Empire 
Scheme. 366. aes 

Arrest of Mr. Eric Dutt at Valencia, 358. 
Attending of meetings of certain political 

bodies by Government servants. 274. 
Cholera at Hardwar during Kumbha 

Mela and railway concessions, — 17 
Derailment of the Punjab Mail between 

Muthroopur and Shankarpur on the 
East Indian Railway. 9. 
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SRI PRAKASA, MR.—coneld. 
Question (Supplementary) re—contd. 

erailment of the Punjab Mail engine 
near Madhpupur. 3. 

Expenses, ete., of the Army Dental 
Department. 79. 

Expulsion of Dr. M. K. Menon from the 
French territaries in India. 19. 

Fee charged and Medical inspection of 
Haj pilgrims at Kamaran Quarantine 
Station. 158. 

Income-tax, ete., paid by the Burma 
Oil Company and fixation of maximum 
price for petrol. 462-65. 

Kidnapping of children on railways. 26. 
Loss of lives in railway accidents and 

compensation paid to the families of 
victims, 10. 

Lotteries authorised by Government. 
262. 

Members of th2 scheduled castes 

STAFF —conid. 
Question re—contd. 

Certain of the Vizagapatam Port- 
833-34, 2561-62. 

Classification of certain subordinate 
supervisory as mechanically train- 
ed hands on the Hast Indian Railway. 
827. 

Communal composition of certain 
in the Bihar and Orissa Postal Circle. — 
1580-81. 

Dependants of —— entitled to free pass- 
es on railways. 1067-68. 

Grievances of the Postal and Railway 
Mail Service at Delhi. 808-11. 

Importation of non-Indian supervisory 
—— for the mechanical workshops of 

__ State-managed Railways. 812-14. 
Tnadequate in the Office of the 

Wt (ais 
ed under the Government of India. 
279. 

Muslim Income-tax Officers in Bihar. 2418. 
Negotiations for Indo-British Trade Ag- 

reement. 150, 

Recruitment to the Indian Army. 2754. 
Reduction in the salaries of the Execu- 

tive Councillors, etc., on the separa- 
tion of Burma from India. 279. 

Resolutions passed by Provincial Legis- 
latures about the establishment of 
Federation. 151,152, 153. 

Rules for the grant of leave to Gov- 
ernors of Proyinees and Executive 
Councillors of the Central Government. 
259. 

Separate third class waiting rooms for 
ladies on railways. 24. 

Widening of platform at Viramgam Junc- 
tion, 31. 

“Resolution re— 
Appointment of an enquiry committee 

for the Broadcasting Department. 322 
Implementing the recommendation of 

the Indian Sandhurst Committee. 
1597, 158, 1509. f 

STABILISATION— 
Question re of gold parity. 1220. 

STAPF— 
“Question re— 

Allotment of quarters to the —— in the 
Engineer-in-Chiof’s Branch. 1011-12, 

Board to advise the Governor General 
with regard to the recruitment of the 
higher to the Secretariat. 982-84, 
1011. डर 

1, Central. Reve- 
nues. 1765, 2562. 

Inadequate —— in the Railway Clearing 
Accounts Office. 1331-32, 2772. 

Indianisation of the of the Imperial 
Bank of India. 269-70. 

Introduction of recruitment system 
through Labour Bureaux for the sub- 
ordinate and menial on State- 
managed Railways. 380-81. 

Leave without pay granted to the menial 
——on the Bombay, Baroda and 
Central India Railway. 829-30. 

Liability of shipowners in certain respect 
of employed by them, 1657. 

Non-admission of certain non-gazetted 
— to the Sterling Branch of Provi- 
dent Fund on the East Indian: Rail- 
way. 1338. 

Non-gazetted —— failing in eye-sight 
test on State Railways. 1340. 

Non-grant of leaye to the traffic on 
the Bombay, Baroda and Central India 
Railway. 828-29. 

Notification regarding delegation of the 
powers of Railway administration to 
azetted ——,. 1341. 

Officiating allowance paid to non- 
gazetted —— on the North Western 
Railway. 1341 

Petition from non-gazetted ——on State 
Railways. 1340. 

Possibility for reduction of —— in the 
Home Department. 2752-53. 

Provision of quarters for the —— of the 
Railway Clearing Accounts’ Office. 
1332-33. 

७
७
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STAFF —coneld. 
Question re—concld. 

Representation submitted by the of 
the Railway Clearing Accounts Office. 
1332. 

Seniority list for promotion of —— in 
the Mechanical Department of the 
East Indian Railway. 1335-36. 

at Kamaran and medical aid on 
Haj pilgrim ships. 2393-95. 

considered surplus on State Rail- 
ways. 2312. 

in certain offices on the East Indian 
Railway. 2279. 

kept at Kamaran for quarantine 
purposes. 2685. 

of the Legislative Assembly Depart- 
ment. 183-184. 

of the Military Accounts Depart- 
ment. 1249-50. 

recruited in the Head Office, Hast 

Indian Railway. 2279. 
» Working hours of —— in the Postal De- 

partment. 2281-82. 

STAFF COLLEGE— 
Question re taking up of Indian languages 

“in the entrance examination for the 
ign. —. 2765. 

SBALL(S)— 
Question re prices of fruits at Railway ——. 

25-26. 

STAMP SCRIP— 
Question-re. introduction of —— in India. 

585. 

STANDING COMMITTEE(S)— 
Question ve post of the Economic Adviser 

and creation of @ on economic 
problems. 455-56. ee 

STANDING COMMITTEE ON PILGRIM- 
AGE TO THE HEDJAZ— 
Election of Members to the —— . 

1251. 

STANDING FINANCE COMMITTEE— 
Question ve constitution and powers of the 

new — 530, 

STANLEY, LORD— 
Question re statement made in the House 

of Commons by regarding the 
creation of new provinces. 173-76. 

STARRED QUESTIONS— 
See “ Question{s).”” 

STATE(S)— 
Question re validity of licences and regis- 

tration of motor vehicles in British 
India and Indian —— . 14-15. 

746, 

STATE AID— z हु 
Question re report on to industries in 

the British Hmpire. 896-98. 

STATE-MANAGED RATLWAY(S)— 
See “ Railway(s).” 

STATE RAILWAY(S)— 
See“ Railway(s).” 

STATEMENT(S)— 
Question re— 

by Mr. Gandhi re unwritten com- 
pact between the British Government 
and the Congress. 1165-66. 

—— made in the House of Commons 
by Lord Stanley regarding the crea- 
tion of new provinces. 173-76. 

re criticism of President's Rulings. 
1866-67. 

re preparation of summaries of 
opinions on Bills, 1865-66. 

STATEMENT(S) (LAID .. ON... THE 
_TALBE)— 
——re— 

Net earnings of certain newly .con- 
structed railway lines, 114-19. 

Objects on which the aviation share of 
the Petrol Tax Fund was expended 
during the years 1936-37 and 1937-38. 
479-82. 

Stores purchased by the High Com- 
missioner for India for the Goyern- 
ment of India. 2620. 

STATEMENT OF BUSINESS— 
by the Honourable Sir Muhammad 

Zafrullah Khan. 2263-64. 

STATION(S)— 
Question re— 

Cost of building the Patna Junction 
$34-35, 1346-47. : 

Barly departure of a train from the 
Agra Fort or Agra Cantonment —— « 
1884. 

Enquiry offices at Benares Cantonment 
and other on the East Indian 
Railway. 1084-85. 

Establist of a Broi iting —— in 
Andhra. 831. 

Lack of arrangement for water supply at 
Bezwada Railway——. 1858-60. 

Partitioning of third class sheds on 
railway for the exclusive use of 
women. 1843. = 

Representation for the reductoin of fares 
and issue of return tickets between 
certain —— on the Great Indian 
Peninsula Railway. 794-95. 

“Ma34LAD. 
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STATION(S)—conid. _ 
Question re—conid. 

Responsibility of warning passengers 
against getting into trains stopping 
accidentally at wayside 644. 

Uncovered and low platforms at certain 
on the Bengal Nagpur and Mad- 

ras and Southern Mahratta Railways 
2307-08. 

STATION CLERKS— 
See “ Clerk(s).”” 

STATION MASTER(S)— 
Question re— 

“Grievances of ‘‘F’” class Assistant —— 
on the East Indian Railway. 94-95 

STRIKE(S)— 
Question re condonation in breaks of ser- 

vice caused during the 
North Western Railway. 

STUDENT(S)— 
Question re— 

Grant of certain privileges and conces- 

th 
818-19, 1949. 

sions on railways to of Arabic 
Tnstitutions. 638. 

Repr from the Lucknow Uni- 
yersity re Scholarship to Indian —— 
from the fund of 1851 exhibition. 
455, 1643-44. 

Training of Indian in Railway En- 
gineering. 1846-48. 

SUB-DIVISIONAL OFFICER(S)— 
Memorials from Assistant on the] Question re Telegraphs. - 2559. North Western Railway. 1562 SUB-LETTING. ; 
Rest to on the Agra-Biana Secti i of contracts at Delhi Rail- of the Bombay, Baroda and Central i 2313-14. 

India Railway. 829. SUB-LIEUTENANT(S)— 
STATIONERY— 

Question re purchase of used in the 
Government Commercial Institute, Delhi. 
109. 

STATISTIC(S)— 
Question re collection of —— of unem- 

ployment in Industries. 171-72, 180. 

STEAMSHIP NAVIGATION— 
Question re investigation into the condi- 

tion of the Bengal Delta for facilitating 
~ 805. 

STERLING BRANCH— 
Question re non-admission of certain Non- 

Gazetted Staff to the of Provident 
Fund on the East Indian Railway. 
1338. 

STERLING DEBT— 
Question re liquidation of 

2471-72. 

STERLING SECURITIES— 
See “ Security(ies).” 

STORE(S)— 
Question re— 

Purchase of —— by the Company- 
managed Railways. 1065-67, 2282- 
83 

Purchase of —for the Defence services. 
1750-54. 

Refusal to renew the licences of Indian 
Retail in Fiji. 1136. 

Statement laid on the fable re 
purchased by the Hith Commissioner 
for India for the Government of India. 
2620. 

railways. 

Question re advertisement inviting appli- 
cations for European —— in the Hxe- 
cutive Branch of the Royal Indian 
Navy. 1236-38 

SUBHARAYAN, SHRIMATI K. RADHA BAL : 

Employment of Children Bili— 
Consideration of clauses. 2806-07 

Prevention of Cruelty to Animals (Amend- 
ment) Bill— 
Motion to pass. 2798-2801. 

Question re— 

Legislation for maternity benefits to 
women workers. 1414-16, 

Prohibition on the import of certain 
books into India, 536-39. 

Provision of third class waiting rooms for 
ladies on railways. 363-65. 

Women employed in the Customs De- 
ment. 714-15 

Question (Supplementary) re— 
Air-conditioned carriages on Railways. 

688. 
Distribution of kerosene and petrol in 

India. 466-6' 
Europeans and Indians treated by the 
Army Dentral Department. 711 

Partitioning of third class sheds on rail- 
Way stations for the exclusive use of 
women. 1843, 

Reduction of the prices of foodstufis, 
etc., on State Railways. 1543. 

Robbery and assaults on passengers in 
railway compartments. 1 

Separate third class waiting rooms for 
ladies on railways. 23. 
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SUBHARAYAN, SHRIMATI K. RADHA 
md. BAI—co' 

Question (Supplementary) re—contd. 

lution re impl the recom- 

mendation of the Indian Sandhurst 
Committee. 1502-06. 

SUBEDAR, MR. MANU— 
Motion for Adjournment re— 
Appointment of a non-Indian as Super- 

intendent of Insurance. 129. 
Motor Vehicles Bill— 

Motions to consider and to circulate. 
1037-43. 

Consideration of clause 64. 2415, 2416. 

Question re— 

Advice tendered by the Reserye Bank 
as to the ratio between rupee and 
sterling, 287-88. 

Agreement with the Imperial Airways 
for the carriage of Air Mails,1087-88.. 

Agreement with the Maritime States of 
Kathiawar regarding customs duty. 
2766-67 

Amount of tributes or other payments 
received from or offered to Indian | 
States. 2786. 
mxiety felt in Kathiawar over earth- 
quakes and eruptions, ete. 1416-17. 

Appointment of Indians as Agents and 
Deputy Agents on State Railways. 34- 

Assistance by the Reserve Bank to 
scheduled banks. 554-56 

Beggars, ete, on railway platforms. 
96-98. 

British troops maintained by India sent 
outside India. 2755-56. 

Broadcasting stations set up by the 
Hyderabad and Mysore States, 1578 

Capital outlay and maintenance costs of 
first class carriages on Railways. 

3: 

Concession in customs tariffs to British 
colonies. 2406, 2030. 

Concession in postage rates on special 
numbers of newspapers. 103. 

Contract for the running of bookstalls 
on Stats Railways. 826-27. 

Contract for ths: supply of power to: the 
Great Tadian Peninsula Railway. $30. 
31, 

Contribution by 
to-cerbai 

Control of a 
Railway 

the United 

1324-26. 

SUBEDAR, MR. MANU—conid. 
Question re—contd. 

Correspondence between the Government 
of India and the Secretary of State on 
the question of the rupee-sterling 
ration. 288. 

Correspondence with provinces regarding 
levy of proyincial excise taxes, etc. 
287. 

Cotton carried by road from the Central 
Provinces and Berar to Bombay. 825- 

Design and inspection of XB engines. 
31-34 

Distress of the copra interest in Malabar 
Cochin State. 1164-65. 

Distribution of kerosene and petrol in 
India. 466-67, 1936-38. 

Draft Instrument of Accession to the 
Federation. 2407. 

Draft of the rules in connection with the 
... Insurance Act. 2387. 
Earnings of the higher classes and the 

third class on Railways. 2301-02. 
Enactment of Banking Law. 729-30. 
Engines at Jhajha. 1324. 
Establishment of dairy industry in 

India. 2387-88. 
Expenditure on political charges outside 

India, 2303-04. 
Expenses in connection with the visit 

of the Sultan of Muscat. 379. 
Expenses incurred in connection with 

the negotiations for Indo-British 
Trade Agreement and visit of Lanca- 
shire Delegation to India. 186. 

ort of Indian cotton to Japan. 468- 
69. 

Four-anna silver coins. 2032. 
Freight rates on coal and coke between 

Bengaland Bombay. 31. 
Government interference in price rigging. 

1156-57, 1933-34. 
Hospital at Miranshah. 2316. 
Import duty on radio sets. 1005. 
Tnadequate length of the platform at 

Mehsana Junction. 1848. 
Indian Chief Justice of High Courts. 
Indian regiment consisting of Indians 

belonging to different castes. 2478-79. 
Labour contract*of fhe Caloutta Port 

Trust. 1076-81, 2298-99, 2562, 1844. 
Levy of int duties by Tidian States 

duty. 2767-68. 
1 by India in re: 

5 Of the Army and the N 
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SUBEDAR, MR. MANU—contd. 
Question re—contd. 

Manufacture of milk powder in India. 
2388-89. 

Match factories in India. 88. 
Money lent to Provinces by way of short- 

period leans. 735. 
Officers in the Contracts Directorate and 

purchases made for the Army. 2476- 
78. 

Order fro building escort ships. 58. 
Pamphlets relating to the activilies of 

the Communist Party in India. 1005- 

06. 
Paper imported for the printing of cur- 

rency notes, etc., at Nasik. 2756. 
Payment of interest to the holders of 

Indian rupee securities in Aden. 551- 
54. 

Position between Indian States and the 
Government of India regarding radio 
licences and customs duties on radio 
instruments, ete. 1089-90. 

Position in regard to Indians in Aden in 
respect of civil suits. 563-64. 

Position regarding trade between India 
and Afghanistan. 1943-44. 

Possibility of running motor vehicles by 
means of diesel oil. 185. 

Powers of the Railway Board in respect, 
of Railways in India in certain matters. 
2302. 

Price of pig iron. 2689. 
Production and purchase of coal by rail- 

ways. 34. 
Proposals for retrenchment received from 

the Government of India Departments. 

1760. 
Protection to British colonies in the 

tariff schedule. 2689-80. 
Publication of the Repert of the Tariff 

Board on sugar industry. 184-85. 
Purchase of certain articles for the | 

2474-76. 
Purchase of sugar by Great Britain. 

1157-58. _ 
Railway Rates Advisory Committee. 

2302-03. 3 
Rate of return from circulation of silver 

rupee. 1758-59. , 
Rate war between shipping companies 

carrying Haj ‘pilgrims. 2690-91. 
Reduction in railway freight on cotton 
“from the Punjab to Cawnpore. 823- 

Reduction of the burden of interest 
charges on India. 2030-31. 

SUBEDAR MR. MANU—contd. 
Question re—coneld. 

Remarks by Mr. M. 9.7 Gandhi re 
export markets for Indian piece goods. 
and bilateral trade agreements. 1158- 
59. 

Report of the activities of the Depart- 
ments cf Master-General of Supplies 
and Directors of Contracts. 2478. 

Report of the Committee on the possibi- 
lities of production of power-alcohol 
from molasses. 185. € 

. Responsibility for accounts and audit of 
railways. 380. 

Retrench t in expenditure in the 
Government of India Departments. 
1763. 

Revenue under the head of opium. 2756- 
57. 

Revised Ins it of A ion to the 
Federation. 186-87. मा 

Revision of the Indian Railways Act. 

Sch for the itution of the 
Accountancy Board. 1674-79. 

Skimmed milk and milk powder im- 
ported into India. 2389-91. 

Suggestions for reduction of rates on the 
Great Indian Peninsula and Bombay, 
Baroda and Central India Railways. 

105. न st 
Terms of the Indo-British Trade Agree- 

ment offered by the United Kingdom. 
2687. 

Uniformity in excise regulations between 
various Provinces. 2003-04. 

Use of XB engines on the Company- 
managed Railways. 1321-22. 

Widening of platform at Viramgam 
Junction. 30-31. 

XBengines. 381, 1950. 
Question (Supplementary) re— 

Abolition of first class compartments 
on railways. 344. 

Advisory Commi of Br 
Stations and manufacture of cheap 

radio sets. 1314. 
Affronts to Indians visiting London and 

‘seeking accommodation in hotels. 
1133. 

Air-conditioned carriages on Railways- 

adcasti 

Alleged objectionable behaviour of the 
Income-tax Officer, Mcntgomery- 

1484. 
Appointment of an Assistant Controller 

for Broadcasting. 621. 
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SUBEDAR MR. MANU—<ontd. 

Question (Supplementary) re—sondd. 

Appointment of an Indian to the Rail- 
way Board. 1553. 

Archeological excavations to be made 
by. Sir Leonard. Woolley. 165. 

Arrangements with the Imperial Airways 
as a part of tho Empire Air Mail 
Scheme. 362 388. 

Balances belonging to. Indians in Tran. 
1058. 

Beggar nuisance on railways. 792. 
Changes in the Army in India as a re- 

sult of the talks between the Gov- 
ernment of India and the war 04106. 
539-40. 

Coming into force of the new Insur- 
ance Act. 1409. 

Composition and activities of the In- 
dustrial Research Bureau. 905. 

ions in railway fares to certain 
1757, 

rding fair wages in forms 
of Contracts of the Government of 
India Departments. 172. 

Contract for “export scrap” entered into 
with a Japanese firm by the North 
Western Railway. 629. 

Countries conducting negotiations for 
trade agreement with India. 160. 

Customs cordon round Pondicherry and 
Karikal in South India. _ 987. 

Decrease in the export of Indian cotton 
to the United Kingdom. 451. 

Deterioration in the printing of the 
Indian Listener. 1571 

Development of the Air Station at 
Jiwani. 637 

Disposal of the Defence Forces of Tndia 
in respect of future wars. 1478. 

Effect of the enhanced excise duty on 
the sugar industry. 701, 702. 

Effect on Indian trade due to impending 
Anglo-American ‘Trade . Agreement. 
2401. 

Wxhibition of Indian cinema films. 2367. 
Expiry of Agreement with the Trans- 

Continental Airways, Limited. 797. 

SUBEDAR,. MR. MANU—son/ds 
Question (Supplemencary).re—con‘d. © 

Fixation of wages for labour on a uni- 
form scale, 442-43. 

Functions of the Audit of Railways. 812 
Mllicit traffic in tea in Cutch Mandyi and 

other Kathiawar ports. 1494-05. 
Tmperial defence in relation to India. 

1215; 1246 
tmfortation of non-Inaian sup2rvisory 

staff for tne mechanisal workshops of 
State-managed Railways. 813) 

Improvement in the editing of the 
Sarang. 27. 

Tnadequate representation of Indians in 
certain Port Trusts. 2267. 

Incidence of Persian Gulf expenditure. 
1060. 

Income-tax, ete., paid by the Burma 
Oil Company and fixation of maxi- 
mum price for petrol. 462-65. 

India’s nayal defence. 558-60. 
Indianisation of the Indian Air Force. 

1477. 
Indian Trans-contiaeatal Airways, Limit- 

ed. 614-15. 
Indians in the Secretariats of the 

League of Nation and the International 
Labour Office. 1128. 

Investments of England and other 
forrign countries in India,, 1483. 

Labour contract of the Caleutta Port 
Trust. 2269. 

Legislation to protect the interests of 
Indian Shipping in the Coastal Trafiio 
of India. 886, 1844. 

Meeting of the non-oflicial advisors re- 
garding the Indo-British trade negotia- 
tions. 1940. 

iations for a trade with 
the United States of America. 373. 

Negotiations for) Indo-British Trade 
Agreement. 150, 439-41, 2376. 

New proposals as announced by Mr, 
Hore-Belisha in the House of Com- 
mons. 1003. 

Persons interested in any concern manu- 
facturing or supplying materials to 

Export of Indian cotton to D 
and Colonies. 1650. 

Facilities to Indian Apprentices for 
pratical training in factories. and work- 
shops, etc. 900. 

Failure of the Calicut Bank. 1489-90. 
Fall in the prices of cotton. 436-439. 
Fall in the receipts from customs duties. 

269, 

Goy 
Position of the Reserve Bank. vis-a- 

the scheduled Banks. _ 1213 
Post of Vice-Chairman of the Imperial 

Council of Agricultural Research. 
1161. 

Price of pig iron. 1652-53. 
Proposals to raise the price of Indian 

cotton. 447-48 
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SUBEDAR, MR. MANU—contd. SUBEDAR MR. MANU—toncld. 
Quéition (Supplementary) re—contd. Question (8077 ‘y) neld. 

Protection of purchasers from being mis- 
guided by fictitious trade marks. 164. 

Purchase of stores for the Defence ser- 
vices. 1753, 1754. 

Purchase of wheat and sugar by British 
Goyernment from India. 450-51. 

Radio, Licensees and manufacture of 
cheap Radio sets in India. 1551. 

Railway and customs returns and re- 
trenchment in expenditure. 1747. 

Rate War between shipping companies 
carrying Haj Pilgrims. 910, 911, 
1928. 

Raw products necessary for the manu- 
facture of motor cars, 2385. 

Recent Bank failure in South India. 743. 
Recommendations of the Wedgwood 

Committee, 1816. 

Setting up of an aeroplane factory in 
- India and training of Indians. 271. 
Talks going on between the War Office 

and the Government of India, 252. 
Use of Indian materials for the construe- 

tion and repairs of aeroplanes in India.. 
619-20. 

Resolution re appointment of an en- 
quiry committee for the Broadcasting 
Department. 309-12; 337. 

Statement by the Honourable the Finance 
Member ve the deletion of a reply to a 
supplementary question. $24, 

SUBCRDINATE(S)— 
Question re classification of- certain ——~ 

supervisory staff as mechanically trained 
hands on the Mast Indian Railway. 827. 

SUBORDINATE STAFF— 
Recovery of losses caused to Govern- 

ment by officers. 1768. 
Re-imposition of import duty on foreign 

« wheat. 452. 

Re-imposition of import duty on wheat. 
© 1155-56: 
Relegation of a part of the Criminal 

Investigation Department work to the 
Provinces. 1230. 

Reorganisation of the Public Informa- 
tion Bureau. 255. 

Report of the Tariff Board on the Sugar 
Industry. 887, 2378. 

Report of the United Provinces and 
Bihar Governments’ Joint Power Al- 
cohol Committee. 1672. 

Report on State Aid to Industries in the 
British Empire. 898. | 

Reports on the financial working of the 
Burma Qil Company. 1158. 

Resolutions passed by Provincial Legis- 
latures about the establishment of 
Federation. , 152. 

Restrictions on the commercial activities 
of Indian merchants in-Chinese Tur- 

+ kistan. 4 
Revised Instrument of Accession to the 

Federation. 147, 149. 
Riots in Burma. 385. 
Rise in the price of sugar. 1933. 
Scheme of Imperial reorganisation of the 

British Army. 976-77. 
Securing of preference for British ship- 

ping in: Indo-Japanese trade. 1926. 
i oo trade for Indian shipping. 

Question re recording of decisions in writ- 
ing on appeals of on State: Rail- 
ways. 2315-16. 

See also * Staff.” 

SUBSIDIARY COMPANIES— 
Question re registration of Foreign —— 

in India, 2472. 

SUBSIDY(IES)— 
Question re— 

Industries receiving 
from the Central Government: 
66. 

or bounties 
465- 

to and employment of Assamese on 
the Eastern Bengal Railway. 40-41. 

SUCCESSION(S)— 
Question ve legislation enforcing uniform 

taxation on testamentary and intestate 
ete. 982-93. 

SUGAR— 
Question re— 

Effect. of the enhanced excise duty on. 
the industry. 700-022. 

Production of Khandsari 2021. 
Purchase of —— by Great Britain. 

1157-58. ; 
Purchase of wheat and —— by British 
Government from India. 450-51. 

Rise in the price of 1932-33. 

SUGAR ENTOMOLOGIST— 
Question re adyertisements for the post of 

a 

SUGAR EXCISE DUTY— 
See “ Duty(ies).” 

क
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SUGAR a See ai 
Question i ras 
et of the Tariff 

Board og ——_ , 156-98, 
Report of the Tarif Board on the —_ 

2377-78, 2382. : 
~~ Set diso + Tadastryties).” 

SUGAR INDUSTRY PROTECTION (TEM 
PORARY EXTENSION) BILL— 
See *Bill's).” 

SUKKUR BARRAGE— 
Question re agréement between the Cen- 

tral Government and the Sind Govern- 
ment about —— . 1231-33: 

SUKTHANEAR, MR. ४. N.— 
Indian Tea Cess (Amendment) Bill— 

Motion to consider— 
Consideration of Clauses! 9828. 

Oath of OF 699. 

ee N OF BG कं > ars 

the visit of the ——- 
SUMMER— 

Question re. provision 6f drinking water 
in — at Bezwada Railway Station 

6... 1566-61. 

SUMMARY(TES)— 
+ Statement re — preparation 

opinions on Bills. 1865-66. 

SUPAUL— 
Questi 

of 

hes betw re bi 

on the Bengal and North West- 
=. tera Railway. 835, 2316-17. 

SUPER-TAX— 

and 
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| SUPERINTENDENT(S)—cud, pee 
Question re—comtd, —- " 

Supersession of Indian —— by Buro- 

SUPERINTENDENT OF EDUCATION — 
| Question re dutics and functions of Hie | ——+ Delhi; Ajmer-Merwara and Cen 

tral India. 5 

SUPERINTENDENT OF INSUBANCE— 
Motion for Adjournment re 

of a non-Indian as Z 
123-44. 

SUPERINTENDENT OF POST OFFI- 
CE 

103-14, 
: 
1 

: 

Question re rules for the recruitment of 
Assistant ——. 2557 

in connection ig| SOP TOR POST(S)— 
379. Question 

Indianisation of ——— on railways. 
2270-72. 

Report of the Committee appointed 
to overhaul the system of reeruit- 
ment to the ——— in the Central Sec- 
retariat. 718-19. 

SUPERSESSION(S)— 
Question re of the claims of Dr. 8. पर. 

A. Jafri to the post of the Principal 
Information Officer, 283-84. 

SUPERVISOR(S)— 
Questio: 

Gleriés ‘and Labour Inspectors under the 

Income from ‘interest on securities of 
Ruling Chiefs and Princes exempted 
from income-tax and ——— assessment. 

| 2006-07. 

SUPERINTENDENT(S)— 
Question re— 

Applications invited for certain posts 
of of Excise and Salt; 2757-58. 

Appointment of British Other Ranks 
as Office in the supply and trans 
port branch of Command Headquar 

: ters. 265-66. 
= Duties -and_ powers. of Divisional —— 

Questionre—— 5 . 7 z 
Assessment of income-tax and — 8 ——— on eens 2403. 

and 2 
737. ; ee by Eur Europeans for promotion as Offi 

Certain income @xempted from’ income- ~ cer in the Master General of Ord- 
tax and ——. 200 nance Branch. 997-98. 

SUPERVISORY STAFF— 
See “8 = 

SUPPLEMENTARY EXAMINATION(S)— 
See“ Examination(s).” ”— 5 

SUPPLEMENTARY QUESTION(S}— — 
Si Hi 

ble the 
nanee Member re the deletion of a 
to a —— 24. 

SUPPLY AND TRANSPORT Bi RANCH 
Question've- appointment of British Other 

Office Snperintendéntsin the 
aad their Assistants on the East In- 

~ dian Railway. 1338. 1 
—— of Command 

appointment — 

५४ 
2 

ge
 

ee 



180 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

SURMA VALLEY— 
Question re— 

Personnel of the Indian Navy and rec- 
ruitment of sailors from East Bengal 
and—— ५ 723-24; 

Persons and cattle run over by the Assam 
al Railway trains in the ——. 

SURPLUS— 
Question re staff considered 

Railways. 2312. 

SURVEY(S)— 
Question re regarding marketing of 

linseed. 1401-02. 

SURVEYOR(S)— 
Question re— 

Departméntal examinations for 
Work 2002-03. 

of Work and Assistant —— in the 
Military Wagineering Service. 2000-02, 

SWAT RANIZAI— 
Question re amalgamation of Sam Ranizai 

and in Malakand Agency with the 
North-West Frontier Province. 649-50. 

SWEDISH COMBINE(S)— 
Question re deputation of match manu- 

facturers asking for protection against 
competition by 2871: 

SYLHET— 
Question re flood level gauges put up on 

thofICulanra- branch of the Assam 
Bengal Railway. 1949. 

on State 

of 

Gy 

TALUK(S)— | 
Question re revenue and expenditure under 

Central heads in certain districts and 
1248-49. 

TAMPERING(S)— 
Question rz measures to check —— with 

railway permanont-way. 803-07. 

NK(S)— 
uestion ve note regarding Kansona Heal= 
ing issued by the Publicity Officer, 
Bengal Nagpur Railway. 1303. 

TARA DEVI— 
Question re taking down of the names and 

addresses of passengers coming up to 
Simla at 1033-84. 

TARIFF BOARD— 
Motion for Adjournment re publication of 

the Report of the-——-on Sugar In- 
dustry. 196-98. 

TARIFF BOARD—contd. 
Question re— 

Constitution of a 
dustry. - 2688-89. 

Personnel of the 
try. 2684-85. 

Publication of the Report of the —— 
on sugar industry. 184-85. 

Report of the on the’ paper indus- 
try. 1135, 

Report of the——con the protective 
duty on Magnesium Chloride. 2374. 

Report of the on the sugar indus- 
try. 886-88, 2377-78, 2382. 

TARIFF DUTY— 
See“ Duty(ies)”. 

TARIFF POLICY— 
Question re new 

83. 

TARIFF SCHEDULE— 
Question re protection to British colonies 

in the 2689-90, 

TARIFF WALL(S)— 

Question re non-Indian companies. es- 
tablished in India to take advantage of 

2685-86, 

TATA STEEL COMPANY 

Question re high prices of articles manu- 
factured by the 155-57. 

TAX(ES)— 
Question re— 

Closing of certain branch lines of rail- 
ways and contemplated —— on crude 
oil. 1033-55. 

Corres; ondence with provinces regarding 
levy of provincial excise 9, 800. 

on textile in- 

on textile indus- 

of Burma. 2682- 

287. 

Increase in the house in the Amritsar 
Cantonment. 981. 

Increase in the house in the Kohat 
Cantonment. 1216. 

Increase in the house in the Multan 
Cantonment. 1484. 

Non-placing of applications of poor 
persons for exemptions from property 

before the Lahore Cantonment 
* Board. 725-26. 
Professional——— imposed on the in- 

habitants of the Dalhousie Canton- 
ment. 1228, 1473. 

TAXATION(S)— 
Question १४ legislation enforcing’ uniform 

on testamentary and intestate suc- 
cession, ete, 992-93. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 

TEA— 
Question re— 

Illicit traffic in ——in Cutch Mandvi and 
other Kathiawar ports, 1404-05. 

Question and answer in the House of 
Commons — regarding. Indian ——. 
1402. 

Smuggling of unlicensed ——— from 
India, 2677, 

TEA CESS (AMENDMENT) BILL— 
See “ Indian under “ Bill(s)” 

TEA CESS HEAD OFFICER— 
Question re defalcation and cheating case 

against Mr, Powell, the at Dacca. 
1681-82. 

TEA COMPANY (IES)— 
Question re income-tax paid by the 

548-47, 
TEA CONTROL BCARD— 

Question re tea gardens granted export 
quotas and the ——. 293-94 

THA 03 90/2700 (8) 
‘Question re— 

Conditions of labour in the —— in 
Assam. 1412, 

granted export quotas and the 
Tea Control Board. 293-94. 

TEA LICENSING COMMITTEE— 
Motion for Adjournment re failure of the 

Government of India to arrange elec- 
tions for elected seats on the Indian ——., 

297-99. 
TEA MARKETING BOARD—- 
- Question re Dacca centre of the Indian 

TEACHER(S)— 
Question re— कप 

Criterion of efficiency and inefficiency 
applicable: to in the East Indian 
Railway Schools. 100, 1341-42. 

getting allowances for evening 
classes in the Government Commer- 
cial Institute, Delhi. 108. 

Wastage among the Muslims and salaries 
of in the Commercial Institute, 
Delhi: _ 921, 2317. 

TEACHING STAFF — 
Question re absence of Muslims in the 

and menial staff of the Government 
Commercial Institute, Delhi. 108. 

TECHNICAL ASSISTANT(S)— 
See “ Assistant(s)”. 

TEHRI STATE— 
Motion for Adjournment re arrest of a 

British subject by the Dewan of ——. 
297. 

TELEGRAPH(S)— 
Question 7e— 

Divisional Engineers, . 2558-59. 
Posting of a Muslim Divisional Engineer, 

to the Rawalpindi Division, 
2559. 

Sub-Divisonal Officers, 2559. 

TELEGRAPH(S) AND TELEPHONE(S)— 
Question re Engineering Supervisors, —— 

in the Rawalpindi Division. 2559. 

TELEGRAPH DEPARTMENT— 
Question re revenue and expenditure under 

the . 1031-62 

TELEGRAPH DIVISIONAL OFFICE— 
Question re clerks in the ——, Rawalpindi. 

2559. 

TELEGRAPH MESSENGER(S)— 
Question re memorial submitted by —— 

at Simla. 2295. 

| TELEGRAPHIC ADDRESS(ES)— 
Question re charge for registration of ab- 

breviated 1846. 

TELEGRAPHIST(S)}— 
Question re grade of —— under the revised 

scales of pay. 1850-51. 
TELEPHONE(S)— 

Question re— 
Engineering Supervisors, Telegraphs and 

——, in the Rawalpindi Division: 
2559. 

Indians in the Company of Bombay 
and Karachi. 1297-99. 

Working of ——in India. 
See also under “ Phone(s)”. 

TELEPHONE APPARATUS(ES)— 
Question re manufacture of —— in 

2549-50. 

TEMPLE(S)— 
Question re— 

1549-50. 

Demolition of the —— of Shankar 
Mahadeo in the Queen’s Garden, 
Delhi. 1240-41, 1764. 

Shiva —— dispute at Delhi. 2486-90. 
See also “ Buddha Gaya ——”. 

TENDER(S) 
Question re——— for the printing and des- 

patching of Fauji Akhbar. 248-49. 
TENURE OF APPOINTMENT: 

Question re —— of Secretaries in the 
Government of India. 1757. 

TERI TAHSIL— 

sions from the residents in the Salt 
Range, Kohat District. 727. 

Question re withdrawal of certain conces-. 
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TERM(S)— 
Question re 

dom. 2687. 
TERRITORY(IES)— 

Question re raids on Bannu and other 
British Indian ——. 1074-76. 

TERMINAL TAX OFFICIAL(S)— 
Question re harassment of railway pass- 

engers by —— of the Cantonment 
Authority, Ambala, 292. 

TERRITORIAL BASTS— 
Question re recruitment to public services 

on —— or provincial basis: 1491. 
TERRITORIAL REPRESENTATION— 

jee ~ Representation(s)”. 

TESTAMENTARY SUCCHESSION— 
Question ve legislation enforcing uniform 

taxation on-—— and intestate succes- 
sion, etc. 992-93. 

TEXTILE [NDUSTRY— 
Question re certain suggestions made by 

Mr. M. P. Gandhi in the Indian Cotton 
Annual. 1928-31. 

See also under “ Industryfies) ”’. 

THALL— 
Question re duty levied on Afghan coins at 
——in the Kohat District. 1491. 

THIRD CLAS3S— 
Question re— 

Changes in’ the 
State Railways. 

passenger tariff of 
1032-65. 

of the Indo-British Trade 
Agreement offered by the United King- 

THIRD DIVISION— es 
Question re promotion of clerks in the 
Government of India Secretariat. 2468- 
69. 

THOM, THE HONOURABLE SIR JOHN— 
Motion re report by on thé cause of 

the railway accident near Bihta. 389- 
427. 

TICKET(S)— 
Question re— 

Difference in fares on return -be- 
tween two alternative routes on tho 
East Indian an1 North Western Rail- 
ways. 2299-230). 

“Go as you please - 2 on railways. 
1565. 

Issue of return at concessional rates 
to Haj pilgrims on railways. 640-41, 
648-49. 

Representation for the reduction of fares 
and issue of return between 
certain stations on the Great Indian 
Peninsula Railway. 794-95. 

TICKET CHECKING BRANCH— 
Question re seniority of the ——of tho 

Howrah Division, East Indian Railway. 
2543-44, 

TICKET COLLECTOR(S)— 
Question re vacancies of - in the 
Howrah Division of the Hast Indian 
Railway. 1849. 

TICKET EXAMINER(S)— 

Question re judging of the work of the 
Earnings of the higher classes and the Travelling on the Assam Bengal 
—— on Railways. 2301-02. Railway. 130)-01. 

Permission to and intermediate | TIMING(S)— 
Class passengers to break journey on Question re inconvenient —— of the Delhi- 
the Assam Bongal Railway. 1581- Lucknow Express. 1865, 
82. : TITLE(S)— 

Provision of fans in compartments Question re— 
on Railways. 1544-45. Confermant of and honours. 1164. 

Separate —— waiting rooms for ladies Recommendations of Provincial Govern- 
_ onrailways. 22-24. ments about the award of ——. 153- 
Space allowed te —— passengers in Haj 55. टेट 

pilgrim ships. 23985. TOBACCO — 
— and intermediate class seats on the 

Shahdara-Saharanpur Light Railway. 
103. 

THIRD CLASS COMPARTMENTS— 
See “ Compartment(s) ”, 

THIRD CLASS SHED(S)— 
228 “ Shed(s) ४. 

THIRD CLASS WAITING ROOM(S)— 
See “ Waiting Room(s) ”. 

Question re export trade in ——. 2400, 

TOKEN MONEY(S)— 
Question 72 rupee coins, —— and currency 

70133 in circulation in India and bullion 
kept in reserve, 279-80. 

TOURIST AGENCY(IES)— = 
_ Question rz lottery tickets sold: by the —=— 

in Connaught Circus, New Delhi: 261- 
62, 745. e 

» 
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TOWN, MR. H. S— | | 
Oath of Office, 1. . 

TOWN HALL— 
Question re use of the Karachi —— for 

0.5 Public meetings. 2694. 

TRACER(S)— ». +. 
- Question re appointment of and drau- 

ghtsmen in the Howrah, Division of the 
East Indian Railway. 1848-49, 

TRADE— 

Question re— 
Action to improve India’s balance of 

foreign ——. 1768-69. 
Effects of the new Egyptian cotton tariff 

duty on India’s ——. 14: 
Effect of the Sino-Japanese War on the 

foreign of India. 879-80. 
Effect on Indian 

Anglo-American 
2401 

EE —==in tobacco... 2400, 
Thine mg of a conference in Kabul to 

settle the fruit disp ite between 
India and Afghanistan. . 616 

India’s balance of —— and~ exchange 
ratio. 972-74, 

Indian seamen serving on the. United 
Kingdom Registered Ships in. the 

Trade “Agreement. 

coastal and overseas_—— of India. 
744. 

Position. of Indo-Turkish 1911- 
12, 

Position regarding between India 
and Afghanistan. 1943-44. 

Securing of preference for British ship- 
ping in Indo-Japanese 

Securing of for Tdian shipping. 
1912-13. 

Slump in cotton ——. 2405. 
—— between Ceylon and India from 

Point Calamere. 1488-89. — 
between India and the United 

a States of America. 2379-80. 
TRADE AGREEMENT(S)— 

Question re— 
Communique re breakdown of negotia- 

tions for Indo-British 474-प5, 
Conclusion of 8--> शांति the United 

States) of America. 176-77. 
Contemplated British-Burma ——. 445- 

46. 

Countries .conducting negotiations for 
with India. 159-61 2 

Effect on Indian trade due to impending 
Anglo-American 401 

due to impending | 

1925- | 

TRADE AGREEMENT(S)—con/d, 
Question re—conid. _ 

Expenses incurred in connection with 
the Negotiations for Indo-British —— 
and visit of Lancashire Delegation to 
India, 186 

Negotiations for a— 
and Ceylon, 5 1914-15, 

Negotiations for a —— with Afghanis- 
tan. 441, 1396-99. 

Negotiations for a —= with the United 
States of America. 73-74. 

Negotiations for Indo-British 
80, 439-41, 2376-77, 2677-79. 

Notice to terminate the Ottawa ——. 
478 

between India 

. 149- 

Preliminary trade —— between Tdi 
| and South Africa. 19 

Remarks by Mr. M. 12, Gandhi regarding 
export markets for Indian piece-goods 
and: bilateral ——. 1168-59. 

with South Africa, . 2409, 
Visits of Commerce Member to England 

in connection with the negotiations 
for Indo-British 477. 

See also under “ Agreement(s)”’. 
TRADE COMMISSIONER(S)— 

Question re countries with Consuls or —— 
appointed by the Government of 
India. 4, 478, 912-13. 

TRADE DESCRIPTION— ; 
Question ze legislation to prevent tho 

counterfeiting of trade mark or using 
false 1646-47. 

TRADE DISPUTES (AMENDMENT) BILL, 
See ४ Bill(a)”. 

TRADE MARK(S)— 
Question re— है 

Legislation to prevent the counterfeiting 
of or using false trade deserip- 
tion. 1646-47. 

Protection of purchasers from being 
misguided by fictitious ——. 163-64. 

TRADE NEGOTIATION(S)— 
Question re mecting of the non-official 

advisers regarding the Indo-British 
1939-40 

TRADE. TALK(S)— 
Qiestion re report of the Non-Official 

Delegation on the in Simla. 884- 

TRADE UNION(S)— 
Qaestion re— 

Permission to —— on the North Western 
Railway to carry on their lawful ay 
vities. 2540-41 
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TRADE UNION(S)—contd. 
Question re—contd. 

Regulations applicable to i647- 
५. 48, 

——on State Railways. 2405. 
“TRADER(S)— 5 4 

Qustion, re difficulties of Indian —— in 
Sinkiang. 1355-53. 

-TRAPFIC— 
Question re— 

Disposal. of on the ~ Rangoon 
wirals33_ working on phones. 743. 
Illicit in tea in Cutch Mandvi and 

other Kathiawar ports: 1494-05. 
Suppression of immoral ——in women 

in the Delhi Provinces. 1242, 
‘TRAFFIC DEPARTMENT— 

Question re parsons in the Loco. Depart- 
ment and the nm State Railway: 
degrad2d to lower grades and non- 
grant of grade increase to certain drivers 
and guards. 743, 

TRAFFIC STAFF 
4882 / 85318 >”. 

‘TRAIN(S)— 
Question re— 

Attaching of refreshment cars to  rail- 
way =. 1555-57, 

‘Attempt to derail'a —— on the Bombay, 
Baroda and Contral India Railway. 
650. 

= Attempts to derail——.- 372.73. 
Collision of Special Mela ——at Kalat 

Railway Station, North Western Rail- 
way. 101. 

Dining cars attached to Railway ——. 
2306-07. ‘ 

Early departure of a —— from the Agra; 
Fort or Agra Cantonment. Station. 
1854. 

Fitting of speedometers in certain, 
on the East Indian Railway. 

1821-23. 

Fixation of speedometers to engines of 
passenger 2309. 

ing in the local suburban —— 
tta on the Bengal Nagpur 

y. 1566. 
Pers nd cattle run over by the Assam 

321 Railway ——in the Surma 
Valle 1056-58. 

Placing of mail vans and female car- 
s in the centre of a——. 636. 

al to increase the speed of ——., 

TRAIN(S)—conéd. 
Question re—contd. 

Responsibility of warning . passengers 
against getting into stopping 
accidentally at wayside stations. 644, 

Running robberies committed 
against women on the Bengal and 
“North Western’ Railway and expen- 
diture’ on Railway Police. 836. 

Speed of. and profits, ete., of the 
Shahdara-Saharanpur Light: Rail- 
way. 2315. 

—— disaster at Ayyalur, South Indian 
Railway. 2296-97. 

TRAIN DISASTER— 
Question re report on the Bihta ——. 11, 

37. 
TRAIN ROBBERY(IES)— 

Question ve railway ——. 83. 
TRAINING— 

Question re— 
Certain information in respect of the 

of Indians in certain’ Military 
Colleges. 262-64. 

Setting up of an aeroplane factory in 
India and —— of Indians. 270-71. 

—— of Indian students in Railway En- 
gineering. 1846. 

TRANS-CONTINENTAL AIRWAYS— 
Question re Indian ——, Limited. 613-15, 
195-97. 

TRANSFER(S)— 
Question re— 

Recruitment and — of Muslim clerks 
in the Howrah Division of the East 
Indian Railway. 1849. 

of Coorg to the Mysore State. 
1990. 

of Inspectors of Coaching and 
Goods. 1572. 

of the offices of the Government 
Epigraphist from Ootacamund. 918. 

TRANSPORT— 
Question re rates for passengers and goods 

on the South Indian Railway. 
1568-65. —* 

TRAVANCORE— 
Question re deputati p 1197065 

coanut interests from . 458-59, 884. 

TRAVELLING ALLOWANCE(S)— 
Question re salary and of the Superin- 

tendent of Education from Delhi, Ajmer- 
Merwara and Central India. 107. 

TRAVELLING PUBLIC— — 
See ४ Public”. 



antiiiemt in ithe 

Question re appointment of Indian agents 
“in Fiji, British Guiana and=—— 435. 

TRIPOLIA WARD— 
Question re non-inclusion of —in the 

FRCTNOPOLY = | 
= 

det & ‘Shenattish Baal-| न 

Enfi bazar area of the Agra O; 
~ 1998. 

: DISTRICT— 
_ Question've acquisition of certain villages 

~ inthe — of Bengal for a military pur- 
= “pose. §47-48> 

- TROCADERO— 
Question re remarks about Indian Army 
made by Sir Philip Chetwode in a speech 

at 248, 256-59. 

TROOP(S)— 
~ Question rz— 

- British maintained by India sent 
outside India! 2755-56. 

of rules regarding the age 
of ‘retirement of Government  ser- 
vants. 2697-98. 

Engineering Supervisors, Telegraphs 
and Telephones, in the Rawalpindi 
Division. 2559. 

Posting of a Muslim Divisional Engineer, 
Telegraphs, to the Rawalpindi Divi- 
sion. 2559. 

Retirement, ete, of officers: in’ the 
Department of Education, Health 
and Lands and its Attached Offices. 
2695-96. 

Sub-Divisional Officers, Telegraphs. 
2559. 
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UNDER SECRETARY OF STATE FOR 
INDIA— 
Question re visit of the——to India. 

2679-80. 
UNDIVIDED HINDU FAMILIES— 

See “ Hindu Family(ies) ” 
UNEMPLOYMENT: 

Question re— 
Collection of statistics of ——in Indus- 

tries. 171-72, 180. 
—— convention passed at the Washing- 

ton International Labour Conference 
in 1919. 168-71 

UNIFORM(S)— 
Question re attending of meetings of the 
Cantonment Boards by Military Officers 
in 731-3. 

UNION(S)— 
Question re— 

~ Recovery through Salary Bills for Death 
Benefit Fund of the Bengal Nagpur 
Railway Labour 1577 

Refusal of permission to the Kalka- 
Simla Hills Motors ——to ply their 
ears in Delhi. 1346. 

Regulations applicable to Trade ——s 
1647-48. 

Resolutions: passed at the meeting of 
the HExtra-Departmental Postal and 
Railway Mail Service. held at 
Silehar. 819-20. 

Trade on State Railways. 24065. 
on railways, 2313, 

UNION JACK— 

Question re flown over, the Legislative 
Assembly building when the Assembly 
isin Session. 2368-69. 

UNITED KINGDOM— 
Question re— 

रे Contribution by. the to 
= political expenses. 1861-62. 

Decrease in the export of Indian cotton 

certain 

to the 451. 

Income from Indian Government 
Sterling Securities held by Residents | 
of the 2007 - | 

Income-tax relief to certain companies 
in British India and: the 2004. 
05. 

Indian seamen serving on the 
Registered Ships in the coastal and 

trade of India. 744. 
Indo-British Prade Agree- 

mont d: — by: 2687 

UNITED KINGDOM SHIPPING COM- 
PANY(LES)— 
See“ Companyties)” 

of 

UNITED PROVINCES— 
Question re— 

Amalgamation of Ajmer-Merwara with 
the 1989-90, 2482-83, * 

Floods in the ——. 2700-02. 
Report of the ——and Bihar Govern. 

ments’ Joint Power Alcohol Com- 
mittee. 1672-73, 2020-21 

UNITED STATES OF AMERICA— 
Question re— 

Negotiations for a trade agreement with 
the 373-74 
rade between India and the ——. 
2379-80. 

UNIVERSITY(IES)— 
. Question re— 

om: lor tary sys- 
tem of examinations’ in 1694. 

Qualification and salaries of the Pro- 

fessors of Bengali and. English in the 
Delhi 104. 

Recognition of the Medical Degrees of 
the Andhra 168 

Representation from certain ---- 
urging changes in the method of 
recruitment to the Indian — Givil 
Service:..561-62, 1217-18. 

Representation from the Lucknow,—— 
re Scholarship to Indian students 
from the funds of 1851 Exhibition, 
5143-44. SS 

UNLICENSED. TEA— ५ 
See “ Tea 

UNWRITTEN COMPACT— 
Question,.re. statement by Mr. Gandhi re 
—— between the British Government 
and the Congress. 1165-66, 

See also under ‘ Compact ” 
UPPER SUBORDINATE(S)— 

Question re promoted to lower 
gazetted service on railways, 99. 

URDU TRANSLATION— 

Question re quality of issued. for 
publicity by the Bureau of Public 
Information. 1488. 

URS. - = 
Question re concessions allowed by rail- 

ways during the of Khawja 
Sahib at Ajmer. 830. 

Vi 

VACANCY(IES)— 

४ in short in the 
epartment of Education, Health 

and Lands. 2698. 
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= tea 
Question re—contd. — 

Examinations to fill——in the Pos' 
and Telegraphs Department. 2555. 

—— in the Opium Board of the League 
of Nations. 1694. 

—— of ticket collectors in the Howrah 
Division of the East Indian Rail- 
way. 1849 

VALENCIA— 
Question re arrest of Mr. Eric Dutt at 
——. 367-58. 

VAN(S)— 
“Question re placing of mail — and female 

carriages in the centre ofa train. 636-37. 
VAN PORTERS— 

See “ Porter(s) ”. 
VARMA, MR. 8. B— 

Question re— 

Criterion of efficiency and. inefliciency 

VICEROY, HIS EXCELLENCY THR 
Question re purchase of aeroplanes: for 

z 10-11, 
VILLAGE(S)— 

Question re— 
Acquisition of certain in the 

Tripura District of Bengal for a 
military purpose. 547-48 

Tnclusion of certain lands within 
the Lahore Cantonment limits and 
rejection of certain plans for the 
construction of houses. 550, 2561 

Tnelusion of certain in the Fateh- 
garh Cantonment. 1472 

Loss expected on the Air Mail Service 
and new post offices in 793-94. 

Opening of a post office at Barauli 
in Mattra district. 822-23. 

VIRAMGAM JUNCTION— 
Question re widening of platform at 

30-31 
VIRENDRA, MR. 

the—Hast 
Indian Railway Schools. 100 

Refreshment cars on State Railways 
‘744 

Sub-letting of contracts at Delhi Rail- 
way station. 2313-14. 

VEGETABLE SHOP(S). 
See ‘ Shop(s) ”. 

VENDING CONTRACTS— 
See“ Contract(s) ” 

VENEREAL DISEASE(S)— 
Question re— 

Pr on adverti: ts of 
Indian medicines for ——in Great 
Britain. 177. 

Soldiers ‘suffering frem—, 2469-70, 
VERNACULAR(S)— 

Question re— 

Abolition of the use of the word —. 
1010. 

Reorganisation of the section of 
the Public Information Bureau. 

= 0 

VETE RY ASSISTANT SUR- 
GEON(S)— 
Question re recruitment of 542-43 

VICE-CHATRMAN— 
Question re post of of the Imperial 

Council of Agricultural Research. 1160- 

VICE-PRESIDENT(S)— 
Question re emoluments of Executive 
OMe elections — of and Bazar 
Commitices’ in Cantonments. 732-33. 

1 

refusal of a passport to the 
Continent and England to one 

VISIT(S)— 
Question re of the Under Secretary 
_ of State for India to India. “2679-80. 

VISITOR(S)— 
Question re alleged insult to press repor- 

ters and at the civil aerodrome at 
Drighroad. 643. 

VIZAGAPATAM— 
Question re— 

Certain staff of the 833-34, 
2561-62, 

Financial condition of the —— Port. 
832-33, 2771-72. sas 

Grievances of employees of the —~ 

Port. 

Port. 834. 
Inspection of the Port by certain 

military officers. 831-32, 1248. 
VIZIANAGRAM-RAIPUR BRANCH— 

Question re inconveniences of the travel- 
ling public on the of the Bengal 
Nagpur Railway. 

VOLUNTEER(S)— 
Question re.scheme for an aerial reserve 

1090. 

force of 1207-08. 

WwW 
WAGE(S)— 

७105 re— 

Condition regarding fair —— in forms 
of contracts of the Government of 
India Departments 2; 

Fair clauses introduced in Railway 
contracts. 1561 
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WAGE(S)—contd. WASHINGTON— : 
Question re—conid. Question १४ unemployment.convention pass- 

Fixation of —— for Labour on a uniform ed at the —— International Labour Con- 
scale, 442-43. 

Reduction in the 
ers in Malaya. 

WAGES CLAUSE— 
Question ve introduction of fair in 

contravts entered into by. Railways. 
627-28. 

WAITING ROOM(S) — 
Qaestion re— 

Provision of third Class ——— for ladies 
on railways. 363-65. 

Separate third class 
railways. 22-24. 

Want of an intermediate class —— at 
Dinapore. _ 2806. 

WALKER, MR. ७. D.— 
Motor Vehicles Bill— 

Consideration of —Clausé 111. 

WAR(S)— 
Question re— 

Disposal of the Defence Forces of India 

of Indian labour- 
891-92. 

for ladies on 

2510. 

in respect of future 1477-78. 
Effect of the Sino-Japanese on. the 

foreign trade of India. 879-80. 
Loss to India due to the Sino-Japanese 

1862-63 
Mobilisation of merchant ships for assist- 

ance in time of 3 
Recruitment of skilled workmen in the 

event of ——. 2032-33. 
Stiffening of decks of merchant ships 

for mounting defensive armaments to 
meet emergencies of 734-35. 

WAR OFFICE— * 
Question re— 

Changes in the Army in India as a result 
of the talks between the Government 
of India and the 539-40. 

Conyersations. between the —— and 
the Government of India. 736-37. 

Inter-Departmental conference at Lon- 
don between India and the telat- 
ing to the Imperial reorganisation of 
the British Army. 273 

Talks going on between the 
the Government of India. 

WARD(S)— 
Question re division of Peshawar Canton- 

ment into 714 

WARDHA SCHEME— 
Question re of Education. 441-42, 

1153, 2699. 

and 
250-52. 

ference in 1919 
WATHR— 

Question re— 
Tnadequate arrangement. for supplying 

to Muslims on the North Western 

168-71 

Railway. 1330-31 
Provision of ००० drinking at railway 

stations. 2269-70. 

Provision of drinking in summer at 
Bezwada Railway Station. 1566-67. 

WATER METER— 
Question re rents for quarters in New 

Delhi. 102. 
WATER SUPPLY— 

Question ve lack of arrangement for 
at Bezwada Railway Station. 1858-60. 

WATER TAX— 
Question re —— charged in the Jutogh 

and Dagshai Cantonments. 978. = 
WATERWAY (S)— 

Question re establishment of Advisory 
Boards in — and Coastal Traffic. 
1673-74 

WAYSIDE STATION(S)— 
See “ Station(s) ”” 

WAZIRISTAN— 
Motion for Adjournment re situation in 
eee aie a 

Question re— 

Latest position in ——. 375-76. 
Military operations in 1999. 

2000. 

Persons killed and'additional expenditure 
incurred in the —— operations. 728- 
29. 

Position on the North-West~Frontier 
and in-——. 2769-70. 

Post of Resident in ——. 1089. 
Serious disorders in ——. 39. 
Situation in the —— Frontier. 252-54- 

WEAVER(S)— 
Question re protection of the interests | of —— 

the handloom - 1159-60. 

WEDGWOOD COMMITTER— 
Motion for Adjournment re recommenda- 

tions of the ——. 194-96. 

Question re action taken on the recommen- श्र 
dations of the 1826-27. E: 

See also under “ Committee(s) ” 

WEIGHT(S)— 
Question re establish; it 

standards of in India, 
of 
447, 

पर ca 
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a | 
WEST INDIES— 9 Sy 

Question ve assistance to Indians in the 
—— to present their case to the Royal | 

— isSion. 1922. 

Question ४९ abolition of the —— 
_Seeval iso under “ Command(s) Es 

“WHEAT— 
Question re— 

Purchase of and sugar by British 
Government from India, 450-51. 

Re-imposition of import duty on S| 
452, 1155-56, 2700, 

WHEELER & COMPANY, MESSRS— 
Question re— | 

Contract of the North Western Railway | 
with 621-23, 1835. 

Rates for books charged by 
railway bookstalls. 624-25. 

WHEELER, COMMILDEE— 
Hestion Bort tO — 

| 

2012. | 

| 
| 
i 

attire recent 
and Maxwell mendations of the 

Committees. 1216. 

wipow(s)— | 
Question re quarters for destitute 

orphans of the Quetta earthquake disas- | 
ter. 647-48. 

WINDOW-DELIVERY— 
Question re abolition of the System of 
gimBenares. 1568-69, 

WINTERS | 
Question ve prohibition of Indian lascars | from serving during —— months in cer- 

tain northern latitudes 1690-91, 1944. 
WERE-REN CIN Grete 

Question re“accidents due to lack of —— 
along the railway line in Allahabad 
City. 103-04, 

WIRELESS WORKING— 
Question 7e disposal of traffic on the Ran- 

Se, goon 743. on phones. 

- in the मान, कम ६२३, ४६8... 981-82. ् Legislation for 
— workers, 1414.46. 

Pertitioning of third class sheds on rail- = Way stations for the exclusive use of —=—. 1843; 
Running train robberies committed ~ against —— on the Bengal and North Western Railway and expenditure on 
Railway Police. 836. 

WOODS, PRIVAT: 

and |. 

WOMAN(MEN)—condd. 
Question re—conid. é 

Suppression of immoral traflie im —— 
aie Delhi Province. 1242, 1951. 

employed in the Customs Depart- 
ment. 714-15, 

t Question re criminal pri Boe dings agai 
of Leicestershire ent station- 

ed at Jubbulpore. 281-82. 

| WOOLLEY, STR LBONARD— 
re to 

be made by ——. 164-66, 176, 892-93, 
914-15. 

WORD(S)— 
uestion re use of Sanskrit —— by the ९ 
Delhi Broadcasting station, 2289. 

WORK(S)— 
Question re 

Mines Department 

WORK-CHARGE 1 

the Central Publ 
476. 

scrutiny of the —— of the 
2363-65. 

WORKER(S)— 
Question re— 

Disturbances among the Indian —— in 
British Guiana. 167-68. 

Draft convention on the hours of work 
for maritime ———, i 

Grievances of the of the Calcutta 
Mint, 2404, 2759. 

Legislation for maternity benefits to 
women workers. . 1414-16. 

Report of the commission appointed to 
enquire on the causes of unrest among 
Indian —— 10 Mauritius.” 166-67. 

WORKING HOUR(S)— 
Question re— 

of clerks employed under the Gar- 
rison Engineer, Bannu. 564-65. 

—— of staff in the Postal Department. 
2281-82. 

—— _of the booking clerks at Kalka. 
1071-72. 

—— of the Government of India Presses. 
2398 se 

ternity Benefits to| WORKMAN(EN)— 
Question re— 

Curtailment of free pess concession of 
—— on the East Indian Railway. 85. 

Recruitment of skilled —— in the event 
of war. 2032-33. हू 

WORKMEN’S COMPENSATION (AMEN D- 
MENT) BILL— 
See “ Bill(s) ”. 

Works Deen 2 
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eee ZAFAR ALI KHAN, a LANA—conid. 

uestion Te— a} ¢ x i Employ Chil iI— 
Closing of the Bengal Nagpur Railway aE = कक 
He on Saturdays. 1576-77. i Motion to pass. 2812-132 
iommunal composition of apprentices Motion for-Adi कु 
taken for training in the —— of certain pens HUTS 7 SY 
railways. 95. of a non-Indian as co ee of 

Declaration of Jd-uz-zuha and last Hri- seu Ces to 
z i Motion to reduce Demand for Supple- 

day of «Ramzan as holidays for के व 2 2 
Masli z Me Sais mentary Grant in respect of “ Miscel= 

Maslin cane doe laneous Expenditure * re Report on ‘the 

Facilities to Indian apprentices for netbyay_sccidentint Bihth.—450°31- 
i ape 3 ० Motor Vehicles Bill— 

tical trainin, factor: and i zi 
का 2) हि Bours a eee consider and to circulate. 

-83 दे 
Importation of non-Indian supervisory Consideration of— 

stafi for the mechanical of State- iv कलम 7 श 

managed Railways. 812-14., eae ate 

x ae Dissolution of Marriage Bill— 
E os ‘otion to refer to Select Committee. 

SE oe ee cs @ 2833, 2836, 2837, 2838. 

¥ en | Decision of the Muslin Lenene TOOmranas Muslim League reeardiie 

YAMIN KHAN, SIR MUHAMMAD— | the Kederal Scheme. Ll44-40. 

Criminal Law Amendment Bill— | Hditorial paragraph in the Tribune about 

Motions to consider and to circulate. changes in the Government of India 

591, 592, 610, 674, 675-83. Act. 1143-44. 

Motion for Adjournment re increase in Refreshment rooms and restaurant Cars, 

the Indian Defence charges. 233. on State Railways. 566-67. 

Motor Vehicles Bill— Riots in Burma. 382-86. 

Consideration of Question (Supplementary) re— 

Clause 64. 2: 0. i London and 

Highth Schedule. 2607-08. i hetets 

YAKUB, THE HONOURABLE SIR 1133. 

MUBHAMMAD— | Demolition of the temple of Shankar 

Question re election to ‘the -Central-Legis- Mahadeo in the Queen’s Garden, Delhi. 

lative Assembly for the seat vacated by 124s छा 

85-87. | Bscort of the Shami Pir from Karachi 

YEMEN— | ee 377, 378. : 

Question re liability incurred by India under Facilities to Indian | CE ee for 

the treaty of ——. 630-31. Be ae cp a 
A i} res) t workshops, ete. 5 

Sak कर peters ee Marriages of convicts in the Andamans. 

between the British Government and the 995. 
Persons killed and additional expendi. 

Resolution re— ture incurred in the Waziristan opera- 

a ne ता ५. i 729. 
. 

Appointment of an enquiry committee tions. me = ee के 

for the Broadeasting Department.) Post of Vice-Chairman’ of the<Impefial 

Congress. 908. 

313, 316-18 Ue a Research. 

ste Ok : mili ante 1161 

ee & yee Railway accident in South India. 840. 

re: LeU Reo Railways collecting taxes from passeng' 

4 and goods for Local Bodies. 357. 

ZAFAR ALI KHAN, MAULANA— Revised Instrument of Accession to the 

Criminal Law Amendment Bill— Federation. 147. ow 

Motions to consider and to circulate. Statement of Mr. Gandhi re unwritten 

576-79, 605, 610, 785. Compact between the British Goy- 

Motion to pass. 867, 954. emment and the Congress. 908, 909. 

a 2 

~ : <— Sa ae
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ZAFAR ALI KHAN, MAULANA—coneld. 

कक कट 

ata of Mr. 
niga 

Resolution 7९ financial control of military 
expenditure. 2356-57. 

CAH KHAN, THE HONOUR- 
IR MUHAMMAD— 

Allotment of a day forthe discussion of the 
_s*teports of the Public Accounts Com- 

mittee and prolongation of sessions with- 
out giving sufficient notice. 2773-78. 

Control of Coastal Traffic of India Bill— 
Motion to ri it to Select Commi 

204-05. 

Criminal Law Amendment Bill— 

Motion to consider after uine months. 
491, 493. 

Motions to consider and to circulate. 
589, 590, 657, 658. 

Consideration of ¢lauses. 862. 
943, 949, 95: Motion to 53. 

ZAFRULLAH KHAN, THE HONOUR- 
ABLE SIR MUHAMMAD—contd. 
Motion for Adjournment re—contd. 

Publication of the Report of the Tariff 
Board on Sugar Insustry: 197. 

Motor Vehicles Bill— ४ 
Consideration of— 

Clause 114. 2522. 
Clause 120, 2527. 

Muslim Dissolution of Marriage Bill— 
Motion to refer to Select Committe, 

1114, 1120, 1121, 1969-81, 1987-88. 
Oath of Office. 1. 
Points of order (1) raised by Dr. Sir Ziauddin 
Ahmad as to whether an Honourable 
Member, who is on the Panel of Chair- 
men, can take the Chair while the Deputy 

President's rulings outside | 

President was in the House, and (2) 
raised by the Honourable Sir Muhammad 
Zafrullah Khan, as to what would hap- 
pen (both of the said persons having 

wyoted):if-there was a tie in the 

“arrange elections for el 

2053- 
Employers’ Liability Bill— 

Motion for leave to introduce. 483. 
Motion to consider. 2814. 
Consideration of clauses, 2815, 2817, 

2818, 2819. 
Motion to pass. 2821. 

Employment of Children Bill— 
Motion for leave to introduce. 483. 
Motion to consider. 2804 

=Consideration” of clauses, 28 
2808)'2809, 2810-11. 

Indian Emigration (Amendment) Bill— 
Motion to consider. 2652, 2653. 

Indian Patents and Designs (Amendment) 
Bill— 
Motion to refer to Select Committee, 

2530. 

Indian Tea Cess (Amendment ) Bill— 
Motion for leave to introduce. 483. 
Motion to consider. 2824. 
Passed. 2829. 

Motion for Adjournment re— 
Se of a non-Indian as Super- 

dent of Tnsurance, 110, 111, 
: 27-28, 129, 130- 

Arrest of a British subject by the Dewan 

Failure of the! Governm 

the Indian Tea ee 
207-98, 299... 55. हे 

In 98 in the Indian Defence charges, ye जे | 

voting. 1445, 1447, 1448, 1455-57, 1461, 
1462. 

Point of order raised by Mr. Bhulabhai 
J. Desai as to whether a clause which 
extended the authority of the Central 
Executive to matters with respect to 

to make laws was not ular vires. 2583. 
Point of order raised by Mr. M. 8. Ancy as 

to whether it is in order foran Honour- 
able Member to read out extracts from 
the speeches delivered at public meet- 

| ings unless. the reports of the— speeches 
are placed on the table of the House. 487, _ aoe UAB 

Remarks by Mr. President (The Honour- 
able Sir Abdur Rahim) that no Member 
of the House, even if he is a Nominated 
Member, can be debarred from being co- 
sidered in connection with any Resolu- 
tion that may be before the House. 
1536. : 

Report of the Public Accounts Committee 
on the accounts of 1986-37. 2035-2218. 

Resolution re— 
Appointment of an enquiry committee 

for the Broadcasting Department. 
341. 

Financial control of military expendi- 
ture. 2345-49. 

Statement laid on the table by —— re 
stores purchased by the High Com- 
missioner for India for the Govern- 
ment of India, 2620. 

| which a Provincial Legislature had power 

| 



192 INDEX TO LEGISLATIVE ASSEMBLY DEBATES, 

ZAFRULLAH KHAN, THE HONOUR- 
ABLE SIR MUHAMMAD—oncld. 

2263-64. 
8 rul- Presid re 

ings. 1866. 
Statement re preparation of summaries of 

opinions on Bills. 1866. 
ZANZIBAR— 

Question re functioning of the New Clove 
Agreement in 2408-09. 

ZIAUDDIN AHMAD, DR. SIR— 
Allotment of a day for the discussion of 

the reports of the Public Accounts Com- 
mittee and prolongation of sessions with- 
out giving sufficient notice» 2773, 2774, 
2775. 

Control of Coastal Traffic of India Bill— 
Motion to it to Select Commi: 

205-06. 
Criminal Law Amendment Bill— 

Motion to consider after “tiie months. 
495. 

Motions to consider and to cireulate. 
513, 515, 589. ले 

Motion to pass. 872, 944, 947. 
Election of —— to the Central Advisory 

Board of Education. 840. 
Indian Tea Cess (Amendment) Bill— 

Motion to consider. 2827-28. 
Consideration of clauses. 2829. 

Motion for Adjournment re— 

Appointment of a non-Indian as Super- 
intendent of Insurance. 112. 

Condition of Indians in Burmar 1618-21. 
Increase in the Indian Defence Charges. 

230-31. 

Mishandling of the Shiva Temple affairs 
in Delhi, 2050. 

Rate war. between Messrs. Turner 
Morrison & Company and Messrs. 
Scindia Navigation Company in the 
Haj Traffic. 1582. 

Motion re report by the - Honourable 
John Thom on the cause of the railway 
accident near Bihta. 419-21 

“Motor Vehicles Bill— 
Motion to. consider and to circulate. 

956, 958, 960, 1190, 1251-60, 1284, 
1291, 1354. 

Consideration of— 
Clause 3. 1359-60. 
Clause 4. 1361-62. 
Clause 5. 1365, 1366. 
Clause 6. “1368, 1369. 

ZIAUDDIN Pe SIR—conid. 

Motor Vehicles Bill—conid. 

Consideration of—conid. 

Clause 7. 1386-87, 1425, 1428, 1499: 
Clause 8. 1480, 1431, 1432 = 
Clause 15. 1452 
Clause 17. 1467. 
Clause 22. 1597. 
Clause 23. 1597. 
Clause 25. 1598. 
Clause 38. 1611, 1613, 1699. 
Clause 41. 1707, 1708, 1713-14, 1716, 

1717. 
Clause 42. 1742-43, 1772-73 1781- 

82, 1806-07, 1816, 1885-87, 1889, 
1893. 

Clause 43. 
Clause 46. 

09. 

1901." 
1903, 1904, 1907, 1908- 

* ClaUS6*5 02220 5 yee 
Clause 62. 
Clause 64. 

9949 — 39 

2251, 2260, 2412-18, 2419- 

2432-33. 
2435. 
2436. 

Clause 71. 
Clause 75. 
Clause 94, 2441-42, 
Clause 95. 2445. 
Clause 108. 2494, 2497. 
Clause 111. 2508, 2509, 2510, 2512. 

SS a 
Clause 126. 2531-32 
Clause 128. 2534 
Clause 132. 2567. 

Insertion of a new clause before clause 
133-—2569.. 

Consideration of clause 133. 2870. 

Consideration of— Teeter 
First schedule. 2591. 
Sixth schedule. 2603-04. 
Eighth schedule. 2606, 2611. 

Eleventh schedule. 2612-13. 
Motion topass. 2632-83. 

Muslim Diss ition. of Maminge f J a = 
कक wommittee. 

1961 
Motion ome 6 Select 

1987. 

Nomination to the Panel of Chair- 
men. 652 

Point of order raised by Mr. M. 8. Ane; ail 
as to whether itis in order for an oo 
able Member to read out eee ‘om. 
the speeches delivered at publ etings 
unless the reports of the speeches are 
placed on the table of the Housé 488. 

=~N 
y 
;
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~--Khan,-as to what would happen (both 
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ZIAUDDIN AHMAD, DR. SIR—contd. 
Point of Order raised by Pandit K. K, 

Malayiya as to whether a division should 
not be reopened when the division bell 

ZIAUDDIN AHMAD, DR. SIR—conid. 
Question re—contd. 

Money being spent on malarial problems 
and free distribution of quinine and 
inch 436. q' ry: 

certain Members could not participate 
»-in the voting. 2614. 

Points of order (1) raised by ——as to 
whether an Honourable Member, who 
is on the Panel of Chairmen, can take 
the Chair while the Deputy President 
was in the House, and (2) raised by the 
Honourable Sir Muhammad Zafrullah 

of the said persons having already voted) 
if there was a tie in the voting. 1444, 
1445, 1447, 1456, 1460, 1462. | 

Prevention of Cruelty to Animals (Amend- | 
ment) Bill— { 

Consideration of 

Muslim and non-Muslim staff in broad- 
casting stations. 2289-90. . 

Notice to terminate the Ottawa Trade 
Agreement, 478, 

Preparation of plans and estimates by 
contractors of buildings in Quetta. 
286-87. 

Protection of minorities. 1948. 
Railway passes held by Members of the 

Central and Provincial Legislatures. 
2561, 

Railways collecting taxes from passeng- 
‘s and goods for Local Bodies. 354- 

te war between shipping companies 

Question re— 

- Clause 39799. 27 | 
हे Tauses. 2789. | 

1 

| 
} 

~», Fee charged and medical i 

Attempt to derail a train on the Bombay, 
Baroda and Central India’ Railway. | 
650. | 

Contract for * Export Scrap ” entered | 
into with a Japanese firm by the North 
Western Railway. 628-30. 

Contracts given by the Central Public 
Works Department. 1395-96. 

Duty on Atebrin, 435-36. 

Election to the Central Legislative 
Assembly for the seat vacated by the 
Honourable Siz —Mubeinmad: Yakub. 

= 

Extra-Departmental Officers holding 
charge of Post Offices. 1335. 

Fair selling price of bars and galvanised 
corrugated iron sheets. 157. 

carrying Haj Pilgrims. 909-11, 2683- 
84. 

Report of the Indian Medical Officer at 
Kamaran on Haj pilgrimage. 2395. 

Representation from the Lucknow Uni- 
versity re scholarship to Indian stu- 
dents from the fund of 1851 Exhibi- 
tion. 455. 

Rise in the price of sugar. 1932-33. 
Space allowed to third class passengers 

in Haj pilgrim ships. 2395. 
Staff at Kamaran and medical aid on 

Haj pilgrim ships. 2393-95. 
Statement of Mr. Gandhi re Unwritten 

Compact between the British Goyern- 
ment and the Congress. 907-09. 

Unwritten pact mentioned by Mr. 
Gandhi. 1947-48, : 3 

Use of Sanskrit words by the Delhi 
Broadcasting station, 2289. 

Q 
pection of 

Haj eee at Kamaran Quarantine 
tation. 157-59. 

from Haj pilgrims at Kam- 

Government’s poliey 
Coastal Traffic of व 

“High prices of ‘articles manufactured 
~..by the Tata Steel-Company 
Moil-dgcoity in Azamgarh. 650-51. 
Mes: आग at the Delhi broad 

estion (Suppl ry) re— /< 
Abolition of first class compartments on — 

railways. 344. . 
Abolition of Jirga System in Baluchistan 

and the withdrawal ofthe Frontier 
Crimes Regulations. 378. 

Action taken on the recommendations 
of the Wedgwood Committee. 1827. 

Agreement between the Central Govern- 
ment and the Sind Government about 
Sukkur barrage, 1232. 

Application of Hours of Work Conven- 
» tion to Railways. 623. 

i of an A 
ing station. 2290-91. 

Control 

Vor Broadcasting. 621.
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ee ee DR. SIR—conid. 

Question (Supplementary) re—contd. 

Appointment of Mr. John Sargent as 
the Educational Commissioner with 
the Government of India. 901. 

for the deft of India, 
Arr 

2464. 

Certain employees of the East Indian 
_ Railway found surplus during the 
economy campaign. 2278. 

_ Certain railway lines in Sind. 1838. 

Construction of a broad gauge line be 
tween Larkana and Jacobabad. 1317. 

_ 1318. 
Continuation of the ralway line from | 

Dodapur to Jacobabad. 1319. 

Design’ and inspection of XB engines. 
४ 3988४: 

Earthquake shocks in Bhavnagar State. 
1661. oo 

Reclesiastical establishment 
1992. 

© Editorial paragraph in the Trijune about 
changes in the Government of India 

in India. 

| 
| ZIAUDDIN AHMAD, DR. 

_ Question (Supplementary). re 

Post: of Vice-Chairman of the 
Council —of . Agricultural Research, 
1161. . 

Price of pigiron. 1652, 1653. 5 Ee 
Prices of fruits at railway»stalls. 25 
Proposal to dismantle the Larkana- 
Jacobabad Light Railway Line. 
1839 

Proposals to raise the price of Indian 
447-48, cotton. 

| Purchase of wheat and. sugar by British 
Government from India.” 450-51 

Question and answer-in the House of 
Commons about the amendment of 
the Government of India Act... 2370. 

Racial discrimination in charging rents 
from refreshment room contractors on 

tromclunent 414 
1748 

Rate-war between shipping companiés 
carrying Haj pilgrims. . 192 

Reduction of the prices of foodstuffs, ete., 

expenditure. 

Se a S$. 2538-39. 
जा wag Si eNO re ebtied eee 

+ +«- -«/ पलममारन्आा 

Act. 1144 on State Railways. 1541-43. 
है 0) i to fill vs in the Report of the Tariff Board on the Sugar 

Posts and Telegraphs Department Tadustry. 837. aj 
255-57. Representation from certain aie 

ort of Indian cotton to Dominions He ENS can Rate ot ethod of 
rata Colonies. 1649. cruitment vil ser- 
Fall in the price of rice. 2373. vice 218 
Import of foreign cotton in India. 2379 2379. Revision ef the Free Pass Rules on 

Improvements in the rules for issuing ~ railways. 1834. 
free passes for railway employees. Riots in Burmay 5267; 
62 Shiva tempte-dispute at Della 2489, 

Investments of England and other Skimmed milk and milk powder im- 
* ~~ foreign countries in India. 1483 ported into India. - "2890; 

* — Tssue of return tickets at concessional Uniformity in excise regulations be- 
*<yates to’ Haj pilgrims on_ railways tween various Provinces... 2004. - 

640-41 दि Use of XB engines on the Company- 
Manufacture of «roplanes in India. managed Railways. 132 - 

1830, a 4 Visit of the Under Secretary of State 
Muslim Income-tax Officers in Bihar. for India to India. * 2630. 

paley 8 cornnioetii Policy of thé All-India Radio towards) * ~~ ‘ncaa fi it~ 
language question, 1575. tee on the accoxfits of 1936-37. 2218. 

-» Political pensions paid to foreign refugees. | | Resolution 7 
“1824, Appointment of an enquiry committee 

Position of Indian labour in Malaya. | for the . Broadcasting Departments 
895. 306, 308, 322-24, 331, 335. = ae 

Position with regard to Indians in Implementing the Pace el pot 
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